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The Lok Sabha met at Eleven of the 
Clock

[M r . S p e a k e r  in the Chair]

ORAL ANSWERS TO QUESTIONS

Introduction of Public Distribution 
System in Orissa

*62. SHRI CHINTAMANI PANI- 
GRAHI: Will the Minister of COM-
MERCE AND CIVIL SUPPLIES be 
pleased to state:

(a) whether Government are aware 
of the fact that now sugar is sel’ ing 
at Re. 6 to Rs. 7 per kilo in Orissa 
and mustard oil is selling at Rs- 15 
per kilo;

(b) if so, what immediate measures 
have been taken to introduce public 
distribution system in Orissa and to 
distribute levy sugar to the vast 
masses of poor consumers in the vil-
lages; and

(c) whether levy sugar has been 
allotted to Orissa in January and 
February, 1980; and if so, the quanti-
ty reached and distributed so far?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND STEEL 
AND MINES (SHRI PRANAB
MUKHERJEE): (a) to (c). The prices
are reported to be prevailing at about 
that level.

Levy sugar is being distributed 
through Fair Price Shops under the 
Public Distribution System at uni-
form prices. 10,723 tonnes of levy

2

sugar has been allotted to Orissa for 
the month of January, 1980 and 10724 
tonnes for the month of February, 
1980. Food Corporation of India has 
despatched nearly 6,700 tonnes of 
sugar till the end of January, 1980 
and 15,592 tonnes during February, 
1980. Government of Orissa have so 
far distributed 8,000 tonnes of levy 
sugar through Public Distribution 
System. t

The Public Distribution System in 
Orissa has, at present, 11,660 outlets. 
The State Government is taking steps 
to -further expand it to cover all the 
villages.

SHRI CHINTAMANI PANIGRAHI: 
From the statement it is quite clear 
that during January and February, 
22,292 tonnes have been allotted to 
Orissa, but why so far only 8,000 ton-
nes of levy sugar have been des-
patched to the State to be distributed 
through 11,000 outlets. Therefore I 
would like to know from the hon. 
Minister as to what was the actual 
despatch in the previous year for the 
same period? Whether this despatch 
is more than the previous despatch to 
Orissa and if so, what is the criterion 
on which the levy sugar is being des-
patched t0 different States?

SHRI PRANAB MUKHERJEE: So 
far as the despatches are concerned, 
the figures are already there. In fact, 
the new distribution system for sugar 
has been started from December,
1979. Therefore the despatch from 
the sugar producing areas to consum-
ing areas in December was practically 
negligible. January and February 
figures I have already given. These 
figures are related to the time when 
the sugar was being despatched from 
the producing point. But it takes some 

time to reach them. After that the 
FCI distributes it to various outlets.

2741 LS—1



So far as the allocation is concern-
ed, it is between 400 and 500 gram 
per head.

SHRI CHINTAMANI PANIGRAHI: 
Although the allotment of sugar to 
Orissa was 22,292 tonnes, what is 
the actual quota which has reached 
Orissa so far? Has it come to the 
notice of the hon. Minister that in 
FCi godowns in Orissa every dealer 
who goes to have one bag of levy 
sugar, is forced to pay Rs. 15/- as 
bribe? Has the Government decided 
to streamline the distribution sys-
tem? What effective measures are 
being taken to see that these things 
do not occur, the dealers get sugar 
in time, they d0 not require to wait 
for days together and again pay 
Rs. 15/- as bribe? What measures 
are being taken by the Government 
to see that the quota would reach 
every block headquarter from the 
FCI?

SHRI PRANAB MUKHERJEE: So
far as the quota for January and Feb-
ruary is concerned, it is 10,723 and 
10,724 respectively. So far as the 
suggestion that FCi is charging some-
thing extra is concerned... .

SHRI CHINTAMANI PANIGRAHI: 
The FCI Inspectors are charging from 
the dealers.

SHRI PRANAB MUKHERJEE: I
shall have to look into that point. I 
shall request my colleague in the 
Agriculture Ministry to look into it. 
The State Governments are authori-
sed to add some costs towards trans-
portation and handling charges. But, 
certainly it should not be Rs. 10 to 
15 per bag. That specific allegation 
will be looked into.

Another problem which the FCI 
in particular is facing in Orissa is 
that they do not have sub-depots. 
Therefore, we have to take up with 
the FCI for opening up sub-depots at 
various block headquarters to ensure 
supply of sugar to villages.

?  TR ' f e w * ..........  *
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MR. SPEAKER: No relevance. 

SHRI HAIUKESH BAHADUR: In
view of the iact that sugai* i* 
at Rs. 7 /- per kg. I would like to 
know .from the hon. Minister the 
steps which he is proposing to take 
to lower down the price of sugar?

SHRI PRANAB MUKHERJEE: So
far as the general propositions are 
concerned, they have already been 
explained. We are trying to stream-
line the supply through public distri-
bution system and more sugar will 
be channelised through public dis-
tribution system. Naturally ( it Will 
have some effect on the market. But 
it is yet to be seen tQ what extent 
it effects the normal market condi-
tions.
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1 would like to give one informa-
tion to the hon. Members which I had 
been told when I had the meeting of 
the Ministers of Civil Supply and 
Advisers to the Governors that in 
Orissa soon after a few people who 
were indulging in hoarding and other 
type of anti-social activities, were 
detained under the Preventive Deten-
tion Act,* there had been some effect 
on the market and sugar price at that 
time was between 5.6 to 5.8. I have 
received figures of wholesale price 
of sugar per quintal. In Bombay it 
is Rs. 618 to 622, in Calcutta it is 
Rs. 480 to 485, in Delhi it is Rfl. 535 
t0 Rs. 580. So, it is having some effect. 
But I would admit that it is not hav-
ing effect to that extent which you 
wanted to have.

SHRI JAGANNATH RAO: Apart
from the gram panchayats, which are 
going to be the outlets in rural areas, 
would the Government consider the 
advisability of giving these dealer-
ships to the retail associations of the 
registered unemployed educated 
youths in the country, which was tried
as an experimental measure in my 
area? '



SHRI PRANAB MUKHERJEE: We 
have told the State Governments that 
they can have fair-price shops, co-
operatives, associatioris or panchayats. 
The main idea is" to cover as much 
area as possible. Therefore, that can 
also be considered.

SHRI K. P. SINGH DEO: In view 
of the fact that the distribution of
essential commodities in Orissa is 
being fianflled by a few hand-picked 
men of Ihe last regime, who are put-
ting enough bottlenecks to see that 
the essential commodities d0 not reach 
the common man, what are the steps 
taken to streamline such distribution 
as well as to set up the Citizenship 
Committees to monitor the position?

SHRI PRANAB MUKHERJEE- So
far as the $iFat<?h on the distribution 
system is concerned, it was agreed in 
the meeting of the State Civil Sup-
plies Ministers that we will have ad-
visory committees at the district &nd 
state level.

Rise in prices of Consumer Goods

*63 SHRIMATI GEETA MUKHER-
JEE: Will the Minister of FINANCE 
be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the continued 
rise in the prices of consumer goods 
all over the country;

(b) if so, the details and reasons 
Iherefor; and

(c) what effective and stringent 
measures are being taken to bring 
down the prices?

Ul I  idia 1 1 ! nt ml Workers'
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THE MINISTER OF FINANCE 

AND INDUSTRY (SHRI R. VEN-
KATARAMAN): (a) to (c). A state-
ment is placed on the Table of the 
House.

Statement
The prices of consumer goods have 

registered a sharp increase during
1979-80. The All-India Industrial 
Workers’ Consumer Price Index 
(1960=100) moved up continuously 
from 332 in March 1979 to 374 in 
December, 1979 showing an increase 
of 12.7 per cent. The index for Jan-
uary 1980 (the latest available) has, 
however, declined to 371. The group- 
wise details are enclosed.

2. The main factors behind the price 
rise are: wide-sperad drought, up-
ward adjustments in administered 
prices of certain commodities, sharp 
rise in the prices of petroleum and 
its products, short-fall in the supply 
of essential inputs like coal and 
power, transport bottlenecks, stag-
nation in industrial production and 
presence of speculative forces.

3. Government is determined to 
tackle the price situation by:

(i) increasing production and 
supplies;

(ii) better supply and demand 
management;

(iii) removing power anfl trans-
port bottlenecks;

(iv) streamlining of 'distribution 
arrangements;

(v) enforcement of existing legis-
lation to check hoarding and black- 
marketeering.

n pfirr Price Index (lQ6n-ioo)

Pcrrrn-
ta!?e- 

chang*'
March December m Dr-

*979 1970 cember
Jt>79 over 
Mai cb

T979
_____________  +
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I 2 3 4

II. Pan, Supari. Tobacco & Intoxicants . . ,■ • 348 3r7 + 55
III. Fuel & Light . . . . . . . /j no 457 + 14-*
IV. Housing . . . . .  . . . 107 200 + i*5-

V. Clothing, bedding &Footv\Cir . . . • • 416 4-3-*
VI. 3'9 4-io 0

Note : Though the G'neral Indr'x is available upto J u u u-y, iq ô the groapwise drta ls 
arc available only upto December 1979.

SHRIMATl GEETA MUKHERJEE: 
In the statement laid on the table In 
answer to my question, the Minister 
has stated:

“The prices of consumer goods 
have registered a sharp increase 
during 1979-80. The All-India In-
dustrial Workers’ Consumer Price 
Index (1960-100) moved up con-
tinuously from 332 in March 1979 to 
374 in December 1979 showing an 
increase of 12.7 per cent. The In-
dex for January 1980 (the latest 
available) has, however, declined 
to 371.” ~

' ----V «t

The Minister has thereby given the 
impression that the prices are com-

ing down with the insfSlTation of the 
present Government. But is It not a 
fact that the wholesale price index 
for all commodities base 1970-71, rose 
for the" sixth week and touched yet 
another peak at 231.4 during the week 
ended 1st March 1980?

MR. SPEAKER: You come t0 the 
point and ask a pointed question.

SHRIMATl GEETA MUKHERJEE: 
It is a pointed question. Why does 
the Minister conceal the realities of 
life?

SHRI R. VENKATARAMAN: I
have only stated facts. The facts 
were that in December the consumer 
price index stood at'374 and in Jan-
uary it came down to 371. I did not 
imply, nor did I state fn my answer, 
that the prices are coming down. On

the contrary, 1 am well aware of the 
tendency for the prices to go on ris-
ing peresistently. I am very conscious 
of this fact and I am trying my best 
to see how to combat it. Therefore, 
the impression which the hon. Mem-, 
ber says I gave may be an impression 
which the hon. Member has got, but 
it is not created by me.

So far as the second part of the 
question is concerned, if the hon. 
Member looks at the wholesale price 
index, she will find that for the 
period which she mentioned, there 
was an increase of 1.1 per cent. But, 
then, for the next week, from 23rd 
February 1980 to 1st March 1980 there 
has been an increase of only 0.3 per 
cent. Therefore, both figures tally.

SHRIMATl GEETA MUKHERJEE: 
Now it has come to the same thing 
which he has referred to. In that 
case, let me also state that the state-
ment" which the Minister has made 
is contradicted in today’s news. I would 
like him to state which is correct. The 
Patriot of today says that the level 
of wholesale price index this year 
was higher by 23.8 per cent, when 
compared to the index of the like week 
last year. Of course, this does not 
deal particularly with the workers 
consumer index but deals with the 
general price rise. I want to know 
whether this is true.

SHRI R. VENKATARAMAN: Statis-
tics have to be compared with like 
statistics. The figure Which the hon. 
Member stated was a comparison with
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the index figures of the correspond-
ing week last year. What I am giv-
ing now is in relation to the figures 
quoted by the hon. Member. She 
quoted the figures to show that for 
the period from 16th February to 23rd 
February there has been an increase 
of 1.1 per cent. I have said for the 
next week, from 23rd February to 1st 
March, it has been only 0.3 per cent. 
Therefore, there is no conflict ir. 
figures. The only thing is that you 
may compare like figures and not com-
pare different figures.

: stsqsr
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SHRI R. VENKATARAMAN: When 
you talk of demand-supply manage-
ment, the demand management con-
sists of one series of acts like control 
of money supply and so on. S0 far as 
the supply management is concerned, 
about which the hon. Member refer-
red, we want to utilize fully the co-
operatives, the super-markets, the fair 
price shops and, to the extent possible, 
create new agencies which will 
honestly distribute these scarce com-
modities. It is an endeavour in which 
all of us have to see that the avail-
able commodity is equitably distri-
buted. The difficulty today is that 
even the available commodity is cor-
nered and hoarded. If we have Pr0* 
per channels of distribution, then it 
would b'e possible to distribute the 
scarce commodities equitably.

t w  : «rr ftr
Trcfr ift 5TCTT f  ?rt ^ rm
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DR. FAROOQ ABDULLAH: U the 
<hop-keepers are required to keep 
rrice lists for the commodities they 
sell then the housewives -and the poor 
people would not be robbed by them. 
I want to know from the hon, ^Kfinis- 
tf-r whether they are going to intro^ 
iVce such measures whereby these* 
price-lists would become important 
sc that the people would not be rob-
bed by the shop-keepers.

SHRI R. VENKATARAMAN: This 
question may be answered by my 
colleague, the Minister in charge of 
C:vil Supplies. He is actually in 
charge of distribution and the arran-
gement for distribution.

DR. FAROOQ ABDULLAH. I £>m 
sorry, I did not get the answer to the 
cjuestion.

MR. SPEAKER: You give a fresli 
notice.

DR. FAROOQ ABDULLAF: It is
ap important question.

SHRI K. MALLANNA: Sir, it is
admitted in the statement krat prices 
1 ave already pone up and hs has His" 
kiven some leasons. The rjain fcc- 
■'ors behind tve price rise a. e wid?s- 
pread drought and shortage in cer-
tain commodities. Apart from th®se 
things I would like to know whether 
it is a fact that some hoarders, black- 
marketeers and smugglers are res-
ponsible for the rise in prices. If so, 
what steps Government has proposed 
to take?

MR. SPEAKER: That is already
known. Why to repeat this question 
all the time? It is all right.

SHRI K. LAKKAPPA: Mr. Speak-
er, Sir, assuming that the previous 
government could not do anything, 
the accumulated legacy of the pre-
vious government.. . .

MR. SPEAKER: Please put the
the question. I want the question.

SHRi K. LAKKAPPA: Please listen 
to me. (Interruptions), The previous 
government let loose the hoarders 
and blackmarketeers and thereby



II Oral Answers MARCH 14, 1980 Oral Answer*

created a situation of price rise at 
that time, ,

MR. SPEAKER: That has already 
beesi discussed.

SHRI K. LAKKAPPA: What has 
happened is___

MR. SPEAKER: I want the ques-
tion.

SHRI K. LAKKAPPA: I am putting 
the question. The same people Te~ 
group and further worsen the situa-
tion.

MR. SPEAKER: This is not a ques-
tion.

SHRI K. LAKKAPPA: I am asking 
whether he1 has got any scheme—

MR. SPEAKER: He has already
stated that they are trying to bring 
hoarders and blackmarketeers —

SHRI K. LAKKAPPA: I have not 
completed my question.

MR. SPEAKER: What is the ques-
tion?

SHRI K  LAKKAPPA: For the
proper distribution of essential com-
modities, in view of the rising prices, 
will this hon. Finance Ministry and 
the Supply Ministry put themselves 
together and Set up a special cell to 
create a situation of confidence in 
bringing {ihe prices down and ensur-
ing fair''distribution of all consumer 
goods and other essential commodi-
fies in .this country? I would also 
like to know as to bow soon they will 
do it.

SHRI R. VENKATARAMAN: Sir,
this is exactly what I said that we 
are trying to do it and we are trying 
to see that there is no blackmarket- 
ing and hoarding. We are using now 
the Preventive Detention Law.

MR. SPEAKER: He wants to know 
whether you have cooperation from 
the Minister for Supply or not.

SHRI R. VENKATARAMAN: Yes.

SHRI INDRAJIT GUPTA: Sir, jU» 
the statement laid on the Table o f 
the House he said that one of the 
measures which the Government is 
determined t0 take is the streamlin-
ing of distribution arrangements. I 
would like to say that the scheme 
of a comprehensive public distribu-
tion system which was given a lot of 
publicity during the last Govern-
ment’s regime was supposed to have 
been prepared by Mr. Mohan Dharia 
when he was Minister of Commerce 
and Civil Supplies, which was never 
implemented by that Government. I 
would like to know what is the atti-
tude of the present Government to-
wards that scheme, whether they have 
decided to discard it or intend to im-
plement it and what is the meaning 
of streamlining. Is it possible to have 
an effective public distribution sys-
tem without obtaining physical stocks 
in the hands of the Government o f  
all these essential commodities? If 
not, what is the meaning of stream-
lining the distribution system?

SHRI R. VENKATARAMAN: r
will answer that part of the question 
relating to what we mean "By stream-
lining. The actual distribution sys-
tem is, as I said, with the Minister 
of Civil Supplies. When'  we say 
streamlining, we want to see that the 
commodities which are In short sup-
ply reach the consumer through the 
recognised channels like the co-ope-
ratives, fair price shops, super mar-
kets and other recognised agencies. 
These are the channels through which 
we want to distribute. The question 
which thg hon. Member lias put is: 
are you gottng to have complete con-
trol over the stocks because without 
complete control over the stocks, it 
will not be possible to have control 
over distribution? Total control over 
stocks is ndt contemplated at the mo-
ment, and therefore streamlining, as
I said, will only relate to the distri-
bution part of it.

SHRI INDRAJIT GUPTA: Would
the Commerce Minister Inform us



what has happened to tK scj,eme 0f 
Mr. Mohan Dharia? ^  they pre_ 
paring a new 'H e ffie ?

. S? R I.U .  VE N K A TA R A M A N ; The
that two Ministries are 

<0-xieerne3. 1  do not want to step 
into the jurisdiction of my colleSg'ue, 
and therefore if he puts a separate 
question, it will be answered.

T H E  MINISTER O F COMMERCE 
AND STEEL AN D  MINES AND  
CIVIL SUPPLIES (SHRI PRANAB
MUKHERJEE): I can add that the 
scheme is continuing. In fact, we 
bad a meeting, and this scheme has 
not been abandoned.

SHRi EDUARDO FALEIRO: I
would like to know through you whe-
ther the Government is aware that 
there is large-scale smuggling of 
essential commodities, particularly edi-
ble oils, sugar, onions and spices on 
the western border with Pakistan, 
and if so, how Government is going 
to step up punitive measures, deten-
tion and raids?

MR. SPEAKER: That has all been 
done.

SHRI EDUARDO FALEIRO: That
is the crux of the question.

MR. SPEAKER: They are taking 
action against them. They have said 
s0 many times.

SHRI EDUARDO FALEIRO: Let
1he Minister reply.

MR. SPEAKER: He has already re-
plied. Have you anything to say fur-
ther?

SHRI R. V EN K ATAR AM AN : A
complaint has been received in the 
Government that some1 of the stocks 
are being smuggled along the west-
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ern borders. W e have looked into 
this matter, and We find that it does 
not have much substance. W e find 
that it is net possible to carry sugar 
except through camel loads, and a 
camel carried only two quintals of 
sugar. We have examined all these 
things, but at the same time, we are 
trying to see that there is no smug-
gling.

Self-sufficiency in Steel

*64. SHRI BALASAHEB VIKHE  
PATIL:

SHRI MOOL CHAND D A G A :
W ill the Minister of STEEL AND  

MINES be pleased to state;

(a) whether India is self-sufficient
in regard to its needs of all types of 
steel; . »:*ii

(b) if not, what has been the re-
quirement of the country for various 
types of steel and their availability 
from indigenous sources during each 
of the last 4 years and how much 
quantity has been imported from  
abroad each year indicating the value 
thereof; and

(c) what steps are being taken by
Government to make the country 
self-sufficient in this behalf? |

THE MINISTER OF COMMERCE  
AN D  CIVIL SUPPLIES A N D  STEEL , 
A N D  MIJNES (SHRI PR|ANAB 
M UKHERJEE): (a) to (c ). A  State- I 
ment is laid on the Table of the 
House.

Statement

(a) No, Sir.

(b) The requirement of steel as 
compared to actual production of all 
types of steel in the country and 
quantity imported yearwise in the 
last four years is given below: —

(’ooo tonnes)
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Imports
Years Require- Actual I—  ’ quantity!! Value in

ment Production R.s. Crores

(0  _____________________ (2)_________ (3) "(4) (5 )
i975-/6

976-77
6 , ' 7o 6,376 4 7 9 2  20188
6,340 7,857 320-6 132-39
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>977-7y
*»97"'79

7.36o
8,220
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(c) Attainment of self-sufficiency 
in meeting the needs of the country 
for all types of steel may not, per se, 
be considered a necessary, or even 
a desirable, objective. The order of 
requirement and the economics of 
production may make it advisable to 
import certain items, wholly or part-
ly, depending on the economies of 
scale in the production of these 
items. Thus, even some of the most 
developed and industrially advanced 
countries depend on import of cer-
tain types of steel, while exporting 
some others.

Subject to this general observation. 
Government agree that the planning 
and development of steel production 
within the country must aim at 
achieving self-sufficiency in regard 
to those items where the need is well 
established and the economics of pro-
duction is favourable. Some °* the 
major steps taken or proposed to be 
taken, by Government in this direc-
tion are indicated below: —

(i) Expeditious completion of 
on-going expansion of Bhilai Steel 
Plant and Bokaro Steel Plant to a 
capacity of 4.0 million ingot tonnes 
each. Further expansion of Bokaro 
Steel Plant to a capacity of 4.75 
(million ingot tonnes is under con-
sideration.

(ii) Completion of first ohase of 
Salem Steel Plant to produce 32,000 
tonnes of cold-rolled stainless 
sheets/strips. The project is expec-
ted to be completed in the latter 
half of 1981.

(iii) Establishment of a plant at 
Rourkela to produce 37,500 tonnes 
of cold-rolled grain-oriented and
36,000 tonnes of cold-rolled non- 
grain-orlented sheets to meet the

requirements of the electrical in-
dustry. It is expected to be com-
missioned in 1981.

(iv) Provision of additional melt-
ing facilities at Alloy Steels Plant, 
Durgapur, so as to increase its capa-
city .from 1.0 to 1.6 lakh tonnes of 
ingots.

(v) Establishment of the Visakha- 
patnam Steel Plant with an install-
ed capacity of about 3.4 million ton-
nes of liquid steel in two over-
lapping stages to be completed in a 
period of about six years.

(vi) Build-up of production in 
the existing steel plants to attain 
maximum capacity utilisation and 
modernisation and replacement of 
equipment to maintain their tech-
nical and physical health.

(vii) Incorporation of technolo-
gical improvements innovations so 
as to increase the productivity of 
Bhilai and Bokaro Steel Plants.

(viii) Higher capacity utilisation 
of mini steel plants through im-
proved supply of raw materials and 
power.

(iv) The possibilities of setting 
up new steel plants with technical 
and financial assistance from some 
of the developed countries are be-
ing explored and some concrete 
proposals received in this behalf 
are presently under consideration.

tlft ^  V ?  !T*fT : W  wnpfr % 
iftSRT apTT & JTT

it ? «PTT WT I 
w  jtYj th srym  'rrrsr wv sroftrtf*

?fT ^  % <WT *FK®T | ?
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SHRI PRANAB MUKHERJEE: 
It is very difficult to use the word 
self-sufficiency so far as the steel 
industry is concerned, but so far as 
the projected demand and the extent 
we are going to meet it are concern-
ed, I can give certain figures. It is 
desired to have production of steel 
in the order of 24 to 25 million tonnes 
by the end of this decade. 1981—1991. 
So far a3 the present installed capa-
city is concerned, it is a little over
11 million tonnes in the integrated 
steel plants and 3 million tonnes in 
the mini steel plants. I have given 
the production figures in detail and 
therefore I would not like to repeat 
them, but the actual state of affairs 
is that our production for the last 
three years has gone down. We have 
not been able to maintain the level 
which we had attained in 1976, so far 
as the integrated steel plants are con-
cerned. So far qs the expansion pro-
gramme is concerned, the total 
projected figute, I have given. But 
in more detail, I can told the hon. 
House, through you, that expansion 
of Bokaro and Bhilai i3 on hand. The 
modernisation of Durgapur is also 
being considered. As regards the 
expansion of Rourkela, particularly 

with the variety of steel which Is 
known as the electric steel that 
scheme is being implemented in 
Rourkela. We have received offers 
from various other countries also for 
establishing new steel plants and one 
such plant, as the hon. Member is 
îware, is in Vizag, with the Soviet 

collaboration.

SHRI MOOL CHAND DAG A: He
has not answered my specific ques-
tion.

SHRI NIREN GHOSH: The Minis-
ter wag saying that we would require 
about 222 million tonnes of steel in 
a decade. There are press reports

which say that they are going to set 
up two new steel plants with foreign 
collaboration, where they will provide 
the entire credit and all that. I would 
like to know whether there is truth 
in it, what is the agency and what is 
the country. The Minister has also 
talked about the expansion of various 
steel plants. But Durgapur Steel 
plants, is the oldest and it was origi-
nally planned to produce 3.5 million 
Plant is the oldest and it was origi- 
1s it because of any political motive 
that expansion is not being under-
taken? Crores and crores of rupees 
are being spent in the import of tin 
sheets, which the Alloy Steel Plant 
was originally planned to produce. 
But it has been put in the cold 
storage and the country is incurring 
huge losses because of the dumping 
of the Alloy Steel Plant. Will the 
Minister enlighten the House and the 
country on this?

SHRI PRANAB MUKHERJEE: 
The first part of the statement of the 
hon. Member in the form of a ques-
tion is true, i.e., the technology ap-
plied in the Durgapur plant is one of 
the oldest technology; as it is the 
oldest plant, the technology applied 
is al 'o almost obsolete and one of the 
oldest. That is why we are trying to 
modernise the steel plant and it is 
not true that any political considera-
tion stands in the way. So far as 
the Alloy Steel Plant is concerned, I 
have already indicated in reply to an 
earlier question that the expansion 
and modernisation of the alloy steel 
plant of Durgapur is also being con-
templated. ln regard to the esta-
blishment of new steel plants, certain 
offers have been received. But it is 
yet to be decided which of the offers 
wil] be acceptable to the Government.
It is already know that we have some 
arrangements with the Soviet Union 
so far qs the Vizag plants are con-
cerned, We have received offers 
from West Germany and Britain also 
in regard to establishment of another 
steel plant. But these are only in 
the formative stage and therefore, it 
would not be possible to say anything 
more.
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Hp SHRI A. K. ROY: The figures sup-
plied to us have been baffling. If the 
actual production is more than the 
requirements, what was the need for 
importing steel? Are we importing 
some special types of steel, which are 
not being produced in our country? 
That has not been made clear.

MR. SPEAKER: That is very clear 
if you read the answer. Put another 
question if you like.

SHRI A. K. ROY: The second point 
is, sometime back there was a resolu-
tion in Bihar Assembly on the expan-
sion of Bokaro steel plant. The 
original plan of expansion of Bokaro 
steel plant was for 10 million tonnes. 
But later on, there was an apprehen-
sion that the Government is going to 
curtail this and so Bihar Assembly 
moved a non-official resolution, 
against any scheme or plan for cur-
tailment of that expansion target. I 
would like to ask the hon. Minister 
to throw some light on that and re-
move the apprehension in the minds 
of people of Bihar.

SHRI PRANAB MUKHERJEE: 
So far as the import is concerned, I 
have already given in part (c) of the 
statement which has been laid on the 
Table of the House what particular 
types of steels we import which are 
not produced in the country. Those 
are special types of steels. I have al-
ready mentionedf"for instance, electric 
steels.

So far as the expansion of Bokaro 
is concerned, it is already on hand 
and certain expansion work has 
already taken place and some work 
is being implemented. But it would 
not be possible for me to indicate to 
what extent we will be in a position 
to do it because resources ig one of 
the important factors which we have 
to take into account

SHRI RASA BEHARI BEHERA: I 
would like to know from the hon. 
Minister what is the potentiality of 
employment in the Rourkela Steel

Plant and, about the Propqtal fox' a 
second steel plant in Orissa, when It 
will be decided.

SHRI PRANAB MUKHERJEE: 
I have already mentioned that r©« 
garding new steel plants, the matter 
is absolutely at the formative stage 
and it will not be possible for to 
say anything now.

SHRI M. S. SANJEEVI RAO: The 
hon. Minister has clearly stated that 
India needs a lot of steel in the com-
ing years. Like power generation, 
steel plants also require a lot of 
gestation time. Since we have lost a 
lot of time, at least, the Government 
should see that the existing plants 
are used to the optimum capacity. As 
you are well aware, we are fortunate 
to have quality from ore: But, un-
fortunately, we are acutely short of 
metallurgical coal. A long time back, 
the Janata Government had planned 
to import metallurgical coal from 
Australia. I do not know what steps 
the present Government is taking to 
import metallurgical coal. May I 
know the exact position in this re-
gard?

SHRI PRANAB MUKHERJEE: So 
far as the optimum utilisation is con-
cerned, it is our policy and already 
we have taken steps to utilise the 
capacity to the fullest extent possible.
So far as the expansion of the exist-
ing units is concerned, that too we 
have taken up. About the particular 
type of steei import which the hon. 
Member has mentioned, I would re-
quire separate notice for that to give 
the exact position.

% wtpt *t viww % fatr firorf itanfr 
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SHRI PRANAB MUKHERJEE: 
The question, is about the expansion 
of steal plants.

SHRI DIGVUAY SINGH; AH our 
mini steel plants have been running 
in the red. There are special incen-
tives to be given to make them viable 
units. Is there any scheme of the 
Government to give them further in-
centives and tax concessions to make 
mini steel plants toi be economically 
viable so that they supplement the 
production of steel?

SHRI PRANAB MUKHERJEE: So
far as tax concessions are concerned, I 
am not competent to speak of them 
here. But a series of concessions have 
been given to mini steel plants. TSiat 
is why their performance in the last 
two years is quite satisfactory.

5TJT : U&JQT
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BHRI PRANAB MUKHERJEE: 
Already the expansion of Bhilai is 
taking place in a big way.
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THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI J. B. PAT- 
NAIK): (a) to (c). No, Sir. Indian 
Airlines is not in a position to intro-
duce any additional service to Fatnfr< 
because of fleet constraint.

SHRI BHAGWAT JHA AZAD: May 
I know, if the new service is not being 
introduced, whether it is possible ffcr 
the Ministry to re-schedule the preseat 
flight fronf Calcutta to Delhi passing 
via Patna in such a way that there can 
be a morning flight as well?

SHRI J. B. PATNAIK: Because of 
the constraint at present, it is net 
possible to re-schedule it, but with the 
introduction of new aircraft in the 
middle of this year, it is possible to 
have a morning flight between Patna 
and Delhi, and that will be done by the 
Indian Airlines.

fft i mrwmr uraft : aft, mfr
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The Hon. Minister had said like this 
and it has appeared in the Press. Is 
it correct or not?

SHRI J. B. PATNAIK: I have not 
seen that statement, but I have already 
promised the House that with the 
introduction of new aircraft in the 
middle of the year we will have a flight 
between Patna and Delhi in tfce 
morning.
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Know-how from Japan to produce 
Edible Oil from Bice Br*m

*67. SHRI G. Y. KRISHNAN: Will
the Minister of COMMERCE AND 

CIVIL SUPPLIES be pleased to state:

(a) whether the Indian Govern-
ment have approached the Govern-
ment of Japan to donate know-how 
te produce excellent edible oil from 
rice bran;

(b) if so, the details regarding the 
agreements, if any; and

(c) what are the details regarding 
the import of edible oils at present 
from foreign countries along with the 
names of those countries?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND STEEL 
AND MINES (SHRI PRANAB MU-
KHERJEE): (a) No, Sir.

(b) Does not arise.

(c) Edible oils like soyabean oil. 
rapeseed oil, crude palm oil, RBD palm 
oil and palmolein are bein£ imported 
to meet the gap between demand and 
supply of edible oils. The countries 
from which edible oils are mainly being 
imported are USA, Brazii. Canada, 
Malaysia, Indonesia, and Singapore.

SHRI G. Y. KRISHNAN: We know 
that excellent edible oil can be made 
available from rice bran, as has been 
investigated by our Research Institute. 
So, what steps is the Government tak-
ing to see that such oil is extracted.

Secondly, if edible oil can be produc-
ed from the bran available with the 
rice plants, why should not the know-
how be imported from Japan?

SHRI PRANAB MUKHERJEE: So 
far as the knowhow is concerned, it 
is not necessary to have it from Japan: 
we ourselves have the knowhow and 
we ourselves have the technology. But 
the major problem in regard to produc-
ing oil from rice bran in a big way is 
the peculiar nature of the rice milling 
industry in this country. As a result,

when we want to make it a commer-
cial proposition, it becomes difficult. 
Unless the rice mills are modernised 
and the collection of rice bran is done 
on a commercial scale, it will not be 
possible to make it a commercially 
viable proposition, though efforts are 
being made.

I can give some figures to the Hon. 
Member from which he will And that 
production is going on. In 1976-77 it 
was just 70,000 tons but in 1978779 the 
production has gone up to 1,01,000 tons.

This is about rice-bran oil mills. We 
are exploring the pcissibilities as to 
was just 70,000 tons but in 1978-79 the 
duction.

SHRI G. Y. KRISHNAN: We feel
glad that the technical knowhow is 
sought to be utilised and it will be 
explored very early.

But in the reply it has been mention-
ed that soyabean oil is being imported. 
When soyabean is grown in our coun-
try, why is the oil being imported 
from fejreign countries? Why should 
we not produce it here itself?

SHRI PRANAB MUKHERJEE: It is 
not a fact that we are not producing 
soyabean oil also. What I have said 
in the answer is that, to meet the gap 
between domestic availability and our 
demand, we are importing certain oils 
and there I have mentioned soyabean 
oil also. That does net mean that we 
are not producing soyabean oil in this 
country.

SHRI MAGANBHAI BAROT: I would 
like to know this from the Hon. Minis-
ter: on the same lines, an experiment 
was made in milk, called the ‘Flood- 
Operation’ and the National Dairy De-
velopment Board and its Chairman Mr. 
Kurien had suggested a way out for 
making the country self-sufficient in 
edible oils by a new method to be in-
troduced in our own country, for which 
an experiment has been proposed. Has 
this scheme been examined by the Gov-
ernment of India and if so what ase 

his views about the same?
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SHRI PRANAB MUKHERJEE: So
Car as this particular scheme is ccn- 
oeraed, I have no information readily 
available with me, but I will collect 
the information and give it to the Hon. 
Member.

SHRI DINEN BHATTACHARYA: 
What is the exact demand of the coun-
try for this edible oil, how much are 
wc manufacturing and how much is 
the idle capacity existing in the edible 
oil plants?

SHRI PRANAB MUKHERJEE: The 
total imports..

SHRI DINEN BHATTACHARYA:
You may first answer as 1o hc,w much 
is the demand.

SIIRI PRANAB MUKHERJEE: With 
regard to the exact demand  ̂ Sir, the 
question relates just to rice bran oil 
and if the hon. Member wants to ex-
pand the area of the question, natu-
rally it requires notice. Of course, I 
can give whatever figures I have.

MR. SPEAKER: He wants notice for 
that.

SHRI DINEN BHATTACHARYA: It 
is not irrelevant. Kindly say whether 
I am putting any irrelevant question. 
Why is he not replying?

MR. SPEAKER: He says he will have 
to get fresh information for you.

SHRI INDRAJIT GUPTA: For two 
out of three questions he has asked, 
he was getting up to reply.

MR SPEAKER: Is he prepared to do 
that9

SHRI INDRAJIT GUPTA: You ask 
him. He is a very competent Minister 
that way.

SHRI PRANAB MUKHERJEE: This 
question relates particularly to rice 
bran. He wants to have the entire 
gamut of edible oils. How can I give 
him?

MR. SPEAKER: That is what I said. 
..All right, you please give a fresh 
noitice for that.

SHRI DINEN BHATTACHARYA: He 
has unnecessarily caused inconvenience 
to Members by first asking them to #tft 
questions and then he says he has no-
information. I know what is the diffi-
culty.

SHRI A. T. PATIL: Does the Govern-
ment propose to modernise the rice' 
mills in the rice-producing areas so as 
to produce edible oil from, rice bran? 
This has a very salutary effect on the 
economy of the rice-producing areas in 
the country. It is from that point of 
view that I would like to know, whe-
ther the Government proposes to mod-
ernise the rice mills so as to produce- 
edible oils from rice bran.

SHRI PRANAB MUKHERJEE: In
the reply to the first question I have 
already mentioned that as and when 
modernisation takes placc and we can 
collect rice bran on a commercial scale, 
it is possible to expand the particular 
industry.

SHRI MANORANJAN BHAKTA: In 
view of the huge imports of edible oils 
from abroad, I would like to ask a per-
tinent question of the hon. Minister.- 
In view ol the same ecological situa-
tion in the Andaman and Nicobar is-
lands as in Malaysia, will the Govern-
ment of India consider having a palm 
oil plant in the island So that gainful 
employment may be given to the island-
ers as alsc to meet the demand of edi-
ble oils in the country?

MR SPEAKER: It is a suggestion. 
He may consider it.

MR. SPEAKER: Shri Satish Prasad 
Singh—not here Shri Shejwalkar.

Appointment of Fourth Pay 
Commission

*68. SHRI N. K. SHEJWALKAR:
SHRI SATISH PRASAD 

SINGH;
Will the Minister of FINANCE be 

pleased to state:

(a) whether the Fourth Pay Com-
mission for Central Government 
Employees is proposed to be appoint-
ed in 1980; and
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(b) If not, when the Fourth Pay 
Commisfioji is likely to be conatitut- 

,«d?

THE MINISTER OF STATE IN THE 
'MINISTRY OF FINANCE (SHRI JA- 
GANNATH PAHADIA): (a) and (b). 
There is no proposal under the consi-
deration of the Government at present 
to appoint a Fourth Pay Commission 
for Central Government employees.

SHRI N. K. SHEJWALKAR: May I 
know from the hon. Minister as to what 
are the criteria according to the Gov-
ernment for having such sort of a Com-
mission? Will he spell them out?

SHRI JAGANNATH PAHADIA: Cri-
teria?

TO swtt $  ̂ far*sr ^  *qrr
*R*¥f ? "

MR. SPEAKER: For the apointment 
of such a Commission. That is what 
he wants to know.

THE MINISTER OF FINANCE AND 
INDUSTRY (SHRI R. VENKATARA-
MAN): There are no set criteria for 
appointment of a Pay Commission. As 
and when the Government thinks that 
it is necessary to revise and then, as 
and when the staff members also make 
representations, this is taken into con-
sideration and it is decided on the 
merits of each occasion.

SHRI N. K. SHEJWALKAR: In this 
very connection may I know from the 
hon. Minister whether on behalf of the 
employees there is a demand for having 
such sort of a Pay Commission i.e. a 
Fourth Pay Commission?

SHRI R. VENKATARAMAN: To the 
best of my information there is no un-
animous view cn this. There are dif-
ferent views with regard to having a 
Fourth Pay Commission. Some people 
have suggested that a Fourth Pay 
Commission was not necessary while 
some others have suggested that it is 
necesary. But there is no unanimity 
on this.

SHRI N. K. SHEJWALKAR: Sir, I 
want your protection. Of course, the 
hop. Government is not prepared to 
lay down what are the exact tests. 
They say that when there is a demand, 
they do consider this thing. They say 
there is a demand and at the same time 
they also say there is no demand. I 
do not know what to do.

SHRI INDRAJIT GUPTA: I want to 
know from the hon. Minister when he 
says that there is no demand, is it not 
indirectly and unintentionally inviting 
the Central Government employees to 
launch on a big agitation so that the 
demands may be perceptible.

But, my main question is: is it not 
a fact fhat three Pay Commissions had 
given their recommendations without 
any reference to any scientific job eva-
luation and, therefore, a majority of 
Central Government employees’—the 
majority of them are railwaymen, by 
the way, seventeen lakhs of them—or-
ganisations, made representations that 
they did not want another Pay Com-
mission of that type but they would 
like to have some machinery by which 
a scientific job evaluation is done and 
their pay scales are fixed only after 
that. But that cannot be done by the 
Pay Commission.

SHRI R. VENKATARAMAN: This is 
exactly what I said. There are two 
opinions—some people want a Pay 
Commission; some others do not. When-
ever they use the word ‘Pay Commis-
sion’ they have some kind of Pay Com-
mission of their choice and of their 
view_and, it is true, that in certain 
quarters, they want a Pay Commision 
which will do job evaluation, job gra-
dation and then the pay is fixed accord-
ing to that. All these are only repre-
sentations received at this stage.

MR. SPEAKER: Next question Q. No. 
70.

SHRI SOBENG TAYENG: May I 
know from the hon. Minister whether 
the recommendations of the Pay Com-
mission have been___(Interruptions).
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SPEAKER: 1 h*v» called the

next question by-Mr. Mtfhsin. „

“SHRI SOBEJJCr TAXING: Sir, I have 
stood several times. You have not 
allowed. I have asked a question about 
Civil Aviation also. You have not al-
lowed that. I think you are avoiding 
.the North-Eastern Region.

J would like this question, only to be 
replied to. (Interruptions).

MR. SPEAKER: I am sorry. I should 
have taken up Q. No. 69, Now, Q. No.
<f>9. Shri Pandey. .

firm (^rc jrfcn) stfkr ifta
VT ftWTH 

*69 W* *** : "'PTT q*J?T
vftx «fm firm** w?ft ^  *<n% $qrr *3$ 
fjp : '

(w?) «r t  TtTT ^  *r w m
fffcT % cpfcr fWRT JFtf ifmT

(w ) q fc  $r, ?ft z f tw  ^  ^q te rr w r  ^  
f w W w  % fax* »nnT

(»T) tft *TT ^  W* £ f%
VRT ^  FORT T̂ T fc

fata* swrrcfcgfo- <raft<m* an% $ ?

THE MINISTER pF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI KARTIK ORAON):
(a) No, Sir.

(b) Does not arise.

(c) Unless a survey is conducted of 
the lake it would not be possible to 
indicate whether this lake is worth de-
veloping from the tourism angle. It 
is understood that the State Govern-
ment is considering a comprehensive 
survey to determine the type of migra-
tory birds which visit this lake as also 
to obtain other information about the 
lake for considering its future deve-
lopment.

1*901 (SAKA) Oritf Auat»6r» y *

lift1 : v s w
Kns*0ff % #  ^T̂ dT j
%  w f m  sh r

ft VTT!T ^
3<pfr sffa j  i w r  % ^  tw r

WIWT ^  *fV̂
irtbfi % «ftfr*nr *  ifr*T5r$*T*P!T«fr^# i 

qsfr xmtit *st «n% 11
^TCT ?n?PTT: % 3*% faTO $  3WT ^RTT

f%UT %tfc * wft qfffciT#' ifr J 5 
^  3ft  ̂£TTO jffaW % fRrtw flFTT

^  TT VXT5R
sfh; «r$ wt qft tffaFtr ^  t  ?

«rt lafiw spew : www 
*TT^ f  Or WfcT cft̂ f

$t frfhRT % I tn|r «PT ?fr |
sfr %*PRrT vffc v’rdmsr v f f w  
ifex t «ik ^  'sft iWrv 

v"l vTIct>̂i *Pt wix.
f  f^tr «r^nf *fi^nT |  i

fvH^r t̂ tftr ŜtRM TTHT ^
% 3?T̂  ^ I tid fliMl ^

fw r «mf«r im: t  kiw dte
% vtf f̂t̂ RT *§ «ft m̂tfv fn-

#  Trre^^ * x w  
wicft | ftur gr̂ t vtfw  ^  t » l^nt- 

W  wff ^rr ^ p t  snfr f
^  «mrr ?r^ | i

«ft f  OTT 5̂!r «rtt: ihi<n t i q > T
wiTfr cnrt^r ^  % f îr ^  5̂  f^ r  ̂ 1 

?ronx % w rit ^HT ^  itfc IRT 
tott «ft ^ tt ^  ?ft yff wr â r

VTf̂ T?T ^̂ t̂ RKTT | I ^  ̂
^   ̂ ’amir nx-̂ TT ^  1

tNvfftr jftanrr ^  m i

*wr ftnrT

• ^  ŵr f̂ciw VXSTtr I WT
sr̂ r ?r?t TO »̂r ^
jfltT | srfi $rf̂ nl |̂ r crefr ?n% |
«ftr in f Pwrrr

^ 1 sttts htw^x f% fw

TOt fî t *r f[ fm w&ft I 1 rtt*
fair Jpr t o t t  t, Pp ^

wr fr«rt r̂, tott  êppiT rir*rrcr 1

n « w  m h v r : eft m»r

ift^T VT finrr ?
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Action again* Smmcgten

*65. SHRI C. B. ATHARE PATIL: 
Will the Minister of FINANCE be 
pleased to lay a statement showing:

(a) the number of smugglers ap-
prehended for smuggling into and 
smuggling out of the country contra-
band items, after the present Govern-
ment have taken over;

(b) details of items seized and 
value thereof and also the countries 
to which these were intended to be 
smuggled or from which smuggled;
and

(c) what action has Tseen taken 
against the persons so apprehended 
and what stringent measures have 
been taken or are proposed to be 
taken by Government to stop such 
crimes?

1 HE MINISTER OF FINANCE AN D  
INDUSTRY (SHRI R. V EN K ATAR A-
M A N ): (a) According to the reports 
received by Government, 213 persons 
were arrested under the Customs Act 
for their involvement in smuggling 
during the period 14th January. 1980 to 
29th February, 1980.

(b) The main items seim i were 
watches, silver, synthetic fabric.", cal-
culators etc. and their total value was 
about Rs. 5.65 crores. It is reported 
that these items were smuggled from 
(or were intended to be smuggled to) 
Persian Gulf countries.

(c) Appropriate action under the law 
'has already been initiated. The per-
sons involved in smuggling nave been 
arrested and their prosecution in courts 
of law ib under consideration. Govern-
ment propose to further intensify mea-
sures against smuggling, including ac-
tion uiHer the Conservation o£ Foreign 
Exchange and Prevention ol Smuggling 
Activities Act, 1974.

Representations from Cement 
Industry afaiast Levy of 

Import Duty

*70. SHRI F. H. MOHSIN: Will the* 
Minister of FINANCE be pleased to* 
state:

(a) whether it is a fact that in view  
of the critical power Situation in the- 
country, the production In the cement 
plants has been very badly hit result-
ing not only in the considerable loss 
of excise revenue but also necessitat-
ing imports;

(b) whether representations have' 
been made by the cement, industry 
against the levy of 40 per cent import 
duty on captive diesel generating 
sets, which is likely to inflate the 
cost of plant and production of ener-
gy; and

(c) if so, the action which Govern-
ment propose to take either to waive 
this heavy duty or atleast reduce it 
cu as to help optimum production of 
cement and save the industry from 
impending ruination?

THE MINISTER OF FINANCE AND 
INDUSTRY (SHRI R. VEN K ATAR A-
M A N ): (a) During the year 1979 the 
figures of production of cement in the 
country and the revenue realised on 
account of central excise duty on ce-
ment showed a marginal decline over 
the corresponding figures in 1978 and 
imports were effected to bridge the gap 
between demand and supply. However, 
the shortfall in production of cement 
is attributable not only to power cuts 
but also to shortage of ccal and rail-
way wagons.

fb) and (c). No representation has 
been received from the cement indus-
try in the Ministry of Finance against 
the levy cf 40 per cent import duty on 
enntive generating sets.

* (Figure is provisional).
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Loan by Nationalised Banks to 
Weaker Sections

*71. SHRI D P. JADEJA:
SHRI AM ARSINH V.

R A T H A W A :

Will the Minister of FINANCE be 
pleaseoPto state:

(a) whether Government are consi-
dering to issue certain instructions to 
the Nationalised Banks to make 
available advances to weaker sections 
of the people for their economic re-
habilitation. in backward areas of the 
country; and

(b) if so, the details thereof?

THE MINISTER OF FINANCE AND  
INDUSTRY (SHRI R. VENKATARA-
MAN): (a) and (b). Banks have been 
following program m es o f increasing 
the flow of credit to the priority sec-
tors especially for the economic re-
habilitation of the weaker sections of 
the society. Recently, a meeting of the 
Chief Executives of public sector banks 
was convened and the broad conclu-
sions reached at the meeting were as 
follows'-—  _

(i) The target set in February; 1977 
of banks lending 33.3 per cent of 
their aggregate credit to the priority 
sectors, is now to be raised to 40 per 
cent to be achieved over the next 
five years. A  significant proportion 
within this overall target will be 
provided to the beneficiaries of the 
20 Point Programme which will be 
revitalised.

(ii) Banks will evolve special 
schemes tailored to the requirements 
of the beneficiaries of the 20 Point 
Programme as part cf their District 
Credit Plans.

(iii) The scheme of Differential Rate 
of Interest and the programme of 
establishing Regional Rural Banks
will be pursued with greater vigour.

(iv) The Reserve Eank will evolve 
a monitoring- system to evaluate the 
•performance of different banks in 
the implementation of the 20 Point 
P'rogramme.

2741 L S — 2

Some of the ether programmes which 
the banks have been pursuing over 
the past few years for the benefit of the 
weaker sections are:—

(a) Composite loans to artisans and 
village and cottage industries upto 
Rs. 25,000/- with a repayment period 
of 7-10 years, are provided at a con-
cessional interest rate of 9J per cent 
per annum in industrially backward 
districts.

(b) Working capital requirements 
for amounts exceeding Rs. 25 000/-
and upto Rs. 1 lakh for tiny units 
are provided at a rate of interest of 
12 J per cent per annum and term 
loans of not less than three years 
duration at 11J per cent per annum. 
For specified backward districts the 
rate of interest Is 9J per cent per 
annum.

(c) Housing finance is provided to 
Scheduled Castes/Scheduled Tribes 
upto 80 per cent of the total cost at 
4 per cent per annum rate of inter-
est, provided the loan amount does 
not exceed Rs. 2,500/-.

Imported Rubber lying with STC 

*72. SHRI SOMNATH CHATTERJEE:

Will the Minister of COMMERCE AND  
CIVIL SUPPLIES be pleased to state:

(a) whether it is a fact that several 
thousand tonnes of imported rubber 
are lying with State Trading Corpo-
ration for want of market;

(b) if so, the reason for such a 
glut thereof; and

(c) whether it is a fact that wrong 
assessment had been made by Gov-
ernment about the actual requirement 
of raw rubber?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND STEEL 
AND MINES (SHRI PRANAB MU-
KHERJEE): (a) The State Trading
Corporation is presently having stocks 
of about 10,800 tonnes of imported rub-
ber.
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-•1 (b) and<c). Import ■programme was
planned on an assessment 01 the sup- 
ply-demand position but off take was 
low due to various factors, tike power
cuts imposed by State Governments, 
credit squeeze, availability oi indigen-
ous rubber, diesel shortage etc.

Opening of Account by IAAI in 
Midland Bank, London (U.K.)

*73. DR, SUBRAMANIAM SWAMY: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) whether 'the International Air-
ports Authority of India (IAAI) 'had 
opened a bank account in Midland 
Bank, London (U.K) for the Ghat 
project in Libya;

(b) whether there are any other 
bpnk accounts for the same project in 
other London Banks; and

(c) whether for the years 1976-77 
and onwards, these accountfi are re-
ported and reflected in Annual Re-
port of the IAAI?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION AND LABOUR 
(SHRI J. B. PATNAIK): (a) Yes, Sir, 
in May, 1976.

(b) Yes, Sir. An Account was open-
ed in State Bank of India. London on 
5-10-1977.

(c) Yes, Sir.

Dearness Allowance to Central Gov-
ernment Employees

*74. SHRI PIUS TIRKEY:
SHRI ATAL BIHARI 

VAJPAYEE:
Will the Minister of FINANCE be 

pleased to state:

(a) whether attention of Govern-
ment has been drawn to a new -̂repfcrt 
appearing in the ‘Patriot’ m Its issue 
of 25th February, 1*080 under the 
caption “Dearness Allowance’* •

(b) if so, the full facts thereof and 
reaction of Government thereto;

(c) whether another înstalment 
Dearnesg Allowance *&,, tfta Gfiflfral 
Government ErapJoyees h*s < become 
due with effec* from * tst January, 
1&8Q lpllQw;ing rise jUi All India Aver-
age Consumer Price Index;

(d) if so, when do Government 
propose to issue orders for payment 
thereof to the Central Government 
employees; and

(e) the reasons for the delay in 
granting such instalment?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE 'SHRI 
JAGANNATH PAHADIA): (a) to <d). 
The reference apparently is to the 
leading article in the ‘Patriot’ of 25-2-80 
under the caption T)earness Allow-
ance’, Consequent on the 12-monthly 
average of the All India Average Con-
sumer Price Index for Industrial 
Workers (General) (1960=100) reach-
ing 344 points at the end of Ortober,
1979, Government have decided to pay 
one more instalment of Dearness Al-
lowance to the Central Government 
employees with effect from 1-11-70. 
Formal orders for the payment ol this 
instalment~will be issued shortly. Go-
vernment have taken note of the fact 
that another instalment of dearness al-
lowance has become due for considera-
tion with effect from 1-2-80 at the ave-
rage index level of 352.

(e) In so far as the Dearness Allow-
ance instalment from 1-11-79 i« con-
cerned, the previous Government had 
left the question of its oayment to be 
decided by the present Government 
since its payment involved spending 
of significant order. On assumption of 
office, the new Government took up 
the question and has already tziHen a 
decision in the matter. As regards the 
instalment with effect from l - 2-#0, this 
has become dps fpr consideartion only 
a few days $go on receipt ol the Con-
sumer Price Index for January. I860 
after the Government had already 
taken a decision about the instalment 
due from 1-11-79.
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Decline in Engineering’ goods Exports

*75. SHRI N. E. HORO: Will the
Minister o f , COMMERCE AND CIVIL 
SUPPLIES be pleased to state:

(a) whether it is a fact that 
-Engineering goods exports during the 
current year 1979-80 may fall short

''of the target; and

(b) if so, to what extent and the 
reasons thereof?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND STEEL 
AND STINES (SHRI PRANAB  
MUKHERJEE) (a) Yes, sir

(b) According to present estimates, 
•export of engineering goods may 
amount to Rs. 650 crores as against 
the provisional figures of exports 
during 1978-79 amounting to Rs. 685 
crores. The target fixed by Engineer-
ing Export Promotion Council fo r  ex-
ports during 1979-80 was Rs. 850 /- 
■crores.

The reasons for the shortfall in the 
export of enginering goods during 
the current year are the shortages of 
critical inputs like steel, pig iron, 
aluminium, coal, coke, diesel oil, furn-’ 
ance oil, etc; acute power shortage in 
most parts of the country; congestion 
in the ports; inadeguate shipping 

| acilities; labour trouble in the units 
i engaged in export maunfacture of 
engineering goods for exports and 

"general stagnation in the industrial 
K sector. "

L
Ixport of Diamonds, precious Stones 

1 an<* Semi-precious Stones

*76. SHRI VIJAY N. PATIL: Will 
the Minister of COMMERCE AND  
€IVIL SUPPLIES be pleased to state:

(a) what was the total export of 
diamonds, precious stones and sem- 
precious ptones during 1978-79;

(b) how much was the total I o f s  

through under-invoicing and smug-
gling of these commodities; and

(c) what Steps Government propose 
to reduce the loss?

THE MINISTER OF COMMERCE  
AN D  CIVIL SUPPLIES AND STEEL 
AND MINES (SHRI PRANAB  
MUKHERJEE): (a) During 1978-79, 
exports of diamonds and precious/ 
semi-precious stones were Rs. 692.94 
crores and Rs. 24.06 crores respec-
tively.

(b) and (cJ. There is no indication 
of loss of foreign exchange on account 
of any significant smuggling or under-
invoicing in respect of these commodi-
ties.
Bp

Expansion of Public Distribution 
System

*77. SHRI P. K . K O D IYAN :
SHRI CHANDRA PAL  

, SHAILANI;

WEI the Minister of COMMERCE  
AND CIVIL SUPPLIES be pleased to 
state:

(a) whether the public distribution 
system that exists today is quita in-
adequate to cope with tha situation 
arising out of shortage and high prices 
of several essential article*;

(b) if so, whether Government 
have any plan to expand and streng-
then the public distributioa system; 
end

(c) the main details thereof?

THE MINISTER OF COMMERCE 
AN D  CIVIL SUPPLIES AND STEEL 
AND MIMES (SHRI PRANAB  
MUKHERJEE) (a) to (c). The func-
tioning of-  the public distribution 
system is under constant review by 
the Government in consultation with 
the State Governments and the Cent-
ral Ministries. Inadequacies noticed in 
the system during such reviews are 
brought to the notice of the concerned 
State Governments, Central Ministries 
and otoher organisations Steps are 
also being taken to strengthen and ex-
pand the public distribution system.
The Government is also making al- 
round efforts to increase the produc-
tion and supply of all essential com-
modities.
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heme of show-eanse notices to M/s. 
Btaieri (India) Private Ltd., Bombay 

for alleged violation of FERA

•78 SHRI SANJAY GANDHI: Will 
the Minister of FINANCE be pleased 
to state.
$fa) whether show-cause notices 

have been issued to M/s. Bisleri 
(India) Private Limited, Bombay and 
its Directors for violation of the pro-
visions of section 4(3) and section 
5(1) (f) of the Foreign Exchange 
Regulation Act, 1974;

(b) if so, what action has been 
taken to prosecute the Directors of 
the Company; and

(c) if no action has been taken, the 
reasons therefor?

THE MINISTER OF FINANCE 
AND INDUSTRY (SHRI R. VENKAT. 
RAMAN): (a) Consequent upon
searches conducted at the premises of 
M|s. Bisleri (India) Pvt. Ltd., Bombay 
and some other connected premises on 
15-11-1977, the Enforcement Direc-
torate initiated investigations against 
the said company and its Directors 
under the provisions of Foreign Ex-
change Regulation Act, 1973 and as a 
result of which the following Show 
Cause Notices were issued:

(i) On 2-3-1978 to M/s. Bisleri 
(India) Pvt. Ltd., Bombay and its 
Directors, S/Shri Ramesh J. Chauhan 
and H. M. Golwala for having utilis-
ed" in September, 1971 foreign ex-
change amounting to £14,336 for

pupose other than the one for 
which it was acquired—violation of 
Section 4(3) of the Foreign Exchange 
Regulation Act, 1947.

(ii) To Shri Ramesh J. Chauhan 
on 14-4-78 for acknowledging a debt 
of Rs. 2 lakhs in August, 1970 there-
by Creating a contingent right in fa-
vour of Dr. C. Rossi to receive a pay- 
ment-violation of Section 5(1) (f) of 
Foreign Exchange Regulation Act, 
1947.

(iii) To Smt. Meenax: Jasdanwala 
on 15-12-77 for acquiring foreign ex-
change in May/June. 1977 amounting 
to U.A.E. Dirhams 500 without the 
permission of the Reserve Bank of

India in violation of section 8(1) of 
Foreign Exchange Regulation Act,.
1973.
These cases have been adjudicated 

on 25-9-78 and 20-10-1978 by the Addi-
tional Director of Enforcement as a re-
sult of which penalty of Rs. 1,50,000 
has been imposed on the company and 
Rs. 15,000 each on its Directors S/Shri 
Ramesh J. Chauhan and H. M. Golwala, 
in case of Show Cause Notice at (i) 
above. The charge against Shri Ra-
mesh J. Chauhan was dropped, in case 
of Show Cause Notice (ii) above. Smt. 
Meenaxi Jasdanwala died in an air 
crash on 1-1-78 and, therefore, pro-
ceedings against her abated.

(b) In respect of offences committed 
prior to 1.1.1574, under the provisions 
of Section 23D of the Foreign Ex-
change Regulation Act, 1947 if the 
Director of Enforcement comes to the 
opinion that having regard to the cir-
cumstances of the case the penalty 
which he is empowered to impose 
would not be adequate, he shall, in-
stead of imposing any penalty himself, 
make a complaint in writing to the 
Court. Since these cases have already 
been adjudicated Departmentally, 
there is no provision in the Foreign 
Exchange Regulation Act, 1947 to 
launch prosecution.

(c) Does not arise in view of reply 
to parts (a) and (b) of the question.

Aerodrome for Surat
*79. SHRI AHMED M. PATIL: Will 

the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state:

(a) whether there is any proposal 
to construct an aerodrofne at Surat;

(b) if so, the details thereof; and
(c) if not, whether Government are 

aware of the increasing demand for 
having an aerodrome at Surut for the 
benefit of the people of that region?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION AND LABOUR 
(SHRI J. B.J>ATNAIK): (a) A State 
Government airstrip already exists 
there.

(b) Does not arise.
(c) No, Sir.
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Proposal for Doal Prloes System for 
worn* Ehtttial Commodities

*80. SHRI KRISHNA PRATAP 
SINGH: Will the Minister of COM-
MERCE AND CIVIL SUPPLIES be 
pleased to state:

(a) whether Government are consi-
dering to extend the dual pricing 
system to some essential commodities 
to have greater control over the mar-
ket; and

(b) if so, the salient featursg of the 
proposal and when a final decision is 
likely to be taken in the matter?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES & STEEL 
AND MINES (SHRI PRANAB 
MUKHERJEE): (a) At present there 
is no proposal under consideration of 
Government to adopt dual pricing 
system for any additional osscntial 
commodity.

(b) Does not arise.

Import of Essential Commodities

*$X" SHRI LAKSHMAN MULLICK: 
Will the Minister of COMMERCE 
AND CIVIL SUPPLIES be pleased to 
state:

(a) whether there is any proposal 
under Government’s consideration to 
import essential commodities; and

(b) if so, the details thereof?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES & STEEL 
AND MINES (SHRI PRANAB 
MUKHERJEE): (a) & (b). Govern-
ment have been importing essential 
commodities viz edible oils, cement, 
newsprint, white printing paper, etc. 
to meet the requirements of e»ar 
economy the imports of these 20m- 
modities are under periodic re-
view and the quantum of imports is 
decided depending upon the demand 
and supply position of each commo-
dity in the country at any particular 
time.

Proposal loi create a Free Trade 
Ame

465. SHRI a  K. MHALGI: Will the 
Minister of COMMERCE AND CIVIL 
SUPPLIES be pleased to state:

(a) whether it is a fact that Chief 
Minister of Goa has approached the 
Government of Ir.dia recently with a 
proposal of creating a free Trade 
Zone on the lir.e3 of Hong Kong and 
S-outh Korea;

(b) if so, when and the details of 
the proposal; and

(c) what is the reaction of the 
Central Government in this regard?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES & STEEL 
AND MINES (SHRI PRANAB 
MUKHERJEE): (a) No, Sir. N0 such 
proposal has been received recently.

(b) & (c). Do not arise.

Request from Maharashtra Government 
to lift ban on Export of Vegetables

470. SHRI RAMAKRISHNA SADA- 
SHIV MORE: Will the Minister of 
COMMERCE AND CIVIL SUPPLIES 
be pleased to state:

(a) whether it is a fact that Gov-
ernment of Maharashtra have ap-
proached _Osvymment of India for 
lifting thA Dan on export of vege-
tables and for releasing quota for 
this purpose; snd

(b) if sc, «*l.cther the ban has been 
lifted and the quota released as re-
quested by Government of Maha-
rashtra?

THE MINISTER OF STATE IN THE 
MINISTRY tJF COMMERCE AND 
CIVIL SUPPLIES (SHRI Z. R. 
ANSARI): (a) The Government of 
Maharashtra had sought permissi6n 
to export vegetables as they had un-
dertaken a project for, additional 
production of vegetables, for export 
purpose. ‘



(b) A quota of 300 tonnes of vege-
tables has been allowed to be export-
ed per month by the State Govern* 
ment agency subject to the condition 
that 85 per cent of each consignment 
of vegetables for export is taken from 
out of the additional production un-
dertaken by the State Government 
and the total exports of vegetables 

, do not exceed 50 per cenj of the 
additional production.

Export of refine^ Groundnut Oil to 
West Asian Countries and Iran

471. SHRI OSCAR FERNANDESE: 
Will the Minister of COMMERCE 
AND CIVIL SUPPLIES be pleased 
to state:

(a) whether it is a fact that ground-
nut is exported to West Asian coun-
tries and Iran;

(b) whether there is any demand 
for refined groundnut oil also in these 
countries; and

(c) if so, whether Government pro-
pose to allow the export of refined 
groundnut oil to these countries in-
stead of groundnut in order to util'se 
the potential of the refining industry 
in the country?

THE MINISTER OF STATE LV THE 
MINISTRY OF COMMERCE AND 
CIVIL SUPPLIES (SHRI Z. R. 
ANSARI): (a) NAFED has been 
allowed to export a limited quantity 
of H.P.S. grounHnuts to all permissi-
ble destinations including West Asia 
and Iran. H.P.S. groundnuts are 
normally used as edible nuts and not 
for crushing ag a source of groundnut 
oil.

(b) Yes, Sir.

(c) No, Sir. In \iew of the short-
age of edible oils in the country, Gov-
ernment do not propose to allow ex-
port of refined groundnut oil. Im-
ported edible oils are being refined by 
the refining industry in the country. 
Export policy of an essential commo-
dity like groundnut oil cannot be
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baged on the refining potential of the
refining industry. It is decided by
the availability of groundnut oil in- 
the country as well as the domestic 
price trends.
Proposal to raise Price of Iron Ore 

Exported to Japan
472. SHRI MADHAVRAO SCINDIA: 

Will the Minister of COMMERCE 
AND CIVIL SUPPLIES be pleased to- 
state: 4'

(a) whether Government propose to 
raise the price of Iron ore being ex-
ported to Japan;

(b) if ro, whether any talks in thiff 
regard with officials of the Japan 
Government were held in recent 
months; and

(c) if so, the out-come thereof?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES & STEEL 
AND MINES (SHRI PRANAB 
MUKHERJEE): (a) Yes, Sir.

(b) & (c). As a result of discussions 
between M.M.T.C^ and Japanese Steel 
Mills, a weighted average price in-
crease of 19. 35 per cent over the 
current prices has been secured by 
MM.T.C. for export of iron ore tq 
Japan during 1980-81.

Discussions between Goan Exporters 
and Japanese Steel Mills are still in 
progress.

Shortage of Iron Ore in four Steel 
Plants

473. SHRI K PRADHANI: Will the 
Minister of STEEL AND MINES be 
pleased to state:

(a) whether Government are aware 
that thp country’s four steel plonts at 
Bokaro, Durgapur, Burnpur and 
Rourkela may face acute shortage of 
iron ore in the near future if the pre-
sent power crisis affecting the mines 
at Kiriburu,, Gua and Noamati is not 
solved immediately; and

(b) if so, the details regarding the
efforts of Government in this regard?
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THE MINISTER OF COMMERCE 
AND CIVIL ^SUPPLIES & STEEL 
AND MINES (SHRI PRANAB 
MUKHERJEE): (a) & (b). Th* steel 
plants at Bokaro, Durgapur and 
Bumpur get their supplies of iron ore 
mainfy from the mines at Kiriburu, 
Bolani and Gua respectively. The 
shortage of power has no doubt affect-
ed the production of iron ore in these 
mines. But the level of iron ore 
stdcks in the aforesaid steel plants is 
reasonably satisfactory Steps have 
also been taken so that Kiriburu 
mines are given requisite power to 
maintain adequate supply of iron ore 
to Bokaro. Clearance has also been 
given for installation of diesel generat-
ing sets to augment the power supply.

The steel plant at Rourkela is 
supplied iron ore mainly from its 
captive mines at Barsua in Orissa, 
which have not faced any serious 
difficulty due to inadequate availabi-
lity of power.

By “NoamatF', presumably the 
reference is to the mines at NoamundL 
which do not supply iron ore at 
present to any of the aforesaid steel 
plants. ^

Loss of Revenue due to fall in 
Production in Cement Industry

474. KUMARI KAMLA KUMARI 
Will the Minfster of FINANCE be 
pleased to state:

(a) the loss of revenue by way of 
Central Sales Tax and Excise duty 
leviable from the cement industry on 
account of unprecedented fall in pro-
duction nwin  ̂ to poor availability of 
power throughout the country during 
the months of November, 1979 to 
February, 1980; and

(b) the steps which Government 
propose to lake to tackle the situa-
tion and prevent this deteriorating 
condition?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JAGANNATH PAHADIA): (a )& (b). 
The information is being collected

and will be laid on the Table of the 
H&US&.
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Increase in Pricc of Steel

476 PROF. N All AIN CHAND 
PARASHAR: Will the Minister of 
STEEL AND MINES be pleased to 
state:

(a) whether Government are aware 
that the prices of steel have register-
ed a sharp increase during the pre-
vious two years, 197.°,-73 and J979-80;

(b) if so, the reasons for sharp in-
crease; and

(c) whether any steps would be 
taken to reduce the prices (especially 
for the construction of residential 
accommodation of the low income and 
medium income groups?
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THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES & STEEL 
AND MINES (SHRI PRANAB 
MUKHERJEE): (a) & (b). Joint Plant 
Committee (J.P.C.) prices of steel 
had to be revised upwards on three 
occasions during 1978-79 and 1979-80, 
mainly with a view to find resources 
lor the modernization, development 
and rehabilitation of the steel industry, 
as well as to provide for equalization 
of prices of some categories of steel 
which had to be imported to meet the 
rising domestic demand and to make 
up 'Sor shortfalls in production. A 
small portion of the rise was also 
intended to cover escalations in the 
cost of production and distribution.

(c) While it will not be possible to 
reduce the prices, arrangements have 
been mafie to assist the builders of 
small residential units who mostly 
belong to the low and medium income 
groups Hy supplying a quantity of 
upto 5 tonnes per unit at stockyard 
prices. Certain quantities are reserv-
ed specifically for this purpose.

Payment of consideration for use of 
Foreign Trade Mark

477. SHRI CHANDRADEO PRASAD  
VERMA: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether the Reserve Bank of 
India with reference to its Notifica-
tion No. 34/76 dated the 6th March, 
1976 has worked out the amount of 
consideration direct or indirect 'hat 
is involved in the use of Foreign 
Trade Mark;

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JA- 
GANNATH PAHADIA): (a) to (e). 
Certain guidelines have been laid down 
by the Central Government to regu-
late the use of foreign trade. marks 
with a view to, reduce the foreign ex-
change outflow. In terms of these 
guidelines permission for use of trade 
mark may be given for exports, life 
saving drugs and pesticides and other 
chemicals used for plant protection. 
For other items, no permission is 
granted for use of foreign trade mark 
in the domestic market involving direct 
or indirect consideration. In pursu-
ance of these guidelines, the Notifica-
tion Nc„ 34/76 of the Reserve Bank of 
India seeks to grant general permis-
sion for use of trade mark for life 
saving drugs and pesticides and other 
chemicals used fair plant protection. 
Since it is regulatory in nature, it is 
difficult to give any estimate of the 
amount involved towards considera-
tion.

Project Report relating to Ship 
Breaking Unit at Bey pore ir. Kerala

478. SHRI K. A. RAJ AN. Will the 
Minister of STEEL AND MINES be 
pleased to, state:

(a) whether the project report for 
a ship breaking unit at Bcypore in 
JtCerala has been submitted to the 
Centre for its approval; and

(b) if so, ths details thereof and 
Government’s decision thereon?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND STEEL 
AND MINES (SHRI PRANAB MU-
KHERJEE)- (a) NO, Sir.

(b) Does not arise.

(b) if so,, what is the amount in-
volved; and

(c) what steps are proposed to be 
taken to reduce the payment of consi-
deration for use of Foreign Trade 
Mark?

Economic cooperation with Finland

479. SHRI SUBHASH CHANDRA 
BOSE ALLURI: Will the Minister of 
COMMERCE AND CIVIL SUPPLIES 
be pleased to state:

(a) whether it is a fact that Indo- 
Finnish talks were held on economic
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cooperation in February, 1980 in New 
Delhi; and

<b) if so, what is the ou tcom e'*

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND STEEL 
AND MINES (SHRI PRANAB MU-
KHERJEE): (a) Yes, Sir.

(b) The Indo-Finnish Joint Commis-
sion held its third meeting m New 
Delhi from 12th to 15th February, 1980. 
The Joint Commission observed that 
there was good scope for increasing 
Indian expc,rts of coffee, tea, tobacco, 
leather and leather goods, engineering 
and electronic goods to Finland. Lists 
of products of export interest to each 
other were exchanged. It was agreed  
that there was good prosDect for Indo- 
Finnish collaboration and also for joint 
ventures, including in third countries. 
The areas in which Finland could pro-
vide technology and whore third coun-
try joint ventures could be set up were 
«lso identified. The Finnish side ex-
pressed interest in supplying machinery 
'Tor grain storage projects and also in-
dicated their desire to transfer techno-
logy in the dairy ? fruit processing and 
livestock sectors. The Finnish side 
promised to give favourable considera-
tion to the suggestions made by India 
for including certain items of export 
interest to India viz. finished sheep/ 
goat skins coir mats and ’nc'ttings and 
jute fabrics in the Finnish G.S.P. Both 
sides agreed that improved ocean trans-
portation arrangements were essential 
for the development of bilateral trade.
Concessional loans by Nationalised 

Banks to Fisheries
480. SHRI MADHU DANDAVATE: 

Will the Minister of FINANCE be 
pleased to state:

(a) whether it is true that loans are 
available to the small scale industries 
and small peasants, from the nation-
alised banks at concessional rates; and

(b) if so, whether similar conces-
sion is available in case on loans for 
fisheries?

THE MINISTER OF STATE IN THE 
MINISTRY OP FINANCE (SHRI JA- 
GANNATH PAHADIA): (a) and (b).

Yes, Sir. Various categories of advan-
ces to small-scale industries and agri 
culture have been exempted from the 
directive of the Reserve Bank stipulat-
ing a minimum lending rate of 12.5 per 
cent.

In the case of term loans for agricul-
ture, including ‘fisheries’, for periods 
not less than three years, commercial 
banks are required to charge interest 
rate not exceeding 10.5 per cent.

Use of Foreign Trade Mark

481. SHRI DAYA RAM SHAKYA: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether the Foreign Trade 
Mark Old Spice and Max Factor are 
being used after getting permission 
under FERA Section 28; and

(b) is there any consideration direct 
or indirect irivo1vod?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JA- 
GANNATH PAHADIA): (a) and (b). 
No permission has been granted under 
Section 28(1) (c) of the FERA for use 
of trade marks “Old Spice” and “Max 
Factor” in the domestic market. In the 
case of Old Spice, the Trade Mark Li-
censing Agreement does not disclose 
any consideration, direct or indirect, 
and hence provisions ol Section 28 are 
not attracted. In regard to Max Fac-
tor, while there is no “direct” conside-
ration, there is a restrictive clause re-
lating to exports and the Reserve Bank 
of India is examining the question 
whether this may be construed as “in-
direct” consideration.

Allotment of stainless steel to 
Nagaland

482. SHRI CHINGWANG KONYAK: 
Will the Minister of STEEL AND 
MINES be pleased to state how much 
of stainless steel in metric tonnes have 
been allotted to Nagaland State during 
the period from January, 1978 to Ja-
nuary ̂ 1980 for various purposes?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND STEEL
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AND MINES (SHRI PRANAB MU-
KHERJEE): Minerals and Metals Trad-
ing Corporation, the canalising agency 
for import of stainless steel plates, 
sheets and strips, received an applica-
tion for registration of 80 MT ol 26 
BG stainless steel for August '79 to 
March ’80 from a party ii> Nagaland 
for delivery at the rate of 10 MT per 
month. No other request was received 
by MMTC during January ’78 to Janu-
ary ’80' from Nagaland. Against the re-

' quest received, the party has been al-
lotted 50 MT of 26 BG stainless steel 
sheets. However, the party lifted only 
9.973 MT out of the October, 1979 allo-
cation. Other allotments have not been 
honoured by the party. No request 
for supply of stainless steel from Alloy 
Steel Plant, Durgapur or from imports 
was received by SAIL from Nagaland 
during January ’78 to January ’80.

Import of coking coaJ front Canada
‘ and Australia

483. SHRI SAMAR MUKHERJEE: 
SHRI KRISHNA CHANDRA 

HALDER:
Will the Minister of STEEL AND 

MINES be pleased to state:
(a) whether it is a fact that Gov-

ernment are going to import five lakh 
tonnes of coking coal from Canada 
and Australia contrary to the views 
of the experts of the SAIL that 
imported coal is not upto the desired 
quality;

(b) details thereof; and
(c) reason for such import despite 

adverse remarks thereof?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND STEEL 
AND MINES (SHRI PRANAB MU-
KHERJEE): (a) A final decision has 
yet to, be taken by the Government re-
garding further imports of additional 
quantity of coking coal. No expert of 
SAIL has, however, expressed any con-
trary opinion on the quality of import-
ed coking coal.

(b) and (c). Do not arise.

Written Answers 52 

Raids b jr anti-Hoarding Cell of Delhi

484. SHRI K. P. SINGH DEO: Will 
th'3 Minister of COMMERCE AND 
CIVIL SUPPLIES be pleased to state:

(a) whether it is a fact that the 
Delhi Police has set up an anti-
Hoarding Cell;

(b) whether the Ministry has taken 
the help of this cell;

(c) if so, how many raids were con-
ducted by this Cell recently and the 
quantum of hoarded goods recovered;

(d) the steps taken against those 
found hoarding goods; and

(e) whether Government have con-
sidered the desirability of cutting 
short the present lengthy legal proce-
dure to punish such hoarders quickly 
and adequately?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND STEEL 
AND MINES (SHRI PRANAB MU-
KHERJEE): (a) to (c). An Anti-Hoard-
ing Cell has been set up by Delhi Police 
with which the staff of the Food and 
Supplies Department, Delhi Adminis-
tration is associated. This Cell func-
tions under the control of the Delhi 
Administration. Upto 26th February
1980. 114 raids carried out by this Cell, 
as a result of which the following 
quantities cf hoarded goods were sei7-
ed:

1. Sugar & Khandsari 956100
2 Gram 141200 kg
3 Rice 1048675 k3
4. Jmvar 200 kg
5. 23600 kg
6. Til 18600 kg
7. Mutter 2100 kg
8. Pulses 25800 kgv
9. Wheat' & Atta 24400 kg

10. Cement 313350 kg
11. Kerosene Oil 11317 Itrs.
12. HSD Oil 14716.02 Itrs.
13. Edible Oils 30393.500 kg
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Besides three tankers, six trucks and 

one tempo involved in above said cases 
were' also seized.

(d) Cases against the offenders have 
been registered under the provisions of 
the Essential Commodities Act, 1955 
and the orders issued thereunder and 
prosecutions have been launched 
against them, in all 164 persons have 
been arrested so far.

(e) Government is at present consi-
dering nc> change in legal procedure. 
However, all State Governments have 
been advised to set up new courts or 
earmark the existing ones to expedite 
the disposal of cases under the Essen-
tial Commodities Act, 1955.
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Revision of Import Policy

486. SHRI JAI NARAIN: Will the 
Minister of COMMERCE AND CIVIL 
SUPPLIES be pleased to state:

(a) whether it is a fact that new 
Government at the Centre propose to 
revise the existing import policy of 
the country; and

(b) if so, the details in this regard?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND STEEL 
AND MINES (SHRI PRANAB MU-
KHERJEE): (a) and (b). The import 
policy is announced for each financial 
year April to March. The import po-
licy for the next year i e. April 1980— 
March 1981 is under formulation. It 
is not possible to give details of the 
new import policy at this stage.

^ndo-U.S. Joint Business Council

487. SHRI JYOTIRMOY BOSU: 
Will the Minister of FINANCE be 
pleased to state:

(a) what is the positive outcome of 
the meeting of Indo-U.S. Joint Busi-
ness Council held recently in New 
Delhi;

(b) whether it is a fact that the 
Leader of the U.S. Delegation to the 
Indo-U.S. Joint Business Council, 
Mr. Orville L. Freeman, had expres-
sed in the said meeting, the hope that
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now there would be more capital 
investment and technology flow from 
the VJ&. to India;

(c) whether it is also a fact that 
the  ̂Indian delegaiion to the Joint 
Council had expressed similar hope; 
and

(d) if so, Government’s reaction 
thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JA- 
GANNATH PAHADIA): (a) The Indo- 
US Joint Business Council, though 
constituted under the Economic and 
Commercial Subcommission, of the 
Indo-US Joint Commission functions 
on a purely non-official level. Govern-
ment'of India is neither represented in 
the Council nor does it participate in 
its deliberations. The objective of the 
Joint Business Council is to foster 
greater understanding and closer co-
operation between the business com-
munities of the two countries and im-
prove the economic and commercial 
relations between the two countries.

(b) and (c). Government has seen 
the Joint Communique issued at the 
conclusion of the JBC meeting held on 
the 14th and 15th of February, 1980. It 
refers among others, to the technology 
transfer issues. But it does not make 
any specific reference to hopes that in 
future there would be increased capi-
tal investment from the US in India. 
Government has, however, seen press 
reports to indicate that Mr. Orville 
Freeman, Leader of the U.S. delegation 
had expressed such hopes at a Press 
Conference at the conclusion of the JBC 
meeting in February, 1980. '

(d) Government’s policy relating to 
flow of technology and foreign invest-
ment remains selective. Consistent 
with maximum possible emphasis on 
self-reliance, import of foreign techno-
logy and foreign investment will be 

encouraged only in areas of high na-
tional priority so as to supplement and 
enhance our domestic resources and 
capabilities.

Upgrading of Bangalore Airport as 
International Airport

488. SHRI T. R. SHAMANNA: Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state:

(a) are Government aware of the 
importance of Bangalore Air Port; and

(b) do Government propose to take
steps to upgrade Bangalore Air port 
as an International Air port?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI KARTIK ORAON):
(a) Yes, Sir. Bangalore aerodrome is 
being developed at an estimated cost of' 
Rs. 2.31 crores to make it suitable for 
Airbus Operation.

(b) There is no proposal, at present, 
to make Bangalore aerodrome an in-
ternational airport.

Setting up of a Port based Steel Plant 
at Paradip

489. SHRI LAKSHMAN MALLICK: 
Will the Minister of STEEL AND 
MINES be pleased to state:

(a) whether there is any proposal 
under Government’s consideration to 
set up a port based steel plant at 
Paradip; and

(b) if so, what are the details there-
of and what would be the production 
capacity of the proposed steel plant?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND STEEL 
AND MINES (SHRI PRANAB MU-
KHERJEE): (a) and (b). As part of 
the overall development programme for 
the enhancement of capacity in the 
steel industry, Government have been 
considering the possibilities of setting 
up a new port-based steel plant with 
ultimate capacity of 3.0 million tonnes 
per annum. Paradip is also being 
considered as a possible site in this 
connection. Discussions for setting up 
new steel plant are being held with 
foreign parties who have offered tech-
nical and financial assistance for this 
purpose.
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Shifting of Head Office* of Nationalist 
Budv

490. SHRI ZAINUL BASHER: Will
the Minister of FINANCE be pleased 
to state:

(a) whether the then Chief Minister 
of Uttar Pradesh (Shri N. D. Tiwary) 
had requested the Finance Ministry to 
shift the head olfices ot some of the 
nationalised Banks to Uttar Pradesh; 
and

(b) what is the reaction of Govern-
ment to this proposal?

TH E MINISTER OF STATE IN THE  
M INISTRY OF FINANCE (SHRI JA- 
G AN N ATH  P A H A D IA ): (a) In 1974, 
Shri N. D. Tiwary, then Finance M in-
ister of Uttar Pradesh requested the 
Governor, Reserve Bank, for shifting 
the Head Office of Allahabad Bank to 
Uttar Pradesh. The Governor com-
municated the view that it might per-
haps be a mere effective nnd practical 
step to strengthen the Allahabad Bank’s 
organisation at Lucknow rather then 
shift its head office.

(b) There is at present no such pro-
posal under consideration, but the 
Bank’s Lucknow office has been streng-
thened.

Confiscated Gold

491. SH R IM AT l P R A M IL A  D A N -
D A V AT E : Will the Minister of FIN-
A N C E  be pleased to state:

(a) the total gold confiscated during 
the years 1977, 1978 and 1979; and

(b) the gold auctioned during the 
period (year-wise)?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI JAGANNATH PAHADIA):

(a) The information is being col-
lected and will be laid on the Table 
of the House. *

(b) A quantity of 12.956 tonnes of 
gold was sold in auctions conducted 
by the Reserve Bank of India only 
during the period from May to Octo-

ber, 1978. No gold was auctioned 
subsequently or earlier by the Gov-
ernment out of its stock.

Financial AaM uice to State*

492. SHRI AMAR ROYPRADHAN: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether it is a fact that Gov-
ernment are considering to provide 
adequate financial assistance to all the 
States and Union Territories to meet 
their economic requirements for the 
next financial year i.e. 1980-81; and

(b) if so, the figures of allocation 
of funds to them—State-wise and 
Union Territory-wise?

THE M INISTER OF STA T E  IN TH E  
M IN IST R Y OF FIN AN CE (SHRI 
J A G A N N A T H  P A H A D IA ): (a) H av-
ing regard to the need for maintaining 
the tempo of development, the States 
and the Union Territories are being 
allocated adequate Central assistance 
to enable them to have in 1980-81 
viable Plans with a reasonable step up  
over tha current year’s outlays.

(b) The exact quantum of Central 
assistance for each State and Union 
Territory is being finalised by the 
Planning Commission.

Development of Devaraya Durga Hill 
in Tumkur District

493. SH RI K . L A K K A P P A : W ill
the Minister of TO U RISM  A N D  C IV IL  
A V IA T IO N  be pleased to state:

(a) whether it has come to the 
notice of Government that Tumkur 
District people are urging for exploit-
ing the development of Devaraya 
Durga Hill as a full pledged Tourist 
Centre:

(b) the reasons why work has not 
been started even though certain 
funds are being allocated;

(c) the type of development and
- time fixed for completion in this

regard; and



(d) whether his Ministry propose 
to create Advisory Committee con-
sisting of experts to organise this 
Tourist Centre as a Hill Resort with 
many programmes since this is one of 
the beautiful spot in the South, and 
details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI KARTIK 
ORAON): (a) and (b). As the
Devaraya Durga Hill would be of 
local importance, its development falls 
'within the purview of the State Gov-
ernment. There is therefore no pro-
posal to set up an Advisory Commit-
tee for the development of this place 
as a Hill Resort

(b) and (c). Do not arise.

Interest Rates on Five Year Bank 
Deposits
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transfer of long-term., capital assets 
after 28tn February, 1979. Under the 
Scheme, investment of net proceeds 
cf such capital assets, after deduct-
ing the expenditure incurred by the 
taxpayer in connection with transfer 
thereof, can be made in th^ afore-
said bonds within a period of 6 
months.

The Bonds are issued by the Reserve 
Bank on application which should be 
for amounts in multiples of Rs. 10. 
Interest on these Bonds and the in-
vestment therein also qualify for tax 
concessions in terms of Section 80 (L) 
of the Income Tax Act, 1961 and Sec-
tion 5 of the Wealth Tax Act, 1957.

In view of the tax concessions avail-
able on investments in National Rural 
Development Bonds, the rate of inte-
rest thereon is not strictly compar-
able with that on bank deposits.
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494. SHRi K. MALL ANNA: Will
the Minister of FINANCE be pleased 
to state:

(a) whether it is a fact that Gov-
ernment had raised the interest rate 
on five-year bank deposits to 10 per 
cent a year;

(b) whether it is also a fact that 
the rate of interest on the seven year 
farmers bonds is only 7.5 per cent; and

m  if so, the details regarding the 
sc1 f,rr>e of the Government in this 
regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JAGANNATH PAHADIA): (a) The 
rate of interest on bank deposits for 
periods ‘above 5 years’ was raised 
by the Reserve Bank from 9 per cent 
t0 10 per cent per annum w.e f. 13th 
September, 1979.

(b) and (c). Presumably the refe-
rence is to the 7 year National Rural 
Development Bonds, bearing interest 
at the rate of 7$ per cent per an-

num. These provide a facility to per-
sons desirous of availing concession of 
exemption from capital gains tax on

Decline in piofits of Public Sector 
Undertakings

495. SHRi EDUARDO FALEIRO: 
Will he Minister of FINANCE be 
pleased to state:

(a) whether the profits of the pub-
lic sector undertakings during the cur-
rent financial year have been less than 
in the previous year;

(b) if so, reasons therefor; and

(c) steps taken in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JAGANNATH PAHADIA): (a) Sir,
the annual accounts of the public en-
terprises are normally maintained on 
financial year basis. The annual ac-
counts for the year 1979-80, as such, 
are not yet due. However, for the 
financial year ending 31st Mai'ch,
1979, figures for which are available 
with the Government, indicate that 
159 running enterprises, out of a total 
of 176 enterprises including those 
under-construction, that were in exis-
tence during that year, had made tt
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pre- tax net profit of Rs. 193.45 cro-
res as compared to Rs. 159.54 crores 
in1 the previous year.

(b) and (c). The overall perfor-
mance of the pviblic enterprises dur-
ing the year 1978-79 compared to 
the previous year, i.e. 1977-78 showed 
improvement. Factors such as power 
shortages, inadequacy of raw mate- 
iials, lack of balancing equipment, 
labour unrest, have held up a still- 
faster rate of improvement. Various 
steps have been taken and are being 
taken by the Government from time 
to time to improve the profitability of 
the public enterprises. To mention a 
few, improvement of capacity utili-
sation, removing bottlenecks in va-

r io u s  phases of operation, provision 
of balancing facilities for better uti-
lisation of the existing equipment, 
provision of captive power units to 
ensure smooth energy supply in sel-
ected industries, improved produc-
tion planning and controlling 
techniques, introduction of incentive 
schemes, periodical review of perfor-
mance against budget targets and 
improved inventory control practices, 
etc. are some of these steps.

I oso in Bharat Aluminium Company 
Limited

496. SHRI NIHAL SINGH: Will
thP Minister 0f STEEL AND MINES 
be pleased to state the total loss suf-
fered by the Bharat Aluminium Com-
pany Limited so far and the cuuses 
theieof?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND STEEL 
AND MINES (SHRi PRANAB 
MUKHERJEE): The total loss suffered 
by Bharat Aluminium Company upto 
31-3-79 amounted t0 Rs. 28 crores, 
after providing for depreciation and 
interest on loan capital amounting 
to Rs. 27.80 crores and Rs. 20.49 cro- 
rr-s respectively. JLow capacity utili-
sation due to lack 0f power supply 
is the main reason for the losses. De-
tails are given below: —

(i) The Alumina Plant commenced 
production in April, 1973 while the

first potline of the smelter commen-
ced'operation in May, 1975. The 
alumina plant was under-operated 
for lack of outlet for alumina Which 
could onlf be exported to a limited 
extent.

(ii) Out of the four phases of the 
smelter, each with a capacity of
25.000 tonnes per annum, which be-
came progressively ready for opera-
tion from May, 1975 to September, 
1978, two phases are remaining idl$ 
due to non-availability of power 
from Madhya Pradesh Electricity 
Board to commission them. Out of 
the remaining two, one phase had to 
await power supply for over 18 
months after it was ready. Even 
thcso two phases are not getting en-
ough power to enable full capacity 
utilisation. They are now operating 
at 30 per cent of their capacity.

(iii) In addition to the ^bove, the 
power supply from Madhya Pradesh 
Electricity Board is so erratic with 
frequent interruptions and outages 
t lut consumption 0f power per ton-
ne cf metal produced has gone up 
steep]y and the cells have been 
damaged necessitating capital re-
pair s.

Export of Gems and Jewellery

497. SHRIMATl MOHS1NA KID- 
WAI;

SHRI TARIQ ANWAR:

Will the Minister of COMMERCE 
AND CIVIL SUPPLIES be pleased 
to state;

(a) whether it is a fact that there 
was considerable decline in the export 
of Gems and Jewellery during the 
year 1979-80 as against the exports 
in 1978-79;

(b) if so, the extent of shortfall in 
the export of Gems and Jewellery 
during that year and loss in foreign 
exchange as a result thereof; and

(c) steps taken by Government in 
this regard?
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THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES & STEEL. 
AND MINES (SHRI PRANAB 
MUKHERJEE): (a) and (b). Ac-
cording to the figures furnished by the 
Gem & Jewellery Export Promotion 
Council, Exports of gem & jewellery 
during April—December, 1979, are es-
timated to have been of the order of 
about Rs. 350 crores as compared to 
exports worth about Rs. 547 crores 
effected during April—December, 
1978, The decline is mainly attribu-
table to the shortfall in the exports of 
diamonds on account of acute reces-
sionary conditions in the interna-
tional market and also the high bank 
rates prevailing in the major buying 
countries, it is, however, expected 
that total exports of gem and jewel-
lery during 1979-80 may be of the 
oider of about Rs. 550 crores.

(e) Indian diamond industry, which 
is totally dependent on foreign mar-
kets, cannot remain insulated from 
the global depression in diamond 
trade. Though it is difficult to over-
come such an international market 
phenomenon by any sing]e country, 
efforts are being made to boost our 
exports of gem and jewellery. The 
Report of Task Force on Gem & Jew-
ellery, submitted recently contains 
several useful suggestions and re-
commendation for the future develop-
ment of the industry, and action on 
this report has been initiated.
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Prosting of Assistant Directors Abroad

499. SHRI R. P. YADAV: Will
the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(n) is it a fact that a number of 
officers of his Department are posted 
abroad regularly;

(b) if so, what is the basis of their 
posting;

(c) is it also a fact that a panel of 
Assistant Directors is ready for the 
last one year to be posted abroad; and

(d) if so, what is the nitch over 
their posting immediately?

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI KARTIK 
OR AON): (a) Yes, Sir.

(b) The criterion for selection ad-
opted hitherto has been seniority- 
cum-merit, preference being given 
to those who have not been posted 
abroad earlier. This is being review-

MARCH 14, 1980
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ed i« the light of experience gained. 
However, no final decision has been 
taken yet.

(c) No, Sir.

(d) Does not arise.
Declaration of Burhanpuir as Tourist 

Centre

500. SHRI SHIV KUMAR SING©: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state:

(a) whether there is an̂  j>roposal 
under the consideration of Govern-
ment to declare Burhanpur the impor-
tant historical centre of trade and 
business as a tourist centre;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI KARTIK 
ORAON): (a) No, Sir.

(b) Does not arise.

(c) As the development of facilities 
for home tourists is primarily the 
responsibility of State Governments, 
the development of Burhanpur would 
come within the purview of the State 
Government.

Increase in Circulation of Black 
Money

501. SHRI CHITTA MAHATA:
Will the Minister of FINANCE be 

pleased to state: /

(a) whether Government ire aware 
that in recent years circulation of 
black money has increased manifold 
which has caused inflation in the 
country’s economy; and

(b) if so, what steps Government 
are taking tee check inflation?

THE MINISTER * OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI JAGANNATH PAHADIA):
(a) and (b). The Government are 
generally aware that the circulation 
2741 LS—3

of black money has increased over 
the years. However, inflation is cau-
sed by many factors, of wbich black 
money may be one. Several mea-
sures are being taken by the Govern-
ment to check inflation. Government 
also propose to deal with the prob-
lem of black money through more 
effective implementation of tax laws.

Tea Bttabes in IDarjeeUnf

502. SHRI ANANDA PATHAK: 
Will the Minister of COMMERCE AND 
CIVIL SUPPLIES be pleased to state:

(a) whether it is a fact that Tea 
bushes in Darjeeling are more than 
50 years old; and

(b) steps, if any, taken by Govern-
ment to compel the employers to re-
plant the bushes?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND STB3BL 
AND MINES (SHRI PRANAB 
MUKHERJEE): (a) Most of the tea 
bushes in Darjeeling are more than 
50 years old.

(fc) While it is not possible to 
compel any tea estate to uproot old 
tea bushes and undertake replanting, 
in crder to induce tea estates to re-
plant such bushes, a higher rate °* 
subsidy at Rs. 5,000/- per hectare is 
given in hilly areas. From the prac-
tical working of the above scheme It 
was observed that it was not essen-
tial to uproot and replant all the 
bushes above 50 years of age and in 
soano cases rejuvenation of such 
areas may be a more rewarding pro-
position. As such Tea Areas Reju-
venation and Consolidation Subsidy 
Scheme has been introduced. Under 
this scheme subsidy of Rs. 3,000/- per 
hectare without interplanting and 
Rs. 4,000/- per hectare with inter-
planting is admissible to tea estates 
in hill areas.
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Introduction of Amritsar-London 
Flight

504. SHRI L. S. TUR: Will the
Minister of TOURISM AND CIVIL 
AVIATION be pleased to indicate the 
date by which Air India proposes to 
introduce Amritsar-London flight in 
line with the policy by which Air 
India has started International flights 
from Trivandrum, Madras, Calcutta 
ctc?

TT1E MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI KARTIK 
ORAON): Air India had examined 
the feasibility of operating a twice 
•weekly service between Amritsar and 
^London in 1979. However, it was 
found that Amritsar airport was not 
suitable for Boeing 707/747 opera-
tions.

Delegations sent Abroad
505. SHRI BABU LAL SOLANKI: 

Will the Minister of FINANCE be 
pleased to state:

(a) the number of deputations and 
delegations sent abroad by Govern-
ment during the last three years end-
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ing on 31st December, 1979, the names 
of persons (both private and Govern-
ment) included in them, the purposes 
of these delegations and deputations, 
the amount spent on them m Indian 
currency and in foreign exchange 
(separately); and

(b) the time spent by these delega-
tions abroad and the results achieved 
by these visits?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JAGANNATH PAHADIA): (a) and
(b). The information is beinjr collec-
ted and will be laid on the Table of 
the House as early as possible.

Adverse Trends in India's Exports

506. SHRI TARIQ ANWAR-
SHRI N. K. SHEJWALKER: 
SHRIMATl MOHSINA 

KIDWAI:
Will the Minister of COMMERCE 

AND CIVIL SUPPLIES be pleased to 
state:

(a) whether it is a fact that India’s 
exports have been facing adverse 
trends during the last two years;

(b) if so, the extent thereof and the 
areas in which India's export have 
shown adverse trends and if ?t>, rea-
sons therefor; and

(c) the measures proposed to be 
taken by Government not only to le- 
move the constraints and to boost the 
Indian exports but also to explore the 
new markets in the developing coun-
tries of Asia and Latin America?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND STEEL 
AND MINES (SHRI PRANAB MUKH-
ERJEE): (a) and (b). The annual rate 
of growth in value of exports was 
5.1 per cent in 1977-78 and 5.9 per cent 
in 1978-79. Th^ rate of growth was 
much lower than the average rate of 
growth of over 25 per cent achieved 
in the preceding five years period 
1972-73 to 1976-77. During 1977-78 ex-
ports of sugar and sugar preparations, 
iron and steel, oil cakes, silver, oil
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seeds, Cotton textiles, leather manufac-
tures and cement received a set back. 
Major exports which suffered deterio-
ration in 1978-79 were vegetable oils 
and oilseeds, iron ore, rubber manu-
factures, textile fabrics, tea and coffee, 
fruits, vegetables and puises,  casihew 
kernels, jute manufactures  and iron 
and steel. The adverse trends in ex-
ports during this period was  mainly 
due to inadequacy of domestic pro-
duction and other domestic constraints 
as well as international developments. 
In some cases. Government policy de-
liberately discouraged exports in the 
wake of lall in production.

(c)  The  Government is trying to 
take all possible measures to remove 
the existing constraints on export pro-
duction like shortage of po,wer, trans-
port bottlenecks, port congestion  and 
supply of other inputs to increase ex-
portable surpluses.  Efforts are  also 
being made to improve our market in-
telligence abroad and to seek greater 
market  access in foreign  countries, 
particularly in all exporting and deve-
loping countries.

✓
Kits and Publicity Albums for 

Presentation

507.  DR. VASANT KUMAR  PAN-
DIT: Will the Minister of TOURISM 
AND CIVIL AVIATION he pleased to 
state:

(a) whether the Regional Director 
of Air India advanced during 1978-79 
in  Swiss  Francs over 50 lakbs of 
rupees to the Regional Director of 
Tourism to prepare 2,000 presentation 
kits and publicity albums;

(b) whether this order to produce 
the kits and albums was placed with 
one advertising agency in Geneva;

(c) whether this advertising agency
and its London-based company have 
closed down business and are not 
traceable; '

(d) whether Government have en-
quired into this and fixed the respon-
sibility for the huge loss; and

(e)  if so, the steps taken against 
those found guilty of dereliction of 
duty and flouting of set norms?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI KARTIK ORAON):
(a)  and (b). The  Government  of 
India Tourist Office, Geneva, working 
in collaboration with Air India under 
an  arrangement  called  “Operation 
Europe”, had assigned  several jobs 
covering media advertising a research 
project and production of a sales kit 
to its advertising agency M/s Knight 
Keeiey of Geneva, as part of its publi-
city promotional campaign for the year 
1978-79. To enable the agency to com-
plete the work, advances totalling SF 
(J81,000 (approx. Rs. 35 lakhs)  were 
made to the agency from time to time 
during the year. The agency is report-
ed to have completed work amounting 
to about SF 256,500 (approx. Rs. 13 
lakhs). The balance of the work has 
not been completed.

(c) The advertising agency in Geneva 
is 1 exported to have severed its connec-
tion with the London-based company 
some time during 1974-75. It is report-
ed that this advertising agency has 
closed down its business in  Geneva 
and the  whereabouts  of Mr. Jim 
Vakeel, who is said to be its sole pro-

prietor are not known.

(d) and (e). Government have al-
ready initiated action to examine tho 
case in detail with a view to fixing res-
ponsibility and taking such action as 
may be found necessary.

Appointment of la Panel to go into the 
Causes of the Increase in Prices of 

Essential Commodities

508.  SHRI FAROOQ ABDULLAH: 
Will the Minister cf COMMERCE AND 
CIVIL SUPPLIES be pleased to state:

(a) whether the Union Government
have appointed a panel to go into the 
causes of the increase in orices of 
essential commodities and suggest 
measures to check them;
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(b) whether inspite of this the pri-
ces are increasing and the artificial 
shortage of essential commodities have 
also been reported; and

(c) if so, by what time Government 
are able to check the increasing trend 
of price rise?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND STEEL 
AND MINES (SHRI PRANAB MUKH-
ERJEE): (a) No, Sir.

(b) and (c). Does not arise.

Sale Prices Edible Oils in the 
Country

509. SHRI SATISH AGARWAL: Will 
the Minister of COMMERCE AND 
CIVIL SUPPLIES be pleased to state

(a) whether it is a fact that the 
price trend of edible oil in the coun-
try is showing that difficult days are 
ahead;

(b) what are the selling prices of 
each variety of edible oil in the coun-
try;

(c) whether it is a fact that State 
Trading Corporation is not releasing 
cheaper imported palmoleine and 
RBD palm oil t0 the consumers who 
have to depend on high priced indi-
genous oil; and

(d) whether Government have con-
sidered the feasibility of creating an 
oil buffer and introduce a dual price 
system?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND STEEL 
AND MINES (SHRI PRANAB MUKH- 
23RJEE): (a) to (c). The prices of 
certain types of edible oils have shown

an increasing trend recently; the re-
tail prices of important edible oils as1 
on 29.2.1960 at certain selected centres 
are given in the Statement. However,, 
the Government have taken a number 
of steps to make edible oils available 
to the consuming public in adequate 
quantities and at reasonable prices. Im-
ported edible oils including Palmolein 
and RBD Palm Oil are being supplied 
to the State Governments for sale to 
the consumers through licensed Fair 
Price Shops. The State Governments 
have been requested to energise and 
reaclnute the Public Distribution Sys-
tem in their respective territories. 
Moreover, STC had also been under-
taking market intervention through, 
commercial sale of edible oils from 
time to time at certain selected centres 
with a view to keep the prices in check. 
The Vanaspati industry has been per-
mitted to use as much as per cent 
oL it* raw oils input for manufacture 
of Vanaspati, through purchase of im-
ported oils from the STC, so as to lessen 
the pressure of demand on the indige-
nous oils and make the latter available 
in greater quantities for direct con-
sumption. The State Governments 
have also been told to strictly imple-
ment the provisions of Storage Con-
trol Order, and to take action under 
law against any person who is found 
indulging in hoarding, profiteering etc.

(d) The quantum of imports by STC 
also includes the quantities required 
t0 bo kept in stock as a sort of buffer 
to ensure uninterrupted supply to the 
State Governments for Public Distribu-
tion System, and to other major con-
sumers At present, there is no pro-
posal to introduce dual-pricing sys-
tem in edible oils.
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(Rs. per Kg.)

Centre
(»i ound- 
n nt 
oil

GiiujHlv

oil

Mustard

oil

Coconut

oil

Vanas-
pati

Hydn.ibad  .  .  .  . .  JO 80 12 »<> 15 on 1G • 60 12-20

Ahmcdabad  .  . . .  IO-IO 12 00 13 50 17-00 12-20

■Bangalore .  .  .  .  . .  10 Go 13 00 >3 50 1600 1300

Bhopal  .  .  .  .  . •  i<) 5° N.A. 12 00 17-00 12-50

Bombay  .  .  .  .  . .  10 40 12-50 13 00 18 -oo 12 -OO

Madras . . . . . .  10 20 1300 1500 17*00 13-00

Kanp.ir . . . . . •  i'j 50 16-50 _* 80 17 00 13-00

‘Calcutta . . . . . 18 00 15-00 14 00 22 00 14 OO

Drill i ............................................ ) 1 5 0 12 -OO 12 00 17 50 11 55

Setting up of a Steel Plant in Nigeria 
with USSR Collaboration

510. SHRI  M.  RAM  GOPAL 
.REDDY: Will the Minister of STEEL 
AND MINES be pleased to state:

(a) whether India and USSR are 
to collaborate in setting up of steel 
plant in Nigeria; and

(b) if so, the details thereof?

THE MINISTER  OF COMMERCE 
AND CIVIL  SUPPLIES &  STEEL 
AND  MINES  (SHRI  PRANAB 
MUKHERJEE):  (a) and (b). Nego-
tiations are being held between India 
and USSR with a view to obtaining 
some work for Indian public sector 
organisations in connection with the 
setting up of Ajaqkuta Steel Plant 
in Nigeria.

Suspension of Export of Sugar

511. SHRI NARAYAN CHOUBEY: 
Will the Minister  of  COMMERCE 
AND CIVIL SUPPLIES be pleased 
to state:

(a)  whether Government have  a 
proposal under consideration to sus-
pend the export of sugar this year to 
meet the scarcity in the domestic 
market; and

(<b) if so, the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY  OF  COMMERCE 
AND CIVIL SUPPLIES (SHRI Z. R. 
ANSARI: (a) and (b).  Export of 
sugar is being made only to the €x_ 
tent of the commitments already 
made under the International Sugar 
Agreement.  Moreover STc through 
whom export of sugar is  canalised 
has been sfsked not to procure any 
sugar for export from the open 
market.

New distribution Policy for Steel

512.  SHRI  INDRAJIT  GUPTA: 
Will the Minister of STEEL AND 
MINES be pleased to state:

(a) whether it is a fact that Gov-
ernment are considering a new dis-
tribution policy for steel; and

(b) if so, what are the salient 
features of the new policy?

THE MINISTER OF COMMERCE 
AND CIVIL  SUPPLIES Sc  STEEL 
AND  MINES  (SHRI  PRANAB 
MUKHERJEE): (a) and (b). There 
is no statutory control on distribution 
of steel at present. The distribution 
policy in respect of categories in 
short supply is, however, constantly 
under review and changes are made 
whenever necessary. The policy for
1980-81 in respect of such categories
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is now under consideration and it is 
expected to be announced by Joint 
Plant Committee shortly.

Development of Phoolpur Airport in 
Uttar pradesh

513. SHRI HARISH RAW AT: Will 
the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state:

(a) whether there is any proposal 
under Government’s consideration, to 
develop the Phoolpur Airport in 
Uttar Pradesh and to start air ser-
vices from there; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI KARTIK 
ORAON): (a) No, Sir.

(b) Does not arise.

(b) Question does not arise.

Allowing of Credit Facilities by ' Uoy 
Steel Plants Durgapur and Yisvasv*u>a 
Iron and Steel Plant Bhadr&vati to» 

Consumers in Private Sector

515. SHRI R. L. P. VERMA: Will the 
Minister of STEEL AND MINES be 
pleased to state:

(a) whether the Alloy Steel Plants, 
Durgapur and Visvasvarya Iron and 
Steel Plant, Bhadravati in the Public 
Sector are allowing credit facilities to 
their customers in private sector;

(b) are the above Steel Plants being 
allowed to do so due to sales problems 
and if so, then why liberal imports c*f 
alloy steel is allowed;

(c) are the above facilities allowed 
in contravention of the nation wide 
credit squeeze by the Reserve Bank of 
India; and

Decision not to enforce Preventive 
Detention Act for dealing with black- 

marketeers and hoarders

514. SHRIMATl KRISHNA SAHI: 
Will the Minister of COMMERCE 
AND CIVIL SUPPLIES be pleased 
to state:

(a) is it a fact that some of the 
State Governments refused to com-
ply with the direction of the Union 
Government to make law relating to 
Prevention of Black-marketing and 
Maintenance of supplies of essential 
commodities; and

(b) if so, the names of those State 
Governments which refused to com-
ply with the directions of the Union 
Government?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES & STEEL 
AND MINES (SHRI PRANAB 
MUKHERJEE): (a) No such direc-
tions were given by the Union Gov-
ernment to the State Governments.

(d) what are the names of the parties 
and the amount outstanding against 
them on the 1st January, 1980 who 
have been allowed credit of over one 
lakh of rupees?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES & STEEL ANtT 
MINES (SHRI PRANAB MUKHER-
JEE): (a) Yes, Sir.

(b) Credit facilities are being allow-
ed on commercial considerations on 
the merits of each case. While formu-
lating the import policy, care is taken 
to ensure that while the indigenous 
production of alloy steels should not be 
adversely affected due to excessive 
imports, genuine industrial users 
should not suffer for want of a basic 
input like alloy steel.

(c) No, Sir. Sale of materials on 
credit by the alloy steel plants would 
not tantamount to contravention of the 
policy of the Reserve Bank.
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. d) The details ate as below:

Name of the Plant Name of the Party who has been allowed 
credit over Rs, j lakh

Amount outstanding as 
on 1. 1.1980

(i) Alloy Steels Plant 
Durgapur.

Bhart Forge Co. Ltd., Pune. Rs. 96 lakhi

(ii) Visvesvaraya Iron 
A  Steel Limited, 
Bhadravati.

Punjab United Forge, Chandigarh.

Rs. 1 8 .5 3  lakhs

Vishnu Forge (Mysore) Bangalore, Rs. 9 . 7 1  lakhs

Bharat Forge Co. Ltd., Pune. Rs. 1 76 .3 5  lakhs

up of High Level Committee 
on Price Situation

51«. SHRI CHITTA BASU: Will the 
Minister of FINANCE be pleased to 
state:

(a) whether a high-level committee 
to watch the price situation has recent-
ly been set up;

(b) if so, the personnel of the Com-
mittee and the terms of reference for 
it;

(c) steps already suggested by the 
Committee; and

(d) action taken thereon by Govern-
ment ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JAGANNATH PAHADIA): (a) to (d). 
A Cabinet Committee on Economic 
Affairs under the Chairmanship of 
Prime Minister has been set up and its 
functions include monitoring the gen-
eral price situation in the country. It 
would not be in the public interest for 
obvious reasons to disclose the in-
formation sought by the Hon. Member.

Setting UP of National Bank for Agri-
cultural and Rural Development

517. SHRI JHARKHANDE RAI:
SHRI CHITTUBHAI GAMIT:

Will the Minister of FINANCE 
pleased to state:

be

(a) whether Government have a pro-
posal under consideration to set up a

National Bank for Agricultural and 
Rural Development; and

(b) if so, the salient features there® E 
and steps being taken thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JAGANNATH PAHADIA): (a) Ye«, 
Sir.

(bĵ  In pursuance qf the recommen-
dation made in the interim report of a 
Committee set up by the Reserve Bank 
under the Chairmanship of Shri B. 
Sivaraman to undertake a review of 
the institutional arrangements for 
rural credit, the Government have 
agreed, in principle, to set up a Nation-
al Bank for Agriculture and Rural 
Development. The Committee is now 
engaged in working out the details.

Financial Aid Sought by Chief 
Minister of Tamil Nadu

518. SHRI G. M. BANATWALLA. 
Will the Minister of FINANCE be 
pleased to state:

(a) whether Government have re-
ceived any memorandum from the 
Chief Minister of Tamil Nadu, before 
the dissolution of the Assembly, on 
problems relating to nott-Gazetted 
officers and agriculturists in Tamil 
Nadu;

(b) if so, what are the main points 
and the nature and extent of financial 
aid sought; and

(c) Government’s decision thereon?



Written A n*vm  MARCH K  1990 Written Answers So

THE MlNfsTER OF STATE IN THE 
IVHNIStRY OF FINANCE (SHRI 
JAGANNATH PAHADIA): (a) Yes, 
Sir.

(b) In the memorandum, the de-
mands of the agriculturists for* raising 
the procurement price of paddy, grant 
of relief in payment of interest ana 
repayment of principal in respect of 
taccavi loans and loans from the co-
operatives and further reduction in the 
power tariff were mentioned. The 
memorandum also gave details o f the 
concessions granted to the State Gov-
ernment employees. The State Govt, 
sought Central assistance for grant of 
relief to the agriculturists in respect 
of taccavi and co-operative loans.

(c) The various points raised in the 
memorandum are being examined in 
consultation with the concerned Minis-
tries.

Separate Tourism Policy for Hill 
Region of UP.

519. SHRI T. S. NEGI: Will the 
Minister of TOURISM AND CIVIL 
AVIATION be pleased to state:

(a) whether any separate tourism 
policy has been worked out for the hill 
region of U.P.; and

(b) if so, what are the details and 
what amount has been allotted for 
development of tourism in that area?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI KARTIK ORAON):
(a) and (b). No separate policy has 
been evolved in the Central Depart-
ment of Tourism for the development 
of tourism in the hill areas of U.P. 
However, the Planning Commission 
had set up in 1971 a Working Group 
to study tourism development in the 
t)'.P. hill areas. The report submitted 
by this Working Group was forward-
ed to the State Government for neces-
sary action.

THE Working Group had recom-
mended the development of 6 tourist 
complexes in the UP. hill areas, name-
ly, the Nainital complex, Kausani

complex, Mussoorie complex, Badri- 
nathrKedamath complex, Paflri- 
Garhwal complex and the Gangotri- 

’ Jamunotri complex. An outlay of Rs.
525 lakhs has been proposed by the 
State Government in its Five Yiar 
Plan 1978—83 for the development of 
tourism in the U.P. hill areas. The 
executing agencies would be t&e 
Garhwal Mandal Vikas Nigam and 
the Kumaon Mandal Vikas Nigaaa.

Registration of Traders by SAIL 
for Gauhati Branch

520. SHRI P. A. SANGMA: Will the 
Minister of STEEL AND MINES be 
pleased to state:

(a) whether SAIL has any trader 
registered with their Gauhati Branch 
Sales Office from the State of Magha- 
laya;

(b) whether any Parly or agency 
has applied for such registration; and

(c) if so, whether the application is 
being considered?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES & STEEL AND 
MINES (SHRI PRANAB MUKHER-
JEE): (a) and (b). No, Sir.

(c) Does not arise.

Rise in Price Index

521. SHRI CHANDRA JIT YADAV: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether it is a fact that price 
index has gone almost forty per cent 
higher during the last one month;

(b) whether Government are con-
templating a scheme to have a parity 
between the prices of agricultural and 
industrial products; and

(c) if so, what are its details?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JAGANNATH PAHADIA): (a) No, Sir. 
The Wholesale Price Index (1970-71-
100) has gone up from 225.2 for the 
week ended 2nd February, 1980 tc
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221.4 for the week ended 1st March.
1980, i.e., by 2.8 per cent.

(b ) and (c). No specific scheme is 
contemplated by Government in this 
regard. At present the prices of many 

.important commodities are determined 
on the recommendations of exoert 
bodies such as the Bureau of Industrial 
♦Costs and Prices and the Agricultural 
Prices Commission.. While making re-
commendations they keep in view the  
-overall jieeds of the economy with due 
regard to the interests of producers 
and the consumers. The Agricultural 
Prices Commission under its terms ol 
reference is also required to take into 
account the changes in +he terms of 
trade between the agricultural and 
non-agricultural sectors.

Development of Massive Aluminium 
Complex in Orissa

522. SHRI LAKSHMAN MALLICK: 
Will the Minister of STEEL AND 
MINES be pleased to state:

(a) whether any agreement has been 
signed by the Government of India and 
the Government of Franco for the 
•development of a massive aluminium 
complex for utilisation of bauxito 
reserves in Orissa; and

(b) if so, what are the details there-
of?

THE MINISTER OF COMMERCE, 
CIVIL SUPPLIES AND T5TEEL & 
MINES (SHRI PRANAB MUKHER-
JEE); (a) & (b). A Memorandum of 
Understanding was signed between +he 
Government of India and the Govern-
ment of France on 28th January, lfl8<T 
in regard to setting up an alumina/ 
aluminium complex in Orissa. T h e  
following are the main features of the 
Memorandum:—

(i) The French Government shall 
make its best efforts to have a com-
prehensive financial package pre-
sented to the Government of India 
covering both off-shore purchases 
and local costs of the projects, in-
cluding related infra-structure facili-
ties This package will include

Government credits on preferential 
terms as well as bank loans to be 
organised by a consortium of banks.

(ii; Simultaneously, Bharat Alu-
minium Company will initiate dis-
cussions with Aluminium xPechiney 
of France about the terms and con-
ditions of technical collaboration for 
implementation of the Project.

Restoration of cut Imposed on Bank 
Credit

523. SHRI N. E. HORO: Will the 
Minister of FINANCE! be Dieased to 
state:

(a) whether it is a fact that the 
Federation of Indian Chambers of 
Commerce and Industr/ have urgfed 
the Government to res* ore 20 per 
cent cut in the bank credit imposed 
last August and postpone the appli-
cation of the new regulations on 
company deposits by at least six 
months in view of the severe string-
ency of finance being faced by the 
Industry and trade; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATS IN 
MINISTRY OF FINANCE (SHRI 
JAGANNATH PAHALl*): (a) Yes, 
Sir

(b) On the basis of average 
drawals observed in tho past. Reserve 
Bank of India find the limits fixed 
for cash credit and bills to be 
generally quite adequate. Besides, 
the Reserve Bank have also provided 
sufficient flexibility to take care of 
any genuine additional credit needs 
arising out of increased production 
and/or market dislocations.

No final view has been taken on 
the other suggestion of the Federa-
tion.

Daily Air service to Port Blair, 
Andaman and Nicobar Islands

524 SHRl MANORANJAN BHA- 
KTA: Will the Minister of TOURISM
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AND CIVIL AVIATION be pleased 
to state:

(a) whether Government ‘are aware 
about increased demand of daily Air 
Service to Port Blair, Andaman and 
Nicobar Islands; if so, what action 
Government contemplate to take;

(b) whether Government are plan-
ning to have direct Air Service from 
Delhi-Bhubaneshwar; if so, daily or 
biweekly-weekly Boeing or other 
type of Air Crafts and details there-
of; and

(c) whether Government like to 
consider suggestion to have boeing 
service from Delhi-Bhubaneshwar- 
Port Blair and back to Delhi which 
will facilitate the Bhubaneshwar and 
Port Blair into closer links with Delhi 
and the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI KARTIK 
ORAON); (a) Yes, Sir. With the 
expansion in fleet, Indian Airlines 
has plans to increase the number of 
services from twice weekly at pre-
sent to thrice-weekly—the third fre-
quency to be operated by a Boeing- 
737 aircraft on the route Madras/ 
Port Blair/Madras in the Winter 
Schedule 1980-81.

(b) A thrice-weekly F-27 service 
has been introduced on the Sector 
Bhubaneshwar/Varanasi/Delhi from ' 
1st February, 1980.

. (c) There is not enough traffic to
warrant Boeing service on the Delhi/ 
Bhubaneshwar/Port Blair route.

Free Trade zone in Salt lake Area of 
Calcutta

525. SHRI MANORANJAN BAHK- 
TA - Wi’ l the Minister of COMMERCE  
AND CIVIL SUPPLIES be pleased to 
state:

(a) whether there was a decision for 
having a Free Trade Zone in Salt Lake 
area at Calcutta and whether Govern-
ment p ,o|iose to revive it; and

(b) if so, details of the project, and 
if not, the reasons thereof?

THE MINISTER OF COMMERCE,. 
CIVIL SUPPLIES AND STEEL AND 
MINES (SHRI PARNAB MUKHER-
JEE): (a) and (b). The Government 
of West Bengal had send a proposal 
to the Central Government in 1973 
regarding setting up an export pro-
cessing zone near Culcutta In May- 
1976. a general decision was taken 
by the Central Government not to 
set up any further free trade zones 
in the Country. This decision was 
communicated to the West Bengal 
Government in June, 1376. No 
proposal for revision of the general 
decision taken in May-June 1976, 
of not having any further free trade 
zone, is presently under consideration, 
and hance the question of setting up 
an export processing 7one in the- 
salt Lake Area docs not an°p at 
present.

Export Of Onions

526 SHRI VIJAY N. PATIL: Will 
the Minister COMMERCE AND 
CIVIL SUPPLIES be pleased to 
state:

(a) what was the total export of 
onions in the year 1978-79;

(b) whether Government propose to 
evolve uniform policy regarding ex-
port of onions and fix the quota of 
export looking at the experience of 
past five years; and

(c) if so, whether Government pro-
pose to announce the quantity of 
onions that wil] be allowed to be ex-
ported in a particular year?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES (SHRI Z. R. 
^NSARI); (a) The total export of 
onions was 95.541 tonnes valued 
Rs. 13.65 crores.

(b) Uniform expert policy can be 
evolved for those agricultural commo-
dities' in which the production is
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.Stable at a leva} higher than their 
domestic consumption. The pro-
duction'of onions has been fluctu-
ating in the past, from year to year, 
and therefore export policy for an 
essential commodity like onions has 
to be reviewed each year and quota 
for export fixed keeping in view the 
size of the crop and the trends in 
domestic prices.

(c) Export of onions is canalised 
through NAFED who are advised 
about the quantity to be exported in 
a particular year. Since export of 
onions is canalised public announce-
ment of quota is not considered 
necessary.

Take over of management of Ritz 
Continental Hotel Calcutta

527. SHRI MADHAVRAO SCINDIA: 
Will the Minister of TOURISM & 
CIVIL AVIATON be pleased to state:

(a) whether I.T.D.C. have received 
proposal to take over management of 
Ritz Continental Hotel} Calcutta;

(b) whether Government (I.T.D.C.) 
propose to consider the matter; and

(c) if not, the reasons thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI KARTIK 
ORAON); (a) to (c). Yes Sir. A 
proposal for the tak e over of the
management of the Ritz Continental 
Hotel at Calcutta by ITDE is under 
consideration. As the hotal is suffering 
from acute sickness due to accomu- 
lated losess, outstanding statutory and 
other liabilites and heavy arrears of 
interest on loans, sound scheme of re-
habilitation involving financial assis-
tance has to be formulated and the 
the Hotel Company ia seeking advice 
from an expert agency in this regard.

Excise Duty on Branded Bidis

528. SHRI MADHAVRAO SCINDIA: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether Government are aware 
that as a result of excise duty on 
branded Bidis by imposing duty at 
the rate of Rs. 3.60 per thousand 
Bidis has adversely affected the in-
dustry;

(b) if so, whether Government 
have received a number of represen-
tations from Bidi Industry on this 
issue;

(c) if so, details therein; and

(d) action taken or proposed to be 
taken by the Government to consider 
the matter in this year’s budget?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHKI JAGANNATH PAHADIA):
(a) to (d). Government have reveiced 
a number of reperesentations from 
various quarters requesting for relief 
in the existing central excise duty 
burden on brria. The requests made 
in these representations are generally 
as below:

(i) Incidence pf excise duty on 
biris should be reduced;

(ii) Biris should be exempted from 
the levy of excise duty andr 
in its place, excise duty should 
be reim posed on biri tobacco;

(iii) The distinction between bran-
ded and unbranded biris in 
relation to the levy of excise 
duty should be abolished and

• all biris, whether branded 
or unbranded should be 
charged to a uniform rate of 
excise duty. The exemption 
from the levy of excise duty 
up to a quantity of 60 lakhs 
biris in a financial year 
presently available to un-
branded biri manufacturers 
should be withdrawn;

(iv) Biris should be protected from 
competition by cheap cigare- 
ratees by maximising excise
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differential between 
bills and cheaper cigarettes.

No decision on the representations 
h«s been taken by ths Government so 
far. Government cannot state, at this 
proposal for the take over of the 
stage, whether they propose to take 
any decision in the matter in the next 
Budget.

Representation made by All India 
P&T and other Central Government 
Employees Pensioners’ Association

529. SHRI R. K. MHALGI: Will
"Minister of FINANCE be plased to 
state:

(a) whether it is a fact that Gov-
ernment have received a representa-
tion dated the 7th June, 1979, from 
All India Post and Telegraph and 
mother Central Government Pensioners’ 
Association, Thana Branch Mahara-
shtra regarding pension;

(b) if so, the exact demand made 
therein; and

(c) what action Government have 
taken in the matter?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JAGANNATH PAHADIA): (a) Yes, 
Sir.

(b) The association hac. demanded 
that the existing pensioners may &lso

granted pension the i*te ot'99 
per cent of pay plus D.A. as has been 
done in the case of employees retiring 
on or after 31st March, 1979.

(c) In view of the general policy 
of not giving retrospective effect to 
new orders regarding retirement 
benefits, this request could not be 
accepted. The Association was in* 
formed accordinly.

Demands of India Meteorological 
Workshop Union. Poona

550. SHRI R. K. MHALGI. Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state:

(a) whether Government have re-
ceived any memorandum in the 
month of April, 1979, from India 
Meteorological Workshop Union, 
Poona stating their demands;

(b) if so, what are their demands; 
and

(c) what action Government have 
taken so far in this respect or propos-
ed to take?

THE MINISTER OF STATE FOR 
TOURISM AND CIVIL AVIATION 
(SHRI KARTIK ROAON): (a) Yes, 
Sir

(b) and (c). A statement indicat-
ing the points raised by the Union 
in their letter and the present position 
thereof is enclosed.

Statement

'SI. Points raised by the Union Present Position
No.

Governmeit’s decision on the recommen-
dations of the Classification Committee 
should be expedited.

The recommendations of the Classification 
Committee relating to the Workshop 
Staff of India Metrological Depart-
ment and Civil Aviation Departments, 
were processed with the Ministry if  
Finance and other concerned department 
The matter has sinrr reached final stage 
and orders are likely to be issued very 
Boon.
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*r4 The r.M .D, Workshop should be included 
in the list of Industries and manufac-
turing Units so as to m ike the Workshop 
Staff eligible for bonus.

3. The chance-, of promotion for Workshop
staff should be improved so that the staff 
could get promotion within 7-8 years as 
against 15—-jto years at present.

4. A sepaiate quota of promotion for Profes-
sional Assistants (Foremen) working in 
the \\ orkshop should be fixed or theii 
pay-scales should be enhanced^ as they 
work for 8 houiis under the Factory Act.

5. All \\ or Lers should be go\e-ened by the pro-
visions of S. Rs and F.Rs and not by 
different sets of Rules as at present.

6. A  supm  isory po>t fot Caipentei Grade I 
Should be cieat<‘d expeditiosl>.

7, Wo k-.hop staff should be allowed overtime 
allowance for increasing p. o luction capa- 
ci ty.

The Workshop is essentially intended t< 
manufacture meteorological instrument 
required for India Meteorological D£. 
partmcnt and not for commercial pur~ 
poses. The question of dedaring the 
Workshop as an industrial and manu-
facturing unit does not arise. However,, 
the question of granting bonus to- 
the staff could be cotisidered in the 
context of the bioad policy of the Go* 
vernment on the subject.

With a view to improving the promotional 
chimes of Workshop staff, the possibi-
lity of creating Selection G races. ill 
different Orade is be'ng exp!o eJ.

The question of fixing a quota for promotion, 
of Profe>su)!ial Assistants (Foieraen) to 
the post of Assistant Meteorologist is 
um'n co ^uln.ition.

All worked .ire covered by same ru les  
except 11. the matter of leave. Two  
diflfetent v N  of leave rules, one for pre- 
iq 6 i an 1 anotl er for post-ip6i em-
ployees have been provided for industrial 
enij>lovce\ bv Government. These are 
beinc; follow* d bv the Deprtment.

Tl>e mattei i-> under consideration.

0\»*riime Allowance is granted to Work- 
"hoo staff according to the exigencies 
ofsei\irc and extant rules on the subject.

Memorandum from Income-tax Steno-
graphers’ Association, Pune

531. SHRI R. K. MHALGI: Will the 
Minister of FINANCE be pleased to 
state:

(a) whether Government have re-
ceived in the month of February or 
March, 1979, any Memorandum from 
the Income-tax Stenographers’ Asso-
ciation, Pune, stating their demands;

(b) if so, what are their demands;
and

(c) what action Government have 
taken so far or propose to take in the 
matter?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
<aHRl JAGANNATH PAHADIA): (a) 
Yes, Sir *

(b) Income-tax Stenographers’ 
Association, Pune, which is an unreco-
gnised local association, in their letter 
dated 20th February, 1979 had repre-
sented that no change whatever be 
made in the existing rules for seniority 
for promotion to the grade of Income- 
tax Inspector.

(c) Since Income-tax Stenographers’ 
Association, Pune, is an unrecognised 
body, no action was considered to be 
called for on their letter of 20th Feb-
ruary, 1979.

Fall in Tourist Xraffle
532. SHRI D. P. JADEJA: Will the 

Minister of TOURISM AND CIVIL 
AVIATION be pleased to state:

(a) whether it ig a fact that there 
is a great fall in the tourist traffic in 
the country;
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(b ) if so, the reasons therefor; and

(c) the measures taken by Govern-
ment to Increase the tourist Industry 
in India?

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI KARTIK 
ORAON): (a) The number of interna-
tional tourist arrivals in India during 
1079 were 764,781 as against 747.995 
during 1OT8 recording an increase of
2.2 per cent. While there was an in-
crease in the absolute number of in-
ternational tourist arrivals during
1979, there was a step decline to 2 2 
per cent in the growth rate of tourists 
as compared to an increase of 16.8 per 
cent recorded during 1978.

(b) The decline in the growth of 
tourist arrivals during 1979 was largJy 
due to—

(j) substantial increahe in inter-
national air fares;

(ii) drastic reduction in the car-
rying capacity cf fnrlian Air-
lines due to air mishaps;

(iii) lack of adequate hotel accom-
modation at the main entry 
points of Delhi and Bombay;

(iv) disturbed conditions in pome 
of the neighbouring countries: 
and

(v) inflationary trends in ?onie of 
the traditional tourist genera-
ting markets.

(c) The following measures have 
been taken to augment the tourist 
infrastructure in the country:—

(i) Various incentives and fiscal 
reliefs continue t0 be given" 
to attract investment in ' the 
hotel industry for augmenting 
hotel accommodation of re-
quisite standard,

(ii) Inexpensive, clean and com-
fortable accommodati in is 
being provided through the 
construction of Janata Hotels 
for budget-minded tourists.

A number o f new youth 
hostels are proposed at various 
centres for promoting youth 
travel «dnce the majority of 
tourists are in the age-group 
17—30 years.

(ii) Facilities are being provided 
at selected centres of archaeo-
logical interest as also at the 
beach and mountain reports 
of Kovalam, Goa and Gulmarg 
to cater to a larger volume of 
tourists;

(iv) In order to remove congestion 
at international: airports
causing delays in quick clear-
ance of tourists, a new termi-
nal building for international 
traffic at Bombay Airport is 
already under construction 
and is expected to be ready 
for operation during I98i. 
The construction of a new 
terminal building at the Delhi 
Air port is under active con-
sideration of the Government;

(v) Facilities for skiing; water 
sports, trekking, etc. are being 
developed to cater to the 
tourists interested in recrea-
tional activities; '

(vi) Indian Airlines will be aug-
menting its fleet by adding 
two air buses and four Boeing 
737 aircraft by the middle erf
1980, and four more Boeing 
737 aircraft in 1981; and

(vii) Financial assistance is made 
available under the Transport 
Loan Scheme of the Depait- 
ment of Tourism to approved 
tourist transport operators for 
augmenting their transport 
fleet.

Guidelines to Commercial Banks for 
Financing Housing Schemes

533. SHRI CHHITUBHAI GAMIT:
Will the Minister of FINANCE 

be pleased to state:
(a) whether the Reserve Bank

have issued detailed guidelines to
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<b) if so> the detail^ in this regard 
«9 well as the active *01© played by 
Banks in the housing activities, in 
view of the increasing demand for 
housing finance and the inadequate 
resources?

THE MINISTER OF STATE IN TjHE 
MINISTRY OF FINANCE (SHRI 
JAGANNATH PAHADIA): (a) Yes, 
Sir.

(b) The guidelines issued on this 
subject have indicated that banks may 
a9 a whole provide funds to the order 
of Rs. 75 crores per annum for ‘hous-
ing finance’. The adequacy of this 
amount will be reviewed from time 
to time. Major portion of the finance 
is to be in the form of subscription to 
bonds/debentures of Housing & Ur-
ban Development Corporation Limited 
<HUDCO) and State Housing Boaids 
which cater mainly to weaker sections 
•of the society. Banks have been ad-
vised that ‘housing finance’ should 
normally not exceed 50 per cent of the 
total cost of the project, at a rote of 
interest of 12 per cent per annum. 
For direct loans to Scheduled Castes 
and Scheduled Tribes and other eco-
nomically weaker sections banks can 
provide loans upto 80 per cent of the 
total cost. The rate of interest for 
Scheduled castes and Scheduled Tribes 
borrowers will be 4 per cent per 
annum provided the loan does nut 
exceed Rs. 2,500. Repayment period 
is not to exceed 10 years. Banks are 
permitted to channelise ‘housing 
finance’ through Regional Rural 
Banks village cooperatives and volun-
tary agencies.

Central TVmrist Sar&is/inns for the 
Low-income Tourists

534. Prof. NARAIN CHAND PARA- 
SHAR: Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased 
state:

(a) whether Government have any 
plan to set up Central Tourist sarais/ 
inns for the benefit of low-income

tourists;

<b) if s^ the main features <rf ttxi*

(c) the date with effect from whi<?b 
it was introduced; and

(d) if not, the reasons therefor?
THE MINISTER OF STATE IN 

THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SflCRl KARTTfC 
ORAON): (a) to (c). No, Sir. How-
ever, in November, 1978 the Govern-
ment set up a Society named the 
‘Bharatiya Yatri Avas Vikas Samiti’ 
under the Societies Registration Act 
of 1860 to give financial assistance by 
way of grants and loans to institutions, 
organisations and individuals for the 
construction management/maintenance 
of dharamshalosi'saraisjmusaflrkhanaa 
used by low-income group tourists. 
The samiti can also construct similar 
establishments if inquired. The 
Samiti can receive grants-in-aid as 
also raise funds through public dona-
tions and contributions.

The State Governments have also 
been requested to take steps for im-
provising the condition of dharam- 
shalas|musafirkhanas|sarai and thereby 
provide better facilities in these esta-
blishments for the large number cf 
pilgrims.

(d) Does not arise.
Items Exported by Colgate PahneUve, 
Cheeseborough Ponds, Cadbury and 

Hindustan Lever

535. SHRI CHANDRADEO PRASAD 
VERM A; Will the Minister'cf COM-
MERCE AND CIVIL SUPPLY 
be pleased to state:

(a) the list of the items being ex-
ported by Colgate Palmolive, 
Cheeseborough Ponds, Cadbury and 
Hindustan Lever;

(b) what percentage of their total 
sales do these exports account for in 
each of these companies; and

(c) what branded items are exported 
by them to hard currency areas and 
its value as a percentage of total 
sales?



THE MINISTER OP COMMERCE 
AND CIVIL  SUPPLIES & STEEL 
AND MINES (SHRI PRANAB MU-
KHERJEE) : (a) and (b). A statement 
showing the safes and  exports of 
these four companies in 1977-78 and 
1878-79 is enclosed. Form the avail-
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Exports by Coca Cola Export 
Corporation ,

539. SHRI CHANDRADEO PRASAD 
VERM A:

Will the Minister of  COMMERCE 
AND CIVIL SUPPLIES be  pleased 
to state what was the export of Coca 
Cola ‘Export Corporation during the 
years 1975, 1976 and 1977, what was 
the total sales during the same years 
and what were the reasons for the 
decrease in the exports, if any?

THE MINISTER  OF STATE  IN 
THE MINISTRY OF  COMMERCE 
AND CIVIL SUPPLIES *?.HRI 7. R. 
ANSARI):

able data it is not possible to identify 
the list of items being exported by 
the four companies.

(c)  From the information available 
it is not possible to give the names of 
branded items exported by  these 
companies to hard currency areas.
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Exports by M/s Coco Cola Export 
Corporation were as follows:—

Year Quantity

(Kg.)

FOB
Value
(Rs.)

1975  •  . . 10515.0 4.86,558

1976  .  ,.  • 5852.0 2,73.025

1977 • •  • 974.0 43,950

Sales figures of the Company were 
not maintained by the Government. 
Government are not  aware of the 
reasons for the decrease in exports of 
M/s. Coca Cola Export Corporation.

MARCH 14* 1980

Statement

Turnover nnd rxpoWs during i <

,.ite Palmolive India I.td. 

dburv India Ltd.  ,  .

ndustan Lever I,id.  .  ,

eesborough Ponds  .

♦The company ceas'd to be subsidiary of the I'

"fThe Indian Comp.m\ vi/. I’onds India Ltd. h; 
the figures of the sa1'1'- .110 not available

{Figures in bracket indicate percentage shai

177-78 and 1978-79

(Rs. in Lakhs)

Sales Exports

1977-78  1978-79  1077-78 1978-79

3262*87 3898*21 100•|3 

(3-08)
32 04 
(0-83),

1665-97 ““45-53 18 r 07 
(1087)

515 26
(22-95)

2615073 30184 09 1673-40

(6 4°;
i7»3 3?
(5-65̂

509-14 Nilf I • 16
(0-23)

Nil*

oieiijn Coinpay since Depend mr 30. 197H.

is taken ovri the business during 1 t)7tt h» nc»ir 
separately.

re of exports to total sales.
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JAGANNATH  P A H A D IA): (a) The 
Study Group appointed to frame 
guidelines for followup of bank credit 
comrponly known as the Tandon Com-
mittee recommended inventory and 
receivable norms for 15 major indus-
tries. These are listed in the State-
ment.

(b) From a review of the data

periodically received from the banks, 
Reserve Bank is of the view that by 
and large the progress in implemen- 
ing the norms by most banks is not 
unsatisfactory.

Statement .

Norms fo r  Inventories/Receivables and Lending Recommended in the report o f  the Study Group 
to Frame Gtiidelines fo r  fo llow  up o f  Bank Credit{ Tandon Committee)

1. SUGGESTED N O R M S F O R  IN V E N T O R Y  AND RECEIVABLES :

Industry

Raw materials (inclu-
ding stores and other items 
used in the process of 

manufacture)

Stocks-in
process

Finished
goods.

Receivables* 
and bills 
purchased 
and discoun-

ted.

( 0 (2) (3) (4) (5)

(i) Cotton and Syn-
thetic Textiles

Cotton
2 (Bombay and 
Ahmedabad areas,

3(Eastern areas— Bihar, 
Orissa, West Bengal 
and Assam)

2-1/2 (Other than the 
above areas)

2 Other raw materials

3/4
(Composite
textile
mills)

1/2
(other
mills)

2-1/4

(ii) Man-Made Fibre 1-1/2 1/2 — ------- J-3/4

(iii) Jute Textiles 2 -1/2 1/4 (For_ 
Domestic 
Sales and 
1-1/2 (For 
exports)

1-1/2

(iv) Rubber Products . 2 i /4 1-3/4

(v) Fertilisers

Norms Laid Down by Tandon Com-
mittee regarding Credit Facilities and 

Loans to Industrialists
537. SHRI K. A . RAJAN: Will the 

Minister of FINANCE be pleased to 
state:

(a) the norms laid down by Tandon 
Committee in its report; and

(b) whether these norms are being 
followed by the banks while giving 
credit facilities and loans to the in-
dustrialists?

THE MINISTER OF STATES IN 
THE MINISTRY OF FINANCE (SHRI

2741 LS—4



m m

(a) Fornitrogenou*  3/4 (Units nes>r refinery)  Negligible 
pUtttk

i lls (UriitS away from 
refinery)

I (Where 
stocks are ta 
plant site)

i i h 
(where' 

stocks are 
in
upcountry
centres)

(b) For phosphatic plants 2<Units in port areas)  Negligible 1 (where 
stocks are 

in plant 
site)

1 * 1/4

3 (Units away from port
areas)

(vi) Pharmaceuticals .  2 -3/4

(vii) Dyes and Dyestuffs  .  2-1/4

(viii) Basic Industrial Che-  2 -3/4 
micals

1/2

i/4

1-1/2 (where 
stocks are 
also in 
upcountry' 
centres)

3/4

1 1/4 

2-1/4 

1 ’3/4

(ix) Vegetable and Hydro-  1 

geneated Oils.

Negligible

(x) Paper

Cxi) Cement

(xii) Engineering 
Automobiles and An- 
cillaries 2-1/4

(xiii) Engineering 

Consumer Durables

(xiv) Engineering—Ancil- 
laries (other than Au-  2 
tomobile  Ancillaries) 
and Component Sup-
pliers.

2—6 Bamboo and Wood 
(To be built in stages 
from November to May 
and thereafter to be 
brought down)

2-1/4 Chemicals

2 • 1 /4 Gypsum 
1 1/4 I-ime-stone 
3/4 Coal   ̂ _
1 ■ 1/2 Pricking Materials

112

3/4

3/4

3/4

1 (For 
controlled 
sales) and 

1/4 (For 
free sales)

3/4

3/4

2 • 1/2

31/2 

2 • 1/2
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■1 1 1

(5)(0
’Jt * 
t o (3) (4)

(xv) Engineering —
M a c h i n e r y  M a n u f a c -  2 .3 / 4  
tu re r s  a n d  o th e r  C a p i t a l  
C a p i t a l  E q u i p m e n t  
S u p p lie rs  (o t h e r  th a n  

H e a v y  E n g i n e e r i n g ) * *

i-r/4 3 »/«

Notesj (i) Raw materials are expressed as so many months’ consumption. They include 
stores and other items used in the process of manufacture.

(ii) (a) Stock-in-process are expressed as so many months’ cost of production.

(b) In individual cases, the bank may deviate from the norm for stocks-in-process if it is 
satisfied that the actual process time involved in any particular unit, say in view of the 
nature of production, pa t̂ experience and technology employed, is more than the 
norm suggested.

(iii) (a) Finished goods and leceivable are expressed as so many months* cost of .sales 
and sales respectively. These figures represent only the average levels. Individual 
items of finished goods and receivables could be for different period which could 
exceed the indicated norms so long as the overall average level of finished goods and 
receivables does not exceed the amounts as determined in terms of the norm.

(M *The norm prescribed foi receivables relates only to inland sales on short term basis 
(i.e. excluding receivables arising out of deferred payment sales and export?)

i'iv'1 Storks of spares are not included for norms since in financial terms they are not signi-
ficant in man v industries. Banks will ascertain requirements of spares foi individual 
units. They should, however. keep a watchful eye if spans excced 5%  of total in» 
ventories

 ̂ # \

(v'l **Heavy Engineering will include supply of whole or substantial plants involving 
longmuvifactmingperiod.i.e.suear,cement,steel and textile plants.

2. LENDING NORMS.

The Committee recommended 3 
methods for ccmputation of permissi-
ble bank financc. Of these the fol-
lowing two have been accepted by 
the Reserve Bank of India: —

(a) FIRST METHOD:
Under thi? method bank* may lend 

upto 75 per cent of the w orking  
capital gap i.e total cunent ns els 
minus total current liabilities exclud-
ing.

Cost of Living Index

538. SHRI PIUs TIRKEY: Will the 
Minister of FINANCE be pleased to 
lay a statement on the Table of the 
House showing the 12 monthly 
average of the cost' of living Index in

bank borrowings. The balance of 25 
per cent of the working capital gap 
is to be contributed by the borrowers.

(b) SECOND METHOD:

Under this method, the minimum 
contribution by borrowers should be 
25 per cent of the total current assets.

The third method which has not 
been accepted by the Reserve Bank 
of India, wou'd have made further 
redtr f/on in bank borrowing and 
trenfth«n;ng of fho h  inrent ratio, 

each of thp months from November,
1979, to-date?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SOTI 
JAGANNATH PAHADIA): The
information about the cost of living 
index for the period November, 1079
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to January 1980 (the latest available) 
is given below:

All India Industrial Workers Qmsunm 
Met Indtx (1960= 100)

M o n t h I n d e x A v e r a g e  
f o r  th e  

1 2  m o n t h *  
e n d e d

N o v e m b e r  1 9 7 9 .  3 6 8 3 4 6 .5 0

D e c e m b e r  19 7 9 .  374 349-75
J a n u a r y  1980 . .  37* 353-00

Advance Increment to Section Officers

539. SHRI PIUs TIRKEY: Will the 
Minister of FINANCE be pleased to 
refer to the reply given to Unstarred 
Question No. 3594 on the 15th 
December, 1978 regarding grant of 
advance increment to Section Officers 
and state:

(a) whether Government have re- 
Ŵ red the orders in favour of those 
persons who were on the panel for 
promotion to the grade of Assistants 
•s on the 1st January, 1959 but were 
promoted after 1st July, 1959 and be-
fore 31st December, 1959;

(b) if not, whether Government 
propose to consider their case favour-
ably; and

(c) if go, by what date? *

THE MINISTER OF STATE IN THE 
IdNISTRNY OF FINANCE (SHRI 
JAGANNATH PAHADIA): (a) No, 
Sir.

(b-) and (c). A proposal for grant of 
benefit of additional increments to 
those who were appointed as Assis-
tants after 1-7-1959 on the basis of 
Departmental Limited Examina- 
nation held by the UPSC in January, 
1958 is under consideration of the 
Government.

SBtataatai of Report fey 
Income Studies Division ol Depart-

ment of Statistics of RBI

540. SHRI G. Y. KRISHNAN: Witt 
the Minister of FINANCE be pleased 
to state:

(a) whether it is a fact that the* 
National Income Studies Division o f  
the Department of Statistics of the 
Reserve Bank of India has 8ubmitted 
it3 report; and

(b) if s°. the details regarding the 
annual per capita final consumption 
expenditure in real terms during last 
four years?

THE MINISTER OF STATE IN THE 
MINISTRNY OF FINANCE (SHRI 
JAGANNATH PAHADIA): (a) and 
b) The Hon’ble Members seems to be 
preferring to the article entitle^ “In-
dian Economy through National State- 
istics” prepared by the National In-
come Studies Division of the Depart-
ment of Statistics of the Reserve Bank 
of India, which has been published in 
the July 1979 issue of Reserve Bank 
of India Bulletin. This article is 
based on the estimates of national 
income, etc., prepared by the Central 
Statistical Organisation Department 
of Statistics Ministry of Planning. 
According to it, the annual per 
capita private final consumption ex-
penditure during the last four years 
was as follows: —

Y e a r A m o u n t  
i n  R u p e e s  

A t  1 9 7 0 -
7 1  p ric e s )

1975-76 .  . - - - 554

1976-77 • • . .  • 539

1977*78 .  .

1978-79 • .  .  .  39*
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Expansion of Hotel Accommodation 
during 1980

541. SHRI SU BH A SH  C H A N D R A  
BOSE ALLU R I: W ill the M inister of 
TOURISM AN D  C IV IL  A V IA T IO N  
be pleased to state:

(a) what is the program m e 0f  G o v-
ernment regarding the expansion of 
Hotel accommodation during the year, 
1980; and

(b) location of each hotel that is 
likely to be opened during the year 
1980?

THE M INISTER O F ST A T E  IN THE 
MINISTRY OF TO U R ISM  AN D  
CIVIL A V IA T IO N  (SH RI K A R T IK  
ORAON): (a) and (b ). T h e India 
Tourism D epartm ent Corporation 
(ITDC) and the H otel Corporation of 
India (HCI) have proposals to com-
mission/construct in phases, the fo l-
lowing hotels during'" the year 1980:—

I. INDIA TO U RISM  D E V E LO P M E N T 
CORPORATION

S.No. Name of the 
Hotel

Rooms/
Beds

Estima-
ted
Cost

(Rs. in 
lakhs)

i 2 3 4

I. Hotel Kanishk 
(3-star) . . 300/600 500.00

2. Ashok Yatri Nows 565/1250 
Low Priced Hotel.

300.00

3- Hotel at Chandi-
garh (2-3 star) 50/100 65.00

4 - Hotel at Gauhati. 
(2-3 star) . 30/60 46.00

5- Hotel at Bombay 
(3-star) 250/500 470.00

6. Hotel at Bhopal 
(2-3 star) . 50/100 80. oo”!

7- Hotel at Puri 
(2-star) . 40/80 65.00

II. H O TEL C O R P O R A T IO N  O F IN D IA

Hotel Rooms Estima-
ted Cost 
(Rs. in) 

lakhs)

1 2 3

(i) Srinagar . . 275 1099.00

(ii) Juhu Beach,
Bombay . . 355/360 1282.00

Im port of Various Categories of Steel

542. SH RI SU B H A SH  C H A N D R A  
B O SE  A L L U R I: W ill the M inister o f 
ST E E L  "A N D  M INES be pleased to 
s tate:

(a) w hether it is a fa ct th at G o v-
ernm ent propose to im port 1.4 m il-
lion tonne steel of various categories 
th is year to b ridge the gap b etw een  
dem and and supply; and

(b) if  so, w hat are the m ain fe a -
tures of the proposal?

THE M IN ISTE R  OF COM M ERCE, 
C IV IL  S U P P L IE S  &  S T E E L  A N D
M INES (S H R I P R A N A B  M U K H E R -
JE E ): (a) and ( b ) . D uring A p ril '79
to F eb ru ary  ’80 S A IL , as canalising 
agency and agent, placed orders for 
im port of about 1.09 m illion tonnes of 
steel ’This included 0.75 m illion 
tonnes ordered under the buffe^. im-
port program m e. T he shipments 'from 
abroad against th e orders placed h y  
S A IL , including spill over from  orders 
placed during the previous year, is 
lik e ly  to be of the order of 1.4 m illion 
tonnes. Im ports are m ainly in the 
categories plates, s tru c tu ra l, billets, 
CR/HR coils/sheets/tin m ill b lack 
plate and electrical steel sheets. 
W hereas im ports under th e buffer 
stock program m e are distributed to 
the consum ers at the domestic prices, 
th e back to b ack  im ports are d eliver-
ed at the landed cost plus service 
charges of the canalising agency.
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Shortfall ia production of Aluminium

543. SHH| SUBHASH CHANDRA 
BOSE ALLURI: Will the Minister of 
STEEL AND MINEs  be pleased to 
ftate;

(a) wheiher it is a fact that there 
was a shortfall in production of 
Aluminium during the last six months; 
and

(b) if so, what < re the reasons?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND STEEL 
AND MINES (SHRI PRANAB MUK-
HERJEE): (a) and (b). The monthly 
production of aluminium in the coun-
try registered an increase of about 18 
per cent over the corresponding period 
of the previous year till August, 1979. 
However, from September, 1979 there 
has been a step fall in production 
primarily on account of severe cuts 
In power supply to the aluminium 
smelters imposed by the concerned 
State iJEIectricity Boards. The total 
production from 1-4-1979 to 29-2-1980 
has been about 178,009 tonnes as 
against 193,954 tonnes during the cor-
responding period last year.

Liberalisation «f Credit Rules by RBI,
in respect of Large Borrowers

544. PROF. MADHU DANDAVATE: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether the Reserve Bank of 
Imdia has liberalised its credit rules 
in respect oi large borrowers- and

(bi) if so, the salient features of 
the new rules?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JAGANNATH PAHADIA'): (a) and
(b). The stipulation made by the Re-
serve Bank of India in August 1979 
restricting the cash credit limits of 
Rs 25 lakhs and above has not been 
altered. However, with the object of 
speedy disposal of cases and to reduce 
the time lag involved in providing 
marginal relief to borrovrers, the 
Reserve Bank of India introduced in

February 1980, a procedural change, 
for the processing of application# 
which are made to banks for additio-
nal credit requirements, arising out 
of increases in production and/or 
market dislocations.

Expediting the Commissioning of Alu-
minium Plant at Ratnagiri

545 PROF. MADHU DANDAVATE:
Will the Minister of STEEL AN *
MINES be pleased to state:

(a) whether it is a fact that the 
question of exoediting the commis-
sioning of the public sector aluminium 
plant at Ratnaqm in the backward 
Konkan region of Mah-r 'ishtra is 
under the consideration of Govern-
ment;

(b) if so, what are thf difficulties 
n expediting the project;

(c) whether there ar  ̂ any propo-
sals to start alumina project at 
Ratnagiri instead Of aluminium pro-
ject; and

(d) if so, by what year ths preject 
is likely +o be • ommissioned}

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND STEEL 
&MINIES (SHRI PRANAB MUKHER-
JEE) : (a) and (b). Soon after the 
Ratnagiri project was sanctioned in 
1974, it was found that the project 
could not be taken up for implemen-
tation owing to financial constraints. 
Subsequently feasibility studies have 
been made for setting up an iluroma/ 
aluminium complex in Orissa ar.d an 
alumina project in Andhra Pradesh 
based on the huge bauxite deposits 
which have been recently discovered 
on the East Coast. After examining 
the techno-economic aspects of all 
*hese projects, investment decision 
will be taken in respect of new 
alumina/aluminium plants to be set 
up in the country.

(c) No, Sir.

(d) Does not arise.
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TUtt «l Forotfn Trgde OdeKRtNi to
fawHy

546.  SHRI SOM NATH CHATTEH- 
JEE):  Will the  Minister of COM-
MERCE AND CIVIL SUPPLIES be 
pleased to state:

(a) the number of foreign  trade 
delegations visited India during the 
last three yeans, year-wise;

(b) the names of the cities °nd in-
dustrial towns visited by the delega-
tions,. year-wise; and

(c) the number cf contracts made 
during the period?

TOE MINISTER OF  COMMERCE 
AND CIVIL SUPPLIES  &  STEEL 
AND  MINES  TSHRI  PRANAB 
MUKHERJEE): (a) The total number 
of foreign trade delegations  which 
visited India during the last  thne 
years, year-wise, is as under:—

Year Number

3977...........................................24

197  8 ..............................34

1979  ...........................................27

(b)  The names of the cities  and 
industrial towns visited by the delega-
tions, year-wise, are as under:—

1977 197 H  i9;,j

Delhi, Sri-  Delhi, Madras,  Delhi, Madia■> 
nagar, Gal- Calcutta,  Trivandru'ii,
cutta, Agra,  Bangalore.  Mussou, 
Jaipur,  Bombay,  Fat idaba I,
IChajuraho.  Secundrabad,  Calcutta, 
Bombay, Goa Farida bad.  Modmagar, 
and Madras. Bnmaln,

Bangalore.

(c)  The official delegations from 

foreign countries visit India  either 

for bilateral trade talks or for signing 
trade agreements or for  attending 
Joint Commission meetings. Normally 
contracts are not entered into by such 
delegations. However,e one  offi-ial 

(delegation which came on a Purchase

Mission headed by a Government of
official entered into 13 commercial 
countracts with different Public Sector 
agencies in India.

Foreign Exchange Earned through 
Tourism

547. SHRI SOMNATH CHATTER-
JEE: Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased to 
.state:

(a) the tôal number of „ourists 
visited in India during the last three 
years, zone-wise, city-wise; and

(b) the amount oi foreign exchange 
earned through touiism during that 
period; year—wise?

THE MINISTER OF  STATE  IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI KARTIK 
ORAON): (a) The total number of in-
ternational tourist-5 who visited India 
during 1977, 1978 and  were 640„ 
422, 747,995 and 764,781 respectively.

According to t*e Foreign  Tourist 
Survey conducted during 1976-77, the 
percentage of international  tourists 
visiting certain centres in the country 
is indicated in the attached statement.

rb) The amount of foreign exchange 
earned through tourism during 1977, 
1978 and 1979 is estimated at Rs. 283 
crores, Rs. 330 crores  and Rr. 338 
crores respectively

Statement

Percentage distribution  oj foietg>' to risti  visiting 
various cities/places of tourist t terest as per the 
**Foreign Tourist  Survty 1976 '977** conducted 
by the Administiative Staff College of India* 
Hyderabad.

S.No.  City Percen-
tage  of 
tourists

1.  Delhi  .  .  .  .  62. 10

2.  Bombay .  .  .  .  50.96

3.  Agra  .  .  .  •  31.20
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4* Madras . . . . 23.34

5’ Varanasi. . . . 17.68

6 . Calcutta . . . . 16.90

7- Jaipur . . . . *2-97
8. Amritsar . . . 8 94
9* Bangalore . . . 8 84

10. Srinagar . . 8.65

i i . Goa . . . . 7- *5
12. Khajuraho . . . 6. 02

13- Tiruchirapalli . . . 5- 78
«4. Madurai . . . . 4-54
*5- Aurangabad . . . 3-96
16. Ramesh vvarara . . . 3- 79
*7- Udaipur . . . 3-45
18. Hyderabad . . . 3. 10

19- Pune . . . . 2-97
20. Mysore . . . . 2. 77

21. Cochin . . . . 2. 71
22. Trivandrum/Kovalam . 2. 61

S3- Patna . . . . a. 38
24. Darjeeling . . . 7. 71

*5- Pondicherry . . . 1.49

26. Ahmedabad . . . 1. 26

27. Lucknow . . . 1.25

28. Raxual . . . . 1.24

*9. Jammu . . . . 1. 24

30- Ootacamund . . . 1. 18

31* Puri . . . . 1. 16

32- Chandigarh . . . i- *3
33- Coimbatore . . . 1. 01

34- Mahabalipuram . . 95
35- Haridwar/Rishikesh . . 0 85

36. Dharmsala . . . 0 81

37. Gava . . . . 0 80

i a 3

38. Bhubaneshwar . ,, . 0. 77

39. Manali . . .■ • 6.%

40. Ladakh . . . • 0.62

41. Nagapattinam. . • 0.50

42. Leh . . . • 0.48

43. Tanjore . . ,■ • 0.44

44. Kulu . . ,• • 0.36

Reduction in Quantum of Items 
Supplied to Ration card Holders in 

Delhi

548. SHRI ATAL BIHARI VAJPA-
YEE: Will the Minister of COMMERCE 
AND CIVIL SUPPLIES be pleaded to
state:

(a) whether the quantity of sugar, 
wheat and other items supplied to 
ration card holders in the Union Ter-
ritory of Delhi has been reduced re-
cently;

(b) if 30, th" quantum of reduction 
of each item supplied from fair piice 
shops; and

(c) the reasons rur same?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES & STEEL 
AND MINES (SHRI PRANAB MUK-
HERJEE) (a) No, Sir. Only the quan-
tity of sugar was marginally reduced.

(b) The quantity of sugar has been 
reduced by only 50 grams per head 
per month as compared to the quota 
given to the ration card holders in 
July, 1978 (just before the decontrol 
of sugar) which was 950 gram? per 
head per month.

(c) The marginal reduction in the 
quota of sugar is clue to increase in 
the number of persons by about ft 
lakhs registered with the fair price 
shops and quantity of levy sugar 
available for distribution.
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Supply °* Cement, Sugar and Kerosene
id Eastern States by the Centre

540. SHRI K. P. SINGH DEO: Will 
the Minister of COMMERCE AND 
CIVIL SUPPLIES be pleased to state:

(a) what allotment of cement, 
sugar and kerosene was made by the 
Centre to the Eastern. States, State- 
wise during the last two months;

(b) what was the demand for each 
State for these commodities;

(c) whether there has been any 
bottleneck in effecting the supplies 
and their distribution to the actual 
consumers; and

(d) whether keeping in view the 
high price of these essential commo-
dities Government propose to aug-
ment the supplies so that it creates a 
sobering effect on price?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES & STEEL 
AND MINES (SHRI PRANAB MU-
KHERJEE): (a) Information is given 
in the Statement.

(b) to (d) : The monthly quotas of 
levy sugar for States and Union Terri-
tories are based on levy sugar allotted 
to them during the previous partial 
control* period, which were worked 
out to provide a monthly per capila 
availability of 425 grams of sugar on 
the basis of projected population as 
on 1st April, 1978. Due to teething 
troubles involved m the re-introduc-
tion of dual pricing In sugar and

movement constraints, there has been 
delay in effecting supplies of levy 
sugar to the States. However, thwe 
has been considerable improvement in 
the movement cf levy sugar during 
the past few weeks. Eflorts are being 
made to further improve it  The 
maximum permissible limits of sugar 
stocks which can be held by whole-
salers has been reduced by 50 per 
cent.

The demand for cement from vaiious 
States is generally very high. Since 
availability of cement is not sufficient 
to meet the demands, the a1-|otment 
of cement to various States is based on 
past consumption. Supplies of cement 
have been affected because ot lower 
production and also because of move-
ment constraints. Efforts are being 
made to increase the production of 
cement and m order to ensure supplies 
to Eastern and North-Eastern States, 
Central Inland Water Corporation 
has been pressed into service to 
transport cement to these States.

It is not possible to estimate the 
demand for kerosene. Stoppage of 
kerosene production in the region has 
severaly restricted the availability of 
kerosene. Although Digboi and Gau-
hati refineries in Assam have started 
functioning, Baurani refinery continues 
to remain closed. Import of kerosene 
has been stepped up for ensuring 
adequate availability of the product 
and all efforts are being made to 
maximise transportation of kerosene 
to the consuming locations. State 
Governments have been advised to 
ensure equitable distribution of the 
available supplies.

Statement
Allocation o f  Cement, Levy Sugar and Kerosene to Eastern States

States Cement* Sugar Levy** 
(For the First Quarter (Monthly 
from January 1980 to quota of 
March 1980̂  l**w «uir?ir 

(in tonnes) in tonnes)

Kei osene (in tonne) 

J a n .1980 Feb. 1980.

t 2 3 4 5

1. West Bengal . . . 2,86,000

2. Bihar - . . 2,21,600

21.QQ4 31,^78 28.45a

26,929 18,424 16,967
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i a 3 4 5

3* Orissa . . . • * 77,400
+41,220 (Addl.)

>0,723 5,667 8.323

4 * Assam • . « . 44,000
10,000 (Addl)

7,54i 1I>715 8,567

5- Tripura . • • 11,000 759 987 440

6. Nagaland . . . 11,000 340 305 400

7 - Meghalaya • . 16,500 493 658 650

8. Manipur . . . 11,000 524 57*> 43*

9 - Sikkim . . • . 11,000 107-5 4 J3 426

10. Mizoram . 6,000 171 185 IO<>

i i . Aurnachal Pradesh • . 13,00® 22H 110 286

♦Alloralion air madr f<>t each quui lor.

* * Allocations arr m.vloon m onthly basis, m onthly quota being thr san.rfoi all months.

Indo-French agreement for starting
Aluminium plant in Koraput

350. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of STEEL 
AND MINES be pleased to state:

(a) whether the Indo-French ag-
reement to start the Alumina Plant 
in Koraput District in Orissa has 
taken shap© by now;

(b) if so, when the construction 
work of this project is going to be 
undertaken; and

(c) whether the lead and zinc pro-
jects in Onssa are going to start 
work soon and if so, when?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND STEEL 
& MINES (SHRI PRANAB MUKHER- 
JEE): (a) The Government >i France 
has evinced keen interest in imple-
mentation of nn alumina'ahr-ninum 
complex in Orissa and has offered to 
put together a comprehensive financial
package covering the rost of the 
project including the infrastruduie  
The package Is awaited A Memoran-
dum of Untert’tunding was ?ic;nerl :n 
this regard betvreen the Government 
of India and the Government of

France on 28th January, 1980. In 
pursuance of the Memorandum of 
Understanding, the Bharat Alumi-
nium Company will shortly commence 
discussions on the terms and condi-
tions of technical collaboration with 
M/s. Aluminium Pechinejr of Prance,

(b) The feasibility Report on the 
project prepared by M/s. Aluminium 
Pechiney is presently under examina-
tion by the various appraisal agencies 
and the project will thereafter come 
up to Government for an investment 
decision.

(c) On 11th January, 1979, Govern-
ment sanctioned the netting up of a 
project for exploitation of Sargipalli 
lead deposits in Orissa. Necessary 
steps are under way for th3 imple-
mentation of the project. No zinc 
deposit in Orissa has come to light 
so far.

Revision of Export Policy

551. SHRI JAI NARAIN: Will the 
Minister of COMMERCE AND CIVIL 
SUPPLIES be pleased to state:

(a) whether it is a fact that new 
Government in the Centre propose to-
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revise the existing export policy of 
the country; and

(b) if so, the details thereof?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES & STEEL & 
MINES (SHRI PRANAB MUKHE'R- 
JEE): (a) & (b). The Export- Policy 
is announced for each financial year 
Apri 1-March. The Expor-, Policy for 
the next year i.e. April 1900-March 
1961 is under formulation. It is not 
possible to give details of the Export 
Policy at this stage.

Measures to curb smuggling between 
India and Sri I anki

552. SHRI AMARSING V. RATH- 
AWA: Will the Minister of FINANCE 
be pleased to state; Measures taken 
bv Government to curb smuggling 
between India and Sri Lanka?

THE MINISTER OF STATE IN 
THE MINISTRY OF FLNANĈ S 'SHRI 
JAGANNATH PAHADIA): According 
to reports received bv Government, 
smuggling between TiHia and Sri 
Lanka is under check.

The measures taken b.y Government 
include strengtln n n  ; < f .nlelligenct 
and preventive sot up, providing the 
staff deployed on An'i-smuggling 
work with vehicles, vessels and other 
equipment so as to make them more 
effective, intensification ol petrolling 
o» the high seas and on the coast and 
wireless net-work coverage. Periodi-
cal conferences between senior En-
forcement office’s of India and Sri 
Lanka are also held to review and 
co-ordinate the anti-smuggling 
measures taken by the two countries 
to combat smuggling.

Investment in and return from 
public Sector

553. SHRI CHINTAMANI PANI- 
GRAjHl: W ill the Minister of FINANCE
be pleased to state:

(a) the total investment in the 
Public Sector at present in the coun-
try;

(b) what was the annual return 
•from this investment in 1979-80; andr

(c) whether Government propose 
to adopt measures to improve this 
return and the measures thought of?.

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE' 
(SHRI JAGANNATH FAHADIA>:
(a) The total investment in Public 
Sector Enterprises of the Central 
Government at the end of March, 1S79, 
by way of equity and loan was Rs. 
15,602 crores. The capital employed 
which represents the net fixed assets 
plus current assets minus current 
liabilities in these enterprises wa? Rs. 
14,173 crore.

(b) The annuel amounts of pubHe
enterprises, by an̂ l large, are finalised 
on financial year basis. The accounts 
for the year 1979-80 are not yet due. 
The percentage of rjross profit t©>
capita] employ^ ior the year 1978-79, 
for which information is available, 
was 7.59 per cent.

(c) Working of the public enter-
prises is constantly reviewed. Apart 
from performance review meetings- 
held b-v the Secretaries of the admins- 
trative Ministries, a Committee at the 
Ministerial level has aljx) been appoin-
ted to monitor availability of the in-
frastructural fai-iUties like coal, power, 
transport, etc. to enable public enter-
prises to achieve better capacity utili-
sation. higher production and increased 
profitability.

Availability of funds to States from 
Small Saving1 Schemes

554. SHRIMATl GEETA MUKHER-
JEE: Will the Minister of FINANCE 
be pleased to state:

(a) whether the Government are 
considering to revise the decision of 
the previous Government as regards 
the burden of repayment arising from 
the Small Savings Schemes;

(b) whether the Seventh Finance 
Commission’s unanimous recommen-
dation that 75 per cent of the funds;
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xeftlised under different small sav-
ings schemes should be made av-
ailable to States as permanent loans 
would continue to be ignored by 
this Government; and

(c) whether this was a conspicuous 
case where a unanimous recommenda-
tion of the Finance Commission has 
failed to receive Union Government’s 
.acceptance?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI JAGANNATH PAHADIA):
(a) to (c). The Seventh Finance 
Commission has not recommended that 
75 per cent of the fluids realized 
under different small savings schemes 
should be made available to the 
States as permanent loans.

The recommendation of the Comis-
sion is that the loans given to States 
for small savings, outstanding az the 
end of 31st March, 1979. may be con-
solidated and converted into 'loans in- 
perp^tuity’ and the States need not 
make any repayment on this account 
to the Centre. The Government of 
India did not accept the concept of 
‘loans-in-perpetuity’. In order, how-
ever, not to disturb the Q u a n t u m  of 
relief to the States in the leppyment 
of Central loans, worked out by the 

' Commission, the Government of India 
decided that the States need not 
make any repayment on account of 
Small savings loans outstanding a? on 
31st March, 1979, during the five years, 
from 1979-80, covered by the recom-
mendations of the Commission.

There is no proposal before the 
Government to revise the above 
decision.

Development of Shirdi for Tourists 
and Pilgrims

555. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether he has '°ceived any 
--proposal from the Government of

Maharashtra to develop Shirdi (place 
of pilgrimage in District Ahmednagar) 
for facilities ol iouristg and pilgrims; 
and

(b) if so, the reaction of Govern-
ment indicating details of tfr? deve-
lopment contemplated and whether 
they are also considering to construct 
an airport at that place?

THE MINISTER OF STATE IN 
TIHE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI KARTIK 
ORAON); (a) No. Sir.

(b) Does not arise.

Bank loans to educated unemployed 
and uneducated artisans

556. SHRI BALASAHEB VIKHE 
PAITIL: Will the Minister of FI-
NANCE be pleased to state:

(a) whothir Government are think-
ing of revis:ng the policy regardir-g 
banks giving loans to the educated 
unemployed young men as well as 
uneducated artisans in their tradition-
al professions: and

(b) if so, what is the revised policy 
of Government to help tne educated 
unemployed yourij? men and artisans 
to enable them to stand on their own 
legs?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI JAGANNATH PAHADIA):
(a) & (b). The target set for the 
public sector banks to lend a minimum 
of 33.3 per cent of their total advances 
to the priority sectors, which include 
educated unemployed youngmen ?nd 
uneducated artisans, has been raised 
to 40 per cent. Banks have also been 
advised to pursue the Differential Rate 
of Inter«es/t Scheme w'th greater 
vigour. Under this Scheme, Govern-
ment have now permitted banks to
provide composite loans to eligible
borrow ers upto Rs G .500 /- w hich w ill  
help educated unem ployed youngm en  
and uneducated arUsang in productive  

activities.
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Biactoacfceteers an* V M I fo i  i t  
B M roil OMQBodltiAi anoraheiiditd in 

the Country

557. SHRI BALASAHEB VIKHE
PATIL

SHRI JAI NARAIN:

WiU the Minister of COMMERCE 
AND CIVIL SUPPLIES be pleased to 
state:

(a) the number •>? blackmarketeers 
and hoarders of essential commodities 
such as fo o ’grains, sugar and edible 
oils etc. apprehended in each State 
after the present Government have 
taken over;

(b) the details >f the items seized 
and the value thereof; and

(c) what action has been taken 
against the person? so c i p p r e h e n d e ^  

and what jtr’ i^ent measures have 
been taken or propose i to u-? taken 
by Government to stop such anti-
social activities?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES & STEEL & 
MINES (SHRI PRANAB MUKHER-
JEE): (a) to (c). Information is being 
collected and will hv placed on the 
table of the Sabha,

Loan of Kamanis, Bombay written off 
by their Bankers

558. SHRI SATI3H PRASAD
SINGH: Will the Minister of
FINANCE be pleased to state:

(a) whether, as reported in the 
‘Blitz Weekly’ of 23rd February, 1980, 
Rs. 2 crores loan of Kamanis, Bombay, 
had been written off by their Bank-
ers;

(b) if so, full details of the case;
and

(c) action contemplated by Govern-
ment in the matter?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE

<$HRI JAGANNATH PAHADIA):.
(a) The Bank of India have reported1
that they have not written oil any 
loans given to Kamam Tubes, a? 
allegedly reported in the issue dated1 
23rd February, 1980 of th© ‘Blitz*' 
Weekly.

(b) and (c). D0 not arise.

Alleged transfer of huge sums to 
Foreign accounts by Karaani Brothers.

. 556. SHRI SATISH PRASAD
SINGH: Will the Minister of
FINANCE be pleased to state:

(a) whether it is a fact that as 
reported in the Blitz weekly of Febr-
uary 23, 1980, the Kamani Brothers of 
Kamani Group of Industries, Bombay, 
are transfering huge .sums to their 
foreign accounts;

(b) if so, the facts of the case; and

(c) the action proposed to be taken 
in the matter?

T̂ £E MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI JAGANNATH PAHADIA):
(a) The article whien appeared in the 
Blitz dated 23rd February, 1980 under 
the caption “Kamanis drag workers
& public money in the ditch” has come 
to the notice of the Government.

(b) and (c). The Enforcement Dir-
ectorate is making investigations into* 
alleged illegal holding of assets by 
Kamani family outside India. On 
completion of investigations, if any 
violations are detected, appropriate- 
action under L a w  will be taken.

f r o  fsrtfif far ntr rr

560. W *  «TTOT: WT fim
Vrr ^  fa :

(*;) tvr ir
t  fo m  *  ftm fim v m t  m
TOT *£f*r«T*» f  ;

(w) WT m  I  f«P Wftft
Sr fq»¥T fail |; tfk
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«fft PwmS *qnr *tk qz fâ far *Tfw?rT stfci 

«Fi t fa v* Mwrrcfi *Kt mwt,
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» r f  ? F if P w ji ^ d , ^ e r t  5 h ^ t  sn f f N r  f w i ^ r f t  
mfn, ^rftRv h * « V  T f t w h s r  * r * f t r ,  jjh is t  
jmnf ( f̂ireq1? ^nfjw) qrf? « a^rt % 
w  ^ | 1 to?  fm  % gWrfiR '4V 
s?r frqrn?fr ^ £ 1

Operation of Third Airline with Small 
Aircraft

561. SHRI D. P. JADEJA;
SHRI AHM ED M. PATEL;

W ill the Minister of TOURISM AMD  
CIVIL A V IA T IO N  be pleased to state:

(a) whether there is any proposal 
to  operate a third airline in the coun-
tr y  with smaller aircraft;

(b) whether it wi‘11 cover a parti-
cular area or it will operate through-
out the country; and

(c) if so, the details thereof?

THE MINISTER OF STATE iN  
THE M IN ISTRY OF TOURISM  A N D  
CIVIL A V IA T IO N  fSJTRI K ARTTK 
O R A O N ); (a) to (c ). The proposal to 
introduce Thi 1 L ^w l Air Services 
in the couiitry v ith  suit;>v-> smaller 
aircraft is urrV-r active ~«u?pr*itjon 
nf the Govcrrini rt Details v'ill be 
finalised after a cteci^on \? taken.

Import of Machinery and Equipment 
from German Democratic Republic

562. DR. SU B R A M A N IA M  S W A M Y : 
W ill the Minister of COMMERCE A N D  
C IV IL  SUPPLIES lay a statement 
giving the following information:

(a) value of machinery and equip-
ment imported from German Demo-

cratic Republic during 1976-77 and
1977-78 by the Public Sector and the 
Private Sector in India;

(b) total value of machinery and 
equipment imported from G.D.R. 
which has been reported to Govern-
ment as being unserviceable or sub-
standard or defective; and

(c) what safeguards Government 
are providing to ensure that the import 
of machinery from G.D.R. will be of 
the required quality standards at in-
ternational prices?

THE M INISTER OF COMMERCE  
A N D  CIVIL SUPPLIES A N D  STEEL  
A N D  M INES (SHRI P R A N A B  M U -
K H E R JE E ): (a) Machinery and
equipment worth Rs. 978 lakhs and 
Rs. 950 lakhs were imported from  
German Democratic Republic during
1976-77 and 1977-78 respectively.

(b) Government have not received 
any complaint about machinery im-
ported from G.D.R. being unservice-
able, sub-standard or defective.

(c) It is not considered necessary 
to provide any special safeguards as 
the Indian agencies which import 
machinery from G.D.R. ensure that 
such machinery is internationally 
competitive, quality-wise and price- 
wise.

Functioning of Flying Clubs at a 
standstill due to shortage of Aviatiopi 

Fuel
564. SHRj N. E. HORO: Will the

Minister of TOURISM  AN D  CIVIL  
A V IA T IO N  be pleased to state:

f n'l v/helh-r V, is a thnt the short-
age of aviation fuel has brought the 
functioning of flying clubs in the 
country to a standstill.

(b ) whether it is also a fact that 
nearly 4,000 employees a:.d 90 aircraft 
have ) -c-en remaining ideling since Nove-
mber last because of the non-availabi-
lity of aviation fuel;

(c) if so, the details regarding the 
flying clubs in the country as well as

the number of training programmes;
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id) whether Government realise 
that this has disturber the training 
programme in a way that it wouM  
mean not only extra cost to the 
trainees, the clubs and the Govern-
ment but also extra hours to obtain 
the pL'lo and private pilot licences, and

(e) if so, the reaction of Govern-
ment in this regard?

THE M INISTER OF STATE FOR  
TOURISM  A N D  CIVIL AV IA TIO N  
(SH Ri K A R T IK  O R A O N ): (a) to
(d ). Yes, Sir. Due to shortage of 
aviation fuel functioning of flying 
clubs, which number 25, was totally 
disrupted during the period from 
November, 1979 to first week of 
February, 1980. There are 63 aircraft 
and 750 employees of the clubs who 

. remained idle during this period. The 
flying club? impart training for Private 
Pilot Licence. Commercial Pilot 
Licence and renewal thereof. No 
extra cost is involved to the Govern-
ment. However, trainees may have to 
undergo additional fiying.

(e) Steps are being taken to avoid 
recurrence of such a situation in 
future.

Goods alleged to belong to Golcha 
family of Jaipur

565. SHRI V IJA Y  N. PATIL:
SHRI R. L. P. V E R M A :

W ill the Minister of FIN AN CE be 
pleased to state:

(a> whether goods worth about 
Rs 2 crores j;?e lying in Geneyp r ider 
th.; ' ‘ontfoi of the Receiver appointed 
by +1in Competent Court of Geneva;

fb) whether it is a fact that these 
g o d s  -re alleged to belong to Golcha 
farrnlv of Jaipur* and

(cl if ”>0 . what action the various 
Depa''tment; of the Government of 
India such ss Income Tax Department, 
Customs Department, Foreign Ex-
change Enforcement Directorate etc., 
have taken against the persons in-
volved?

THE MINISTER OF STATE IN THE 
M IN ISTRY OF FIN AN CE (SH RI

JAG AN N ATH  P A H A D IA ): (a) and
(b ). There is information to indicate 
that precious stone* belonging to Shri 
Hem Chand Golecha (not Golcha) of 
Jaipur are lying in the custody of i.he 
Curator (Receiver) in Switzerland 
under the directions of the Comp- * ;,t 
Court of that Country. The present 
market vaiue of these goods is reported 
to be around U.S. $2.5 million dollars.

(c) The Income-tax assessments of 
Shrj Hem Chand Golecha for !he 
assessment year 1977-78 has been re-
opened under Section 147 of the In-

come-tax Act, 1961, with a view to as-
sess to tax the concealed income repre-
sented by the aforesaid assets lying in 
the custody of the Curator in Switzer-
land. An order under Section 281-B of 
the Income-tax Act, 1961 has also been 
passed by the Income-tax Officer with 
a view to attach the assets o i  Shri Go-
lecha located in India.

The Enforcement Directorate and 
the Customs Department are making 
investigations into possible violations 
of the provisions of Foreign Exchange 
Regulation Act, 1973 and Customs 
Act, 1962 . ’

Loans advanced by State Bank of
India to individuals in rural areas
566. SHRI V IJ A Y  N. PA TIL: W ill

the Minister of FINANCE be pleased 
to state:

(a) what was the total amount of
loan advanced by the State Bank of 
India during 1978-79 to individuals in 
rural area fo r rmrcVise of bullock 
carts, bullock? et^., i.e. individual 
caso*> 'xlrvv us 30,000/- each, parti- 
cularlv in th - c ’ r-t -t ybia'ushtrp;

(b) • > th fi;• 11 <•' c mnarr with
the Imn adv:; iced *o imilar appli-
cants Juri 1976-77: and

(c^ the reruns, in the shortf’ U, if 
any?

THE M INISTER OF STATE IN THE  
M IN ISTR Y OF FINANCE (SHRI 
JAGANNATH  P A H A D IA ): (a) and
(b ). The present data reporting sys-
tem Drescribed by the Reserve Bank 
of India does not provide for separata
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figures for loans extended for pur-
chase of bullock carts, bullocks or for 
individual loans below Rs. 10,000. 
However, particulars of term-loans

disbursed by the State Bank of India 
46r purchase of plough animals for 
the years 197«~77 and 1978-7& are 
available and are given below:

All India
Rs. Is lakhs 

Maharashtra

Tear No. of dMHlttt No. Amount
Accounts disbursed Accounts disbursed

Rs. Rs.
1976-77 10,371 188.94 ^56 10.61

1978-79 28,198 5*9.09 1,415 42.30

(c) Does not arise.

Rise in the Prices of Essential 
Commodities

567. SHRI P. K. KODIYAN:
SHRI LAKSHMAN MALLICK: 
SHRI EDUARDO FALIERO; 
SHRI RAMAVATAR 

SHASTRI:
SHRI CHANDRAJIT YADAV: 
PROF. MADHU DANDAVATE:

Will the Minister of COMMERCE 
AND CIVIL SUPPLIES be pleased to 
state:

(a) whether there has been a sharp 
rise in the prices of essential commo-
dities in the past one year;

(b) whether the rise in prices of 
certain commodities like sugar, kero-
sene, diesel and edible oils had been 
particularly sharp in the past few 
months;

(c) if so, what are the reasons for 
this unprecedented rise in prices; and

(d) what steps have been taken to 
arrest the soaring prices?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND STEEL 
AND MINES (SHRI PRANAB MU-
KHERJEE): (a) The all commodities
wholesale price index in February, 
1980 was 23.3 per cent higher over 
February, 1979. The wholesale price 
indices of several essential commodi-
ties have gone up substantially over 
the year.

(b) Between November, 1979 and 
February, 1980 the wholesale price in-
dices of kerosene, high speed diesel 
and low speed diesel remained steady, 
whilst the indices for sugar moved ^ 
up by 28.4 per cent and that of edible 
oils by 1 4 per cent.

(c) Apart from the continuation of 
the general inflationary situation, the 
increase in the prices of some essen-
tial commodities during the past 3 
months is due to teething troubles 
involved in the re-introduction of dual 
pricing in sugar, movement cons-
traints, likely fall in the production 
of some agricultural commodities in-
cluding oilseeds and seasonal factors.

(d) Efforts are being made to over-
come infra-structural constraints and 
step up the movement of essential 
commodities and streamline their 
distribution. Efforts are also being 
made to increase their production and 
keep bank credit under check. The 
exports of meat have been banned. 
State Governments have been asked 
to enforce vigorously the Essential 
Commodities Act and similar enact-
ments.

Target for export of Indian goods

568. SHRI P. K. KODIYAN: Will
the Minister of COMMERCE AND 
CIVIL SUPPLIES be pleased to state:

(a) what was the target fixed for 
export of Indian goods in the current 
year;

(b) whether the target is likely to 
be achieved; and ’
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(c) If not, the reoony therefor?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND STEEL 
AND MINES (SHRI PRANAB MU-
KHERJEE) : (a) The target for ex-
ports in 1979-80 was to achieve a 
growth rate of 10 per cent.

(b) and (c). According to pro-
visional data available so far, exports 
during the first three quarters of 
1979-80 amounted to Rs. 4372 crores; 
an increase of 6.52 per cent over the. 
revised figures of exports amounting 
!to Rs. 4105 crores over the corres-
ponding period last year. On present 
indications there is likelihood of some 
shortfall in exports during 1979-80 as 
compared to the target. The major 
reasons for this are shortage of power 
and other inputs for export production, 
transport difficulties, congestion at 
ports, rising prices, recessionary condi-
tions in foreign markets and growing 
protectionism in developed countries.

Direct Air Sendee between Triva*- 
drnrn and Delhi

5 » . SHRI P. K. KODIYAN:
SHRI G. M. BANATWALLA:

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) whether the Kerala Govern-
ment has requested the Centre to
start a direct air service between 
Trivandrum and Delhi; and

(b) if so, what decision has been 
taken thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI KARTIK 
ORAON): (a) No, Sir.

(b) Does not arise.
Shortfall in Steel Production

570. SHRI P. K. KODIYAN:
SHRI A MAR ROYPRADHAN:

Will the Minister of STEEL AND 
MINES be pleased to state:

(a) whether there is likely to be 
shortfall in steel production in the 
current year; and '
2741 LS—5

fb) if so, what is the 
Shortfall in production?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND STEEL 
AND MINES (SHRI PRANAB MU-
KHERJEE): (a) Yes, Sir.

(b) The production at the six in-
tegrated steel plants during the current 
financial year 1979.80 is expected to 
ibe 8.065 million tonnes of ingots and
6.03 million tonnes of saleable steel 
tas compared to 8.152 million tonnes of 
ingots and 6.591 million tonnes of sale-
able steel during the previous year
1978-79. The shortfall in the current 
years production as compared to the 
previous year is expected to be about 
87 thousand tonnes of ingots and 561 
thousand tonnes of saleable steel.

Rise in Prices of Edible Oils

571. SHRi AHMED M PATEL: Will 
the Minister of COMMERCE AND 
CIVIL SUPPLIES be pleased to state:

(a) whether it i« a fact that the pri-
ces of almost all the edible oil* have 
gone up during the la*t three months;

(b) if so, the reasons therefor; and
(c) the steps taken by Government

to control the prices of edible oils?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND STEEL 
AND MINES (SHRI PRANAB MU-
KHERJEE): (a) and (b). During the 
period between November, 1979 and 
February, 1980, the wholesale price 
indices for mustard, coconut and gin- 
gelly oils moved up, whereas the 
indices for vanaspati, groundnut oil 
and kardi oil showed a downtrend dur-
ing the same period. The rise in the 
price of some edible oils may be attri-
buted fd the likely fall in the produc-
tion of certain oilseeds, movement 
constraints and seasonal factors.

(c) In order to bridge the gap bet-
ween supply and demand, adequate 
quantities of edible oils &re being 
imported. Imported edible oils are 
being supplier to the State Govern-
ments for sale to the consumers 
through the licensed fair price aftiop*.
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The State Governments have been 
requested to energise and reactivate 
the Public Distribution System in their 
respective territories. Moreover STC 
had also undertaken market interven-
tion in the past through commercial 
sale of edible oils from time to time 
at certain selected centres with a view 
to keep the prices in check. The 
Vanaspati industry is permitted to use 
as much as 95 per cent of its raw oils 
input for manufacture of vanaspati, 
through purchase of imported oils 
from the STC, so as to lessen the 
pressure of demand on thg indegen- 
ous oils and make the latter available 
in greater quantities for direct con-
sumption. The State Governments 
have also been told to strictly imple-
ment the provisions of Storage Control 
Order and to take action under law 
against any person who is found in-
dulging in hoarding, profiteering etc.

Gold auotioatd by Reserve Bank of 
Iadia

572. SHRI KRISHNA PRATAP
SINGH:

SHRI K. MALLANNA:
Will the Minister of FINANCE be 

pleased to state:
(a) the total quantity of gold auc-

tioned by the Reserve Bank of India 
during the Janata regime;

(b) the names of parties to whom 
the gold was sold and the quantity of 
gold gold t0 each party and the rate 
at which sold;

(c) whether a Committee under the 
chairmanship of the Reserve Bank 
Governor was appointed to look into 
the wholf question of £olrj suction and 
5ug?est further action; and

(d) whether the :;..l Comrn?‘!Jr’“
hag since guhTVilttM its report nn5 >f 
so, the salient features of the sugges-
tions and/or recommendations made by 
the Committee? .

THE MINISTER OF FINANCE AND 
INDUSTRY (SHRI R. VENKATA- 
R A M A N ); (a) In the 14 auctions
conducted by the Reserve Bank of

India from 3rd May? 1973 to 23rd 
October, 1978, a quantity of 12.956 
tonnes of gold was sold.

(b) The Reserve Bank of India con-
ducted sales of gold from Government 
stocks at fortnightly intervals from 
May to October, 1978 by auction by 
tender system. Licensed gold dealers, 
certified goldsmiths in groups of not 
more than five, cooperative societies 
of goldsmiths holding valid licence to 
deal in gold were allowed to bid in the 
gold auctions.

Out of a total of 18.316 valid bids 
received in the auctions, 8,577 bids 
were accepted. Lists containing names 
and addresses of the successful bidders, 
quantity of gold sold and the price at 
which gold was sold were published 
by the Reserve Bank of India in their 
Notice Board at the end of each 
auction. Copies of all these lists have 
been placed in the Parliament Library 
for perusal of Hon'ble Members.

(c) and (d). Soon after the suspen-
sion of gold auctions in October, 1978 
a committee under the Chairmanship 
of the Governor, Reserve Bank of 
India was appointed to review the gold 
policy in all its aspects. The Com-
mittee has since submitted its report.
The recommendations of the committee 
will be made known after the Gov-
ernment have examined them.

573. TUT HTH wgt : **TT TFTTH
«fh: «rr* aXY f t t  ft  :

(wr) **rr 8r fo-effrvr
^  =t̂ rt *r 5f *rrft vf3 ?,?

srV "

(r?‘l T*r \ r7-'
»T7“-TT T T TT* 'ivn^ TV ’

vrfrnrr ^  qH T-.r Erffn
how t o *?) ; (*p )

?rnr*w WFfhT sft? ̂
ct7  ̂ 1 3T1T 3̂% 3T5TTT ^

¥r, KT* % tr*r ?r*TR f ,  SR:
wTot wstot ^  | 1 qftrfrhnr *tft ^  

twwtff cm  qyr (  1
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wnrrr % o t j h v r  ^  <r:
crf t-3pt ?t f  'jft ^  viTft frfa
I « '

( *t) *€t?r v̂ rRdî rr'fi i i w  faowft wtk- 
«•nff ^ *r*% srr t3cWt *?i^ % fan 
^  st¥ 3T5T Tfr | i
*£t irrar cPtt *rrfa£t <?t sfe & sm fa

% cprrnr i 979 ĉ t q^ft,
1980 t  ^r<^rq7^T^ta^T?r  ̂ i 5̂% 
3fl% % TT ^  fTfTT ^  »rf | I i?nf
*|lTi*9|ril JTm ^RfiBT «t£|̂
rHV 5̂ 5 -fiT t ' - T i T 9T9

f̂ <r fon wr t ?t $, f̂t
-*R§ t̂̂ f+lirT ft̂ TT jfTflT  ̂ I f̂ R"

^  ?tf*tir vWiM f*tiyT P̂TT 'd'li 5TTT 5»i î 
5 '̂T̂ T T>T̂  % fat* 5ET*tPT: t̂pi>T
tt 5 r̂; 11 ftrft Ot srftr
5TTT fe*i'rtT dwi >T TX '•ft̂ T 'T*IT Ŝ jI <T
fMenr srr̂ r ^rr vM m  ^  %
^c^ff % st^ ft art smyfft I

TTŜ Vnf7tT W f Jr fHTT 3I*T qff
^ ftrq cWT

ST̂ -gf̂ rT jTff?T

wfiBPiTt ?T#T
^r^Tfr

1976 125 3378 981
1977 289 3858 1721
1978 479 4842 1863
1979* 154 2569 1 594 '

* 41-TfHlH f  !

Retail Price of Sugar

576, SHRI JYOTIKMOY BOSU:
SHRI SUBHASH CHANDRA 

BOSE ALLURI:

Wil] tlie Minister of COMMERCE 
AND C '-TrL PUPPT/-ES be phased to

(a .1 iiat v..; the retail price #f 
sugar on the IOth January, 1980; and

(b) what is the present retail price 
of sufar?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND STEEL 
a n d  MINES (SHRI PRANAB MU-

574- Wf TPf WW TTjft : ffT f lU
q? W3T% ffTT ft  :

(v) *UT flpfriT it
^  ?rf srRarof *r snravf 

fTCT sro ^  % facr 3jfoq1
w i snĵ nrtf are^Tfagi *r «jfaro1
vfr urn % irm% # *rnw*r *t w^etw
fiRT 3TT T$r I; «ftr

(^ ) 5Tfefi,Tft5rt 1976-77 % 1978—
79 m ^ -irrfenft
iR^fttr grwfMf % ^ ^ atr ft?R «rftjxff

Ĥ il+i-̂ l̂ , f f̂^T ft̂ TT ĤIT ?

Tm* ihft (sit ann^w 
qflftm) : (^) TTfRlKT
ftf'nff vtjfnw lt¥r frrft

% + ^ ir ^ ‘ *r «mf^r
5rrf?nff/3R3rrf?TOlf ^ <w>i f̂mr
qT̂ TT ftJTT 'STT T?T ^ I

(^) : % trr̂ fnm vw i
fft% fT̂  31T ^  t  :—

;3pT3rr̂

?rfERrfft frf̂ NT

25 672 183
38 617 288
75 845 336
84 580 430

KHERJEE): (a )and Cb). Informa-
tion is given below:

Retail Price * f  Sugar

R.-! H Pf 7- = - :V . 1 >as on

On,

MiM . 1 ,
Bonibay , u*

Bangalon . , .j (k* (i.

C»ilcutta . , 4 -5 °  6- 20*

•Prices as on 7 -3-1980
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Export wt Cement and Sugar
%

577.  SHRi  JYOTIRMOY  BOSU: 
Will the Minister of COMMERCE AND 
CIVIL SUPPLIES be pleased to state:

(a) whether very scarce items like 
cement, sugar etc. are still being 
allowed te be exported; and

(b) details of export in quantity and 
value between 1971-79?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND STEEL 
AND MINES (SHRi PRANAB MU-
KHERJEE): (a) Export of cement is 
not permitted since mid 1977 except

for small quantities to Nepal and 
Bhutan.  Some quanties were allow-
ed to be exported to fulfil unavoidable 
past commitments.

Sugar has been allowed to be ex-
ported through the  State Trading 
Corporation and quantities are fixed 
•after taking into consideration  the 
domestic availability and the obliga-
tions under  the Internationa] Sugar 
Agreement.  So far no decision has 
been taken regarding the total quan-
tity of sugar to be exported this year,

(b)  Export of Cement  and Sugar 
between  1971-79  has  been  as 
follows: —

(Qty. in ‘ooO tonnes, 
Value in Rs. lakhs)

Year

1971-72

1972-73 
*973-74 

1974*75 

3975*7f> 

1076-77 

1977-78

1978*79

Import of Salt

578. SHRI JYOTIRMOY BOSU:

Will the Minister of COMMERCE AND 
CIVIL SUPPLIES be pleased to state 
the value of the salt imported between
1972—77?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND STEEL 
AND MINES (SHRi PRANAB MU-
KHERJEE) : A statement is enclosed.

Statement

Import ol' salt (a)

Year

1971-73=

1972-73.

Valup 
(Rs. lakhs)

4. 17

3- 94

Cement Sugar

Qty- Value Qty- Value

• 196•6 260 3167 3020

.  316-8 503 101 -8 1327

.  160-7 252 252-5 4»s9

.  301-8 858 694 ■ 8 339<->!

.  386-3 1423 1201-2 47233

. 87r.fi *905 580-4 14812

• 338'7 I233 69 -7 *947

■ 50 ■ 8 t
o
0 C
O

CC 
■; 

C
O
t'v

i

13*92

Year (Value Rs. lakhs)

>973-74- io. 92

»974-75- 5-47

1075-76. 6.80

1976-77• 3-99

1977-78(b) 13. 48

NB: (a)  Sail  in eludes  salt  put up  for 

retail  sale,  salt  liquors and  sea 

water.

(h) Figures for 1977-78 arc in respcct 
of “Common salt (including rock 
salt,  sea  salt  and tablr  salt), 
pure  Sodium  chloride,  salt
1 i quors,  sra  wa Icr”.



137 Written Answers PHALGUNA 24, 1901 (SA K A ) W ritten Answers 138

Expenditure on Interest and Debt 
( Servicing from Export Earning*

579. SHRI JYOTIRMOY BOSU; Will 
the Minister of FINANCE be pleased to 
state:

(a) what percentage of our export 
earnings are spent on interest and debt 
servicing and other connected accounts 
(figures for the last 3 years and this 
year);

(b) how much is the anticipated/ 
estimated figure needed for importa-
tion cr crude and other petroleum pro-
ducts (figure for last 3 years and this 
year); and

(c) how much is the anticipated/ 
estimated figures for importation of 
edible oil?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JAGANNATH PAHADIA): (a) The per-
centage of total debt service payments 
to India’s exports was 14.7 per cent 
in 1976-77, 15.2 per cent in 1977-78 and
15.4 per cent in 1978-79. During 1979-
80, it is estimated that the debt service 
payments would account for about 
14.1 per cent of the total exports.

(b) The imports of crude oil and 
petroleum products amounted to Rs.
1417.04 crores in 1976-77. Rs. 1551.54 
crores in 1977-7'8 and Rs. 1681.16 crores 
in 1978-79. I,t is estimated that the 
value of imports of crude oil and pet-
roleum products in 1979-80 would be 
about Rs. 3712.11 crores.

(c) The import of edible oils during
1979-80 is estimated at Rs. 700 crores.

Setting up of Weather Monitoring 
System

580. SHRI K. PRADHANI: Will the 
Minister of TOURISM AND CIVIL 
AVIATION be pleased to stale:

(a) whether there is any plan under 
the consideration of Government for 
setting up more weather monitoring 
stations in remote and inaccessible 
Breas to imp-ove the warning system 
Against natural disasters; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI KARTIK ORAON)
(a) & (b). Yes, Sir.

Under the Meteorological Applica-
tions Programme of the Indian Na-
tional Satellite (INSAT) expected to 
be launched in 1981, it is proposed to 
establish a number of automated whe-
ther stations called Data Collection 
Platforms (DCPs) in remote and inac-
cessible areas over land, within the 
country, in a phased manner. The 
Data Collection Platforms would record 
weather observations over the area in 
which it is situated and would transmit 
its observations to the Satellite, which 

in turn, would transmit the data from 
these stations to a Meteorological Data 
Utilisation Centre in N&w Delhi. Data 
from these stations will help Meteoro-
logists to monitor the movement of 
adverse weather systems over remote 
and inaccessible regions.

Tourism Infrastructure in Golden 
Triangle of Bhubaneswar-Puri- 

Konarak

581. SHRI K. PRADHANI: Will
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state:

(a) whether there is any proposal 
under the consideration of Govern-
ment to develop the tourism infras-
tructure in the golden triangle of 
Bhubaneswar-Puri-Konarak and other 
groups of tourists spots in the country 
to boost both foreign and inland 
tourists traffic in the country; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI KARTIK ORAON)
(a) and (b). A number of measures 

(have taken to develop the tourist infra-
structure in the golden triangle of
Bhubaneshwar-Puri-Konark. A 46-bed
youth hostel has been constructed at. 
Puri to promote youth travel, the 
Travellers Lodge at Bhubaneshwar has
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been extended by adding a block of 26 
double rooms thereby increasing its 
bed capacity to 76. It has been renam-
ed Hotel Kalinga Ashok. A master plan 
(land-use plan) of Konark has been 
prepared lor ensuring a regulated 
growth of facilities as also for preserv-
ing the environmental characteristics 
of the place. Comments of the State 
Government on the master plan are 
awaited. As soon as the master plan 
is approved and finalised, responsibility 
for the development of facilities will 
be assigned to the concerned agencies. 
In addition the Department ol Tourism 
has provided a motor launch for view-
ing birds on the Chilka Lake.

Future proposal* include the cons-
truction of a forest lodge at Simlipal 
National Park, and the expansion ol 
the Travellers Lodge at Konark and 
construction of a hotel at Puri by the 
India Tourism Development Corpora-
tion.

Some of the ether groupts of tourist 
centres being considered for the deve-
lopment of tourist infrastructural 
facilities are—th® Buddhist pilgrim 
circuit of Bodhgaya-Rajgir-Nallanda- 
Kushinagar-Sravasti, South India tra-
vel circuit of Madras-Mahabalipuram- 
Madurai-Trivandrum/ Kovalam-Banga- 
lore-Mysore> Agra-Fatehpur Sikri-Bha- 
ratpur-Braj bhoomit the desert triangle 
of Jodhpur-Bikaner-Jaisalmer, trek-

king in the trans-Himalayan region and 
Badami-Pattadkal-Aihole-Hampi

Closure of Tea Gardens in Darjeeling 
and Jalpaignri

582. SHRi AMAR ROY PRADHAN: 
Will the Minister of COMMERCE AND 
CIVIL SUPPLIES be pleased to state:

(a) whether it is a fact that some 
tea gardens have been closed in 
Darjeeling and Jalpaiguri District in 
West Bengal; and

(b) if so, the details in t!his regard?
THE MINISTER OF COMMERCE 

AND CIVIL SUPPLIES AND STEEL 
AND MINES (SHRI PRANAB MU-
KHERJEE): (a) and (b). According to

the available information three tea 
estates, namely, Upper Fagu, Pandam  ̂
and Mohan Majhua in the district of 
Darjeeling, West Bengal are closed at 
present.

Fall in Foreign Exchange Reserves
583. SHRI AMAR ROYPRADHAN: 

SHRI JANARDHANA 
POOJARI:

SHRI CHITTA MAHATA:
SHRI JITENDRA PRASHAD:

Will the Minister of FINANCE be 
pleased to state the reasons for the fall 
in foreign exchange reserves in tflae 
country and reaction of Government 
thereto^

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JA-
GANNATH PAHADIA): The changes 
in foreign exchange reserves are the 
net outcome of India’s transactions with 
other countries, the details of which 
wouid become available o n l y  with the 
compilation ot balance of payments 
s t d l i s t i e s  by the Reserve Bank of India.

2. The broad indications, however, 
are that the modest decline in foreign 
e x c h a n g e  reserves (excluding Gold and 
Special Drawing Rights) over the past 
f e w  T j o n t h s  was due mainly to the 
larger trade deficit brought about, on 
the o'je hand, by the sluggish growth 
in exports and, on the other, by the 
substantial increase in the import bill 
as a result of large imports of inter-
m e d i a t e s  and raw materials, items o f  

m a s s  consumption like edible oils and 
abnormal increase in the international 
prices of crude oil and petroleum pro-
ducts, fertilizers, non-ferrous metals 
etc.

3. It is the deliberate policy of the 
Government to utilise foreign exchange 
reserves for promoting the overall 
growth of the economy with reasonable 
price stability. The substantial in-
crease in the import bill was partly 
due to external factors like the steep 
increase in the international prices of 
crude oil, petroleum products, fertili-
zer^ etc. Concerted steps are pro-
posed to be taken to improve the per-
formance of major sectors like coal»
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steel, power etc. and general infrastruc-
ture in the country. Steps are also 
proposed to be taken to step up ex-
port performance in several sectors.

Eeeoeaaic Imbalance in the Country

584. SHRI K. LAKKAPPA: Will the 
Minister of FINANCE be pleased to 
state:

(a) to what extent, the economic im-
balance created by the previous Gov-
ernment has affected in the country re-
sulting in rising prices, shortages of 
essential commodities together with 
stagnation of economic growth; and

( b )  ŵ hat are the remedial measures, 
the present Government are taking in 
this regard?.

THE MINISTER OF STATE IN THB . 
MINISTRY OF FINANCE (SHRI JA-
GANNATH PAHADIA): (a) The pre-
sent imbalances in the eoonomy which 
have resulted in rising prices, stagnn- 
tion in production and shortages of es-
sential commodities are parity due to 
Inappropriate policies and ineffective 
management of the previous govern-
ment and partly due to other factors 
such as severe drought in the coun-
try and sharp increase in import prices 
of key items like petroleum and petro-
leum products. It is not possible to 
separately assess the affect of different 
factors.

(b) The present Government are de-
termined to tackle the orice situation 
by

(i) increasing production and sup-
plies;

(ii) better supply and demand ma-
nagement;

|1U) restraining expansion in money 
supply and bank credit;

'ivj strengthening infrastructural 
facilities;

(v) streamlining of distribution ar-
rangements and effective en-
forcement of existing legisla-
tion.

Prerenttom ol Parallel Emoagr Bail* 
by Economic OMmden

585. SHRI K. LAKKAPPA: Will tfee 
Minister of FINANCE be pleased to 
state:

(a) whether his Ministry is consider-
ing more punitive action against eco-
nomic offenders including bringing 
them within the corner of special courts 
in order to prevent parallel economy 
built by economic offenders in the coun-
try for the last two and half years; and

(b) if so, what are the special chan-
ges in the existing system of laws ope-
rating through his Ministry?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRl JA- 

. GANNATH PAHADIA): (a) and (b). 
The Government intends to take strin-
gent action against economic offenders, 
such as smugglers, foreign exchange 
racketeers and tax evaders. To hasten 
the trial of economic offences, the Gov-
ernment is vigorously pursuing with 
the State Governments, a proposal to 
ear-mark some courts or to set u* ad-
ditional courts wherever necessary for 
exclusively dealing with economic off-
ences covered by certain specified Cen-
tral Acts.

To curb smuggling, anti-smuggling 
measures have been intensified at all 
vulnerable areas including Airports, 
Coastal areas and Land borders. Wire-
less communication facilities have been 
provided along the West Coast and 
Indo-Pak border. Special Intelligence 
Units have been set up at the Airperts 
of Bombay and Delhi and ini the Bom-
bay docks.

To curb evasion of taxes, the provi-
sions relating to prosecution for tax 
offences under the Direct Taxes Laws 
were tightened up by the Taxation 
Laws (Amendment) Act, 1975 so as to 
be really deterrent. Commissioners of 
Income-tax are being advised to make 
more vigorous use of these new provi-
sions and to ensure that prosecutions 
are launched in all cases, where hav-
ing regard to the magnitude of the eva-
sion, such prosecution is warranted.
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Other economic offenders will also be 
dealt with sternly under the laws of 
the land and such changes in the exist-
ing structure of law as are called for 
by changing circumstances, will be im-
plemented.

Penalty imposed on M/s. Mohan Meakin 
Breweries for production of Carbondi-

oxide Gas

586. SHRI K. LAKKAPPA: Will the 
Minister of FINANCE be pleased to 
state:

(a) whether it is a fact that M/s. 
Mohan Meakin Breweries and its allied 
concerns were imposed penalty char-
ges to the tune of two crores of rupees 
in connection with the production of 
carbondioxide gas;

(b) if so, the facts the>'eei';
(c) whether these penalty charges 

have been dropped by the earlier Gov-
ernment and if so, reasons therefor; and

(d) who is responsible for passing 
these orders?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JA-
GANNATH PAHADIA): (a) A penalty 
of Rs. 1 crore was imposed on M/s. 
Mohan Meakin Breweries Ltd. and a 
fine of Rs. 50 lakhs was fixed by the 
Collector of Central Excise, Kanpur in 
lieu of confiscation of their plant and 
machinery etc. under Rule 173-Q of 
the Central Excise Rules, 1944. Cen-
tral Excise duty amounting to Rs. 
27,79,799.87p was also demanded from 
tftiem̂  in connection with the produc-
tion and removal of carbondioxide gas 
by them allegedly in violation of Cen-
tral Excise Law.

(b) They were held to have manu-
factured and cleared over 27,40,499.48 
Kg. of carbondioxide gas in their fac-
tory during the period from 1st Novem-
ber ̂ 1972 to 27th October, 1977 for use 
in the manufacture of beer in their 
factory in violation of Central Excise 
Law and without payment of Central 
Excise duty chargeable thereon under 
Item 14«H of Central Excise Tariff,

(c) No, Sir. As mentioned in the 
reply tot (a) above, the Collector of 
Central Excise, Kanpur, held the char-
ges as established and passed an order 
accordingly. An appeal against ttie 
Collector’s order imposing fine and 
penalty and demanding duty is under 
consideration of the Central Board of 
Excise and Customs. Hearing of the 
appeal by a Bench of the Board com-
prising three Members is already over 
and the appeal is expected to be de-
cided shortly.

(d) Does not arise.

Complaints made by Members of Par-
liament regarding M/s. Khas Kajoia 

Coal Co. Ltd., Calcutta

587. SHRI K. LAKKAPPA: Will the 
Minister of FINANCE be pleased to 
state:

(a) whether his Ministry has receiv-
ed complaints from some Members of 
Parliament regarding cheating of Gov-
ernment to the tune of Rs. 2,25,000 by 
M/s. Khas Kajoia Coal Co. Ltd., Cal-
cutta, in connivance with Shri J. P. 
Sanghal, the Agent of Calcutta Branch 
of Hindustan Commercial Bank Limi-
ted;

(b) if so, the nature of the com-
plaints and full facts of the case; and

(c) what action Government propose 
to take to recover the said amount and 
against the persons found guilty?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JA-
GANNATH PAHADIA): (a) No com-
plaint from a Member of Parliament 
appears to have been received by Gov-
ernment. However, an un-signed com-
plaint purported to be on behalf of the 
share-holders and account-holders of 
the Hindustan Commercial Bank Limi-
ted was received in the end of March
1979. Subsequently notices w6re also 
received for questions in the Lok Sabha 
ir July 79.

(b) and (c). The complaint alleged 
that in collusion with bank officials the 
Management of Khas Kaioia Coal Com-
pany Limited fraudulently transferred
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a sum of Rs. 2.25 lakhs from the Bank’s 
account to a newly opened account of 
Messrs Joylall Harguial subsequent to 
the taking over of the Coal Companies 
by the Central Government w.e.t 31-1-
73 and back-dated the entry of trans-
fer to 30-1-73. Enquiries conducted by 
the management of Hindustan Com-
mercial Bank Limited did not conclu-
sively establish as to whether the trans-
fer entries were made after the close 
of business on 30-1-73 or on 31-1-73 in 
a back date. The Bank’s Board of Di-
rectors, therefore, absolved the con-
cerned officer ol the charge of manipu-
lating records.

The matter was investigated by the 
Reserve Bank, who came to the conclu-
sion that there is a prima facie sus-
picion about falsification of accounts. 
The matter was also referred to the 
CBl who have advised that the avail-
able evidence did not disclose the com-
mission of any cognizable offence for 
CBI to register a case and take up in-
vestigation.

Although the order prohibiting with-
drawal was later rescinded by Govern-
ment and therefore the bank did not 
suffer a loss, the suspicion still exists 
regarding falsification of account by 
the bank officials. The Reserve Bank 
is, therefore, advising the Hindustan 
Commercial Bank Limited to take a 
decision about filling criminal proceed-
ings against Shri Sanghal, the then 
Agent of the Bank’s branch after con-
sulting its legal advisers and on the 
basis of the Bank’s Chairman’s report 
and subject to proper evidence being 
available.

Demand of Indian diesel engines 1b 
Australian Market

588. SHRI K. MALLANNA: Will the 
Minister of COMMERCE AND CIVIL 
SUPPLIES be pleased to state:

(a) whether there is any demand for 
Indian diesel engines in the Australian 
market;

(b) if so, the details regarding the 
design and type of the engines are re-
quired; and

(c) whether any study has also been 
made in this regard and if so, the de-
tails regarding the suggestions and the 
modifications required for achieving 
the desired results?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND STEEL 
AND MINES (SHRI PRANAB MU-
KHERJEE): (a) Yes, Sir. India’s ex-
ports of diesel engines and parts to 
Australia were of the order of Rs. 31.85 
lakhs in. 1976-77 and Rs. 44.85 lakhs io
1977-78.

(b) The types of engines required in
the Australian market are Stationary 
Diesel Engines required to drive pump 
sets, generator sets and for general 
use. Marine Diesel Engines ranging 
from 5 to 80 IIP within a range of 1500 
to 2800 RPM, a’nd Slow Speed Lister- 
type Stationary Engines. .

(c) Yes, Sir. A study was conduct-
ed by the Trad*' Development Autho-
rity in May 1979 covering the market 
conditions and requirements for diese) 
engines in Australia vis-a-vis t h e  

Indian Diesel Industry. The main re-
commendation of the study are that 
the engines should be made suitable for 
continuous running and should h a v e  

speed governing, half-speed and alter-
native drives, self-starting a n d  a u t o m 9 -  

tive shut down mechanisms, fly-wheel 
housing, jackshaft drive arrangement, 
flexible coupling etc., the creation of 
capacity for the production o f  high 
speed compact engines o f  about 50 HP 
and 6 HP. better packaging of the en-
gines and preparation of comprehen-
sive catalogues and service manuals by 
the engine manufacturers.

HT?HTWfai w f 1979
ii wp t

590 . ffft qtfs* wtr

*TRTr%3r ST? 'T*- SHIEST, 1 979 if
ft STUT SKt 3TPT *
inrfa ftr*T 5PT7TT

nf ?

f ltT  *TT*TT fW M H  Jf TT3TT
(sft vrftw  s r fa )  : 

forrwfR mfsnm pTT ott %



Written Answers MARCH 14, 1980 Written Answer* 149-

*rrr qw $ fir? wfar it  ^  sfftfa ft 
fW  | fr  «T»T aRT
bNt % «Ttrd^i fart*, fffsr ^ "t*? 

%f%r*T 3 ft** *T t| *fa*T % ^  ft 
ffpp̂ fV r f f^nfrq-i «ft 1 *rnr v*k % 
^  wTf̂ fWf (Air ducts) ?p*t cf?r*T E?ff 
(False Ceilings) ft f t  w  swfra
£afi cw» *??r 1 sjT̂ t *tto% *pV sftr

3R ^  | 1

srnr % qfx'jrniwrcr fa f̂t ^
»sit % i<«r $r r ^nf t f t ^  UTTrftajTrf̂ r̂r 
grrwt *t%tt cptt ^h^+V Trf^m 
sfwt£r(?m^) «r?fw *t ^  *41 <

1TTOT n̂TfTTrPT HTfâ TUT
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Depleyinj of surplus staff b j H.S.C.L. 
' in Middle East

591. SHRI SAMAR MUKHERJEE: 
Will the Minister o± STEEL AND 
MINES be pleased to state:

(a) whether it is a fact that HSCL 
has secured some jobs in the Middle 
East;

(b) whether it is also a fact that 
there are large number of surplus staff 
with the various units of HSCL;

(c) if so, whether the HSCL is 
thinking of deploying these surplus 
staff to the Middle East; and

(d) if not, the reasons for the same?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND STEEL 
AND MINES (SHRI PRANAB MU-
KHERJEE): (a) and (b). Yes, Sir.

<c) and (d). The sulplus in Hindus-
tan Steelworks Construction Limited 
(HSCL) is mainly in the category of 
structural and equipment erection wor_ 
kers, while the only project on which

HSCL is engaged at present in the Mid-
dle East relates to the civil construc-
tion of Water Research Centre in Iraq. 
Therefore, the scope for absorption of 
surplus labour in the Middel East is 
very limited. However, to the extent 
possible, HSCL is making efforts to do 
so by reorientation of the existing la-
bour as well as deputation of depart-* 
mental labour for maintenance and 
operation of some equipment.

Increase in price of Sugar sold by 
Svper Bazar

592 SHRI SAMAR MUKHERJEE: 
Will the Minister of COMMERCE AND 
CIVIL SUPPLIES be pleased to state:

(a> whether the attention of Gov-
ernment has been drawn to the sudden 
increase in the price of sugar being 
sold by Super Bazar and its Branches 
in New Delhi since second week of 
February;

(b) if s°» the reasons for this price
rise; amd

(c) steps taken by Government to 
reciuce the price thereof?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND STEEL 
AND MINES (SHRI PRANAB MU-
KHERJEE): (a) and (b). The retail 
prices at which Super Bazar and its 
branches sell sugar to consumers de-
pend on the trend of wholesale prices 
at which they are able to purchase levy- 
free sugar. In view of the rise in the 
wholesale prices of sugar in February,
1980, the Super Bazar had to increase 
its retail prices.

(c) Efforts are being made to over-
come infra structural constraints and 
step up the movement of sugar and 
improve its distribution. The quota of 
levy sugar, allocated to Union Territory 
of Delhi, is being distributed to the 
card-holders at fixed prices. Raids with 
a view to detecting the cases of hoard-
ing and blackmarketing are also beinjg 
conducted by Delhi Administration.
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RMtottn of Oovtnment to the m *- 
festlon made by an economist

593. SHRIMATl MOHSINA KID- 
WAI: Will the Minister ol FINANCE 
be pleased to state:

(a) whether attention of Government 
has been drawn to the suggestion made 
by Dr. P. A. Brahmananda, an econo-
mist appearing in the ‘Hindustan 
Times’ dated the 15th February, 1980 
that financial emergency be declared 
by Government to acquire powers to 
bring down prices; and

Cb) if so, reaction of the Govern-
ment with regard thereto:

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JA-
GANNATH PAHADIA): (a) and (b). 
Government views with concern the 
sharp increase in prices that has taken 
place during the current financial year, 
and is taking necessary measures tf 
deal with the situation. Government 
is equipped with adequate powers un-
der the existing statutes such as Es-
sential Supplies Act, Anti-Black mar-
keting and Maintenance of Essential 
Supplies Act etc. to tackle the price 
situation without declaring a financial 
emergency under Article 360 of the 
Constitution.

Import of Textnring (Crimping) 
Machines

594. KUMARI KAML.A KUMARI: 
Will the Minister of COMMERCE AND 
CIVIL SUPPLIES be pleased to state:

(a) the number and value of Textur* 
ing (Crimping) Machines, the import 
of which was permitted under the 
foreign exchange remitted by non-
resident Indians scheme and the num-
ber of those actually imported and the 
names of the parties importing them;

(b) whether earlier representations 
were made against such imports, which 
tended to ruTn the indigenous industry

and, if so, Government’s reaction 
thereto;

(c) whether the previous Govern-
ment despite a ll' such representations 
allowed the import of such machinery;

(d) whether fresh representations 
have been made, after the present Gov-
ernment took over, to ban all such 
imports which were not only suicidal 
to the indigenous industry but alse 
likely to result in unemployment of 
thousand* of workers engaged in it; 
and

(e) if so, Government’s reaction 
thereto?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND STEEL 
AND MINES (SHRI PRANAB MU-
KHERJEE): (a) During 1978-79, licen-
ces had been issued in 4 cases for im-
port of 22 second-hand texlurising ma-
chines valued at Rs. 43.50 lakhs, under 
the scheme providing fer import faci-
lities to non-resident Indians returning 
home for settlement. A statement show-
ing the names of the parties and other 
particulars is attached. It is not known 
whether actual imports have taken 
place in these cases as particulars of 
firm-wise imports are not maintained. 
No licence for import of these ma-
chines under this scheme (has been issu-
ed so far during 1979-80.

(b) to (e). Representations were re-
ceived from the indigenous industry 
both before and after the new Govern-
ment took over in January, 1980, to 
the effect that import of these machines 
will adversely affect the indigenous in-
dustry producing these machines. It 
has been decided that no mid-term 
change of policy should be made. The 
matter will be reviewed in the context 
of the policy for the next year and a 
decision will be taken on a balance of 
considerations of affording legitimate 
protection to indigenous industry and 
giving facilities to non-resident Indians 
returning home for settlement.
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S. No. Name of the licensee

1 Mr. Gopaldas H. Savlani, Bombay

2 Mr. Deepa V. Tewam, Bombav

3 Mr. LachmandasH. Sharma, Bombay

4 Mr. Chandci H. Shaima, Bombay

New cities to be covered by I.A. 
service routes

595. KUMARI KAMLA KUMARI: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) the number of new cities to bt 
covered under the Indian Airlines 
service routes in the country and 
abroad in details; and

(b) the number of new aircraft to 
be purchased in the year 1980-81 by 
the Air-India and Indian Airlines?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION (SHRI KARTIK ORAON):
(a) At present Indian Airlines has no 
plans to introduce air service to any 
new city.

(b) The following new aircraft are 
due for delivery during 1980-81 in the 
case of Air-India and Indian Airlines: 
Air-India

Air-India

B o e in g -7 4 7 .......................................One

Indian Airlines

Airbus . . . . . .  Two

Boeing-737 . . Six

Quantity * C IF  Value

. Six Nos. Second hand Double R», 14,40,000 
Heater Draw Texturising 
Machines.

. Five Nos. Second hand Draw Rl. 9,80,000 
Texturising Machines.

. Five Nos. Second hand yarn Ra.9,50,000 
Texturising Machines and 
one Unit Second hand Yarn 
dyeing Plant with muff and 
coneing Machine.

. Six Nos Second hand Texturi- R j.9 ,80,000 
sing Machint-s attached 
with PO Y Draw Texturising 
equipment.

T o t a l  C IF Rs. 43 ,50,000
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7. ftwft 11737

2. a w r -jif  «ra 5 7 1 4 4

1 . 2725 6

2. 2948

3. 4991

4. JfPTH^ 590

5. fiiyiT 21177

«. W T O  5T%̂T 102
7. f»R><H 80

'A ftrt<w>*i .

3. | il W» 8 7 2 9 1 4

1. 3 0 42 84

1. sftarr 2 1 2 0 2 6

3. Rlft̂ nT 35 6143

4. U W H  fa ita R  ffW
461

4. 5TO 8 7 6 1 7 7

1 . *n»y si ?̂r 233598

2. ST%̂r 642579

5 wsr 5 7 1 7 6 2

1. *£5RTtf 212428

2. T̂̂ PCT*? 33 3163

3. *faT, ^  ?for 25947

<1. W  »?* p a t  224

ifauft tnr 2577961

1 . fjT?s» srfcwr 753623
2. vrfev 503674
3. 387490
4. 894776
5. 37327
6. 5TCTq- 1 1 1

Introduction of third pilot system in 
India

597. SHRI RAMAVATAR SHASTRI: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) is at a fact that there are about 
500 Unemployed Commercial Pilots;

(b) is it a fact that Air India de-
manded trained Commercial Pilote 
from Indian Airlines, if so, when and 
with what results;

(c) is it a fact that most of the 
Foreign Airlines having similar types 
of aircraft as Air India has, have al-
ready introduced third pilot, if se, 
whether Government propose to in-
troduce the same third pilot systeai 
in India, if not? the reasons therefor; 
and

(d) whether Government is ready 
to release the Indian Airlines pilots 
to Air India, so that the Unemployed 
Commercial Pilots could get oppor-
tunity to be employed in their place, 
if so, when and if not, the reasons 
therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI KARTIK 
ORAON): (a) According to records aa 
on 1-2-1980, there are about 162 Un-
employed Pilots holding current Com-
mercial Pilots Licence.

(b) Air-ndia requested Indian Air-
lines in June and November, 1978 and 
in April, October and November, 1979 
for pilots but the latter could not 
release pilots to the former due to 
their own expansion programme.

(c) No airline carries the third 
pilot in addition to the three flght crew 
namely Commander, Co-pilot and
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Flight Engineer. The Flight Engineer 
could be a Pilot, trained Flight En-
gineer or Specialist Flight Engineer. 
The practice differs from airline to 
airline in this regard. Air India has 
not adopted the third pilot system.

(d) For the present it is difficult 
for Indian Airlines to release its 
pilots due to multi-fleet operational 
necessities.

J T O  3 SFHRtT VlTwrfWf *?R moTT 
*rw qr fipifr *r̂r snre 

fir jrfiTfm

598. *5ft ST*TT ; W  fim JRft
i t  *hT +1 Ol fwi ■

(5$) w r r w  ^Nrfwf % 5rnr
*TRT ^  cTCT *m STfc IT. ^  i f  q f
<TfWs TT 5ffa*fid  ̂ WZ *jf*i

T T N rfT d t t t  i t  *t |  ;

(^ )  >HT JT^FR % V* ^  i t  5TT̂
i t  £ Pf. if tt# i t  *rf Trf̂ r j r --
urfw ^Tprr pn t ?

ftra if t t tu (sft snram
) : (^ ) 31 iTm, 1979 i t  fFTfa

$  5TWIT HWT if fW^cT
i t  HStfT 5TT R̂TTPT F̂fVFr 32 <TW | fa y if

T̂̂TT % ci«< 1 TT̂ T jjfaT %
ww%\ti unfm ^  If 1 h w r  if zn'mTmn 
a ^ ftit, tsT frr rtf+wi, srrfc ?r
ftrc? spnr x$ ^qwrfnff i t  sfsqr % sttt
it^  ^ I w'.qtilM'iTT ^rq-
^TfWq^^cH, TT̂ TT$ ^  *TT
|tt scpr % Jf *ft it£  g^nn ^  f  1
PRT ’ ft $  fT7̂ T7 ^  ^i-qrfnff *
$cFT w i  T7 JTT *W  ^TT ^TWR ¥ f?T 

if »*T% sffTSPT T 3Tt T+f^r
r̂r rfrj £ tit7 ufter =Tfn q^i tt to

3ft ŝmrrpr I

(ra) •..•;•• r  -•••.;» o  ^VrfH --'m 
^  if ?r nr =■*«? >. 1 iiw-T-n
TT "3H 1 • : :̂ -r ̂  t  "i • i ': r •- r̂r “'T̂r

' ,-r •' ;  ̂ r.,;-; : ^   ̂ sfi~ ^  5“ "
m--" % ii, pj ?-t^r ^ P T -# r  m-v̂ r 

?rrr « t  i t  ^n?rt k \ f ^ r  
irgnT*r ^ ^ ^ T f7>7f fMtern- [q w  ift arrfinp
n W  % wwk t h faftre +Hf?i4T ^ ^ 7- 
«rrP̂ Ti i t  hw t stktiht | 1 nw, Tnp
?nra. s fw  f  1 *.fr%
fWvvrnff ^ ?nft tfar̂ ff /Pnrwt
t  Orwrm î r inr?c | [ntr

9SW t i t  STfST 9fT% f  I
fw ren  v*z  jpm rft ?r t  P jtt-
ŵ rrfif f% fl^ iR  im sw lftrm  ^  vxz  sr^?r 
vt?t f  \ frmm wsrz finPTff fr
v r N i r  t  smrnf̂ rv frcfk % 
I^r rntnr ^ it sw^r i t  | 1

ftr f̂ft nrrw i t  im*nft

599 ^  Trm : w r fom w?ft
it?  4drt i t  ?rqr *X*i f i 1 ‘

^9ff JRT ¥TTT5T i l  *R 
*n: fvrnft TTfrr srrsr % if ft  r̂r  ̂

mi Pt>H“Pfni < . ! i t  if) ̂  
fo n  w  |; ^ftr

( s )  %?ff ?RBpn s k t  ftW t % 
Îcir*.*w 'Sf’TcTT ^ PtnnT Tgor F̂TT ^

»f|T ^ q -?: srffr^l f%rTTT settst ferr r̂r t t̂

I  ?

firw F erm  if *rgft («rt
q^rfwr) : ^ )  ^  1978-79 Jf ft%it
^ f f  TT 24 5. 6 5 ^  HTT3T 5WT
f̂ iTT TOT | ?;t CT̂ TqfiTlft % *rKF9 if %1T-

f̂ -=i<ui Jf fe n  tot | 1
s r n  st t^ t  i t  srrcft |  w tr

^  TT% W ^t ^^T^TT ^
ÊFTT % %^T if unfair ft ®TRft I I 

trszff i t  fJT^ft ?RSRf r̂ i t f  wt v n  ^ r w  
?ft5 ?rft fTra?ft 1

(sr) ^  1978—79if 5T3TP:?t 1836.76  
+ ̂ c  €h<1 (*r«r>̂ ) % t̂| I t f?T̂  T̂tT 1 «nrr?T 
WRT7■s ôrffiR ^  1978 -79 ^ 555.60 
’S'HT in  stfTH ftqT TOT I

TO 1 9 7 8 -7 9  ^  ^ f t ^ f l f i '  HT^ST 
^ sirnT W>T tfT-TTT fVTC1!

(^fr? *q*r)

T--! T  ••■ F  1 9 7 S— 7 y i t
*!7  • ' : *t i f  

371̂ -1̂ 7

1 2

n. trrwtii ^ tr
1. *nft?3T 0. 92
2. ifpannj 0 ,7 5
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l 2

3. 2 . 38

4. 0 . 0 5

5. tbt̂ r 14. 78

6. ^pft w t t h t  3 5=27

7 . 1 . 1 8

8. 3TPTR 4 2 . 26

9. 8. 45

10- 1. OS

11. f*S?r 9, 79

12. *T*JRT <T*rfWT 5 2 .2 0
13- ^ R f r n f W  0=94

14. 0.  29

1 5. 0 . 2 5
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19. ?TR f̂ rfcr *.21
20. fj^T 1. 64
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23. ĈTfr 19 . 70

sr. TTR
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Points discussed in the conference »f
State Supply Ministers

600. SHRi K. p, c:iNGH DEO: ;V!!i
the Minuter of COMMERCE AND 
CIVIL SUPPLIES be pleased to stale:

(a) whether he had called a Con-
ference of State Supply Ministers in 
New Delhii n March, 1980;

(b) if so, the principal points that 
were discussed during the discussion;

(c) whether States were requested 
to use Prevention Detention Act to de-
hoard essential commodities and also 
to effect better distribution of such 
items; and

(d) if so, the reaction of the State 
representatives in this matter?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND STEEL 
AND MINES (SHRI PRANAB MU-
KHERJEE): (a) to (d). A Confe-
rence of the State Ministers of Civil 
Supplies/Advisers of the Governors 
was called on the 7th March, 1980 i»  
which the overall supply position of 
some of the essential commodities, 
functioning of the Public Distribu-
tion System and the Enforcement of 
Statutory Measures were reviewed. 
The need to enforce various statutory 
orders such as the Essential Commo-
dities Act 1955 and The Prevention *f 
Blackmarketing and Maintenance of 
Supplies of Essential Commodities 
Act 1980 to improve the flow of essen-
tial commodities was emphasised. The 
States were advised to revitalise the 
public distribution system to improve 
the distribution of essential commodi-
ties. The State Governments agreed 
to activate, strengthen and revitalise 
the Public Distribution System. Most 
of the State Governments agreed to 
enforce the statutory orders vigorously 
to deal effectively with the blaek- 
marketeers and hoarders.

Feasibility for seating- np of a new 
steel plant jp Orissa

601. SHR V  P. SIN CH  DEO: Will
the Minister 0 " STTFT, AND STINES
b v\-- 1 t. :

(s> ■ 4 un ’ t is a : - ‘ *h •< much
worjc _vns rlu. 10 c+*; ‘hr* fea"i' ;lity 
01 -v l '  a new 3 - il pl,%nt jn
Ori"^;

fb) whether it is also a fact that the
study had favoured the proposal; and

(c) if so, whether Government pro-
pose to take up the matter once again 
and if so. Government’s reaction in 
this regard?
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THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND STEEL 
AND MINES (SHRI PRANAB MU-
KHERJEE): (a) to (c). No feasibi-
lity study, as such, ha§ yet been 
carried out for setting up of a new 
steel plant in Orissa. However, loca-
tion of future steel plant is to be based 
on techno-economic considerations 
and all feasible locations, including in 
Orissa, will be considered by Govern-
ment while taking a decision to set up 
any new steel plant.
News item captioned “Export emphasis 

will be restored"

602. SHRI SHIV KUMAR SINGH: 
WiU the Minister of COMMERCE AND 
CKVIL SUPPLIES be pleased to state:

(a) whether the attention of the 
Government has been drawn towards 
a news item appearing in the ‘Hindus-
tan Times’ dated 21st February, 1980 
under the heading “Export emphasis 
will be restored” ;

(b) if so, the details thereof; and

(c) the extent to which it will help 
in bringing down the prices of sugar, 
jute and jute goods, engineering good* 
and other allied materials?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND STEEL 
AND MINES (SHHI PR AN AB MU-
KHERJEE): (a) Yes. Sir.

(b) A  series ol meeting were held 
in Calcutta on 18th and 20th February,
1980 with the representatives of the 
jute, tea and engineering industries. 
They were advised to take supporting 
steps to boost up export earnings. In 
particular, the uigency 0f fully uti-
lising capacities and the need for re-
moval of physical constraints to 
higher production were highlighted. 
Governments eagerness to improve the 
general industrial climate in the 
country and augment the rate of 
annual growth of export with a view 
to improving the balance of payments 
position was also stressed.

(c)The efforts of Government are 
directed to enlarge the production base

to meet the domestic needs and exports. 
The extent by which the production 
of sugar, jute, jute goods, engineering 
goods etc. is augmented iji general, 
there will be a favourable impact on 
the price level.

Increase of Cargo Capacity by Air

603. SHRI SHIV KUMAR SINGH: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that the Air 
India is expecting to increase its carge 
capacity in the near future;

(b) if so, the extent to which tbe 
capacity is expected to be increased 
both for imports and exports;

(c) the details of 707 Boeings whick 
the Air India is considering to dispose 
off and their replacements:

(d) the total expected strength of 
Air India Fleet, when the cargo capa- 
«ity will be increased as a result of 
induction of more Aircrafts:

(e) whether any Committee has bee* 
appointed by the Government to work 
out plans regarding purchase of fre-
ighter aircrafts to meet future require-
ments; and

(f) if so, details thereof’
THE MINISTER OF STATE IN 

THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI KARTIK 
ORAON): (a) and (b ). Air India has 
planned to increase its cargo capacity 
provided on various routes from 30357 
tonnes in 1979-80 to 39908 tonnes in
1980-81, both for exports and imports 
each way.

(c) and (d). Air-India’s fleet con-
sists of nine B-707 aircraft and 9 
Boeing-747 aircraft. One B-747 air-
craft will be added to 'he fleet in 
April, 1980. In the first instance, Air- 
India proposes to phase out two B-707 
aircraft in 1980-81. The fleet position 
tin 1980-81 will be as follows:

Boeing 707—Seven
Boeing 747—Ten
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(e) and (f). Air-India has set up 
a Committee to look into the long term 
needs of freighter aircraft of the Cor-
poration. The Government has not set 
up any such Committee.

Cm b on import of certain essential 
items

604. SHRI SHIV KUMAR SINGH: 
Will the Minister of COMMERCE 
AND CIVIL SUPPLIES be pleased to 
state:

(a) whether it is a fact that the Gov-
ernment of India have put a curb on 
import cf certain essential items like 
cement, newsprint, edible oils and 
white printing papers;

(b) if so, the reasons therefor;
(c) whether Government are con-

sidering to review their decision in the 
near future; and

(d)* if so, when and the details 
thereof?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND STEEL 
AND MINES (SHRI PRANAB MU-
KHERJEE): (a) No, Sir.

(b) to (d). Do not arise.
Devaluation of Indian currency in rela-

tion to foreign currencies

605. SHRI CHITTA MAHATA: Will 
the Minister of FINANCE be pleased 
to state:

(a) whether Government are aware 
of the devaluation of rupee/Indian cur-
rency in relation to the foreign cur-
rencies; and

(b) if so, the details in this regard 
and reaction of Government, thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JAGANNATH PAHADIA): (a )and
(b ). Presumably, the Hon’ble Member 
is referring to the downward adjust-
ment of 0.55 per cent made by the 
Reserve Bank of India, in the value 
of the rupee against Pound Sterling 
with effect from February 15, 1980, 
when the middle rate for Pound 
2741 US—6

Sterling was changed from Found 
1 -R s. 18.15 to Found l —Rs. 1825. 
Since Chen, there have been two more 
changes in the rate on 5th and 11th 
March, 1980, when the Rupee-Pound 
Sterling rate was changed from Found 
l= R s 18.25 to Pound 1—Rs. 18.15 and 
further to Pound l= R s. 18.05 res-
pectively. This shows an appreciation 
of Rupee against Pound Sterling on 
each of these occasions.

2. The changes in the Rupee-Sterling 
rate effected by the Reserve Bank of 
India, from time to time, are in 
accordance with the exchange rate 
arrangement adopted by the Govern-
ment since September 25 1975, under 
which the exchange rate of the rupee 
is fixed with reference to the daily 
exchange rate movement of a suitably 
weighted basket of currencies mainly 
of countries which are India’s major 
trading partners.

3. The exchange rates between rupee 
and other foreign currencies would 
move upward or downward almost 
every day depending upon the fluctua-
tions in the vylue of these currencies 
m the London Market.

4. The exchange rates for various 
currencies as on March 11, 1980 show 
that the rupee stands appreciated by 
1.43 per cent against Pound Sterling
10.04 per cent against US dollar and
2.03 per cent against French Franc as 
compared to the rates which prevail- 
led on September 25, 1975. The rupee 
has, however, depreciated by 25.28 
per cent, 10.03 per cent and 30.29 
per cent against Deutsche Mark, 
Japanese Yen and Swiss Franc res-
pectively during the same period.

5. The earlier connotations of de-
valuation and revaluation have lost 
their relevance in the context ot  
‘floating’ exchange rate aramgements 
for major currencies of the world and 
the changes, both upward and down-
ward, effected from time to time in 
the Rupee-Sterliiig rate would simply 
imply an adjustment to the fluctuating 
exchange rates in the international cur-
rency markets. In a regime of ‘float-, 
ing’ exchange rates, fluctuations in the
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value of currencies are inevitable and 
all such adjusttoentgi haVe to be view-
ed in a larger perspective.

Fnuafof of National Tourism Policy

606. SHRI CHITTA MAHATA: 
SHRI M. RAM GOPAL

REDDY:
SHRI T. S. NEGI:

Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased 
to state:

(a) whether Government are con-
sidering to frame a National policy on 
tourism; and

(b) if b o ,  the details in this regard 
and if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI KARTIK 
ORAON): (a) and (b). The ques-
tion of framing a National Policy on 
Tourism is under active considera-
tion of the Government. The details 
are yet to be worked out.

World Bank Assistance to Haldla Port

607. SHRI CHITTA MAHATA: Will 
the Minister of FINANCE be Dieased 
to state:

(a) whether it is a fact that World 
Bfink has decided to provide financial 
assistance to Haldia Port; and

(b) if so, the details in this regard?
THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRI 
JAGANNATH PAHADIA): (a) No,
Sir.

(b) Does not arise.

News-Item regarding Exchequer De-
frauded of Crores by Real Estate

Operators

608. SHRi MANORANJAN BHAK- 
TA; Will the Minister of FINANCE 
be pleased to state:

(a) whether the Government of 
India are aware of the news report

appearing in the ‘Indian Express ol 
16th April, 1979 under the beading 

‘Exchequer defrauded crores by real 
estate operators’ ; if so, full facts in 
this regard; and

(b) what positive measure* have 
been adopted to check the tax evasion 
and to realise the tax dues from these 
categories of people?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JAGANNATH PAHADIA): (a) Yes. 
The Income-tax authorities searched 
the business and residential premises 
of a few promoters of multi-storeyed 
buildings m Delhi who were suspec-
ted of indulging in tax evasion. The 
groups covered by the search are:

(i) Ansal Group

(ii) Riviera Group

(iii) Vadcra GrouD

(iv) Mittal Group

(b) The cases of these real estate 
operators have been centralised with 
the Commissioner fo Income-tax (Cert- 
tral-I), Delhi. The Income-tax au-
thorities are keeping a close watch 
on the activities of these operators. 
Thorough investigation into the affairs 
of the group of operators mentioned 
above are in progress.

Export of Tea

609. SHRi ANANDA PATHAK: 
Will the Minister of COMMERCE AND 
CIVIL SUPPLIES be pleased to state 
the figures of export of tea and the 
foreign exchange earned by Govern-
ment during the last five years?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND STEEL 
AND MINES (SHRI PRANAB 
MUKHERJEE): The figures of exports 
of tea from India both in terms of
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quantity and value lor the last five 
years are as below: —

Y e a r
Q u a n t i t y  V a l u e  

( i n  m. k g » )  ( i n  R s .
Crores)

1974-75. • * 229.5 228.06

*975-76. • • 212.3 236.81

1976-77. • • 243.6 293.*4
*977-78. • • 223.6 569.69

*978-79. • • 172.4 340-45

Export of Coffee
610. SHRI ANANDA PATHAK: 

Will the Minister of COMMERCE AND 
CIVIL SUPPLIES be pleased to state 
the figures of export 0f coffee and the 
foreign exchange earned by Govern-
ment during the last five years?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND STEEL 
AND MINES (SHRI PRANAB 
MUKHERJEE); The export of coffee 
during the last five years has been as 
follows: —

F is c a l Y e a r Qty. in 
Tonnes

V a l u e  
R s .  /lakhs

>974-75-

1975-76.
*976-77.
1977-78.

1978-79.

49500

59400

51000

58000

66300

5*36
6665

12601

19442

14406

Export of Rubber
611. SHRI ANANDA PATHAK: 

Will the Minister of COMMERCE AND 
CIVIL SUPPLIES be pleased to state 
the figures of export of rubber and 
the foreign exchange earned by Gov-
ernment during the last five years?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND STEEL 
AND MINES (SHRI PRANAB 
MUKHERJEE): The following are the

figures of export of rubber and the 
foreign exchange earned by the Gov-
ernment during the last five years:—

Q t y :  T o n n e s  
so n an tF o r e ig n  E x c h a n g e  :  R s .  crores 

Y e a r  E x p o r t

Q u a n t i t y  F o r e i g n  
E x c h a n g e

1974-75-

1975-76.
1976-7 7 .

1977- 78 .

1978-79.

350 0.26

Nil Nii

i22g6 8.31

0 00 7.30

Nil Nil

Unemployed Commercial Pilots

612. SHRI VIJOY KUMAR YADAV: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state:

(a) is it a fact that India has a vast 
number of Unemployed Pilots who are 
holders of Commercial Pilot’s Liceuce, 

if  so, what ig the number of ®uch 
Unemployed Pilots;

(b) can the figures of Unemployed 
Pilots be given year-wise for the last
7 years;

(c) is it a fact that Government 
money is involved directly or in-
directly in training these pilots, if so, 
what return Government expect from 
their investment by keeping the 
Pilots Unemployed; and

(d) whether Government propose to 
provide Flying Jobs to all the Un-
employed Commercial Pilots, if so, 
when and if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI KARTIK 
ORAON): (a) As on 1.2.80 there are 
about 162 unemployed pilots holding 
current Commercial Pilot’s Licence.
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(b) No such data is maintained.

(c) Government subvention is paid 
to the flying clubs for training pilots 
only upt0 PPL Standard and no sub-
vention is paid to the clubs for train-
ing pilots for CPL Standard which is 
the minimum qualification for com-
mercial pilots.

(d) Various organisations under the 
Ministry 0f Tourism and Civil Avia-
tion have been asked to explore the 
possibility of employing the unem-
ployed pilots on suitable alternative 
jobs.

Increase in rates of House Rent
Allowance to Central Government 

Employees
613. SHR BABU LAL SOLANKI: Will 
the Minister of FINANCE be pleased 
to state:

(a) whether there has befen steep 
rise in house rents in recent years due 
t0 abnormal rise in the cost of build-
ing material, cement and iron etc. ;

(b) if so, whether there is a pro-
posal to increase the rates of House 

Boat Allowance to Central Govern-
ment employees and if so, the time by 
which such an increase would be 
sanctioned; if not, the reasons ther- 

faltr-

(c) the rates of House Rent Allow-
ance for Central Government em-
ployees as also Public Sector Units 
and corporation separately; and

(d) the steps taken or proposed to- 
be taken to do away with the diffe-
rence in House Rent Allowance rates?

THE MINISTER OF STATE IN THE' 
MINISTRY OF FINANCE (SHRI 
JAGANNATH PAHADIA): (a) It is 
a fact that house rents have gone up 
in recent years due to various fac-
tors.

(b) A demand made by the Staff 
Side in the National Council (Joint 
Consultative Machinery) for upward 
revision ol the rates of House Rent 
Allowance payable to the Central 
Government employees has been re-
ferred to a Committee of the National 
Council and its report is awaited.

(c) A statement is enclosed

(d) No proposal is at present under 
ronsideration of the Government to 
do away with the differences in House 
Rent Allowance rates payable '0  the 
Central Government employees on 
the one hand and to Public Sector 
Units etc. mentioned above on the 
other. Attention is, however, invited 
to the reply to part (b) of the ques-
tion above. ~

Statement

R a t e s  of House Rent Allowance admissible to Central Government employees, employee*! of 
P u b l i c  S e c to r  Undertakings, Life Insurance Corporation, and General Insurance Corporation are 
a s  f o l l o w s : —

(1) Cential Government employees working in classified cities/town'!:—

Class of city/town

‘A 1, ‘B-i* and ‘B-2’ classes

‘C* class

Rates of H .R.A.

1 5 %  ° f  pay subject to a maximum of Rs 0̂0 
p.m.

7 1/2% of pav subject to a maximum o r R s ,  
200 p.m.

(2) H.R.A. rates in Public Sector Undertakings are broadly as follows :—  

D e l h i  a n d  Bombay . . . 30% of pay

O t h e r  A class cities . . . 25% of pay

*B-i* a n d  ‘B-a’ class cities . . . 15% o f p a y

G  G la s s  a n d  o th e r  u n c la ssifie d  citie s  .  7 1 / 2 %  of p a y
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( 3 )  H . R . A .  r a te s  i n  L i f e  In s u r a n c e  C o r p o r a t i o n  o f  I n d i a

(i)  C la s s  I  O f fic e r s  .  .

( ii)  C la s s  I I  ( D e v e lo p m e n t )  O ffic e r s  : —

(a ) F o r  th o se  d r a w i n g  p a y  u p t o  R s .  75 0

1 5 %  o f  p a y  s u b je c t t o  a  m i n i m u m  o f  R  s . 7 5  
a n d  a  m a x i m u m  o f  R s .  3 5 0 .

( b )  F o r  th o se  d r a w in g  p a y  a b o v e  R s .  7 5 0

(iii) C la s s  I I I  and C la s s  I V  Staff

1 5 %  o f  p a y  s u b je c t t o  a  m i n i m u m  v a r y i n g  
fr o m  R s .  2 5  t o  R s .  7 5  a c c o r d in g  t o  p a y .

1 5 %  o f  th e  firs t R s .  7 5 0  o f  p a y  a n d  1 0 %  
o f  excess o f  p a y  o v e r  R s .  7 5 0 .

1 0 %  o f  p a y  ( in c lu d in g  sp e c ia l p a y )  w i t h  
m in im u m  o f  R s .  20 p .m .  i n  th e  case o f  
C la s s  I I I  e m p lo y e e s  a n d  a  m i n i m u m  o f  
R s .  22 p . m .  m  t h e  case o f  C la s s  I V  e m -
p lo y e r s  s u b je c t t o  a  m a x i m u m  o f  R s .  4 0  
in  e ith e r  case.

^4) H .R .A . rates in General Insurance Corporation of India i—

fi) Class I Officers

(ii) Class II Development Officers :

(a) For thosoe drawing basic pay upto R.s. 
75° •

(b) Foi thosr drawing basic pay above Rs. 
75° •

(iii) Class III and IV  rmployees .

San on Export of Vintage Cters and 
Automobiles

614. DR. VASANT KUMAR PAN-
DIT: Will the Minister of COM-
MERCE A N D  C I V I L  S U P P L I E S  b e  
pleased to state:

(a) whether it is a fact that Govern-
ment have imposed a ban on export 
o f “Vintage Cars and Automobiles” 
since 1672;

(b) whether Government are aware 
that Vintage Cars are being clandes-
tinely shipped in containers as machi-
nery or post vintage (1940) cars cir. 
cumventing the law.

(c) whether it is a fact that Govern' 
ment have decided to permit the ex-
port of vintage cars; and

(d) whether the Indian Automotive 
Racing Club (Vintage Register and 
other organisations) have raised

(a ) C h a i r m a n  a n d  M a n a g i n g  D i r e c t o r  o f  
G I C  a n d  C h a i r m a n - c u m - M a n a g i n g  D i r e c -
to rs  o f  S u b s id ia rie s  g e t  R s .  3 5 0  p e r  
m e n s e m .

( b )  O t h e r  C l a a  I  O f fic e r s  a t  th e  r a te  o f  1 5 %  
o f  b a s ic  p a y  s u b je c t t o  a  m i n i m u m  o f  R s .  
7 5 / -  a n d  a  m a x i m u m  o f  R s .  3 5 0 / - p . m .

15%  of basic pay subject to a minimum 
varying from Rs. 30 to Rs. 75 according to 
pay.

15%  ° f  the first Rs. 750 plus 10%  of excess 
over Rs. 750 of the basic pay.

xo% of basic pay subject to a minimum of 
Rs. 22 p.m. for Subordinate Staff and Rs. 
28 p.m. for Supervisory and Clerical Staff 
and a maximum of Rs. 40 p.m. in either 
case.

objection^ to the export of vintage 
cars and instead suggested to create a 
museum of vintage cars in India, if so, 
the reactions of Government thereon?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND STEEL 
AND MINES (SHRI PRANAB 
MUKHERJEE): (a) Yes, Sir. From 
1972 t0 30 3.1979, export of Vintage 
Cars and Automobiles was banned.

(b) Some reports to that effect 
have come to the notice of the Gov-
ernment

(c) The ban on export of vintage 
cars has been lifted w.e.f. 30.3 79 and 
their export is to be allowed *0 n 
merits’.

(d) Yes, Sir. The Policy of Gov-
ernment is to consider exports *Oa 
Merits’.
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Ctasmg Down of Consignment 
Agencies for iron  fend Steel

615. DR. VASANT KUMAR PAN-
DIT: Will the Minister oi STEEL
AND MINES be pleased to state:

(a) whether by policy decision Gov-
ernment have closed down consign-
ment Agencies for Iron and Steel,

(b) whether it is a fact that in spite 
of this Consignment Agencies ol 
Amrut Steel and Rati Steel of Thane. 
Bombay and P. V. Shroff of Pune are 
still continuing; and

(c) if so, have Government made 
any inquiries and the reasons for 
keeping the above three agencies ope-
rating?

THE MINISTER OF COMMERCE 
AND CIVIL, SUPPLIES AND STEEL 
AND MINES (SHRI FRANAB 
MUKHERJEE): (a) and (^J. Mat-
ters -ike appointment of Consignment 
Agents are of a commercial nature 
and these are decided by the produ-
cers themselves, taking into consider-
ation various relevant factors. Gov-
ernment does not interfere in such 
matters and the question of Govern-
ment taking a policy decision does 
not arise.

(c) Does not arise.

Enquiry into gold auctions
617. SHRI FAROOQ ABDULLAH: 

Will the Minister of FINANCE be 
pleased to state:

(a) whether Union Government 
have also taken the decision to con-
duct an enquiry into “converting of 
gold’' by a consortium of people at 
the gold auctions held during the 
Janata regime;

(b) if so, when the same is likely
to be taken; and ,

(c) what are the reasons for de-
lay in taking the final decition?

THE MINISTER OF FINANCE 
AND INDUSTRY (SHRI R. VEN-
KATARAMAN) : (a) to (c). U  pur-

suance of the statement made by t,he 
Prime Minister in the Lok Sabha the 
matter is under examination of the 
Government.

Poor supplies of Essential Commo-
dities to States

618. SHRI FAROOQ ABDULLAH. 
Will the Minister of COMMERCE 
AND CIVIL SUPPLIES be pleased 
to state:

(a) whether several States have 
made a complaint to him regarding 
poor supplies of essential commodities 
to the States for the last two 
months;

(b) if so, which are the State*,
(c) the main reasons for poor 

supply of essential commodities to 
the States;

(d) what steps are being taken to 
improve the position;

(e) whether he had called the 
meeting of the State Ministers of 
Civil Supplies to discuss the prob-
lem; and

(f) if so. the outcome of the Con-
ference?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND STEEL 
AND MINES (SHRI PRANAB 
MUKHERJEE): (a) and (b). Dur-
ing the past two months, Department 
of Civil Supplies has received com-
plaints about shortages of some essen-
tial commodities from Uttar Pradesh, 
Madhya Pradesh, Mizoram, West 
Bengal, Orissa, Punjab, Gujarat, 
Jammu & Kashmir, Meghalaya, 
Kerala, Andhra Pradesh, Bihar, Goa, 
Daman & Diu and Chandigarh.

(c) The main reasons for supply 
constraints of a few essential com-
modities have been likely fall in the 
production of agricultural commo-
dities including foodgrains, sugar-
cane and oilseeds, teething troubles 
involved in re-introduction of dual 
pricing in sugar and movement 
bottlenecks.
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(4 ) Efforts ar© being made to 
overcome infra-structural constraints 
and step up the movement of essen-
tial commodities like sugar and food- 
graios and stream-line their distri-
bution. Efforts are also be'ing made 
to increase their production and keep 
bank credit under check. The exports 
of meat have been banned. State 
Governments have been asked to en-
force i igorously the Essential Com- 
moditius Act and similar enactments.

(e) and (f). The conference of 
State Ministers of Civil Supplies and 
Advisers to Governors wa3 held in 
New Delhi on 7.3.1980 for reviewing 
the public distribution system and 
enforcement measures to improve 
su p p ly  of essential commodities. State 
Governments were impressed upon to 
strengthen the scope of public distri-
bution system to ensure equitable 
distribution of essential commodities 
in short supply. Some problems be-
ing faced by State Governments and 
Union Territory Administrations in 
the supply and/or movement of essen-
tial commodities have been noted by 
the concerned Ministries of the Union 
Government and remedial action will 
be taken.

Help to 1A and AI to meet financial
crisis due to fuel price escalations

619. SHRI FARIOOQ ABDULLAH: 
SHRI K. MALLANNA:
SMT. MOHSINA KIDWAI:

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that the 
Union Government has decided to 
help Indian Airlines and Air India 
to meet the financial crisis faced by 
them following the fuel price esca-
lations;

(b) if so, whether the fuel short-
age has also affected these air-
lines;

(c) if so, to what extent and what 
help Government have agreed to pro* 
vide them; and

(d) to what extent these two Air* 
lines have been affected by the fuel 
price escalation and fuel shortage?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI KARTIJC 
ORAON): (a) Government have de-
cided to provide additional capital to 
Air-India. Indian Airlines has not 
requested for any financial help from 
Government.

(b) to (d). Whereas the fuel shor-
tage has affected Air-India consider-
ably, Indian Airlines operations have 
not been constrained by such short-
age. The operating costs of both the 
Airlines have gone up due to perio-
dic fuel price hikes during the year
1979-80. The fuel bill of Indian Air-
lines has gone up to Rs. 66.50 crores 
(estimated) for the year 1979-80 as 
against Rs. 47.91 crores l̂uring the 
year 1978-79. The fuel bill of Air- 
India has gone up to Rs. 138 crores 
(estimated) for the year 1979-80 as 
against Rsr. 65.46 crores during the 
year 1978-79. Government has ap-
proved an additional capital of Rs. 9.60 
crores to Air-India for the year 1980-
81.

Amount advanced by Nationalised 
Banks and financial institutions to 

Kohinoor Mills
620. SHRI K. A. RAJAN: Will the

Minister of FINANCE be pleased t9  
state:

(a) whether it is a fact that the 
nationalised banks and other publia 
financial institutions have advanced 
huge amounts of money to the Kohi-
noor Mills for its modernisation and 
other purposes;

(b) if so, the details thereof; and

(c) whether Government have a 
proposal under consideration to take-
over this mill and if aot the details 
thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (S«3U 
JAGANNATH PAHADIA): (a) and
(b). The Central Bank of India, who
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« «  the banltttt of Kohinoor Mill* 
LtcL, continue to provide financial as-
sistance fo the Mill* as part of their 

DUntag programme. For modemisar- 
tioli of the Mills, all-India term-lend-* 
ia* institutions including Industrial 
Development Bank of India are Drovid- 
lng financial assistance. In accord-
ance with the practices and usages 
customary against bankers and also m 
conformity with the provisions in the 
statutes governing public sector banks,, 
information relating to individual con-
stituents of banks is not to be divulged.

(c) The future set up of the Mills 
is engaging the attention of the Minis-
try of Industry.

Setting up of a Bank by Government 
of West Bengal

621. SHRI SATISH AGARWAL: 
Will the Minister of FINANCE be 
pleased to stqte:

(a) whether it is a fact that the 
West Bengal Government have con-
veyed their desire to set up a bank 
of its own which will be free from 
the control of the Centre to hslp 
accelerate the upliftment of the 
rural areas;

(b) if so, whether any formal com-
munication has been received by 
the Central Government and if so, 
the details of the scheme envisaged; 
and

(c) what is the Central Govern-
ment’s reaction towards the move 
of the State?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JAGANNATH PAHADIA): (a) and
(b). No such proposal has been re-
ceived from the Government of West 
Bengal so far.

(c) Question does not arise.

Rise in price ol Steel
622. SHRI SATISH AGARWAL: 

Will the Minister of STEEL AND 
MINES be pleased to state:

(a) whether it is a fact that the 
price of steel hag risen in a pheno-

menal way during the last eight
months;

(b) if so, what is the month by 
month break-up of the rise in pricep;

(c) what was the quantum of im-
ported steel during this period; and

(d) what are the causes for the 
price rise and steps being contem-
plated to curb it?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND STEEL 
AND MINES (SHRI PRANAB 
MUKHERJEE): (a) No, Sir. There 
has been no increase 'n the Joint 
Plant Committee base price as well 
as stockyard prices of the main pro-
ducers since 7th April, 1979. The 

■open market prices of steel, how-
ever, vary from place to place- and 
time to time depending upon various 
factors including demand and sup-
ply.

(b) The month-wise open market 
prices since July 1979, as available 
with SAIL, of some selected catego-
ries of steel are indicated in the 
statement laid on the Table of the 
House. [Placed in Library. Sep No. 
LT—4B5A/80].

(c) During July, 1979 t0 February
1980, a total quantity of 1,036,200 ton-
nes of steel were imported on the 
basis of shipment documents negotia-
ted under both back to back and buffer 
schemes by SAIL as canalising agency.

(d) As already explained in reply 
to part (a), the open market prices 
vary from place to place and time 
to time. These seem to have gone up 
due to a spurt m demand on the one 
hand and shortfall in production due 
to several constraints like shortage 
of coal, power etc. on the other. 
Efforts are being made to increase the 
indigenous production at integrated 
steel plants by way of close and cons-
tant liaison with the Ministry of
Energy, Damodar Valley Corporation
(D.V.C.), State Electricity Boards>
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<Coal supplying agencies and the Rail' 
ways so as to secure maximum sup-
plies of power and good coking coal 
for the steel plants. Weekly moni-
toring of the position regarding power 
and coal is being done at a Cabinet 
Committee constituted recently to re-
solve various difficulties and deficien-
cies relating to the industrial infras-
tructure. Export of billets, bars and 
rods have been drastically reduced. 
Arrangements have also been  made 
for the import of sufficient quantities 
of categories in short supply.  End 
use restriction has also been re-impo-
sed to prevent the misuse of steel by 
persons to whom it has been allotted 
for specific purposes. Violation of this 
by anyone would render him liable 
for action under the provisions of the 
' Iron & Steel (Control)  Order and 
under the Essential Commodities Act.

investment policy of 1L.I.C.

623.  SHRI SATISH  AGARWAL: 
Will the Minister of FINANCE  be 
pleased to state:

(a)  whether L.I.C.’s  investment 
policy tilts favourably towardg the 
States with higher per capita income 
than those with a low per  capita 
income;

(b) whether it is also a fact that 
nearly 85 per cent of its commitment 
is for large  issues between 10-40 
lakhs while, the share of small issues 
is only one percent; and

(c) if so, the investment  figures 
State-wise during 1979 and whether 
Government propose to correct  the 
tat so that new and small enterprises 
are also benefited?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE  (SHRI 
JAGANNATH PAHADIA):  (a)  to
(c). The Investment policy of the 
LIC envisages  that the Corporation 
should spread its investments as wide* 
ly as possible over all the States hav-
ing regard, inter alia, to the premium 
iacome  generated in those  States. 
However,  special  consideration  is

given to backward States in which 
the premium generated is low.

2.  The fresh investments made in 
the States during 1978-79  ŵre a* 
under: —

Slate Amount
(in crore? 
of Rs.)

♦Andhra Pradesh  .  .  .  30.26

♦Assam......................................9.51

♦Bihar  .  .  .  .  .  28.39

Delhi . . . . .   0.32

Goa . . . . .   2.63

♦Gujarat .  .  .  .  .  39.19

♦Haryana . . . .   17.27

♦Himachal Pradesh  . . .   i .83

♦Jammu & Kashmir .  .  .  4.72

Karnataka . . . .   19.35

♦Kerala . . . . .   19.97

♦Madhya Pratlt̂sh  .  .  .  *9.38

Maharashtra  .  .  .  .  49.32

♦Manipur.  .  .  .  .  0.56

♦Meghalaya  .  .  .  .  3.25

♦Nagaland  .  .  .  .  1.98

♦Orissa  .  .  .  .  .  J7.72

Pondicherry  .  .  .  .  0.35

♦Punjab......................................18.61

♦Rajasthan  .  .  .  .  24.47

Sikkim . . . . .   0.06

♦Tamil Nadu  .  .  .  .  33.25

♦Tripura . . . . .   0.78

♦Uttar Pradesh  .  .  ,  49.75

West Bengal  .  ,  .  32.83

Total 425.75

* (States in which percentage of premium 
income exceeds the all-Iodia average are 
marked by asterisk.)
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3. As regards public issues of com-
panies in th© form of ordinary shares, 
preference shares and debentures, it 
may be stated that where the Pr0~ 
ject cost is up to Rs. 3 crores the 
entire financing is generally done by 
one of the all-India financial institu-
tions together with institutions at the 
State level, and the LIC is not ap-
proached in the matter. Where the 
project cost exceeds Rs. 3 crores( the 
financing is done on a consortium 
basis. During the year ended 31st 
March,' 1979, th e LIC’s commitment 
in respect of public issues of com-
panies was as under: —

Issues for amounts Nil
lesss than i o  lakhs

Issues for amounts Nil
between 10-40 lakhs

Issues for amounts No. of Amount 
exceeding Rs. 40 lakhs Companies under-

written/ 
subscribed

16 Rs.566.50
lakhs.

fifT wifarw*
<mr 'Tinfrf! ^  qft j t̂t far:

(*>) WT I  fafr * *  1 9 7 ^ -8 0
% sfVl'M fMtW sJTTqTT it 2000

(^) qf? *nrc>r | ?

Hrfwm frnrfkv ®[far stma ?pst 
wm wA («ft sn»m waff) : (*r) ’cHSct 
SrfauwK, i9 7  9^t«nrfH%f^q^T5sr?r-if^w  
vfvff ^ *nr?r emrr Jr 1256
550 «pt w t  sres t̂?rr %

infer % 785 *o m  isrrcT «rr i
| fo  1 9 7 9 -8 0  t  W  T O  2000

qfTTt? W* r̂rtT̂TT I
(« )  scnmx'En^^^^vT^ 

tfh:
*?t wfarcff % ffii, faw tt crrsn̂  ^ t t  
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f W M  6T<T JTTTT* ^  IffePF «T*PWT<t
TTUflf sfnm «rnmff if <srt %
«rrmT fanfa ittk $ sfe sk-it t o  iff $  
?ppt | 1 ‘

Consignment bound for Inn

625. SHRI R. K. MHALGI: Will
the Minister of FINANCE be pleased
to state:

(a) whether the report published 
in the issue of “India Today” dated 
July 16—31/1979, under the caption 
“Incentive Trickery” has come to the 
notice of Government;

(b) whether th'e investigation in 
the referred case regarding consign-
ment of 15,000 packets worth Rs. 2.& 
crores meant for Iran contaning all 
bricks, rags and waste cloth cuttings 
instead of cotton socks for which the 
shipment certificate was allegedly 
obtained is by now complete;

(c) if so, what action Government 
have taken in regard to defaulters;
and

(d) what steps Government have 
since then taken to stop such fraudu-
lent business practices?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JAGANNATH PAHADIA): (a) Yea,
Sir.

(b) & (c). No, Sir. The case has 
been handed over to the C.B.I. for 
thorough investigation which is in 
progress. Show Cause notice in 
respect of offending goods has been 
issued ‘ to the concerned persons. 
Appropriate action under the law 
will be taken after investigations are 
completed by the C.B.I.

(d) More intensive examination 
of export consignments, surprise 
checks by senior officers and settiag 
up of special dock intelligence unit*
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ire some of the steps already taken 
in this regard.

h i t  whr *  ftmlf if <risw vr

626. (rChrr tnm : wr qrar* rfk *mnc 
hrowrc flift ^  tot% spqT *3$ f a :

(* ) w  st*tt m fw r  arrc 
afcw qritfto fsraf if «nte?r fro m  tfk  
fTOTT< iff* irtf ?ro ^ VT tfk

(«r) qft $t, ?ft «afKr w  $ ?

w w  *fk m»R farm  «nnw 3r *rcrt 
?rta) : (v) «rtr («?). sisrwr 

v n v f f  $  i p t %  srn; afcr % wat if 
fa lta  %ffsr if W t  t t  firera sttcopt
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if tnp ?r  n«r ^ t  fvri«T *ft< j pj s  ^
*mff *ftt f̂̂ vlT UT»ff % *T*H!T«T ffim iwf 
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iraff if «ifesr f^rm  % n «r  
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5TW W? VT qp<*W SRxTTf̂ cT faiTT WT  ̂I

Repayment of dues by Centre to 
Government of West Bengal

627. SHRI CHITTA BASU: Will
fche Minister of FINANCE be pleased 
to state:

(a) whether Government of West 
Bengal has yet to get dues worth ab-
out 200 crores from the Centre for 
the current financial year;

(b) if so, full facts thereof;
(c) the reasons for the delay of re-

payment; and
(d) steps taken to expedite the re-

payment?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI JAGANNATH PAHADIA):
(a) to (d). Payments by the Centre 
to the States consist mainly of share 
in Central tatfes and duties and Cen-
tral assistance for State Plans and 
for relief of natural calamities. These 
payments are made in accordance 
with definite procedures and sche-
dules of payment. In the case of 
West Bengal, all the payments due

have been made according to these 
procedures and schedules of payment
and there has been no delay. In view 
of the strain on the financial and 
ways and means position of the Gov-
ernment of West Bengal, certain 
amounts were even released in 
advance of the due dates of payment. 
Ways and means advances, totalling 
Rs. 60.00 crores, were also paid to 
the Government of West Bengal to 
enable it to clear/ avoid overdrafts 
on the Reserve Bank of India. Rs. 20 
crores out of these advances are still 
to be recovered from the State Gov** 
ernment. On the basis of the revised _ 
estimates, about Rs. 12 crores only 
remains to be paid to the State Gov-
ernment as share of Central taxes 
and duties. This amount will be 
released shortly. The State Govern-
ment will also be entitled to a maxi-
mum amount of about Rs. 29 crores 
as Central assistance for State Plan 
and Advance Plan assistance for 
drought relief, provided its expendi-
ture on various items comes upto the 
app!roved allocations. The exact 
amount admissible will be determin-
ed on the basis of the statements of 
expenditure which are still awaited 
from the State Government. The 
amounts thus, becoming admissible 
will be payable to the State Govern-
ment after adjustment of Rs. 2D 
crores on account of the ways and 
means advances still to be recovered 
from the Government of West 
Bengal.

Revised estimates for construction of 
aerodrome of Karipur

628. SHRI G. M. BANATWALLA: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state:

(a) whether revised estimates for 
construction of the aerodrome at 
Karipur near Calicut have been fina-
lised and sanctioned to avoid the la-
pse of the current budget provisions; 
and

(b) in view of the Considerable de-
Jay with respect to the aerodrome
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project despite acquisition and avai-
lability of land, construction of ap-
proach roads, and Kerala Govern-

ment’s expenditure of about Rs. 15 
lakhs, what steps are being taken for 
expeditious execution and comple-
tion of the project?

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI KARTIK 

-ORAON); (a) and (b). The revised 
estimate of Rs. 2.5 crores has just 
been prepared for construction of an 
airport at Karipur near Calicut for 
operations with HS-748 aircraft. The 
revised estimate will now be process-
ed for sanction. It is likely to take 
about 4 years to complete the work 
from the date of commencement.

Severe earthquake threat to 
Nagaland

629. SHRI CHINGWANG KON- 
YAK: Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased 
to state:

(a) whether it is a fact that Naga-
land falls under the active earthquake 
belt and a severe tremor is likely 
to occur there in the near future: and

(b) if so, what precautionary and 
remedial measures Government pro-
pose to take?

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI KARTIK 
ORAON): (a) & (b). The whole of 
North Eastern India including Naga-
land is in seismic belt and earth-
quakes in that area cannot be ruled 
out. In the present state of know-
ledge, the prediction of earthquakes 
is not yet a proven technique. It is 
therefore, not possible to say when 
an earthquake occurs in that region. 
As a long term measure designs for 
earthquake resistant structures have 
been standardised. Other general 
measures like educating the public 
would have to be taken by the local 

-Government.

Import of Edible Oil

630. SHRI T. R. SHAMANNA:
Will the Minister of COMMERCE 
AND CIVIL SUPPLIES be pleased 
to state:

(a) the total quantity of edible oil 
imported into India in the last two 
years; and

(b) the approximate cost of oil im-
ported. and the profit or loss incurred 
In the* deal?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES & STEEL 
AND MINES (SHRI PRANAB 
MUKHERJEE): (a) & (b). The
quantity and value of edible oils im-
ported during 1977-78 and 1978-79 
are as under: —

Quantity in Lakh 
Tonnes

Value in Rs. crores

*977-78 1978-79

Qty. Value Qty. Value

12-84 7 ° 9 ’ 6o 10‘ 40 535 ‘ 4 i

The above imports had been made 
both by the STC and the private 
trade.

The edible oils imported by STC 
were sold to the various consumers 
generally at break-even cost.

Government is, however, not aware 
of the profit or loss incurred by 
private trade.

Rise in Price of Steel

631. SHRI T. R. SHAMANNA: 
Will the Minister of STEEL AND 
MINES be pleased to state:

(a) hafl it come to the notice of 
Government that the cost of steel has 
in recent months Sone up abnormally 
high;

(b) has this steep rise affected the 
industry and building construction 
works; and
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(c) if so, what action Government 
propose to take to supply steel to the 
above industries at reasonable rate?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES & STEEL 
AND MINES (SHRI PRANAB 
MUKHERJEE): (a) and (b). There
has been no increase in the Joint 
Plant Committee base price or the 
stockyard prices of steel from the 
main producers since the 7th April, 
1079. Prices of products of other 
producers are however determined 
by forces of demand and supply. The 
bars and rods required for construc-
tion are mainly produced by mini-
steel plants/rerollers; and their 
prices have been ruling above stock-
yard prices due to constraints on the 
production and increase in demand 
for construction. Industrial require-
ments are being met predominantly 
by supply from main producers to 
actual users at fixed price s.

(c) Constant and continuous efforts 
are being made to increase steel pro-
duction at the integrated steel plants 
which had been affected mainly due 
to inadequate supply of coal and 
power. Exports of various cate-
gories have also been banned and 
imports have also been arranged in 
respect of categories in short supply. 
End use restrictions have also been 
re-imposed to prevent misuse of 
steel by persons to whom it has been 
allotted for specific purposes. Small 
house builders are also being sup-
plied quantities up to 5 tonnes a unit 
at stockyard prices and for this pur-
pose, some quantities of bars and 
rods have been earmarked specifical-
ly. All these steps are expected to 
result in improved availabilitv at 
regulated prices.

Abolition of Octroi in Karnataka
632. SHRI T. R. SHAMANNA: 

Will the Minister of FINANCE be 
pleased to state:

(a) whether the Government of 
India are aware that theJ Octroi levy 
has been abolished in the State of 
Karnataka;

(b) whether there was an assurance
that the Central Government would 
give financial aid to compensate the*
loss of Octroi revenue;

(c) has the Karnataka State Gov-
ernment approached the Central 
Government for Financial Assistance; 
and

(d) if so, vhi.ther the Central 
Government propose to consider it 
favourably?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SH Rj JAGANNATH PAHADIA): 
(a )Ycs} Sir.

(b) No, Sir.

<,c) No formal representation has 
been received from the Government 
of Karnataka seeking financial assis-
tance to compensate the loss of re-
venue due to abolition, of octroi, al-
though the Finance Minister Karna-
taka has in his Budget Speech on 
the 19th March, 1979 stated that he 
was assuming that the Centre would 
compensate 50 per cent of the loss of 
revenue arising from abolition of 
Octroi as in the case of prohibition.

(d' in August, 1979, the then 
Union Finance Minister wrote to the 
Chief Ministers of all the States stat-
ins that due to the constraint on 
resources it was inadvisable? to make 
additional provisions in the budget 
for payment of non*Plan grants to 
the States to compensate them even 
partially for the loss of revenue aris-
en c from the abolition of octroi.

Progress of K u d r e m u k h  Project

033. SHRI T. R. SH A M A N N A : W ill 
the Minister of STEEL A N D  MINES
be pleasej to state:

''a'* the progress of Kudremukh
Iron Ore Project S. K. Karnataka
plate:

(b) has Iranian Government ful-
filled the obligation as ptfr Agree-
ment entered into; and
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(c) step* taken by Government for 
tbe compUetion o I the p r o j e c t ?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND STEEL 
AND MINES (SHRI PRANAB MU-
KHERJEE): (a) The project proper 
is now in the final stage of construc-
tion.

(b) and (c). The Government of 
Iran had suspended reimbursement of 
Iranian Credit for this project from 
October, 1978 for the ostensible reason 
that the National Iranian Steel In-
dustries Co., the buyer of concentrate, 
had not recommended such disburse-
ment, as required under the Financial 
Agreement. The suspension of the
credit and disbursements by the 
Iranian Government has not affected 
the progress of construction of the 
project, as the necessary funds have 
been made available to the Kudre-
mukh Iron Ore Company Limited by 
the Government of India.

6 3 4 .  t ft  w r  TTO VTTflT : *qT fifW

i f  1 R T rf, 1 9 7 9  %
1 1 4 4 2  %  S ’flTC ^
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w t o r  s m x f  <rc
% 35̂  qr Or>nr fsrrr £ xt
HTVR % fkwRTtfhi rsa qf? T̂,

xfru wr$ ; fftr 
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n̂sTiH' »̂V ŷ *rf?r  ̂ înfV  ̂ 1

s w w  w f t  i t i  ftr f»p r f»r  w m t  < m fe n  

? twt  ? t o  <i^r v >  f w r # f  w w t

6 3 6 .  vft T?*r w w a  : w  m w r
mrnr *f^SY ^  fT T  vXH f v  :

( v )  i f  w n *  *6t , ^ tt:

m  tfti: 41  ^  wim ^  o t i snn̂
W t  # n f i ^  ânsft*T
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wrfwr %Stt uruifa, w r iww 
*rra*rai> ( « s f t  m  *w ifl) :

(*,) t  (if). 3irT»mr sir*? v  arr ^  
$ «TK WT-TCv! «  W 5l STF̂ V i

Re-negotiation with Iran relating to 
Kaditomkh Project

637. SHHI CHITTA BASU: Will
the Minister of STEEL AND MINES 
be pleased to state:

(a) whether Government have de-
cided to re-ncgotiate with the pre-
sent Government of Iran on the mat-
ters relating to Kudreonukh Project; 
.and

(b) if so, the steps taken by Gov-
ernment in this direction and the res-
ponse from the Government of Iran?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND STJSEL 
AND MINES (SHRI PRANAB MU-
KHERJEE): According to the infor-
mation available there were 473 
branches of foreign companies and 148 
Indian subsidiaries of foreign com-
panies as on 31-3-978. The available 
information relates to broad industry- 
wise classification such as agriculture 
and allied activities, mining and quar-
rying processing and manufacturing, 
construction and utilities, commerce 
etc. Industry-wise classification of 
these two groups of foreign companies 
is given in Annexures I and n. From 
the available information it ia not 
possible to name the Multinationals 
who have helped in developing mar-
keting skills in India or to identify 
products for which such companies 
have promoted markets in hard cur-
rency areas.

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND STEEL 
AND MINES (SHRI PRANAB MU-
KHERJEE): (a )and (b). The party 
to the Financial Agreement with the 
Government of Iran and the Sale and 
Purdiase Contract with the National 
Iranian Steel Industries Co. (NISIC) 
is Kudremukh Iron Ore Company 
Limited (KIOCL) and not the Govern-
ment of India. It is basically for the 
parties to the two agreements to decide 
whether they need any change. The 
Government of India will be able to 
take a view in this matter only after 
specific proposals in this regard have 
been made by the Iranian side and 
considered by the Indian Company.

Development of Marketing Skills by 
Multinationals /

638. SHRI CHANDRA BHAL MANI 
TIWARI: Will the Minister of COM-
MERCE AND CIVIL SUPPLIES be 
pleased to stats the list of Multi-
nationals who have helped in develop-
ing marketing skills in India with an 
illustration of a few products which 
they have developed using marketing 
■skills, in hard currency areas?

S t a t e m e n t — I

BRANCHES O F FOREIGN COM PANIES  
IN INDIA AS O N  ^-3-1978-TN D U S- 

TRY-W ISE DISTRIBU TIO N

Si. Industrial classification Number 
No. of Branches

I . Agriculture and allied activi-
ties . . P  . . . i n

2. Mining & Quarrying. . 10

3- Processing &  Manufacutre ] 75

4 Construction & Utilities . 27

5- Commerce (Trade & Finance) i '5

6. Transport, Communication 
& Storage . . . 38

7- Community & Business 
Services . . . . 77

8. Pei sonal & Other Services 13

9 - Liaison Offices . . . 7

Total (of main industrial 473
classifications)
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Stat ement—II THE MINISTER OP STATE IN THEL
MINISTRY OF FINANCE (SHRI 

Indian Subsidiaries of Foreign Companies; JAGANNATH PAHADIA): (a) to*
Distribution by Industry as on 31-3-1978 (<*)• The information is being collect-

ed and will be laid on the Table of 
j j0USe ag soon 33 possible.

SI. Industry No. of
NO. subsidia-

ries Public Deposits with Chit Fond
Companies

1. Agriculture and allied acti-
vities . . . .  7

9. Mining & Quarrying. . 4

3. Processing, & Mfg. Food 
stufft, textiles, leather,
metal &  chemicals . . 103

4. Construction & Utilities . a

5. Commerce (Trade & Fin<tncn 21

6. Transport & Communi-
cation . . . .  1

7. Community &. Business , 5

8. Personal and other service c 3

Total . . .  146

Interest free loans taken by Direc-
tors of M/s Pure Drink Ltd.

New Delhi

639 SHRi K. P. UNNIKRISHNAN: 
Wall the Minister of FINANCE be 
p.eased to state:

(a) whether the directors of Pure 
Drinks (New Delhi) Limited have 
been taking interest free loans from 
the company;

(b) for how long has this practice 
been going on and how much inte-
rest has been lost by the company 
and how much have the directors 
gained;

(c) has the Income Tax Department 
collected tax on such interest benefits 
to the directors and if so, the details;
and

(d) the details of loans 01 advan-
ce* fee directors have taken from 
other companies in which they are 
directors or shareholders?

640. SHRI SATISH PRASAD1 
SINGH: Will the Minister of
FINANCE be pleased to state:

(a) whether it is a fact that about 
I6O0 companies dealing in Chitfund 
etc, were under the control of the 
Reserve Bank of India till 1978;

(b) whether with the enactment o f  
the Prize Chits and Money Circula-
tion Schemes (Banning) Act, 1978, 
RBI lost control over these compa-
nies;

(c) what type of control RBI/Gov-
ernment had over them;

(d) whether these companies were 
having huge deposits from public at 
the time of banning them, and if so, 
details of companies having more 
than one lakh as deposit and total 
deposits with them;

(e) whether the said companies 
have misappropriated the public 
deposit to the tune of crores of 
rupees;

(f) if so, what action RBI took 
against these companies and if not- 
rea'-ons therefor; and

(g) what action Government con-
templates to take now in order to 
get back the money of the poor 
people? ]

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JAGANNATH PAHADIA)- (a) to 
(^) Before the enactment of the 
Prize Chit> and Money Circulation 
Schemes (Banning) Act, 1978, the 
deposit acceptance activities of the 
Financial and miscellaneous non-
banking companies were regulated by 
the directions issued by the Reserve
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Bank under Chapter III B of the 
Reserve Bank of India Act, 1934.
Prize chit companies being deposit 
taking companies were precluded
from accepting deposits in excess of 
an overall ceiling of 40 per cent of 
their net owned funds and for periods 
lesg than 6 months or more than 36 
months. They were also required to 
submit half-yearly returns in the
prescribed form in regard to the
deposits held by them and to disclose 
detailed information aobut their 
management  ̂ working results, etc. in 
any advertisement soliciting deposits 
from th0 public.

After the enactment of the Prize 
Chits and Money Circulation Schemes 
(Banning Act, 1978, the State Gov-
ernments have been vested with the 
authority to admin:' 1er the provisions 
of th> Act and for this purpose to 
framu -Mlrs in consultation with the 
Reserve Bank.

A"= \>ei Uk  ficme> available with 
the R-'>erve Bank, there were 961 
prize jhit companies as on 31st De-
cember ] 978, functioning all over the 
country, and their total deposits 
aggregated to Rs. 58.3 crores as on 31st 
March 1978. 87 companies had de-
posit* m' more than Rs. 1 lac and the 
total j  mount of deposits with them  
was 51.60 crores as on 31-3-1973.

Und.M the provisions of the Priza 
Chits jnd Money Circulation Schemes 
(Bannina) Act, 1978, prjmoters of 
prize t-'iut companies are allowed time 
not exceeding 2 years for winding up 
their sxisting schemes. For this pur-
pose, th,; promoters have to submit 
statements of particular sand winding 
up, plans for approval by the con-
cerned State Government. Failure to 
compiv with the provisions of the Act 
and the rules made there under at-
tracts penalties provided in the Act. 
Government have no information re-
garding mis-appropriation of public 
deposits by any of these companies, 
Buch deposits are a matter of contract 
between the depository and the com-
panies, ?nd the depositors can take 
recourse to a court of law for noi- 
fulfilment of the terms of the contract

frof tsnff 3 w m  $ fat?

6 4 i  o  q t i  : * n r  f i r a
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News-Item Captioned ‘RBI Officials 
Connive—Colossal Loot of Chit Funds'

643. SHRI KRISHNA PRATAP 
SINGH;

SHRI R. L. P. VARMA:

Will the Minister of FINANCE be 
pleased to state:

(a) whether his attention has been 
drawn to a report which published in 
weekly ‘BLITZ’ dated the 1st March, 
1980 under the heading—‘RBI officials 
connive—Colossal loot of chit funds’ ;

(b) whether he knows that petty 
shopkeepers, small artisans, labou-
rers widows and low wage earners 
had invested their life’s savings in chit 
funds schemes which has been swin-
dled by recketeers operating these 
chit5 and money circulating schemes;

(c) whether the Reserve Bank of 
India have received complaints of 
large scale irregularities in these 
schemes;

274i LS—7.
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(d) the reasons for -which the Re-
serve Bank official did 'not take any 
punitive action against them; and

(e) th* steps Government propose 
to take against thesfc chit fund 
schemes and the erring officials of the 
Reserve Bank of India?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JAGANNATH PAHADIA): (a) t0 (e). 
The Government have seen th2 article 
published in the weekly ‘Blitz’ dated .

• 1st March 1C80 regarding the activities 
of companies operating pn.se chits 
and money circulation schemes.

« #
Before the enactment of the Prize 

Chit and Money Circulation Schemes 
(Banning) Act, 1978 the acceptance cf 
deposits by financial and miscellaneous 
non-banking companies was regulated 
by the directives issued the Reserve 
Bank prescribing a ceiling within 
which such companies could accept 
deposits and requiring them to dis-
close all relevent particulars about 
their management, working results etc. 
in their advertisements soliciting cIp -  
posits from the public.

The Reserve Bank is not ptatutorily 
empowered by the Reserve Bank Ac+ 
1934 to initiate action against such 
companies or their pr^mot^rr for 
offences other than vijlaiio'i of itj 
directions or 1o compel them *o repay 
the deposits and or to p 'y  irterect 
thereon. The aceptance of deposits is 
a contract between the depositor and 
the concerned company and in case of 
brcach of contract redress can be 
sought in a court of law

The Reserve Bank took action for the 
violation of its directives aeainst the 
delinquent companies and th'>ir Direc-
tors by filing prosecution': and by 
prohibiting companies from accepting 
fresh deposits.

Taking not of these complaints and 
to guard the interest of unwary public 
the-Prize Chits and Money Circulation 
Scheme?? (Banning) Act was passed by 
Parliament «md enforced from 12th

Wntfen MARCH

December 1978. T&e authority Jto 
administer tite various provi&on* et 
the Act has been vested in the State' 
Governments who are required to 
frame rules in consultation with the 
Reserve Bank. Punitive action unde? 
the Act can be taken against the pro-' 
moters of prize chits and money circu-
lation schemes for violations of the 
provisions of the Act.

In the opinion if the Reservo Bank 
no punitive action was called for 
against its officers. •

Usage of Foreign Brand name 
‘Erasmic’ on Razor Blades

644. SHRI TARIQ ANWAR: Will the 
Minister of COMMERCE AND CIVIL 
SUPPLIES be pleased to state.

(a) whether it is a fact that not 
withstanding Government prohibiting 
the usage of foreign brand name 
'Erasmic’ on razor blades, a multi-na-
tional company continue to use it; 
and

(b) if so, the details of the steps 
taken/proposed to be taken by Gov-
ernment to make * this multinational 
company to comply with Govern-
ment’s directive?

THE MINISTER OF . COMMERCE 
AND CIVIL SUPPLIES & STEEL 
AND MINES (SHRI PRANAB 
MUKHERJEE): (a) & (b). The Central 
Government have refused the applica-
tion to extend the period of registra-
tion of Messers Sharpedge Linitcd, 
New Delhi, beyond 26th Femuary, 
1978 as registered users of trade mark 
“Erasmic” , registered in the name of 
M|s. Unilever Limited of England. A 
Writ petition has been filed >vy the 
Party before the Bombay Hteh Court 
and the matter is sub judice.

Malpractice in Air India
645. SHRI SUNIL MAITRA: Will

the Minister of TOURISM AND CIVIL 
AVIATION be pleased tc state:

(a) whether it is a fact that accord-
ing to ICAQ publication expenditure 
on commercial staff is as high as 50.
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per, M t of tite total itoff ooeft 'where-
as, $w other W & e* & **»  less 
than 25 per cent i«* QANTAS 7 per 
cent, Lufthansa less than 26 per cent., 
PAjNAM 5 pet cent and it constitute 
55 per cent of the wage join for Air- 
India people who go abroad and cons-
titute the cost of I /6th of the total 
staff (average wage of an employee 
of Air India abroad was about 5 
times that paid to an employee based 
in India);

(b)‘ is it also a fact that percentage 
of expenditure on tickets sales an<* 
promotion was 25.2 per cent for Air 
India, whereas it was 18.5 per cent for 
Lufthansa, 20 per cent for Air France, 
14*20 per cent for Garuda, 12 per cent 
for Iran India 18.6 per cent, Alitalia 
16J5 per cent for JAL 10.8 per cent for 
Kuwait airways 17:70 per cent loy 
KliM 12 per cenl fcr PIA;

(c) if so, reason thereof and action 
taken thereon?

THE MINISTER OF STATE FOR 
TOURISM AND CIVIL AVIATION 
(SHRI KARTIK ORAON): (a) to (c).
These issues are covered by the 53rd 
Report of the Committee on Public 
Undertakings (1978-79) (Sixth Lok 
Sabha) which is under consideration of 
the Government. The reply of the Gov-
ernment to the 53rd Report will be 
piac^i before the Comm'ttee as soon 
as finalised.

Induction of more multinational com-
panies to expand Country’s Export 

Market
646 SHRI SATISH AGARWAL: Will 

the Minister of COMMERCE AND CI-
VIL SUPPLIES be pleased to state:

(a) whether it is a fact that at the 
World Marketing Congress held re-
cently at New Delhi opinions were 
expressed for induction of more mul-
tinational companies in the country 
to expand the country’  ̂ export mar-
ket;

(b) if so, what is Government’s 
reaction to such opinions; and

whether the working
ing mtmfcatiowil* i» flte eb m m  
show that they have helped country^* 
exports «ad whether the natures dt 
technology that they have given 
use is really not attainable or capable 
of being developed within the Cout l . 
try?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND STE8SL 
AND MINES (SHRI PRANAB MU-
KHERJEE): (a) and (b). At the w#fld 
Marketing Congress held on 10th Feb-
ruary 1980 under the auspices of the 
Institute ol Marketing and Manage-
ment, New Delhi, which is a private 
organisation, some speakers expressed 
their views regarding the useful role 
played by Multinationals. Government 
policy regarding Multinationals is gov-
erned by the Foreign Exchange Regu-
lation Act, 1973, according to which 
foreign participation in sophisticated 
technology and export-oriented indus-
tries is given a liberal treatment.

(c) Some of the Multinationals have 
contributed to the country’s export 
effort and in bringing sophisticated 
technology However, it is not possible 
to generalise as out of 473 branches of 
foreign companies existing in India on 
31-3-1978, only 75 were engaged in pro-
cessing and manufacturing. As regards 
Indian Subsidiaries of foreign compa-
nies 103 out of a total of 146 as on 
31-3-1978 were engaged in processing 
and manufacturing activities.

Scrapping- of Gold Auctions

647. SHRI INDRAJIT GUPTA: Will 
the Minister of FINANCE be pleased 
to state:

(a) whether Government have a 
proposal under consideration to scrap 
gold auctions; and

(b) if so, the details thereof?

THE MINISTER <̂ F FINANCE AND 
INDUSTRY (SHRI & VENKATASA- 
MAN): (a) and (b). Gold auctions were
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suspended on 26-10-1978. Government 
have no Intention of resuming the auc-
tion Of gold.

Search at Residence of Shri Chand 
Ram, Ex-Minister

648. SHRI JHARKHANDE RAI: Will 
the Minister of FINANCE be pleased 
to state:

(a) whether investigation by the 
CJM following the search at the resi-
dence of Shri Ch&nd Ram, former 
Minister of the Government of India 
has been completed;

(b) whether it is a fact that in the 
course of above search some gold and 
other materials as well as large 
amount of cash has been found in bis 
house and also some papers relevant 
to the investigation; and

(c) if so, the particulars thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JA-
GANNATH PAHADIA): (a) The case 
is still under investigation.

(b) and (c). Searches were conduct-
ed at six different places on 25-10-1979. 
These places included 3 residential 
premises, 2 dairy farms and the locker 
belonging to Shri Chand Ram or other 
members of his family. Geld and sil-
ver jewellery worth Rs. 1,31,000 and 
cash worth Rs. 7895 were found in the 
searches. Some papers relevant to Ihe 
investigation were also found which 
showed purchase of agricultural land 
during last two years in District Roh- 
tak either by Shri Chand Ram or by 
members of his family or in benami 
transactions worth Rs. 1,24,330. 
Papers regarding purchase of 2 cars, 
one tractor and some other house-hold 
articles during last two years were also 
recovered during the searches.

12 hrs.
PAPERS LAID ON THE TABI^

A n n u a l  Re po r t  o f  F o r w a r d  M a r k e t s  
CoftjBMlSSlON FOR 1978, REVIEWS ANQ

A n n t t a l  Re-ports or S t a t e  Ch e m i c a l

AMD PHARMACEUTICALS CORPORATION OT
In d i a , L td ., N ew  Bc&bi, and M inerals 
a n d  M e t a l s  Tradehc; Corporation o f 
I n d i a  L t d ., N e w  B b e h t f o r  197&-79 and- 
A n n u a l  Re po r t  o f  E x t o r t  C r e d i t  and 
G u a r a n t f e  Co r po r a t i o n  L t d ., B o m b a y ,, 

f o r  1978 N o i t f i c a i i o n  uNDtR M ines, 
a n d  M i n e r a l s  (R e g u l a t i o n  a n d  Deve-
l o p m e n t ) Ac t , 1957, Mi n e r a l  C o n c e s ­
s i o n  (A m d t : ) Ru l e s , 1980 a n d  A n n u a l . 
A c c o u n t s  o f  In d i a n  S t a n d a r d s  In ­
s t i t u t i o n  N e w  D e l i i i  f o r  1976-77 w i t h ; 

S t a t e m e n t  f o r  d e l a y

THE MINISTER OF STATE IN' THE 
MINISTRY OF COMMERCE AND 
CIVIL SUPPLIES (SHRI Z. B. 
ANSARI): On behalf of Shri Pranab
Mukhcrjee I beg to lay on the Table:

(1) A copy of the Annual Report 
(Hindi and English versions) of the 
Forward Markets Commission, for 
the vpar 1978 [Placed in Library. 
Sec No. LT-413/80],

(2) A copy each of the following 
papers (Hindi and English versions) 
under sub-section U) ol section 
619A of the Companies Act 1956: —

(a) (i) Review by the Govern-
ment on the working of State 
Chemicals and Pharmaceuticals 
Corporation of India Limited, New 
Delhi, for the year 1978-79.

(ii) Annual Report of the State 
Chemicals and Pharmaceuticals 
Corporation of India, Limited, New 
Delhi, for the year 1978-79 along 
with the Audit Accounts* and 
the comments of the Comptroller 
and Auditor General thereon. 
[Placed in Library. See No. LT- 

' 414/80]. ,

(b) Annual Report of the Ex-
port Credit and Guaram.ee Cor-, 
poration Limited, Bombay, for the- 
year 1978 along with the Audited' 
Accounts and the comments of the* 
Comptroller and Auditor Genera! 
thereon. [Placed in Library. See 
No. LT-415/30].
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(c) <i) Review by the Govern-
ment on the working of the 
Minerals and Metals Trading Cor-
poration of India Limited, New 
Delhi, for the year 1978-79.

(ii) Annual Report of ( the 
^Minerals and Metals Trading Cor-
poration of India Limited, New 
Delhi, for the year 1978-79 along 
with the Audited Accounts and the 
comments of the Comptroller and 
Auditor Genera] threon. [Placed 
in Library. See No. LT-416/80].

(3) A copy each of the following 
Notifications (Hindi and English 
versions) under sub-section (1) of 
section 28 of the Mines and Minerals 
(Regulation and Development) Act, 
1957: —

(i) S.O. 4069 published in 
Gazette of India dated the 27th 
December, 1979 authorising the 
Geological Survey of India to carry 
out such detailed investigations for 
the purpose of obtaining such in-
formation as may be necessary in 
the areas specified in the Notifica-
tion. [Placed in Library. See No. 
LT-417/80].

(ii) The Mineral Concession
(Amendment) Rules, 1980 publish-
ed in Notification No. G.SR. 146 
in Gazette of India da+ed the 2nd 
February, 1980. [Placed in
Library. See No. LT-418/80].

(4 )  (i) A copy of the Annual 
Accounts (Hindi and English ver-
sions) of the Indian Standards In-
stitution, New Delhi for the year 
1976-77 together with Audit Report 
thereon.

(ii) A statement (Hindi and English  
versions) showing reasons for delay 
in laying the Audit Report and the 
Accounts. [Placed in Library. See 
No. LT-419/80].

(Interrirptfams)

A n n u a l  R e po r t  or M i a  TOube&mi 
D e v e l o pm e n t 1 C o r po b a s x o s  Lid., N * w  
D e l h i  f o r  > 1976*79 w i t h  S t a t e m e n t

FOR DELAY

THE MINISTER OF TOURISM 
AND CIVIL AVIATION AND 
LABOUR (SHRI J. B. PATNAIK): 
I beg to lay on the Table:

(1) A copy of the Annual Report 
(Hindi and English versions) of 
the India Tourism Development 
Corporation Limited, New Delhi for 
the year 1978-79 along with the 
Audited Accounts and the comments 
of the Comptroller and Auditor 
General thereon, under, sub-section 
(1) of section 619A of the Com-
panies Act, 1956.

(2) A statement (Hindi and 
English versions) showing reasons 
for delay in laying the above Re-
port. [Placed in Library. See No. 
LT-420/80].

(Interruptions)

M adhya P radesh  V id h an  M an u a l, 
V ir o d h i-D a l K a  N et*  (V e ta n  T a th a  

B h a t ta )  A dhyadesh , 1980

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI BHISHMA 
NARAIN SINGH): I beg to lay on
the Table a copy of the Madhya 
Pradesh Vidhan Mandal Virodhi-Dal 
Ka Neta (Vetan Tatha Bhatta) 
Adhyadesh, 1980 (No 3 ol 1980) 
(Hindi and English versions) pro-

mulgated by the Governor on the 7th 
February, 1980 under article 213(2)
(a) of the Constitution read with 

clause (c) (iv) of the Proclamation 
dated the 17th February, 1980 issued 
by the President in relation to the 
state of Madhya Pradesh. [Placed in 
Library. See No. LT-421/8C].

N o t i f i c a t i o n s  u n d e r  R e g i o n a l  R u r a l  
B a n k s  A c t , 1976, A m e n d m e n t  t o  
R e s e r v e  B a n k  E m p l o y e e s  P . F. Re ­
g u l a t i o n s ,  A n n u a l  R e p o r t  o r  In d i a n

In s t i t u t e  o p  P u b l i c  A d m i n i s t r a t i o n , 
N e w  D e l h i  t o r  1978-79, R svzxw  o r  
W o r k i n g  o f  D e p o s i t  In s u r a n c e  
C r e d i t  G u a r a n t e e  Co r po r a t i o n  rost
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1977 a n d  1976, R e p o r ts  o r  V a r io u s  R e ­
g i o n a l  R u r a l  B a n k s  f o r  t h e  y e a r  
k n m d  31.12*78, A n n u a l  R b io r t  op 
G e n e r a l  I n su r a n c e  C o r p o r a tio n  o f  
In d ia  f o r  t h e  y e a r  en d ec 31-12-77, 
N a t i o n a l  S a v in g s  C » r t i i ic a t e s  (5th  
I s s u e )  A m d t. R u le s ,  1980 an d  P o s t  
O f f ic e  S a v in g s  C e r t i f ic a t e s  (A m d t.)

R u le s, 1980

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JAGANNATH PAHADIA): I beg to
lay on the Table:

(1) A copy each of the following 
Notifications (Hindi and English 
versions) under sub-section (3) of 
section 29 of the Regional Rural 
Banks Act, 1976: —

(i) The Krishna Grameena 
Bank (Meetings of Board; Rules, 
1979, published in Notification 
No. S.O. 2112 in Gazette of India 
dated the 23rd Juno, 1979. 
[Placed, in Library. See No. LT- 
422/80].

(ii) The Kutch Gramm Bank 
(Meetings of Board) Rules, 1979, 
published in Notification No. S.O. 
2113 in Gazette of India dated the 
23rd June, 1979. LF̂ cced m 
Library. Seg No. LT-423/80].

(iii) The Jamnagar Gramin 
Bank (Meetings of Board) Rules,
1979, publisher in Notification No.
S.O. 2114 in Gazette of India dated 
the 23rd June, 1979. [Placed in 
Library. See No LT-421/80],

(iv) The Marudhar Kshetriya 
Gramin Bank (Meetings of Board) 
Rules, 1979, published in Notifica-
tion No. S.O. 2115 in Gazette of 
India dated the 23rd June, 1979.
[Placed in Library. See No. LT- 
425/801.

(v) The Madhubam Kshetriya 
Gramin Bank (Meetings of Board) 
Rules, 1979, published in Notifica-
tion No. S.O. 2116 in Gazette of 
India dated the 23rd June, 1979. 
[Placed in Library. See No. LT- 
428/80].
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(vi) The Natanda Grainln Bank. 
(Meetings of Board) Rules, 1979, 

published in Notification No. S,0. 
2117_in Gazette of India dated 
the 23rd June, 1979. [Placed m 
Library. See No. LT-427/80}.

(vii) The Singhbhum Kshetriya 
Gramin Bank (Meetings of Board) 
Rules, 1979, published in Notifica-
tion No. S.O. 2118 in Gazette of 
India dated the 23rd June, 1979. 
[Placed in Library. See No. LT- 
428/80].

(viii) The Sharda Gramin Bank 
(Meetings of Board) Rules, 1979, 
published in Notification No. S.O. 
2119 in Gazette of India dated the 
23rd June, 1979. jPkced in 
Library. See No. LT-429/80].

(2) A copy of Amerdmenl to 
Regulation 14(2) (a) (ii) of the 
Reserve Bank of India Employees'" 
Provident Fund Regulations (Hindi 
and English versions) under sub-
section (4) of Section 58 of the 
Reserve B an k  of India Act, 1934,
[Placed in Library. See No. LT- 

430/ 80].

(3 ) A  copy of th e A n n u al R e -
port (Hindi and English versions) 
of the Indian Institute of Public 
Administration, New Delhi, for the 
year 1978-79 along with the Audited 
Accounts. [Placed in Library. See 
No L T - 431/ 80].

(4) A copy of the Review (Hindi 
and English versions) on the work-
ing of the Deposit Insurance and 
Credit Guarantee Corporation for 
t-.a years 1977 and 1978. [Placed 
in Library. See No. LT-432/80].

(5) A copy each of the following 
Reports (Hindi and English ver-
sions):—

(i) Report of the Haryana 
Kshetriya Gramin Bank, Bhlwani 
(Haryana) for the year ended 
the 31st December, 1978 along 
with the Accounts and the Audi-
tor’s Report thereon. [Placed to 
Library. See No. LT-433/80],
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(ii) Beport of the Jaipur 
Nagaur Aanchalik Gramin Bank 
Jaipur (Rajasthan} for the year 
ended the 31st December, 1978 
along with the Accounts and the 
Auditor’s Report thereon. [Placed 
in Library. See No. LT-434/80].

(iii) Report of the Gorakhpur 
Kshetriya Gramin Bank, Gorakh-
pur (U.P.) for the year ended 
the 31st December, 1978 atong 
with the Accounts and the Audi-
tor’s Report thereon. [Placed in 
Library. See No. LT-435/80].

(iv) Report of the Gaur Gra-
min Bank, Malda (West Bengal) 
for the year ended the 31st De-
cember, 1978 along with the Ac-
counts and the Auditor's Report 
thereon. [Placed *n Library. See 
No. LT-436/80].

(v) Report of the Prathema 
Bank, Moradabad (U.P.) for the

' year ended the 31st December, 
1978 along with the Accounts and 
the Auditor’s Report thereon. 
[Piaced in Library. See No. LT- 
437/80].

(vi) Report of the Bhojpur 
Rohtas Gramin Bank, Arrah 
(Bihar) of or the year ended the 
31st December, 1978 along with 
the Accounts and the Auditor’s 
Report thereon. [Placed in Lib-
rary. See No. LT—138/80].

(vii) Report of the Samyukt 
Kshetriya Gramin Bank, Azam- 
garh (U.P) for the year ended 
31st December, 1978 along with 
the Accounts and the Auditor’s 
Report thereon. [Placed in Lib-
rary. See No. LT-439/80]. #

(viii) Report of the Kshetriya 
Gramin Bank, Hoshangabad 
(Madhya Pradesh) for the year 
ended the 31st December, 1978 
along with the Accounts and the 
Auditor’s Report thereon. [Placed 
in Library. See No. LT-439-A/ 
80].

(ix) Report of the Tunga- 
bhadra Gramin Bank. Bellary 
(Karnataka) for the year ended

th$ 31st December, 1978 along 
with the Accounts and the Audi-
tor’s Report thereon, [Placed fn 
Library. See No. LT-440/80J.

(x) Report of the Puri Gramy* 
Bank, Pipli (Orissa) for the year 
ended the 31st December, 1978 
along with the Accounts and the 
Auditor's Report therecn. [Placed 
in Library. See No. LT-441/80].

(xi) Report of the Jammu 
Rural Bank, Jammu (J&K) for 
the year ended the 31st Decem-
ber, 1978 along with the Accounts 
and the Auditor’s Report thereon. 
[Placed in Library. See No. LT- 
442/80].

(xii) Report of the Champaran 
Kshetriya Gramin Bank, Motihari 
(Bihar) for the year ended the 
31st December, 1978 along with 
the Accounts and the Auditor’s 
Report thereon. [Placed in Lib-
rary. See No. LT-443/80].

(xiii) Report of the Barabanki 
Gramin Bank, Barabanki (U.P.) 
for the year ended the 31st De-
cember, 1978 along with the Ac-
counts and the Auditor’s Report 
thereon. [Placed in Library. See 
No. LT-444/80].

(xiv) Report of the Gurgaon 
Gramin Bank, Gurgaon (Har-* 
yana) for the year ended the 
31^ December, 1978 along ‘With 
the Accounts and the Auditor’s 
Report thereon. [Placed in Lib-
rary. See No. LT-445/80].

(xv) Report of the Rae Bareli 
Kshetriya Gramin Bank, Rae 
Bareli (U.P.) for the year ended 
the 31st December, 1978 along 
with the Accounts and the Audi-
tor’s Report thereon. [Placed in 
Library. See No. LT-446/80].

(xvi) Report of the Farukha- 
bad Gramin Bank, Farukhabad 
(U.P.) for the year ended the 
31st December, 1978 along with 
the Accounts and the Auditor’s 
Report thereon. tPlaced in Lib-
rary. See No. LT-447/80],
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(xvii) Report of the Malla- 
bhum Grazhin Bank, Baokura 
(West Bengal) for the year en-

ded the 31st December, 1978 along 
with the Accounts and the Audi-
tor’s Report thereon. [Placed In 
Library. See No, LT-448/80],

(xviii) Report of the Bolangir 
Aanchalik Gramya Bank, Bol-
angir (Orissa) for the year en-
ded the 31st Deceinber, 1978 along 
with the Accounts and the Audi-' 
tor’s Report thereon. \Placed in 
Library. See No. LT-449/80].

(xix) Report of the Nagarjuna 
Grameena Bank, Khammam 
(Andhra Pradesh) for the year 
ended the 31st December, 1978 
along with the Accounts and the 
Auditor’s Report thereon. [Placed 
in Library. See No. LT-450/80].

(xx) Report of the Pragjyotish 
Gaonlia Bank, Nilbaii (Assam) 
for the year ended the 31st De-
cember, 1978 along with the Ac-
counts and the Auditor's Report 
thereon. [Placed in Library. See 
No. LT-451/80],

(xxi) Report of the Rayala- 
seema Grameena Bank, Cuddapah 
(Andhra Pradesh) for the year 
ended 31st December, 1978 along 
with the Accounts and the Audi-
tor’s Report thereon. [Placed in 
Library. See No. LT- 452/80].

(xxii) Report of the Mayura- 
Kshi Gramin Bank, Suri Distt. 
Birbhum (West Bengal) for the 
year ended the 31st December, 
1978 along with the Accounts and 
the Auditor's Report thereon. 
[Placed in Library. See No. LT- 
453/80].
(xxiii) Report of the Malaprabha 
Grameena Bank, Dharwar (Kar-
nataka) for the year ended the 
31st December, 1978 along with 
the Accounts and the Auditor’s 
Report thereon. [Placed in Lib-
rary. See No. LT-454/80].

(xxiv) Report of the Marath- 
wada Gramin Bank, Nanded 
(Maharashtra) lor the year en-

ded the 31st December, 1978 
along with the Accounts and the 
Auditor’s Report thereon. [Placed 
in Library. See No. LT*4 55/80].

(xxv) Report of the Marwar
Gramin Bank, Pali, (Rajasthan) 
for the year ended the 31st De-
cember, 1978 along with the Ac-
counts and the Auditor’s Report 
thereon. [Placed m Library. See 
No. LT-456/80]. ‘

(xxvi) Report of the Bhagirath 
Gramin Bank, Sitapur (U.P.) for 
the year ended the 31st Decem-
ber, 1978 along with the Accounts 
and the Auditor’s Report thereon. 
[Placed in Library. See No LT- 
457/80].

(xxvii) Report- of the Sri 
Visakha Grameena Bank, Srika- 
kulam (Andhra Pradesh) for the 
year ended the 31st December, 
1978 along with the Accounts and 
the Auditor’s Report therean. 
[Placed in Library. See No. LT- 
458/80].

(xxviii) Report of the Cauvdry 
Grameena Bank, Mysore (Kar-
nataka) for the year ended the 
31st December t978 along with 
the Accounts and the Auditor’s 
Report thereon. [Placed in Lib-
rary. See No. LT-459/80],

(xxix) Report of the Shekha- 
wati Gramin Bank Sikar (Rajas-
than) for the year ended the 31st 
December, 1978 along with the 
Accounts and the Auditor’s Re-
port thereon. [Placed in Library. 
See No. LT-460/80].

(xx*) Report of the Cuttack 
Gramya Bank, Cuttack (Orissa) 
for the year ended the 31st De-
cember, 1978 along with the Ac-
counts and the Auditor's Report 
thereon. [Placed in Library. See 
No. llT-461/80].

(xxxi) Report of the Bilaspur 
Raipur Kshetriya Gramin Bank, 
Bilaspur (Madhya Pradesh) for 
the year ended the 31st Decem-
ber, 1978 along with the Accounts
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and the Auditor's Report thereon. 
tPlaced in Library. See No. LT- 
462/60].

(xxxii) Report of the Mggadh 
Gramin Bank, Gaya (Bihar) for 
the year ended the 31st Decem-
ber, 1978 along with the Accounts 
and the Auditor’s Report thereon. 
[Placed in Library. See No. LT- 
468/80].

(xjrxiii) Report of the Koraput 
Panchabati Gramya Bank, Jey- 
pore (Orissa) for the year ended 
the 31st December, 1978 along 
with the Accounts an<j the Audi-
tor’s Report thereon. [Placed in 
Library. See No. LT-464/80].

(xxxiv) Report of South Mala-
bar Gramin Bank, Malapuram 
(Kerala) for the year ended the 
31st December, 1978 along with the 
Accounts and the Auditor’s Re-
port thereon. [Placed in Library. 
Sep No. LT-465/80].

(xxxv) Report of the North 
Malabar Gramin Bank, Cannanort 
(Kerala) fo; the year ended the 
31st December, 1978 along with 
the Accounts and the Auditor’s 
Report thereon. [Placed in Lib-
rary. See No. LT-4G6'80J.

(xxxvi) Report of the Rewa- 
Sidhi Grmin Bank, Rewa 
(Madhya Pradesh) for the year 
ended the 31st December, 1978 
along with the Accounts and the 
Auditor’s Report thereon. [Placed 
in Library. See No. LT-467/80].

(xxxvii) Report of the Tripura 
Gramin Bank, Agartala (Tripura) 
for the year ended the 31st De-
cember, 1978 along with the Ac-
counts and the Auditor’s Report 
thereon. [Placed in Library. See 
No. LT-468/80].

(xxxviii) Report of the Kosi 
Kshetriya Gramin Bank, Pumea, 
<Bihar) for the year ended the 
31st December, 1978 along with 
the Accounts and the Auditor’s 
Report thereon. [Placed in Lib-
rary. See NO. LT-469/80].

(aaarix) Report of the Hima-
chal Gramin Bank, Mahdi (Hima-
chal Pradesh) for the year ended 
the 31st December, 1978 along 
with the Accounts and the Audi-
tor’s Report thereon. [Placed in 
Library. See No. LT-470/80].
(xl) Report of the Ballia Kshe-
triya Gramin Bank, Ballia (UP.) 
for the year ended the 31st De-
cember, 1978 along with the Ac-
counts and. the Auditor’s Report 
thereon. [Placed in Library. See 
No. LT-471/80].

(xli) Report of the Sultanpur 
Kshetriya Gramin Bank, Sultan-
pur (U.P.) for the year ended 
the 31st December, 1978 along 
with the Accounts and the Audi-
tor’s Report thereon. [Placed in 

' Library. See No. LT-472/80].

(xlii) Rfeport of the Uttar 
Banga Kshetriya Gramin Bank, 
Cooch Bihar (West Bengal) for 
the year ended the 31st Decem-
ber, 1978 along with the Accounts 
and the Auditor’s Report thereon. 
[Placed in Library. See No. LT- 
473/80].

(xliii) Report of the Pandyan 
Gramin Bank, Sattur (Tamil 
Nadu) for the year ended the 
31st December, 1978 along with 
the Accounts and the Auditor’s 
Report thereon. [Placed in Lib-
rary. See No. LT-474/80].

(xliv) Report of the Vaishali 
Kshetriya Gramin Bank, Muza- 
ffarpur (Bihar) for the year en-
ded the 31st December, 1978 
along with the Accounts and the 
Auditor’s Report thereon. [Placed 
in Library. See No. LT-475/80].

(xlv) Report of the Monghyr 
Kshetriya Gramin Bank, Monghyr 
(Bihar) for the year ended the 
31st December, 1978 along with 
the Accounts and the Auditor’s 
Report thereon. [Placed in Lib-
rary. See No. LT-476/80].

(xlvi) Report of the Bundel- 
khand Kshetriya Gramin Bank
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Tikamgarh (Madhya Pradesh) 
£otr the year ended the 31st De-
cember, 1878 along with the Ac-
counts and the Auditor’s Report 
thereon. [Placed in Libi'ary, See 
No. LT-477/80].

(xlvii) Report of the Santhal 
Parganas Gramin Bank, Dumka 
(Bihar) for the year ended the 
31st December, 1978 along with 
the Accounts and the Auditor’s 
Report thereon. [Placed in Lib-
rary. See No. LT-478/80J.

(xlviii) Report of the Hardoi 
(U.P.) for the year e^ded tho 

31st December, 1978 along 
with the Accounts and the Audi-
tor’s Report thereon. [Placed in 
Library. See No. LT-479/80],

(xlix) Report of the Krishna 
Grameena Bank, Gulbarga (Kar-
nataka) for the year ended the 
31st December, 1978 along with 
the Accounts and the Auditor’s 
Report thereon. [Placed in Lib-
rary, See No. LT-480/80].

(1) Report of the Kutch Gra-
min Bank, Bhuj (Gujarat) for 
th.-» year ended the 31st Decem-
ber, 1978 along with the Accounts 
and the Auditor’s Report thereon. 
[Placed in Library, See No. LT- 
481/80].

(Ii) Report of the Jamnagar 
Gramin Bank, Jamnagar (Guja-
rat) for the year ended the 31st 
December, 1978 along with the 
Accounts and the Auditor's Re-
port thereon. [Placed in Library. 
See No. LT-482/80|.
(6) A copy of the Annual Report 

(Hindi and English versions) under 
rule 6 of the General Insurance 
Business (Notification) Rules, 1973 
on the working and affairs of the 
General Insurance Corporation of 
India and its subsidiaries for the 
year ended 31st December, 1977.

[Placed in Library. See No. LT- 
483/80].

I
(7) A copy each of the following j 

Notifications. (Hindi and English! 
versions) under sub-section (3) ov

the section 12 of1 the Government 
Savings Certificates Act, 1959: —

(i) The National Savings Certi-
ficates (Fifth Issue) Amendment 
Rules, 1980, published in Notifi-
cation No. GSR 65 (E) in Gazette 
of India dated the 28th February,
1980. [Placed »n Library. See No. 
LT-484/80].

(ii) The Post Office Savings 
Certificates (Amendment) Rules, 
published in Notification No. GSR 
66(E) in Gazette of India dated 
the 28th February, 1980. [Placed 
in Library. See No. LT-485/80].

12.04 hrs.
ELECTIONS TO COMMITTEES

(i) In d ian  C o u n c i l  o f  A g r icu ltt jh a l.
R e s e a r c h

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI R. V. SWAT\TINATHAN): On 
behalf of Shri Birendra Singh I beg 
to move the following:—

“That in pursuance of Rule 4
(vii) of the Rules of the Indian 
Council of Agricultural Research, 
the members of this House do 
proceed to elect, in such manner 
as the Speak£r may direct, four 
members from among themselves 
to serve as members of the Indian 
Council of Agricultural Research 
for a term of three years, subject 
to the other provisions of the said 
Rules.”

MR. SPEAKER: The question is:
“That in pursuance of Rule 4

(vii) o f the Rules of the Indian 
C ouncil of Agricultural Research, 
the members of this House do pro-
ceed to elect, in such  manner as 
the Speaker may direct, four 
members from among themselves 
to serve as members of the Indian 
Council of Agricultural Research 
for a term  of th ree  year3, su b ject 
to the other provisions of th e said 
Rules.”

The motion was adapted.
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(ii) Ma r in e  Ph o bu c t s  Expo r t  
De v e l o pme n t  A u t h o r it y

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND CIVIL SUPPLIES (SHRI Z. R. 
ANSARI) :

On behalf of Shri Pranab Mukher- 
Jee I beg to move the following'

.“That in pursuance of section 4
(3) (c) of the Marine Products
Eixports Development Authority 
Act, 1972, the memljers ol this
House do proceed to elect, in such 
manner as the Speaker may direct, 
two members from among them-
selves to serve as members of the 
Marine Products Export Develop-
ment Authority, subject to the
other provisions of the said Act.”
MR. SPEAKER: The question is*

“That in pursuance of Section 4
(3) (c) of the Marine Products
Exports Development Authority 
Act, 1972, the members of this
House do proceed to elect, in such 
manner as the Speaker may direct, 
two members from among them-
selves to serve as members of the 
Marine Products Export Develop-
ment Authority, subject to the
other provisions of the said Act.*'

The motion was adopved.

( iii)  T o b a c c o  B o a r d

SHRI Z. R. ANSARI: On behalf 
of Shri Pranab Mukherjce I beg to 
move the following: —

“That in pursuance of sub-section
(4) (b) of Section 4 of the Tobacco 
Board Act, 1975, read with rules 3 
& 4 of the Tobacco Board Rules,
1976, the members of this House 
do proceed to elect, in such man-
ner as the Speaker may direct, two 
members from among themselves 
to serve as members of the 
Tobacco Board for the term ending 
the 31st December, 1981, subject 
to the other provisions of the said 
Act and Rules made thereunder.”
MR. SPEAKER: The question is ...

PROF. N. G. RANGA (Guntur), 
Mr. Spieaker, Sir, I have to make * 
few observations regarding thii 
matter. For a long time, we have 
been asking for amendment of th* 
Tobacco Board Act as there has not 
been sufficient representation from 
the kisans on this board. Too many 
traders and their representatives have 
been found on it with the result 
that • interests of the agriculturists 
have been neglected. Therefore, I 
have to plead wifi Government 
to bring forward a suitaoio amend-
ment to the Act for the purpose of 
providing effective representation to 
tobacco growers.

MR. SPEAKER: This cannot be 
raised at this stage. The question is:

“That in pursuance of sub-sec-
tion (4) (b) of Section 4 of the 
Tobacco Board Act, 1975, read 
with rules 3 and 4 of the Tobocco 
Board Rules, 1976, the members of 
this House do proceed to elect, in 
such manner as the Speaker may 
direct, two members from among 
themselves to serve as members of 
the Tobacco Board lor the term 
ending on the 31st December, 1981, 
subject to the other provisions of 
the said Act and Rules made 
thereunder.”

The motion was adopted.

24, m i (SAZA) BAC & port a i*

12.0ft* hrs.

BUSINESS ADVISORY COMMITTEE 
S econ d  R e p o rt

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
AND IN THE DEPARTMENT OF 
PARLIAMENTARY AFFAIRS (SHRI 
P. VENKATASUBBAIAII): I beg to 
move:

“That this House do agree with 
the Second Reoort of the Business 
Advisory Committee presented to 
the House on the 13th March, 1980’."
SHRI NIREN GHOSH (Dum 

Dum): I have to make a submis-
sion. . . .
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MR. SPEAKER: Nothing can be 
said now.

SHRI G. M. BANATWALLA (Pon- 
nani): Sir, I have written to you also 
in this regard..,.

MR. SPEAKER: You can raise it 
tomorrow. The question is:

“That this House do agree with 
the Second Report of the Business 
Advisory Committee presented to 
the House on the 13th March, 1980.”

The motion was adopted.

12.07 hrs.

SUPPLEMENTARY DEMANDS FOR 
GRANTS (ASSAM), 1979-80

THE MINISTER OF FINANCE 
AND INDUSTRY (SHRI R. VENKA-
TARAMAN) : I beg to present a 
statement showing Supplementary 
Demands for Grants in respect of the 
State of Assam for 1979-80.

SUPPLEMENTARY DEMANDS FOR 
GRANTS (BIHAR), 1979-80

SHRI R. VENKATARAMAN: I
beg to present a statement showing 
Supplementary Demands for Grants 
in respect of State of Bihar for 1979-
80.

SUPPLEMENTARY DEMANDS FOR 
GRANTS (GUJARAT), 1979-80

SHRI R. VENKATARAMAN: I
beg to present a statement showing 
Supplementary Demands for Grants 
in respect of the State of Gujarat for
1979-80.

SUPPLEMENTARY DEMANDS FOR 
GRANTS (MADHYA PRADESH),

1979-80

SHRI R. VENKATARAMAN: I
beg to present a statement showing 
Supplementary Demands for Grantq 
in respect of State of Madhya Pradesh 
for 1979-80.

SUPPLEMENTARY DEMANDS FOR 
GRANTS (MAHARASHTRA),

1979-80

SHRI R. VENKATARAMAN: I
beg to present a statement showing 
Supplementary Demands for Grants 
in respect of the State of Maharashtra 
for 1979-80.

SUPPLEMENTARY DEMANDS FOR 
GRANTS (ORISSA), 1979-80

SHRI R. VENKATARAMAN: 
I beg to present a statement showing 
Supplementary Demand fer Grants 
in respect of the State of Orissa for
1979-80.

SUPPLEMENTARY DEMANDS FOR 
GRANTS (PUNJAB), 1979-80

SHRI R. VENKATARAMAN: 
I beg to present a statement showing 
Supplementary Demands for Grants 
in respect of the State of Punjab 
for 1979-80.

SUPPLEMENTARY DEMANDS FOR 
GANTS (RAJASTHAN), 1979-80.

SHRI R. VENKATARAMAN:
I beg to present a statement showing 
Supplementary Demands for Grants 
in respect of the State of Rajasthan 
for 1979-80.

SUPPLEMENTARY DEMANDS FOR 
GANTS (TAMIL NADU), 1979-80.

SHRI R. VENKATARAMAN:
I beg to present a statement showing 
Supplementary Demands for Grants 
in respect of the State of Tamil Nadu 
for 1979-80.

SUPPLEMENTARY DEMANDS FOR 
GANTS (UTTAR PRADESH), 1979-80.

SHRI R. VENKATARAMAN:
I beg to present a statement showing 
Supplementary Demands for Grants 
in respect of the State of Uttar Pra-
desh for 1979-80.
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ASSAM BUDGET, 1980-81

THE MINISTER OF FINANCE 
AND INDUSTRY <S|HRI R. VENKA-
TARAMAN): I beg to present a 
statement of estimated receipts and 
expenditure of the State of Assam 
for the year 1980-81.

BIHAR BUDGET. 1980-81

SHRI R. VENKATARAMAN: 
I beg to present a statement of esti-
mated receipts and expenditure of 
the State of Bihar for the year 1980-
61.

GUJARAT BUDGET, 1930-81
SHRI R. VENKATARAMAN: 

I beg to present a statement of esti-
mated receipts ?nd expenditure of the 
State of Gujarat for the year 1980-
81.

MADHYA PRADESH BUDGET, 
1980-81

SHRI R. VENKATARAMAN:
I beg to present a statement of es-
timated receipts and expenditure of 
the State of Madhya Pradesh for the 
year 1980-81.

MAHARASHTRA BUDGET, 1P80-81
SHRI R. VENKATARAMAN:

I beg to present a statement of esti-
mated receipts and expenditure of 
the State of Maharashtra for the year
1980-81, * *

ORISSA BUDGET, 1980-81
SHRI R. VENKATARAMAN:

I beg to present a statement of esti-
mated receipts and expenditure of
the State of Orissa for the year 1980-
81,

Pu n j a b  b u d g e t , i980-8i

SHRI R. VENKATARAMAN;
I beg to present a statement of esti-
mated receipts and expenditure of 
the State of Punjab for the year 1980-
81.

m u m  r
RAJASTHAN BUDGET, 1980-81

SHRI R. VENKATARAMAN;
I beg to present a statement of esti-
mated receipts and expenditure of 
the State of Rajasthan for th© year'
1980-81.

TAMIL NADU BUDGET, 1880-81
SHRI R. VENKATARAMAN:
I beg to present a statement of esti-
mated receipts and expenditure of the 
State of Tamil Nadu for the -year
1980-81.
UTTAR PRADESH BUDGET, 1980-81

SHRI R. VENKATARAMAN:
I beg to present a statement of esti-
mated receipts and expenditure of 
the State of Uttar Pradesh for the 
year 1980-81.

12.12 hrs.

MATTERS UNDER RULE 377
( i )  R e p o r t e d  d e l a y  i n  g r a n t  o p  

L i c e n c e  f o r  H o l d i a  P e t r o  C h e m i -
c a l  C o m p l e x .»

SHRI NIREN GHOSH (Dum Dum):
I want to raise the following matter 
of public importance to draw the at-
tention of the Minister under Rule 
377.

During the tenure of Late Shri 
Humayun Kabir as Minister of Pe-
troleum and Chemicals, it was clear-
ed at Ministerial level that a petro-
chemical complex would be set up 
at Haldia which was cancelled later 
on. The petro-chemical complex 
was scrapped due to opposition 
from certain quarters arid expansion 
of Haldia Refinery was put into cold 
storage. Present Left Front Gov-
ernment of West Bengal took up the 
matter seriously. Ultimately a let-
ter of intent was issued by the Cen-
tral Government urging the State 
Government to submit a blue print 

. of the project which has been approv-
ed and various steps have been taken 
to implement the Haldia Petro- 
Chem'ical Project and they are in an.
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ISbri T̂ ijrea Ghosh] 
advanced stage of completion. Sur-
prisingly enough there is inordinate 
delay in granting licence fQr the 
project. Refusal to' grant licence 
would evoke state wide public resent-
ment. I therefore demand that li-
cence be immediately granted for the 
petro-chemical project.

( i i )  R e p o r t e d  i n d i s c i p l i n e  i n  t h e
BRANCHES OF STATE BANK OF INDIA IN
S o u t h e r n  S t a t e s

SHRI S A. DORAI SEBASTIAN 
(Karar): I want to raise the follow-
ing matter of public importance to 
-draw the attention of the Finance 
Minister under Rule 377.

State Bank of India’s long standing 
record of good service to people 
mostly to weaker section has been 
greatly affected by indiscipline hooli-
ganism and riotious behaviour of cer-
tain employees specially in Southern 
States.

It is reported Branch Managers and 
Officers have been illegally confined, 
ghoroed, physically assaulted a«d 
bank properties, furniture are destory, 
ed, bank cash and records are tam-
pered with. There is no rule of 
law, no respect for authority and 
no regard for systems and procedures. 
The affected branches are Trivandrum, 
Calicut, Ottapalam, Nagecoil, Tirunel- 
va'' Pa^ayamcottai, Aruppukottai, 
Kc iVkanal, Mayuram, Nagapattinam, 
K h.jagiri. Ponneri, Dharapuram, 
Hoyal, Hospet.

r The Madras Circle Management 
have initiated disciplinary action and 
in many cases police have filed cri-
minal cases.’

The top management of the State 
Bank is however under pressure from 
c,fnff ini rmd planning to drop 
disciplinary proceedings.

The Branch Managers and Officers 
are exposed to grave personal risks
and there will be complete collapse 
and break down of administration. On 
the memorondum submitted by 5,000 
officers to the Prime Minister, Finance

Minister a.ij the Chairman of the 
State Bank, if no action id taken it 
wild1 completely demoralise them.

Will the Finance Minister direct 
the Chairman, State Bank to act in 
such a way which will ensure disci-
pline and not compromise and en-
courage indiscipline and chaos in the 
premier banking institution of India.

(iii) R ep orted  n o n - l i f t in g  o f  S u g a r  
q u o ta  f r o m  le v y  s t o c k  by th e  F o o d  
C o r p o r a t io n  o f  In d ia  f r o m  a  B o m -
bay  M i l l

SHRI BHAUSAHEB THORAT 
(Pandharpur): I want to raise the 
following matter of public importance 
to draw the attention of the Minister 
under Rule 377.

It is reported by Maharashtra Rajya 
Sehkari Sakhar Karkhana Sangh Ltd., 
Bombay that at about 3.33 lakhs tones 
of sugar from levy stock has not been 
lifted by the Food Corporation of 
India. The movement of the levy 
sugar from factory to the distributing 
centre is very poor. The agency 
fixed for distribution of the sugar i9 
F. C I. F C I  is not taking keen 
interest in lifing the sugar quota 
allotted to them by the Government. 
The total allotment is not lifted, only 
50 per cent of the total allotment has 
been lifted. It is not understood as 
to whv there is difficulty v/i*h the 
F. C. I. in not lifting the sugar quota 
of levy when there is no problem of 
transporting free sale sugar quota. 
What is wiong w-ith levy sugar ouota? 
It can be shifted on par with free sale 
quota. I suspcct there is something 
between hoarders, officers of F. C. I. 
and also factory owners of sugar 
industries. I, therefore, urge upon 
the Government to investigate the 
matter fully by sending an expert 
team because it is pertinent that only 
quota of December 1979 onwards is not 
lifted. To create in the public mind 
a resentment against the Cong.(T) 
Government (of Mrs. Indira 
Gandhi), this has been manipulated
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by all over agencies. So this should 
foe investigated fully.
(iv) Spreading o f  Jaundice* in  an  

ep idem ic f o f m  in  h i l l  d is t r ic t s  
o r  U t t a r  P radesh
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sft TTOT : WWW 3fr,
$  fw r  3 77  % sRR?r *fw> srert ^
%tt* rm xr̂ t, jt$ *rafr rir tfeft 
^  'PT WT̂T jj I

skr sr%*r ^ <rRfor ftrsft ^ 'frf̂ nrr ?rw 
fpT  wfat  *q- % <ft*TT g w  $ I THhSw *  3^%

*r x$ tm ft sftff ^  j?fa 
fit | i w rrft vt Ttwr# m m  
forpr fa^pr srcrr̂ r t?t % i tr*r Tt»r *pt 

Jr ?tt sfntw
?ft <tt T*rr $ 1 atfta ^  *p*t $ fa 

Tt»r *pt *pr<®i f̂ nnr ^  T f̂hr if 
f̂ Ft^T ft | i ft fam? 55m
anr ft* faStfl hmOw xq  flfarRr srw

ft v m m  ft ^5% gn; <nft *Tft 1 1

WWW P̂HTT % MIfWT ^ m  ^
*fr*TPrT ^  JTT *T̂|5T ^  ^T f?TT  ̂ I
jrtt ?t w k  ftr?ft fr?fr mr
ÊT <TTcT nH’ ii ft T̂T̂r  ̂f̂  I

(v) R ep orted  ca ses  o f  c r im in a l 
a s s a u l t  o n  w o m e n  in  B ih a r  and 
M adhya P radesh

SHRIMATl GEETA MUKHERJEE 
(Panskura): Under rule 377 I want 
to raise one matter. On 13th of 
March the Patriot has reported two 
incidents of rap  ̂ from two states un-
der Presidents rule viz, Bihar and 
Madhya Pradesh. In Bihar, a young 
Harijan woman of Bijwania village in 
Champatia block under West Ctttim- 
paran was criminally assaulted by a 
co-vi’ lager. The police have r^gir- 
tered a case. No arrest has been 
made so far. At Jabalpur in Madhya 
Pradesh two young sisters, one of 
them married, were raped, at the point 
of knife and forced to cook food by 
about a dozen drunk men who beseiz- 
ed their house in the thinly pupulated 
locality on the 11th March. Such 
news of repe are often reported in 
th® Press now-a-days. Many more in-
cidents take place which are not 
reported. Id view of the fact that

rape should be considered a crime 
against humanity, I draw the atten-
tion of the government to take imme-
diate steps for apprehending and 
punishing the culprits in these two 
cases, as well as to devise more effec-
tive mean in the legal, administrative 
and social fields to curb this evil effec-
tively in all parts of the country.

SHRI CHANDRAJIT YADAV 
(Azamgarh): Under rule 377 such
cases are brought to the notice of the 
House. The whole nation feels con-
cerned about such serious cases. 
Would you ask the Minister to tell 
Us what steps are being taken so that 
we may know.

MR. SPEAKER: It is brought to 
the notice of government.

SHRI CHANDRAJIT YADAV: The 
Minister should make a statement.

MR. SPEAKER: We cannot do it. 
Action has to be initiated by them.

12.20 hrs.
GENERAL BUDGET 1980-81—GENE-

RAL DISCUSSION, DEMANDS FOR 
GRANTS (ON ACCOUNT). 1980-81, 
AND SUPPLEMENTARY DEMANDS 
FOR GRANTS, 1979-80—Contd.
THE MINISTER OF FINANCE AND 

INDUSTRY (SHRI R. VENKATARA-
MAN)- Mr. Speaker, I have heard with 
great interest and attention the contri-
bution made by all sections of the 
House. In the concluding part of my 
address I invited the House to offer 
constructive suggestions for framing 
the rcgulai budget for the year 1980-
81. A large number of suggestions have 
been made on the floor of the House 
such as expanded expenditure on some 
of the projects like irrigation, indus-
tries, rural development, support to 
village and rural industries, etc.
I am thankful to all the Members for 
the various suggestions they have made.
I am sure that in the revamped budget 
which will come up in the course of the 
year these suggestions will be reflected 
and adequate provisions made therefor.
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£ did not naturally expect any sug-

gestions with regard to increasing the 
taxes. Therefore, I am not disappoint-
ed- However, I expected that there 
may be some suggestions for reduction 
of taxes and singularly there was 
none. I am not going to draw any in-
ference that the House does not want 
any reduction in taxes. Therefore, I 
will not presume that, nor will I go 
on the basis___

(Interruptions)

I only pointed out that I will not 
draw any inference that the House 
does not want any reduction in taxes. 
The relief in taxes will also be before 
the Government when it comes for-
ward in regular Budget.

I propose to classify the criticism in-
to several heads and then address my-
self to the items one by one.

A great deal of debate was devoted 
to the question whether the Congress 
Government in 3o years di^ better or 
the Janata Government in 33 months 
did better in the service of the coun-
try. In my opinion it is a sterile de-
bate. In fact I should say that the 
debate has ended with the massive 
mandate which the people have given 
to the Congress, and the matter has 
been set at rest for at least five long 
years. The people have endorsed the 
policies and programes of the Cong-
ress (I) and have therefor^ .........

SHRI NIREN GHOSH (Dum Dum): 
In a massive mandate Congress got 
only 45 per cent votes.

MR. SPEAKER: No interruptions
please. No. discussions.

SHRI R. VENKATARAMAN: The
things speak for themselves. We had 
352 Members who are sitting on* this 
side. It is an answer to what they 
grumble about. The point I was 
making was that at the time when this 
Government was called upon to 
shoulder the responsibility of admini-
stration, it was faced with the situa-
tion which was almost stagnant and 
this has not been controverted by any-
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body—a massive deficit of Rs. 2700 
crores, a stagnant industrial produc-
tion, the GNP declining by 1 to 2 
per cent. ' and above all the price 
spiral which has been initiated by the 
last Government. Therefore, when I 
made the point before the House, I 
said I am not making it with a view 
to put a blame on anybody but to 
make the House and the country fully 
aware of the magnitude of the problem 
that we are called upon to face. There, 
fore, my submission to the House is 
that it is a purposeless debate to go 
on saying wKether Janata Government 
did not do in the last 33 months this 
or that or whether the Congress did 
or did not do in 30 years. We have 
to put our shoulder to the wheel and 
see that the economy starts moving. 
In this connection I would even men-
tion one or two things. It is possible 
to quote statistics and misquote them 
also. Statistics can be used and abus-
ed. In fact Shri Agarwal stated that 
during his period—1978-79, the price 
index had declined by 0.1 per cent. I 
can quote another figure that during 
the prime ministership of Shrimati 
Gandhi in 1974— 76 the pricc index 
decreased by 11.6 per cent. What is the 
use of quoting these figures? (Inter-
ruptions). I am speaking extempore 
and not reading from a text. Jf you 
interrupt, my thoughts will get dis-
rupted. If you want to do it you can 
do it, but if you want to hear me, 
please do not interrupt. I dirt not 
open my lips during the entire debate. 
Though many things were said dur-
ing that time which hurt me, yet I 
did .not open my lips. It is part of 
the game that you should also give 
me the same kind of courtesy, which 
I extended to you. I was not going to 
say tha't tTus period was a golden age 
and the other period is an age in which) 
we all suffered. I only said, It is-mis-
quoting the figures and it is not proper 
to quote these figures. I can give you 
another insTance. The prices had risen 
in the last week of February and that 
was also mentioned during the course* 
of the Question Hour today. They 
said, it had risen by 1.1 per cent. But 
during the next week, it rose only
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i j  per cent. Thea* figures do not 
prove anything. What you have to 
fcake ifato account is the trend over a 

p̂eriod, which you have to watch 
care/uUy and see how the prices be* 
have, how the economy behaves and 
how the country develops. Therefore, 
I  do not propose to spend time 011 
controverting some of the statistics 
which were given by the other side. 
As I said, tfiese figures can be contro-
verted, but it will not take you or 
me or the country anywhere.

The second point ol criticism levell-
ed against the Government is that 
there is no direction, no statement 
or policy and no indication of what 
the Government proposes to do in 
many things. In my budget speech il- 
self, I sa'id that the budget statements 
do not reflect adequately the present 
Goivernm »nt's polices and programmes 
This is an interim budget for carrying 
on the administration for another two 
or three months, within which time 
we will come forward with a regular 
budget containing our policy state-
ments, our priorities and so on. In 
the interim budget you cannot give 
any indication of the policies w i t h o u t  

backing it up by proposals for fulfill-
ing them with adequate provision in 
the budget in figures for carrying out 
those policies. If I merely enunciate 
the policies saying, “We are going to 
do this, that and the ether”, it would 
have been easy for anyone on. the 
other side to point out, “You have 
said you will do all these things, but 
where is the provision for it in the 
budget?’.’ Therefore, in the interim 
budget, we never give oolicies. It is 
an attempt to carry on the present 
administration until we come forward 
with a regular statement of our inten-
tions and our programmes

I am sorry I was not here when Shri 
Satish Agarwal spoke. I was caught 
up in the other House. I have great 
regard for his competence and I would 
have loved to hear him. But I have 
read Us speech, and I have got the 
verbatim record of his speech with 
me. Mr. Agarwal said that the Go-
2741 LS—18.
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vemment has not come forward with 
an Economic Survey; which should 
.have preceded the presentations of the 
budget. In fact, he used some harsh 
words; I do not want to repeat them*
I would like to remind him that when, 
he presented the interim budget in
1977, his Government also did not 
present an Economic Survey.

SHRI INDRAJIT GUPTA (Basirhat): 
All in the same boat.

SHRI R. VENKATARAMAN: What is 
sauce for the goose is sauce for the 
gander. At least, we should have 

common standards. We have nonethe-
less broadly indicated some of tihe 
priorities in the Budget speech. For 
instance, we have said that we will 
lay emphasis on the 20-Point Pro-
gramme and particularly its emphasu» 
on the weaker sections of society. 
Fortunately, I have been able to take 
a meeting with the nationalised banks 
and able to secure their concurrence 
for the increase in the lending to the 
weaker sections of society from 33.1/  
3 per, cent to 40 per cent. We have also 
mentioned that we will have an apex 
agricultural bank which will cater to 
the need of the agriculture as IDBI 
does for the needs of the industry.

Then the third point which really 
disturbs all of us is the price situation. 
Almost every Member irrespective of 
the side from which he spoke, men-
tioned about the continuing rise in the 
price situation in the country. I do 
not pretend that after this Govern* 
ment came, the prices have not in-
creased. The trend is there but in 
my opinion the trend is at a lower 
pace than it was in the last 7 or 8 
months of 1979. Here we have to 
take some concerted measures for the 
purpose of containing prices. We pro*1 
posed to do a number of things in 
this regard. It may be worth taking 
time of the House to detail some of the 
steps which we proposed to take in 
respect of the price situation, Firstly, 
as far as the money supply part is 
concerned, we propose to follow the 
restrictive credit policy with a view 
to control the expansion d  money
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supply. TMs is a very important tooi 
in our hands. At the same time, 1 
want to assure the House as well as 
the’ Community outside that the credit 
control will be very discriminating. It 
will be applied only against those who 
are indulging in storing, hoarding and 
black-marketing. It will not in any 
way come in the way of productive 
enterprises) and productive efforts. 
Already the Reserve Bank is taking 
action to see that the productive effort 
should not in any way be effected and 
they are seeing to it that the credit 
curb which is absolutely necessary in 
the circumstances, does not affect the 
expansion cf production in the country.

Then with regard to supply manage-
ment, we are also going to see that 
there is some kind of a public distri-
bution system jn which the controlled 
commodities and" scarce goods will be 
supplied through the cooperatives, 
the fair price shops; the super markets 
and so on.

PROF. N. G. RANGA (Guntur): 
Village pandiayats. .

SHRI R. VENKATARAMAN: Well,
this is a suggestion which will be 
taken note of.

Unless there is a two pronged attack, 
one on the hoarders and black-marke- 
teers and the other, to bring about 
efficient distribution, it will not really 
help the people of the country. There, 
few, we are going to use rather 
strongly, rather severely, the Preven-
tive Detention Act against the hoarders 
and the blaekmarketeers. In this, I 
hope, we will have the co-operation 
of all sections  ̂ of the House because, 
once we take action under the Preven-
tive Detention Act, there is likely to 
be a hue and cry from several quarters, 
particularly from the vested interests, 
saying that the personal liberties are 
affected, it is very necessary to re-
member that unless we take some 
severe action in this regard, jve will 
not be able to unearth and bring into 
the market the scarce goods which are 
available within the country.
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At the same time, we verity* that 
the supplies in this country are 
enpugh. So, in some vital areas we 
do propose to augment the supply' by 
imports. We propose to import about
2 million tdnnes of cement. We have 
already taken action to import edible 
oil. We have taken measures to tie- 
up the oil requirements of this country 
for the entire period of 1980-81, and 
this has been done after this Govern-
ment came to po\yer; taking advantage 
of the"friendly relations that we have 
with some of the oil producing count-
ries, we have been able to tie-up with 
them the oil supply, so that we may 
be assured that the oil supplies will 
reach us and we will not be starved 
of oil. But that does not mean that 
it will solve the problem. As hon. 
Members are aware, the price of oil is 
going up evfcry day, and the price is 
net determined by us, but it is deter-
mined by the OPEC. This increased 
price of oil is going to cause conside^ 
able strain on the resources of the 
country. But, nevertheless, so far as 
supplies are concerned, I am very happy 
that we have tied up the needs of tihis 
country and we have been assured of 
the necessary supplies.

The fourth point which was raised 
by a number of hon. Members and 
which caused considerable concern in. 
the House is with regard to planning. 
Many members said that we are usher-
ing in another era of plan holiday. I 
want to dispel any such impression im-
mediately. This Government is com-
mitted to the principle of plannir>g. It 
has never accepted the concept of a 
rolling plan, where the targets are ad-
justed to achieve them. We are going 
to set the targets which we want to 
achieve and, if we fail, we will come 
forward and confess the failure to 
achieve the targets. We will not bluff, 
saying that the targets have been re-
alistically adjusted to suit the needs 
of the country.

So far as the plan is concerned, even 
though it is an interim budget, we 
have made adequate provision to *ee 
that the Han process is not in any way
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affected. I will give some figures to 
jf&Joforce this statement. So far as the 
Central Plan is concerned, the Plati 
provision last year was Rs. 6,015 crores. 
As against that, we have made an 
outlay, even in the interim budget, of 
Rs. 0,573 crores, a step up of nearly 
10 per cent We feel that this will 
have to be revised upwards again, be-
cause there are certain vital sectors 
Which need a heavier investment like 
coal, transport and power. All these 
areas do require more investment, and 
we may have to revise this upwards. 
But even as it is, the 10 per cent step 
up must clear any possible misappre-
hension that the Plan is being given up. 
or  there is going to be a Plan holidav.

SHRI INDRAJIT GUPTA: Ten
per cent at what price level because 
prices are going up all the time? 
That 10 per cent does not mean any-
thing.

SHRI R. VENKATARAMAN: if
tax&s are also raised at the same per-
centage, would the hon. friend sup-
port it? After all, tho Plan is ac-
cording to the resources. If you say 
that the cost of living index has gone 
up and therefore the Plan requires 
greater amount, then the taxes also 
'will haye to be indexed in the same 
way and if it is indexed and collect-
ed, would the Members support it?

SHRI INDRAJIT GUPTA: You
have no other alternative.

SHRI R. VENKATARAMAN: 
Therefore, we will have to go by a 
-yardstick and money is the yard-
stick in which we function. And 
according to the present yardstick, 
namely, -money, we are saying that 
yre have stepped up central plan out-
lay by 10 per cent already and we 
are going to do it further.

So far as the State budgets are 
concerned, there has been a pheno-
menal step up of 17 per cent m this 
interim budget itself. As against 
Us. 5.738 crores in 1979-80, the-pro-
posed outlays are Rs. 6,723 crores and 
Ihis will clear any misapprehension

in the minds of anybody that 
the plan is being slowed down'-*# 
that there is going to be any pla& 
holiday.

I would also take this opportunity 
to mention that the current year’e  
plan will be dovetailed into the total 
plan which we will form for the 
years 1980—85 and it will form an 
integral part of the total plan that 
we envisage. Naturally our priori-
ties differ and the Plan which ha& 
now been framed does not reflect 
the priorities which we have before 
us or the programmes which we have 
set before the people in the 
Election Manifesto. So, we will 
have to re-vamp the Plan to suit our 
priorities and our election manifesto 
and when this is done, we will dove-
tail the 1980-81 Plan into the Five- 
Year Plan which will be framed. I 
want to disabuse the minds of people 
that there is any remote chance of 
the Plan either being given up or 
holiday being declared in respect of 
Plan and so on.

I now come to the next one or two 
points. Mr. Aggarwal in his speech 
has said—in fact he taunted me—
t h a t :

“You have adopted the same cus-
toms revenue, you have adopted 
the same excise revenue. You, as 
a Member speaking from the other 
side, attacked the surcharge on 
income-tax and also the excise 
duties. Now you have adopted the 
same thing, and it shows, there-
fore, that you have adopted the 
Janata Budget.”

Well, I do want to tell him that ii 
he wants to have some temporary 
satisfaction until I bring the regular 
budget. I will not grudge it. But I 
want to know from this criticism 
whether he now wants that the 
excise duties should be reduced. 
That is a Budget which he himself 
put forward and pushed it very hard 
in the House against our opposition.
I would like to know what his atti*»
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tude is because at that time Mr. 
Aggarwal very stoutly defended the 
same excise proposals and in spite of 
the very strong criticism which was 
levelled by the other side he got it 
through. Now he seems to say that 
this is wrong. If he has second 
thoughts on it, I welcome it.

Now, I cannot really say what is 
going to be the shape of the taxation. 
But Mr. Aggarwal is also a very 
clever man. He might have thought 
Of taunting me. He was sort of 
taunting nip by saying, “Oh, you have 
adopted the same thing. Now come 
forward with your new proposals.” 
If he thought that I would disclose 
my mind before the regular Budget 
is brought forward merely because 
he taunted me, he is very much mis-
taken. It is not going to come out 
till the regular Budget is framed and 
till we present it to the House. 
Therefore, I do not attach great 
value to that kind of statement.

He also drftnded the gold auc-
tions. Therefore I am sorry he did 
something which is indefensible. All 
the time we have said that this is a 
p<emicious policy, that we are 
squandering away the national assets. 
This is a view which we had taken 
when w ( " ere on the other side. 
This is the view which we have 
taken nrw and we have said there 
will be 1 o gold auctions at all. Mr. 
Agarwal, or. the other hand, did 
defend the gold auctions, but since 
they the nŝ -’ves gave it up, I think 
wiser counsels prevailed and perhaps 
wisdom dawned, though a little late 
in the day. But I want to make it 
clear to the House that our policy 
with regard to gold auctions is that 
we will not hn\ e any auction, we will 
not sell any gold.

A point was made by my esteemed 
friend, Shri Indrajit Gupta, and also 
by a number of other hon. Members 
including the elder statesman, Sliri 
Charan Singh, and that is that the 
monopoly houses have been growing

in this country, that the rich have* 
become richer. Here I want to point 
out some facts. Not that I am going, 
to say that they should grow, not 
that I say that they must develop* 
but certain facts must be brought to 
the notice of the House and the 
country. The major part of this so- 
called growth in assets is due to the 
inflationary price rise in the coun-
try. If somebody in 195p had 
Rs. 258 crores and now has Rs. 1,10® 
crores, it is largely due to that.

Secondly, a significant part of 
these assets are in the form of share-
holdings in these companies by the 
public sector enterprises like the 
IDBI, IFC etc.

SHRI INDRAJIT GUPTA: That is
why I said they are financing them.

SHRI R. VENKATARAMAN: 
Therefore, when yoti say that they 
have increased their assets, actually 
it is the IDBI, IFC and other public 
sector institutions which have increas-
ed their assets. I will not say you,, 
but your party has a congenital oppo-
sition to the classes. We do not share 
that, and we cannot go the whole 
length that you go or that you want 
us to go.

SHRI BIJU PATNAIK (Kendra- 
para): Is that a credit?

SHRI R. VENKATARAMAN: Cre-
dit or discredit, the people have de-
cided on whose side credit is. We 
are saying what we are. It is for you 
and for the country to judge, and they 
have judged. We have said what 
we are and I say n°w that the great-
er part of the assets are held by the 
Government, by the public sector 
institutions. Therefore, do not use 
it as a whipping boy for everything, 
saying that in this country the assets 
of some people have gone UP â d so 
on.

SHRI INDRAJIT GUPTA: Are
+hese funds controlled by you also? 
Funds are given to them, but not con-
trolled by you?

SHRI R. VENKATARAMAN: Yes, 
we have on the Board of Directory
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■wherever funds hw^ beerr ‘^iven by 
the 1D&I, ETC, etc., directors n^ned 
"by them; and therefore you cannot 
«ay we have no control. Therefore,
vthlg Is an argument which is * put 
forward to hoodwink the public, to 
give the impression that Tata or Birla 
has become rich. On the other 
■hand, what has become rich is the 
corporation in which the Government 
'holds a substantial interest, the com- 
-pany in which the IDBI, IFC and all 
these public sector institutions have 
increased their investments and as-

sets. Therefore, please do not create 
a false impression that individuals 
have become richer. The corpora-
tions have become richer partly be-
cause—I would not say wliolly— of 
the investments thaj we have made 
the financial institutions have made 
in those institutions.

SHRI SATYASADHAN CHAKRA- 
"BORTY (Calcutta South): You are 
creating a false impression. I chal-
lenge, I can prove that Tatas and 
Birlas have increased their assets.

SHRI R. VENKATARAMAN: 
1 am a peace loving man. I never 
accept challenges. I cannot fight.

SHRI SATYASADHAN CHAKRA- 
BORTY: This Is an intellectual chal-
lenge.

(interruptions)

SHRI R. VENKATARAMAN: 
There are some very valid points 
made by our elder statesman, Shri 
Charan Singh. He said that the 
rural poverty should be removed. Yes, 
it is. But all that we say is that 
not only the rural poverty, but also 
"the urban poverty should be removed. 
Poverty, whether it is in rural areas 
or in urt)an areas, wherever it is, 
must be removed. There is as 
much poverty in the urban areas as 
in the rural areas and there is as 
much distress among the urban mid-
dle class as in the rural middle c’ass. 
Therefore, any polity that we want to 
•frame should be one to relieve the 
'distress among the lower and middle

.class whether they are in the rural 
areas or in the urban areas. To the 
extant that there must be emphasis 
on the rural areas, there is no quarrel 
between us. We have not said th$t 
we are not in favour of eradicating 
poverty in the rural areas. On the 
other hand, a bulk of our 20-pou$ 
programme is intended to benefit the 
rural poor. Therefore, I do not 
know why he should have made it a 
charge against this Government that 
the rural sector has been neglected. 
On the other hand, our emphasis is 
equally on the urban and the rural, 
areas. '

SHRI N. G. RANG A: One is 80 per 
cent and the other is 20 per cent.

SHRI R. VENKATARAMAN: Just
because it is 20 per cent, you cannot 
ignore them. You cannot say that 
it is 20 per cent and therefore, po-
verty in the urban areas should be 
ignored.

There is another point Which he 
made about the statement I mention-
ed in my budget speech viz., that 
we left a considerable volume of food 
and foreign exchange, which together 
gave a good start for the Janata Gov-
ernment as against a very poor start 
for us in 1980. i made a compara-
tive statement. I did not want to 
take credit for all that we had done 
in those days. It was only a com-
parative statement of the situation in 
which they came to power and the 
situation in which we have come 
into power Mr. Charan Singh said 
that the buffer stock in food which, 
we had left behind was due to the 
import of foodgrains which we made. 
Yes, nobody denies it. Facts are 
facts, in the past we had imported 
foodgrains and consumed them. But 
during that period, that Government 
had only husbanded thos« imports 
and they saw to it that a sizable 
buffer stock is built so that when the 
next Government came, they could 
start with a favourable buffer stock 
of 18 million tonnes. That was the 
point I was making and the fact that
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w« imported dô p ilot detract from 
our performance and the fact that we 
husbanded those resources very care-
fully and left it as a legacy i# a 
matter for which we should get at 
jjeast some credit. That is all I am 
faying.

The last point I will now deal with 
la about the Asian Games. Choudhry 
Sahib was rather unhappy that we 
should spend Rs. 33 croreB on Asian 
Games, I do not know if all sec-
tions of the House share that view.

But I must point out that it was 
the Janata Government which first ac-
cepted to hold the Asian Games in 
Delhi and then they wanted to go 
back on that. Hfris Government 
thought that it would be quite im-
proper, having accepted to hold the 
Asian Games here, to go back on 
that, for if we did so, we would cut 
a very sorry and a poor figure in 
the international world. Therefore, 
we thought that we should have the 
Asian Games in Delhi.

I have not touched upon all the 
points raised by hon. Members. But 
I will have a fuller opportunity to 
deal with them when the regular 
Budget is presented and then there 
will be more meat for you to attack 
than now.

MR. SPEAKER: I shall now put all 
the cut motions moved to the Demands 
for Grants on Account for 1980-81 
to vote together unless any hon. Mem-
ber desires that any of his cut mo-
tions may be put separately.
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MR. SPEAKER: Any other hon. 

Member? No.

Now, I shall put cut motion Nos. 
100 and 107 moved by Shri Ran* 
Avtar Shaatri to the vote of the 
Avatar Shastri to the vote of the 
House.

Cut motions Nos, 100 and 107 toere 
put and negatived.

MR. SPEAKER: I now put all the 
remaining cut motions together to 
vote.

Cut motions were put and negatived

MR. SPEAKER: I shall now put the 
Demnads for Grants on Account for
1980-81 to vote.

The question is:

‘That the respective sums not ex-
ceeding the amounts on Revenue 
Account and Capital Account shown 
in the third column of the order 
paper, be granted to the President 
out of the Consolidated Fund of 
India, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1981, in respect of the heads 
of demands entered in the second 
column thereof against Demands, 
Nos. 1 to 100.”

The motion was adopted*

j ,Demands fo r  Grants on Account (General) for  1980-81 Voted by Lok Sabha

No. of 
Demand

Name of Demand Amount of Demand for Grant on 
Account voted by the House

I  D e p a r tm e n t o f  A g n c u l t u r f  a n d  C o o p e r a ti o n ;

a Agriculture ......................................

Revenue
Rs.

1,17,53,000

24,82,92,000

Capital
Rs

299,80,23,00 o
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3 Fisheries . . . . .

4 Animal Husbandry and Dairy Development

5 Foiesl . . . . . .

Cooperation . . . . .

7 Department of Food . . . .

8 D*p\rtnv:nt of Agricultural Re^arch and
Education . . . . .

9 Payments to Indian Council of Agricultural
Research . . . . .

10 Department of Irrigation . . .

11 Ministry of Commerce and Civil Supplies

12 Foreign Trade and Export Production .

13 Civil Supplies . . .

14 Ministry of Communications . . •.

15 Overseas Communications Service .

16 Posts and Telegraphs — Working Expenses

17 Posts and Telegraphs— Dividend to General
Revenues, Appropriations to Reserve 
Funds and Repayment of Loans from 
General Revenues . . .

18 Capital Outlay on Posts and Telegraphs .

19 Ministry of Defence . . .

20 Defence Services— Army . . .

21 Defence Services— Navy . . .

22 Defence Services— Air Force . . .

23 Defence Services-— Pensions . . .

24 Capital Outlay on Defence Services .

25 Department of Education . . .

26 Education . . . . .

27 Department of Culture . . .

28 Archaeology . . . . .

29 Ministry of Energy . . . .

30 Ministry of External A f fa ir s  .  .  .

31 Ministry of Finance . . . .

Revenue

Rs.

6>55<35»°°° 
40,05,15,000

4.58.18.000

8.72.16.000

205.36.60.000

6,60,000

30.20.30.000

11.35.93.000 

• 72,81,coo

136,52,12,(00

2.94.20.000

83.25.000

5.52.70.000

264.40.51.000

79.81.94.000

40.02.15.000

748.70.54.000

76.88.15.000

287.57.66.000

67.08.33.000

81.23.000 

75.32,00,000

3.93»45»°°°
2.29.33.000

21.88.72.000

45.88.82.000 

15,17,83,000

Capital » 
Rs.

6.16.65.000

6.18.97.000 

04,50,000

17,25,69,000

1.93.61.000

21.73.66.000 

1,79,08,000 

3,32,00.000

10.30.44.000

148,52.91,000 

31.3c.r3.cco

87,84,02,000

1,78,47,000

*69,52,68,000

645,78,000-
47,13,000
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a 3

3 -’ Cuitoms . . . . .

Revenue
Rs.

16.36.89,000

Capita-
Rs

j ,08.33.01 to

3-i Union Kx^fs1* Dutin> . . . 20.53,33,000

31 T\*xt’-v m  Inroni*’:, Estate Dusy, Wealth Tax 
and Gift T:ix . . . . . j  1,79,60,000

35 Slumps . . . . . 6.03,40,000 U ,14.000

3<̂ A.l: til .......................................... -'7>3<V lM °°

37 Currency, Coinage and Mint . . 15,76.3.!,ooo •'•.n ,< ! ,000

38 Pensions . . . . . 21 ,51.30 .IKK.

39 Opium and Alkaloid Factorie* . . 23,63.54.000 -<!,0 * KlO

40 Transfers to Slate (governments . . 448,21,05,000

4 i Other Expenditure ofLh<- Ministry ofFijiance 4a i .î 4*55>nno 3aii,C(’,r 3,000

42 Loans to Government Servants, ele. . 3 1 . i hm.

43 M in:stry o f  Health and Fam ly Wc.lfarj 40,62,000 . .

44 Medical and Public Health . . . 57,82,45,000 - 1.37,86,000

45 Family Welfare . . . . 5i,07,'J2.<« 10

46 Ministry of Home A flairs . . . j ,06,37,000

47 Cabinet . . . . . 41,71,000

48 D q w im -n l of Personnel and Administrative 
Reforms . . . . 3.37,68,000

49 Police . . .  . {57,18,87,000 3,^9,67,000

5f> Census . . . . . . 6,47,40,000

3 > Other Ex").*nditure of the Ministry of Home 
Affairs . . . . . 76,63,60,000 37,83-54,n,>°

52 Delhi .......................................... 56,61,64,000 32.94,83.000

53 Chandigarh . . . . . 9,4-i ,77,000 5.25,68 <mil

54 Andaman and Nicobar Islands . . IO,JO,61*.000 6,39.^5.000

55 Datlra and Xaijar Haveli . . . 1 >0 I ,*12,000 ) ,20.91,000

rfi L ikshadw ep  . . . . . J .18,47,000 59,78,000

57 Ministry of Industry . . . . I ,->7,91,000

58 Industries . . . . . 14,13,48,000 89,31,64,01)0

59 Village and Small Industries . . . 9,84.39.0°° 7 1,33 ° ,M)
fin Textiles, Handloom and Handicrafts . 37,05,20,000 ‘JO,59,4 7,000

6l Ministry of Information and Broadcasting 35,10,000

62 Information and Publicity . . . 8.09,87,000 36,811 ,.oyo

63 HrOadcastine . . . . . 26,03,2 ),ooo 5,46,79.0^0

64 Ministry of Lalmur . . . 33.63,000
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Revenue

Rs.

Capital

Rs

L;i)>om arid E'in]oyiiv*nt  .  .  . 21 .<>|,afi,ooo 5,25.1100

■66

'67

Ministry ofLaw, Jii'.ticv aw! Company 
Affairs . . . . .  

A l ai’iiitratioii of Just ice  .  .  .
f̂sr.aj.ooo 
1(1,07,not;

33,0-.0

Ministry ol'Pi’Lmlrum, Chemicals and 
Fertilizers . . . . . 4 I .JQ.MMO

'4)9 P ■trolemn an I P-'i.ro-Ch'*micals Industries . 44 46,04.000 ■Si, 04.5,7.0-10

70 Chcmicak ami F Ttiliz'Ts Industries  . 1,2Q,-jr, 30,rt( O 1 ,1 0,18.1 '0,(io<V

71 Ministry of Planning . . . . 1.30,000

•72 Statistics . . . . .

73 Planning Commission . . . . 1 .fit.44,000

74 Ministry of Rural Rccoiist1 in t ;cn  .  . I, ]o,no.nn,o< O -''•J- -2J-' ftO

75 Ministry nf Shipping and Ti ai’sport  . 1-35-54-(" <

7fi Roads . . . . . ;n-97.j3-™,n

77 Port1?, f/̂'it'ious'cs a<id Shipping  . -7'97/';)t0 >■• 1.1 >’■»>*

78 Road and Inland Water Transpoit  .  . 50, <3.000

■79 Ministry of Social Welfare  .  .  . 1̂,62,40,000 31 .oo.ot.o

Department of Steel .  .  . 1 .JOjf  n

Ai Department of Mines .  .  . _> 1,51,71.000 2̂,2 i .oojpin'i

fla Department of COal .  .  . 37-lf’-5J!."110 '-7fi.52-('3.'- *•<

«3 Department of Supply  .  .  . jl.yo.ouo

.'84 Supplies and Disposals  .  .  . 3.11.4??, 000

85 Department of Rrlrahililaii')>  -  . }i,.j 7,41 o< o 3H 7*1 ,l“'1 ’

.86 Ministry of Tourism and Civil Avialirn . >55-'1(10

t37 Meteorology .  .  . '.46,000 2.711,24,0-10

f58 Aviation . . . . . 10,10,95,000 14.71,1 7.0(10

«9 Tourism . . . . . 1,fig,09,000 a<51 '5 rl>°oo

*)0 Ministry of Works and Housing  .  . ", r ,44,000

-91 Public Works . . . . . •
38,08,46,0011 U.7tMf". ̂

92 Water Supply and Sewerage  .  . 22,16.30,00*)

m Housing *»nd Urban Development  .  . 7.46,9)),ooo 17.97,12,000

94 Stationery and Printing  .  .  . 15.86,94,000

95 Department of Atomic Energy  .  . -ju,H4,o< >o
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96 Atomic Energy Research, Drvrlopmcn t and 
Industrial Projects . . .

Revenue
Rs.

32.00,45,000

Capital
Rs,

32,44.66,000
97 Nuclear Power Schemes . . . 19,64.86,0(10 19,62,72,000
98 Department o f Electronics • • • 3,78,00,000 a, 16,00,000
99 Department of Science and Technology . 11,82,02,000 35,00,000-

100 Survey of India . . . . . 9>55>75>0°°
IOI Grants to Council of Scientific and In-

dustrial Research * . . . 19,16,69,000

102 Department of Space . . . . 14,66,84,000 I2,23,40,000f
103 Lok Sabha . . . . . 2,15,17,000
104 Rajya Sabha . . . 73,05,000

Department of Parliamentary Affairs . 8,18,000

106 Secretariat of the Vice-President . 2,10,000

MR. SPEAKER: Now, I shall put all 
the cut motions moved to the Supple-
mentary Demands for Grants for 
1979-80 to vote together unless any 
hon. Member desires that any of his 
cut motions may be put separately.

Any hon. Member?— No.

So, I put all the cut motions moved 
to the Supplementary Demands for 
Grants for 1979-80 to vote together.

All the cut motions were put and nega-
tived.
13.09 hrs.

MR. SPEAKER: I shall now put all 
the Supplementary Demands for Grants 
for 1979-80 to the vote of the House.

The question is:
“That the respective Supplement-

ary sums not exceeding the amounts 
on Revenue Account and Capital 

Account shown in the third column 
of the Order Paper be granted to the 
President out of the Consolidated 
Fund of India, to defray the charges 
that will come in course of payment 
during the year ending the 31st day  
of March, 1980 in respect of the fol-
lowing demands entered in the second 
column thereof—■

Demands Nos. 14 to 16, 18 to 20, 22,.
42, 53, 56, 59 and G7.

The motion was adopted. 

Supplementary Demands for Grants (General) for 1979-80 voted by Lok Sabha

No. of 
Demand

Name of the Demand Amount of Demand for Grant Voted 
by the House

Revenue

Rs.

Capital

Rs.

14 Ministry of Communications 1,000
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I 2 3

Revenue Capital

Rs. Rs.

>5 Overseas Communications Service  . 1 ,000 • *

16 Posts and Telegraphs Working Expenses . >3*53*75*°°° • •

18 Capital Outlay on Posts and Telegraphs  . 1,000

19 Ministry of Defence .  .  . 7,31,25,000 •*

20 Dc fence Services—Army  .  .  . 13,00,00,000

32 Defence Services—Air Force . 10,00,00,000

42 Other Expenditure of the Ministry of Finance 35,00,00,000 • ■

53 Delhi . . . . . 8,34,31,000

56 Dadra and Nagar Haveli  .  .  . 32,00,000

59 Industries . . . . . 1.000

67 Ministry of Law, Justice and Company . 
Affairs .  .  .  .  . 11 j53*00j000

13.01 hrs.

APPROPRIATION  (VOTE  ON  AC-

COUNT) BILL,* 1980

THE MINISTER OF FINANCE AND 

INDUSTRY  (SHRI  R.  VENKATA-

RAMAN): I beg to move for leave to 

introduce a Bill to provide for  the 

withdrawal of certain sums from and 

out of the Consolidated Fund of India 

for the services of a part of the finan-

cial year 1980-81.

MR. SPEAKER: The question is: 

“That leuve be granted to intro-

duce a Bill to provide for the with-

drawal of certain sums from and out 

of the Consolidated Fund of  India 

for the  services of a part of the 

financial year 1980-81''.

The motion was adopted.

SHRI R. VENKATARAMAN: I intro-

duce! the Bill.

I mo vet:

“That the Bill to provide for the 

withdrawal of certain sums from and 

out of the Consolidated Fund of In-

dia for the services of a part of 

the financial year 1980-81, be taken 

into consideration”.

MR. SPEA1CER: Motion moved:

‘*That the Bill to provide for with-

drawal of certain sums from  and 

r out of the Consolidated Fund of India 

for the services of a part of the 

financial year 1980-81, be taken into 

censideration.”

SHRI NIREN GHOSH (Dum Dum): 

Just now the Hon.  Finance Minister

•Published in Gazette of India Extra ordinary, Part II,  section  2, dated 

14-3-1980.

tIntroduced and moved with the recommendation of the President.
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[Shri Niren Ghosh]
has said that they are for the eradica-
tion of poverty, both urban and rural. 
As far as we are. aware, they have 
been saying this for the last 30 years 
but succeeded only in increasing the 
poverty of the poorer sections of the 
people—about 70 per cent are now 
below poverty line—and increasing 
the wealth of the big business. There-
fore, the qu<*stion arises as to whom 
you serve. 'My contention is that you 
are not the servants of the poor people; 
you are the servants of big business 
and, in that sense you are anti-people, 
anti-India. This is my first point.

The second point I would like to 
make is that in the Budget the finan-
cial powers between the Centre and 
the States have been delienated in such 
a way tnat all the powers are in the 
hands of the Centre. The State has 
the responsibility to see to the welfare 
of the people but the entire power is 
centralised in the hands of the Central 
Government. This, I say, strikes at 
the social fabric of the unity of India 
and breeds discontent and at times of 
distress, upheavals in the various 

States. For the sake of the unity of 
India and for the development of the 
States of India there should be a just 
and equitable distribution of financial 
powers in favour of the States. Some-
body may object, saying, ‘Unless 
powers are in the hands of the Centre, 
how can the poorer States be de-
veloped?’

While making my point on this, Sir, 
even 30 years after Indeoendence, you 
see Bihar is the poorest. Orissa is the 
poorest and same is the case with re-
gard to Assam. Why? flO per cent of 
the backward States are there. Only 
certain State.i are industrially develop-
ed to some extent on the West Coast. 
So I plead for them.

I again take up another issue—that 
is the issue of licences. Licences are 
granted in a whimsical manner. I have 
heard that if some industrialists want 
to set up industrial units, the Centre 
and the bureaucracy tell them, ‘If you 
go to Pune or if you go to Madras or

Ahmedabud or Bombay, your licence 
will be g\ ar.,ted. Otherwise, the licence 
will not be granted.' This is the poiicy 
that is being pursued. That is an-
other thing I want to point out. It is 
high time tftat it is changed.

Then take the question of taxation. 
If you see the entire gamut through-* 
out this period, you will see that in-
direct taxation has gone up and direct 
taxation is nowhere nearing the end 
and tax-dodging is now to the tune of 

Rs. 4000 ciores each year. You have 
passed the law for detention. I want 
to know how many of the big guys, 
the big industrialists have been detain-
ed under the preventive detention law 
now that nine States are under your 
direct control and two States you are 
already running?

Another point I would like to make 
is that nowhere in the world there is 
equalisation cf prices of steel. And 
pressures on coal have been manipulat-
ed in such a way that the price of coal 
has more or less been equalised. In 
any country in the world is it there? 
Why have you done this? Either it 
should be withdrawn or there should 
be supply of basic industrial raw 
materials including cotton, oil pro-
ducts, etc. at equal prices throughout 
the country. It is a discriminatory 
policy you are pursuing and evoking 
much discontent in the majority of 
the States.

Lastly I come to your policy in re-
gard to the multi-nationals. This 
government is openly inviting the 
multi-nationals. So long we have been 

told that attempts are being made to 
see that the loot is limited. Year by 
year huge profits are expatriated 
abroad by the multi-nationals without 
any investment of capital. Rs. 200—300 
crores are being expatriated annually. 
This has become a scandal. Not only 
that, you are increasing it and are 
inviting them thereby stifling the indi-
genous technical know-how. Of course, 
sometimes one has to go, for new 
technologies but you are mortgaging all 
the sophisticated and strategic heights 
of industry to the fereign nationals.



As regards the price of drugs, the 
Hathi Committee has said that the 
foreign multi-nationals are ruling the 
roost and that report has been put into 
the cold storage. The prices of poor 
man’s drugs have gone up and there 
are reports in the Press that it will be 

further increased in view of the escala-
tion of the prices of inputs. It is they 
who supply the inputs and also it is 
they who manufacture the drugs. This 
is another danger.

These are some of the points I have 
to say. It is better that you drastical-
ly reshape the Budget proposals for 
the coming year. Otherwise, sooner 
or later there will be upheavals 
throughout the country like that of 
1974.

TnTTWT'mmt ( 'T̂ rr) : vw® off 
Jf *nrp?r wt T^mrrr ^rr^fr f. xftx

^  SST# aft i5T <7 #  S'SIT'jfd |  I
T̂rT cfr ^ fwFTT if w r  sto:

tpFW ^  s q ^ n  fwrftr ft »TfrrtfcT farfgr if 
| I 3ffr tgj-rf ^  fTTTT % FT
if ^ i

WETO *Te?>?*r : *T7TI f  ̂  tfiVT ST I WT I

TTmq-HU TTT̂fY : fâ TT %
qwr, w r sflOrwi* fasff ^  

folfo % p̂pfhr I I P̂TTR $ fw
CT̂rr 5TST £ 3r> ĉ PTt JPTcTT I sfa 

^n*r tfr | rfr? is ^
fW!>TT t  ^  frflS |  | ^  if
1973 if 7.rs*r w  %  *mr%r «ff
ifrfF?  ̂ sfrrcr ftrarr

%f%«r fart? *fr t $i $,
5T^ff it I ,  SHTT %  f<sRTC>

JFtf WRTT5T ^JT^T t  5Tt ^  ^  ^  W * if
*mfr I  I sptt %m  firern: if s m  

srt ^ w?rr =?n sft f, <ft vr ctwt  f*rrr̂  ^t ,
Spft sftr fPTlt Ti ?TCR| 3T7Ti

#  sth if % i x v f it  wtft |
«c$ stst .t  3*r ̂ r t̂tt f*rrt? wft r̂.«r % £,
^  Tî MYRrw: stsw %cfr $ i wm qfr fasrfW

.....................................
W«W«f|faiT : ^  Sfsftre | i
«ft T»*n**re WTfarV : w  *pt 

w m  i itft ̂ rtrr | fy
«ftr n̂mrftsN *rr*r% ^t r̂Nr gYo mfo 

iraf zrft wife fŵ rr 
^ vr ^̂ ?rt  ̂i *<r*wi5r<re

f*mT«r ?prt ?f 3 ^  i x?*ft ^ («r w f  ir t& r
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| 1 «r̂ t wfo *Rfr wa
»!̂ f WK ^  f  ?rf5T% ftrf®»Tf®5frT^r%^7#
1 1 ?rr # 0  aft© «rf̂ o §  r̂Nr «Ptrt tflr

% ferwn? T t
f r m K  v r  ?r x m i w  1 ^  w it ar̂  
fTO R ^  <r if, %f^r «m  «r^ 

w ^ t  f̂ r̂ n v \x  r̂rarf ^ w t 
%• ^  «n̂ r t ^  wt- ?r^r(t f*rd$ 1 1

*r»R STiT 5Ti ^  3t*F ^ T .
t  ?rt w  f̂ rrt̂  1

?T«ft T̂rT £, W/5T sfra^lT SftTS 
Jf ^  1 3 ^t f^P?fT t  :

‘Ram Dular Rai, a nineteen year 
old student of Bali Ram Bhagat 
College (former Speaker’s name), 
Samastipur was brutal'y murdered 
by some unknown persons on 10th 
March. Some persons have taken 
the victom for a film show. At the 
end of the show, he was compelled 
to go to his in-law’s house. While 
he was on his way to his father-in- 
laws house the criminal cut his throat 
with some sharp weapon.’

MR. SPEAKER: This has nothing to 
do with the budget. You are elaborat-
ing unnecessarily.

SHRI RAMAVATAR SHASTRI: Why 
not? This is a law and order problem.

MR. SPEAKEGR: You wind up. You 
have made the point.

TWIWH' W «fl : fTTK W  fsi%
^ H rare *w -ft41‘dnfr % TTTawhn- Jf anftgRf 

% 1 2 jfftapff fw ft % ?fnff fTT viT̂Tf
feri 1 ^  tq̂ r̂ i t o  Sr qrĝ r ^  % 1 -3?r Sf
anfft h it f t t  ^ 1 42 n̂ft̂ r TT ^nft^iff
% w m  t t  tot % 1 w  w&t mft 
7̂ifsTRf % *t fspaV ^  |r’ f^r Mt 

? € i  1 a(>-?fr?r ^  % >pjq g ? r , f ,

r^i srt *mtrrn 'mr t o i
r̂if̂ lr 1

rn5r%̂ FT ^ ^  if *mn^f I  I 5f ^
*rsi %  %  wran<î  t t
Tnt 1 HT'T-’ranfts ^ r f  <ffr t̂ w t t  %
?n«r it fw i ^%?r f̂ rm

t  1*  t 't  *ppt t  jt^t «a. T^t &  1 «w*i?y 
a w if  ft^rr t o t t  |  qr «rtfr vft 
snre yfaftrcl v w t «tt Tft f , vfW  ^  t t  

|  I ^  % fTTtH if ^ ^tpt f fm w  
t t  1 1 s w it  % H5pfT.$ iff fffr m - 
vrr iiif f  i »rhr £ f r  w?r3rV
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WIHdK VTTFSft]

«rp%3T srfa i 
*tpt | fa

Payment of arrears of the Fifth Plan: 
UGC Pay Scales; implementation of 
Pension cum Gratuity Scheme; Pay-
ment of DA at Central Government 
Rates and certain other matters.

^  frnrr t o p : <tt
JT̂f  ̂ I ^  | fa ** * t
«FTTOT ^nif I

q̂ rr qfagfret qft snra | i
^  % f a s f t  s f a s f a f t  $  i f i p g M i?  if , q r

*l*t W W T  ifT^RT *3<TW ^  I 2 0  KO-ff 
«ft*<.-$TO ft I , I,

q<w3ft*fe 3fT<% % f̂ fTT rrqW Hff | I ^RhT 
% etatf qft ?rff fŴr <ft | % ff?r̂

»fr V t  V F g t^PT T t m  «T? T?T t  I «ft
fa-ft tft m  «pt faMV 5tt ?rft

$ I 5m t ft? TSViT vt
vr <?ftfa% sflr ffireftreV

3* i
?nfa ̂  «n^r rviw<n ^ tt wfaci ft *r% i 

$ ’WTfNii fa ^  srnrf rR  ̂ ott wtr 
^  i

^fhr^r % «rî  if $ ^  ^ f i  r̂î ar 
j  fa ^  Wrcrr# %
«f$t «rc fa n̂ fr wfonfif %*i%ir ?rf

TK  ̂ I if flH-ti ’̂ TT̂ TI j? fa  ^  
# t w |  ? T̂Tt? ^  *T?ft WTf sfa apTSf 
% faq, f̂̂ rxrfor % f̂ tr «rrr ^

w  iv m  «fh: gro ?rVc % 
vfajw t, Ŝ ReTt t̂farr, <nft &S
vfasPT ^  SflSTCT I

# «fre?r t &h  ̂  ?rr?fi  ̂ dHttft
s!Ni <a <m  ̂ i ?rnr 'rŝ rr wf̂ rrr 
v")< fa (r??n vr?r  ̂ 8fn
n̂rf 11 ^tf w*r ?rft  ̂sr̂ t ?r

f̂ % I ci-hi-h ’if̂ RTt,, fff^, fir̂ 5T *p̂ r ^
I VHft̂ FT fa

T̂T  ̂I 80
5TTV Vt | *fk #?rw Wfa TT 1
VT  ̂ I Vi'ti-lTfw'i % ^py %
i* i ?ft vr vwt s  | i aw ’^rr
ŝ̂ rvt f$r%irr ^  ?n̂ rfwf ^ram srttjt
T̂T |

Ttvrfr ?rff t  i fainprt 
Tty 5 r̂ « r  M  % *r*nra Sr ^  f  
^  ?rcf *ft* Kft ^  «pt «pifr %
«prw t  m*r ?iff ^  T f̂ i  i %fa?r f^rfw ^g?r 

q ^ n rrm n r%f^«rnwt*mr 
t̂t r̂f r̂ i ?nrm &z % fw^r

% f̂ T StTR T̂T I fW>f ?T̂ Tf CT
fWw t̂, =Hhr̂ r t̂, ^  ^
?n?iTf «î  ^  ?fh: %• qrfft *pV
^ f r  i f^TT w >h  % ^ r  Jr f ,
^<+rfV frrfli | fa 2 5 ^jttt r̂nrf ^ %

?rr«R ^  | i r̂t̂ t ii snftref 
«ffr % r̂raf % t̂t trV ^trt qim  ̂ i

| ? f*r sfcc srrc ?ft w* 
WFTf Jr f, ’TFft | «ftr ^r

inp gfasrr | i ^Ti ^ t it  smr if
'SÎ TT I ?FTT 5TPT ?f 53T̂ frf̂ T ?ft ITPT
F̂r̂ r i ^  f^fR^r «nsT^fVFT^%?nrfT 

£ I nfwf % f̂ T m r% I I T̂Tftpr 
vr r̂nr | fa ^  »rNV ^ mn

«F̂  I

wctw iTifrtw : *rnr îm $  ^
3fI5T ^TH ■Fl*t>dl ^  I

wt mrmmr mvsit : wr r̂nr̂ - f  i
T̂ r wit  5crnr̂ T «nr% «r n̂?rr | i

w«w : ^"t I

TTHTWtT nroit : T̂TTT ^T eft
WgcT fresr t I TOTT T̂T̂rft' |
f a  fsrfTTT fa T  1»PfaT  ^  ?T W T , ^

«^T 'fft «P 'TPfr 5ipR«tTvt, ^  feff?T
?n̂ F ft srnWV i

SHRI R. VENKATARAMAN: Mr.
Speaker, Sir, some of the points which 
have been raised have already been 
debated, but ojie thing which was 
raised was in_ relation to the Centre- 
State financial adjustments. Thstf was 
also the point which Shri Chitta Basu 
made in the course of tbe debate. We 
know very well that we are function-
ing" uilder the present Constitution and 
the' financial arrangements between, the 
Centre and the States are governed by 
the existing Constitution. If hon. 
Member want that that should be re-
vised, Then it is another mater on 
whicfh I cannot give any reply.

SHRI KRISHNA CHANDRA BAL-
DER (Durgapur): You are Finance 
Minister and are speaking on behalf 
of the Government



SHKI R. VENKATARAMAN: I know 
my limitation. Unlike others, I am 
fully aware of my limitations. T want 
to point out to the hon. Member that 
even under the existing financial rela-
tions, considerable transfers of re-
sources have taken place from the 
Centre to the States.

SHRI NIREN GHOSH: It is marginal.

SHRI R. VENKATARAMAN: I can 
give you the figure. If you will con-
sider those as marginal, I leave it 1o 
the public to consider then.

Later in the day, I am coming for-
ward with a Bill which transfers all 
lihe collections in re sD ect  of electricity 
duty to the States. That was recom-
mended by the 7th Finance Commis-
sion and the amount will be about *
Rs. 1,140 crores in the next five years.
The 7th Finance Commission has made 
recommendations, the sum total of 
which will be a transfer of Rs. 20000 
crores from the Centre to the States 
during the course of the next five years.
If you still think it is marginal, I 
leave it to people with some judgement 
to decide.

The next point which was raised was 
about the Bihar situation. ] am really 
unable to say anything about the Bihar 
situation. All that I can say is that I 
will transmit it to the appropriate 
authorities in Bihar and see that they 
take the appropriate action necessary 
in this behalf. I have noticed that 
there have been very sad incidents..

SHRI RAMAVATAR SHASTRI:
What about establishing Central 
Universities and converting Patna 
University into a Central University?
It is within your competence.

SHRI R. VENKATARAMAN: Un-
fortunately, the Members think that 
the Minister is like Ged who can go 
on giving boons. We have to go into 
the whole financial relations; financial 
implications have to be worked out and 
then come to some conclusions. It is
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God Almighty who can give boons and 
not Ministers. As I said, we will com-
municate it to the Bihar Government. 
We are equally interested as the hon. 
Member is in the maintenance of law 
and order and in the maintenance of 
peace.

MR. SPEAKER: The question is:

“That the Bill to provide for the 
withdrawal of certain sums from and 
out of the Consolidated Fund of 
India for the services of a part of 
the financial year 1980-81, be taken 
into consideration.*’

The motion was adopted.

MR. SPEAKER: We shall now take 
up clause-by-clause consideration of 
the Bill. The question is:

“That Clauses 2 to 4 and the 
Schedule stand part of the Bill.”

The motion was adopted.
Clauses 2 to 4 and the Schedule wtrc 

added to the Bill. Clause 1, the Un-
acting Formula and the Title were 
added to the Bill.
SHRI R. VENKATARAMAN: I beg

to mcive:

“That the Bill be passed.”
MR. SPEAKER: The question is:

‘That the Bill be passed.”
The motion was adopted.

13.35 hrs.

APPROPRIATION (No. 2) BILL*, 1980
THE MINISTER OF FINANCE AND 

INDUSTRY (SHRI R. VENKATA-
RAMAN): I beg to move for leave to 
introduce a Bill to authorise payment 
and appropriation of certain further 
sums from and out of the Consolidated 
Fund of India for the services of the 
financial year 1979-80.

♦Published in Gazette of India Extraordinary, Part II section 2, dated 
14-3-80.
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MR. SPEAKER; The question is?

“That the leave be granted to in-
troduce a Bill to authorise payment 
and appropriation ol certain further 
sums from and out of the Consolidat-
ed Fund cf India for the services of 
the financial year 1979-80.” {

The motion was adopted.

SHRI R. VENKATARAMAN: Sir, I 
introduce! the Bill.

Sir, i beg to move):
“That the Bill to authorise pay-

ment and expropriation of certain 
further sums from and oul of the 
Consolidated Fund of India for the 
services of the financial year 107&-
80, be taken into consideration.’’

MR. SPEAKER; The question ib:

“That the Bill to authoriss uay- 
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of India for the 
services of the financial year 1979-
80, be taken into consideration.’’

The motion was adopted.

MRt SPEAKER; We shall now take 
up clause-by-clause consideration of 
the Bill. The question is:

“That Clauses 2 and 3 and the 
Schedule stand part of the Bill.”

The motion was adopted.

Clauses 2 and 3 and the Schedule were 
addod to the Bill.

Clause 1, the Enacting Formula ar?d 
the Title were added to the Bill.

r̂ HRI R. VENKATARAMAN: i bog 
to move:

“That the Bill be passed.”

MR. SPEAKER: The question is:
“That the Bill be passed.”

The motion w as adopted.

1328. hrs.
FINANCE BILL, 1980

r

THE MINISTER OF FINANCE 
AND INDUSTRY (SHRI R. VENKA-
TARAMAN) : I beg to move:

“That the Bill to continue for the 
financial year 1980-81 the existing 
rates of income-tax with certain 
modifications, to provide for certain 
exemptions from income-tax and to 
provide for the continuance of the 
provisions relating to auxiliary 
duties of customs and special duties 
of excise for the said year, be taken 
into consideration.”

SHRi SATISH AGARWAL (Jai-
pur) : I want to have one clarifica-
tion. The hon. Finance Minister in 
his speech on page 8, paragraph 36, 
has stated, “I propose to inlroduce 
today a Financial Bill which seeks to 
continue the existing rates or income- 
tax for the financial year 1980-81, 
However, I have also three proposals 
of a non-controversial nature for the 
amendment >jf the Income-tax Act. I 
shall now briefly explain these pro-
posals.” Then in paragraph 37, he 
says, “some State Governments have 
set up statutory corporations for the 
promotion of socio-economic interests 
of member of the scheduled Castes and 
the Scheduled Tribes. I propose to 
exempt from income-tax the—now 
you are proposing to exempt—income 
of all statutory corporations or bodies, 
associations nr institutions wholly fin-
anced by the Central or a State Gov-
ernment, established for promoting the 
interests of 4-he members of the Sche-
duled Castes and the Scheduled 
Tribes.” After going through the 
statement in paragraph 36 or 37, one 
has got the impression that you are 
going to exempt hereafter all such 
corporations from the levy of income- 
tax and continue other proposals. New 
look to the statement of Objects and 
Reasons at the end of the Finance Bill* 
This is paragraph no. 6.

tlntroduced and moved with the recommendation of the President. 
•Mover with the recommendation of the President.



f .P*ra'. 6 qf .theJStatemem of Objects 
and' Reasons says:

“Clause 3 of the Bill seek&.$ore*> 
tend the exemption from income-tax 
iii the ca4e of residents of Ladakh 
for a further period of three years 
and to exempt from Income-tax 
attrards for service for alleviating the 
distress of the poor, the weak and 
the ailing and income of corporations 
or other bodies, associations or 
institutions established for promot-
ing the interests of members of the 
Scheduled Castes or the Scheduled 
Tribes.”

After plain reading of your speech as 
well as para 6 of the Statement of 
Objects and Reasons, one gets the 
impression that you are going to 
exempt the corporations from the levy 
of income-tax hereafter. But look to 
the provision that you are going to 
add in the body of the Bill, clause 3, 
page 12: sub-clau9e (c):

“after clause (26A), the following 
clause shall be inserted, and shall be 
deemed to have been inserted, with 

"effect from the 1st day of April, 1972, 
namely.........”

I should like to know why you are 
making this provision retrospective, 
from 1972? Your speech and the 
Statement of Objects and Reasons 
clearly state that this is to be prospec-
tive. I fail to understand why you have 
added the words “shall be deem-
ed to have been inserted with effect 
from 1st April, 1972”. You have indi-
cated neither in your speech nor in 
the Statement of Objects and reasons. 
This provision is in violation of and 
counter to what is contained in the 
speech as well as the Statement of 
Objects and Reasons. Will you please 
clarify the position? Is it an inadver-
tent mistake?

SHRI R. VENKATARAMAN: I am 
grateful to my esteemed friend for 
having drawn my attention to this 
matter. At the moment I can only 
say that the intention has been to give 
exemption to these corporations from 
Income-tax from the date they were
2741 LS- 8  ‘

started and the words *1 propose to 
come’ only ttt̂ an tt&t I prdpofee to 
bring this measure now, not thtft «*1f 
propose io gWfe exemption hi 'ttfli 
future. As far as my statement ik 
concerned, it is fairly clear; at afly 
rate it does not preclude the possible 
lity of giving it retrospectively. 
Coming to the statement of object/? 
and reasons, clubbing these two sen-
tences together, namely, exemptions 
to residents of Ladakh and the other, 
relating to the Scheduled Castes and 
Tribes, g«ives the impression which my 
hon. friend has pointed out. I should 
submit that though the drafting of the 
objects could have been more elegant, 
there is no error, either of fact or of 
law in this.

SHRI SATISH AGARWAL: I have 
no objection basically with regard to 
the grant of exemption from income- 
tax to these corporations. I woulc| 
like to know why they chose 1972.

SHRI R. VENKATARAMAN: From 
the date they were incorporated.

SHRI SATISH AGARWAL: Does it 
imply that they have not been assessed 
to income-tax since 1972? If you do 
not know the answer right now, you 
may verify and confirm. I have 
drawn the attention of the Hou?e. 
Your speech does not contain anything 
with regard to the retrospective effect. 
If the government wants to make a 
provision with retrospective effect, 
that should be specifically-mentioned 
in the speech or in the statement of 
objects and reasons. Otherwise the 
House may be tak en  by surprise. You 
say, you propose to exempt and the 
jHouse will say: all right. But the 
House will never know that you are 
going to do it retrospectively from 
1972. Are you going to reopen aH 
those assessments? Please verify 
that; let us know.

SHRI R. VENKATARAMAN: My
information is that these corporations 
were established in 1971 and therefore 
they would be liable to income tax 
only after 1072 and that is why tfee 
year 1972 has been fixed. So far as
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Hie other point Is concerned. I have no 
information; 1 will verify. I will write 
to him about that I hope he has no 
objection to the fact of exemption 
being given.

SHRI SATISH AGARWAL: I have 
no objection. But the question is: 
are you going to reopen the assess-
ments?

SHRI R. VENKATARAMAN: I will 
write to him.

MR. SPEAKER: Motion moved:
“That the Bill to continue for the 

financial year 1980-81 the existing 
rates of income-tax with certain 
modifications, to provide for certain 
exemptions from income-tax and to 
provide for the continuance of the 
provisions in <ating to anxiliary 
duties of customs and special duties 
Of excise for the said year, be taken 
into consideration.**
SHRI KRISHNA CHANDRA 

HALDAR (Durgapur); Shri Venkata-
raman, Hon. Finance Minister, appear-
ed like Havana m the costume of a 
saint (Sadhu) with his Budget and 
Finance Bill to snatch away *Sita' ie. 
the power of 9 States in the coming 
election. After the election is over 
real Havana will appear. But ulti-
mately Hanuman will destroy your 
Swarana Lanka in future (though to-
day Hanuman may not be in the 
House.)

The Finance Minister has said that 
he woud approach the House again 
in ‘a few weeks’ with a full-fledged 
budget containing new taxation 
measures to reduce the budgetary gap. 
That means a high dose of taxes will 
come after a few weeks when he will 
introduce the full-fledged budget.

The hon. Minister presented . the 
Finance Bill mainly to continue the 
existing rates of direct and indirect 
taxes to seek some ^on-controversial* 
changes in the income tax Act with a 
vievr to providing concessions to gov-
ernment organisations set up for the 
Scheduled Castes and the Scheduled

Tribes. Such bodies wiH be exempted 
from income-tax.

1SJV hi*.
[Shkx Shxvraj V. Path, in the Choir]

Another change in the Income Tax 
Act is continuous tax exemption for 
the residents of Ladakh for another 
three years keeping in mind the elec-
tion to Parliament.

The Finance Minister has failed to 
take advantage of the opportunity 
provided by the presentation of the 
interim Budget for 1980-81 to give the 
country a clear indication of the 
economic strategy of the new govern-
ment. The outline of next year’s 
Budget does not even provide a reli-
able indicator of the planned levels 
and structure during the coming 
years as the Finance Minister has 
made it clear that the country will 
have to ‘wait till the priorities and 
plan outlays for 1980-81 are finalised 
by the Planning Commission to be 
appointed’. What is the condition of 
our economy—not only stagnation in 
Industrial growth, prices of essential 
commodities are also rising in gallop-
ing step—only in one week it has 
risen by 1.2 per cent. If it continues, 
then in one year it may rise upto 60 
per cent. Unemployment problem is 
increasing enormously. It is said it 
may be to the time of 20 million in 
urban areas and 10 crores in rural 
areas. Moreover, about 70 per cent 
of our population is living below the 
poverty line. 75 per cent of our 
population has no purchasing power 
at alL This hopeless condition of our 
economy is not only due to Janata, 
Lok Dal rule but due to 30 years of 
mis-rule of Congress including 11 
years’ rule of Mrs. Gandhi a^d in-
cluding the period of Emergency 
also. Congress Party has vigorously 
developed Capitalist cconomy and all 
over the capitalist world economic 
crisis is deepening; here in our coun-
try we are finding the same thing.

The Congress Party has said that 
they would build a Socialist pattern 
of society and in 1971 elections, Mrs. 
Indira Gandhi raised the slogan of
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‘Ctaribi Hatao’ but what has happened 
to Garibs, all ef you know very -pen. 
I do not want to go Into the details 
here.

As the economic crisis is aggravat-
ing, the Government headed by Mrs. 
Gandhi is curtailing the powers of 
the States and depriving them of 
their legitimate share in Centre** 
earning, Agriculture, Education, 
Health development, construction of 
roads, supply ol drinking water etc., 
all these are in the hands of the State 
Government, but due to lack of suffi-
cient funds, they cannot discharge 
their duties properly. In this con-
text, I would demand the review of 
Centre-State relations for the deve-
lopment and to strengthen the unity 
and integrity of our country. I de-
mand that 75 per cent of Central 
Budget allocations should be dis>~ 
tributed amongst all the State Govern-
ments. In this context, I would demand 
a review of the Centre-State relations 
for developing and strengthening the 
unity and integrity of our country. I 
demand that 75 per cent of the Cen-
tral Budget allocation should be dis-
tributed amongst all the State Gov-
ernments.

To check the price rise, physical 
control of the essential commodities 
by the Centre is absolutely necessary 
and all these essential commodities 
should be distributed through the 
public distribution system.

Government is taking of self-re-
liance. But our foreign loan has 
gone up to ten thousand crores of 
rupees and we have to pay several 
hundred crores of rupees as interest 
This year, the Government is depend-
ing mainly on the foreign assistance, 
which means dependence on foreign 
countries. Multi-national companies 
are already exploiting our country. 
Our country has become the hunting 
ground of the multinationals and 
monopoly capitalists and will con-
tinue to be the hunting ground of 
those elements. Our national inde-
pendence may be at stake.

So, our country is phrofng through 
an unprecedented economic crisis, 
The crisis has aggravated in all sphe-
res of social and economic life, as 
if we are sitting on a volcano. One 
day the volcano may errupt and the 
situation may become worse. Then, 
how are we to come out of this severe 
crisis? We have to take bold and 
radical steps. We hav9 to end all 
types of exploitations. So, I demand 
that we have to nationalise the fore-
ign capital working in India. We 
have to nationalise all industries con-
trolled by monopoly capitalists. Ra-
dical land reforms should be under-
taken ’ and land should be given to 
the tiller. In this way, gradually so-
cialisation of all means of production 
should be done. We have to take bold 
steps. If we do not change our out-
look, if we do not change the struc-
ture of our economy and the struc-
ture of our society, this capitalist so-
ciety will not be able to solve the 
basic problems of our nation and the 
people. We must change our outlook. 
We have to change our society and 
economy through bold steps. We have 
to build up gradually a socialist so-
ciety. If we can proceed in this way, 
we shall be able to solve our prob-
lems and lead our country towards 
our cherished goal We shall then 
be able to eradicate poverty, solve 
the unemployment problem and in 
this way we shall be able to solve 
all the problems.

SHRI C. T. DHANDAPANI (Pol- 
lachi): Sir, I am very thankful to 
the Finance Minister for having 
brought some concrete proposals for 
promoting the Interests of the weaker 
sections of our society. A deficit bud-
get has been brought consecutively 
for the last two years. I do not want 
to say that a deficit by itself will 
harm the economy or the nation, pro-
vided the gap is being invested in 
developmental activities. Otherwise, 
if the gap is used for some other pur-
poses , certainly it will harm the na-
tion and the economy. I am sure the 
Finance Minister would take proper
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5 * ' 4steps {rnd see that this amount is uti-

lised for developmental activities in 
the country.

Many things hav€ been said in this 
House by the leaders of various poli-
tical parties. As far as price rise is 
concerned, all political parties at one 
place or other are being cursed by the 
public because all of them—Congress, 
Janata, CPI, CPM, Lok Dal, even my 
Party DMK—were ruling parties in 
different States. So, all political par-
ties are responsible and answerable 
to the public for the increase in pri-
ces. But I would like to say that the 
Finance Minister was good enough to 
bring about some proposals at this 
juncture. The Minister has spelt out 
some programmes such as proper and 
effective supply of essential commo-
dities like edible oil, kerosene, diesel, 
sugar, etc., stringent action against 
hoarders and black-marketeers, en-
couragement for higher production of 
consumer goods and allocation of 300 
crores for Food for Work Programme. 
Here I would like to request and 
appeal to the hon. Minister that a 
watch should be kept on the funds 
which are being distributed to the 
States, whether the State Govern-
ments are really utilising the funds 
for the purpose for which these are 
being given. For example, during 
the 2J year rule of AIADMK, 
funds were allocated by the Janata 
Government at the Centre to the 
State for various programmes but 
they were not utilised properly by 
them. Osne portion of the fund was 
squandered away by two Ministers 
i.e. Mr. Ponnaiyan, Minister for 
Transport and Mr. Kolandaivelu, Min-
ister for Agriculture. These funds 
had not reached the poorer sections 
for wham they Were meant. So, it 
should be looked into.

T h e  h o n .  M i n i s t e r  h a s  a l s o  a n n o u n -
ced awards to litterateurs, scientists 
artists, etc. which is a n  encouraging 
measure to the educated mass.

When many states are facing finan-
cial crisis on account of natural cala-

nfety, 1 appfretaaW the gesturt fcf 1 the 
Finance Minfetfci* in aHotlwg
crores to the States. > '

I am also happy that the Finance 
Minister has given tax exemption to 
corporations or associations which are 
engaging m development and other 
activities in regard to the welfare of 
Scheduled Castes and Scheduled 
Tribes. In Tamil Nadu, there is a 
Harijan Housing Corporation in which 
I was one of the Directors. During 
the DMK rule we constructed about 
3500. houses, each house costing about 
Rs. 4500. The Government had spent 
about Rs. 13 crores on these houses 
and they were distributed free to Hari- 
jans. No money was collected from 
them. The scheme was initiated by Dr. 
K. Karunanidhi.

I want to say something about two 
bankr i.e. Agricultural Development 
Bank and National Bank for Rural 
Developmtnt. I want to say some-
thing about their formation. My fear 
is that these banks will not be able 
to serve the rural areas. Instead of 
that, this money could be directly 
distributed to the State Government 
or the co-operative banks in the 
States, wh0 themselves can go to the 
poorest sections and agricultural la-
bour and distribute the money. Then 
they can recover it very easily. So 
far as the banking system is concern-
ed, it is not the payment but the 
repayment which is the biggest prob-
lem. Suppose a bank advances 
money to some agriculturist in a vil-
lage. it is a very big problem for the 
bank to go to the village and recover 
the money. An officer or employee of 
the bank would not go to the village 
to recover the* loan. Even if he goes, 
he will claim Rs. 300 or 400 as travel-
ling allowance. So, the bank loses all 
interest to recover the loan and 
there is over-expenditure. If, on thfc 
other hand, this money is given to the 
State Government, then either a re-
venue inspector or village munsiff
will go to the village for both dis-
bursement and recovery. Since they 
personally knew the activities of th#
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viSager*. anfds th«te hafettf>th«y ,W4H 
be ia a* tetifcrpaB *apnt*i*<*W '^  
afcofceyu w  w*gge*rt¥>n 4ft
th**, instead o f: braving*?*' in&a-ahratc- 
tute and investing so, muck jpqwjy, 
which may actually get lost, they could 

better hand over the money directly 
to the Stale Government for disburse-
ment.

>
I am thankful to the Minister that 

he has been good enough to place 
some money at the disposal of the 
States. At the same time, it is being 
allotted under the Income Adjusted 
Total Population Formula, which was 
evolved some years ago. If this for-
mula is applied, then certainly the 
smaller States, the lesser populated 
States, will be affected Therefore, 
it has to be revised. The amount 
has to be given according to the ne-
cessity or requirement. For exam-
ple, during the AIADMK regime, the 
Chief Minister, Shri M. G. Rama- 
chandran, did not approach the Cen-
tral Government for funds, for allo-
cations. He said that the Central Gov-
ernment Plan allocations to the State 
Governments are not sufficient. Sok 
he made an appeal to the Leader of 
the Opposition, Shri Karunanidhi 1o 
approach the Central Government 
and get more funds for the States. 
It is rather strange. He is at thp helm 

of affairs and instead of approaching 
the Central Government, he requests 
Shri Karunanidhi to do it.

AN HON. MEMBER: Shri M. G. 
Ramachandran is not present here to 
defend himself.

SHRT C. T. DHANDAPANI: But
the CPM is very much here and it 
is his partner.

M R  C H AIR M AN : Generally we 
avoid giving names of persons who 
cannot defend themselves.

SHRI C. T. DHANDAPANI: I am 
talking about this because there i* 
some relevancy. He wanted our lea-
der to approach th* Central Gov-
ernment and get money.

SHRI R. VENKATARAMAN: U y *t 
spy th$ Cjiief i^ipister and the Leader 
of the Opposition, it would be all 
right.

SHRI C. T. DHANDAPANI: So, this 
allocation should be made on the basia 
of some concrete formula, according 
to the needs of the States. ’

I am thankful to the Finance Minis-
ter that fte has come with this budget 
with an open mind. Take, for exam-
ple, Shri Charan Singh. He was the 
Home Minister, who could control the 
price rise. Then he was the Finance 
Minister, when he could have formu-
lated a better fiscal policy, fie waf 
also Prime Minister when he had 
overall control over the entire eco-
nomy. Yet, he presented a budget 
which harmed the entire country. 
This is not my view, but that of his 
own party leader, Shri Morarji Desai, 
w ’i o  made a statement in Bombay, 
which I quote:

“Former Prime Minister Morarji 
Desai on Thursday alleged that the 
Union Budget presented by Mr. Charan 
Singh as Finance Minister in his Cabi-
net was a part of “conspiracy” to pull 
down the Janata Government. 1

Inaugurating a voluntary social or-
ganisation called **Lok Seva Samiti” 
here Mr. Desai said, when Mr. Cha-
ran Singh consulted him on the budget 
he had warned him that the budget 
would evoke people’s anger and result 
in disrenute to the Janata Govern-
ment and the party.

The “conspiracy”, he said, was prov-
ed from the statement of Mr. Raj 
Narain that “he (Mr Raj Narain) 
would work from outside to bring down 
the Government while Mr. Charaa 
Singh from within”.

Mr. Desai blamed those “politically 
ambitious” ]eaders who quit the 
Janata Party for the. present political 
Instability in the country and characte* 
rised the caretaker Government of Mr. 
Charan Singh as “a Government of
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thieves” , adding that those who had 
"collaborated” with him to form the 
Government were also ‘ ‘thieves”.”

1 do not mean the CPI(M) because 
CPI(M) colluded with the Lok Dal to 
form the Government 1 do not want 
them to get angry with me. Why 1 am 
telling you this is because of the bad 
administration and bad financial policy 
of the previous government that this 
price rise has occurred. Even Mr. 
Charan Singh was telling the other day 
about the national growth. He has 
stated that the growth rate for 1977-78 
is 5.2 per cent, and for 1978-79 it is 4.1 
per cent. He said like that. But at 
the same time he has forgotten to quote 
the previous years. He only said that 
for the year 1977-78 it was 5.2 per 
cent. But after the one-year rule of 
the Janata it was reduced to 4.1 per

eaut in 1979-79. Mr. Charan Singh 
Wmsdl quoted BfcTTn 1978-79 it was
4.1 per cent. At the same time it has 
been said here by Mr. Charan Singh 
and others about Increased production. 
I agree that there was an increase in 
production, cut at the same time I want 
to ask one tiling. Here I would quote 
some figures, with regard to agricultu-
ral production. In 1976-77 the produc-
tion of pulses was 11.4 million tonnes 
and iu 1978-79 it was 12.1 million 
tonnes. The production of foodgrains 
in 1976-77 was 99.8 million tonnes and 
In 1978-79 it was 119.2 million tonnes.

There was an increase in production, 
but I want to ask the Members belong-
ing to Lok Dal and others who sup-
ported the Lok Dal, as to why there 
was a price rise when the production 
increased. Again I quote the figures 
as below:

Prices 
1976-77 1978-79

Pulses . . . . • 145* 7 247' * i.e., over all increase of 47 * 7 pe r
cent.

Foodgrains . . • *5#* 7 172-6 i.e., 11 • 6 per cent.

Fruits and Vegetables 148 161 i.e., 19- 3 per cent.

Eggs, fish and meat . . . 1 7 6 2 217-1 i.e., 11 *6 per cent.

Oil seefis . . • 125*8 *59 i.e., 21 • 7 per cent.

Edible oil . . . 14a-8 158-6 i.e., 23*2 per cent.

In cotton textiles it was 157.5 in 1976-
77 and 181.4 in 1977-78, i.e., 12.7 per 
cent more. These are the figures.

I am giving all these figures because 
Mr. Charan Singh and others have 
claimed that production was increas-
ing. In that case, why did prices also 
increase? That means there must have 
been something wrong in the adminis-
tration and management. Some peo-
ple might have done something wrong, 
hoarded all these things. The previous 
Government had allowed them to 
hoard all these things.

14 hra.

I want to request the hon. Minister 
to provide employment to the unem-

ployed, particularly persons who are 
living In the rural areas. For example, 
in the billy areas, in the districts of 
Coimbatore and Nilgiris as also Oota- 
camund and Valparai, people living in 
remote areas, plantation workers, do 

not get proper wages or other benefits. 
I want the hon. Minister to constitute 
a corporation on the lines of the other 
corporations for the betterment of the 
plantation workers. Valoarai, which 
ig situated in a hill, is a remote area, 
and no facility is being provided to the 
plantation workers there, t  request 

the hon. Minister to evolve some 
scheme to help them and their families.

Bonus is claimed by mnny workers, 
but 1 would like to say that it is cer-
tainly deferred wages and should be
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ghrcn to all, irrespective of their 
wages or earnings. All Government 
employees should get bonus, in our 
Hindu society, we have many unexpect-
ed commitments, and we do not know 
when we have to meet them. For 
meeting them, we have to shell out 
from our pockets. An employee earn-
ing Rs. 2,000 from Government is not 
in a position to maintain his family 
and also meet such unforeseen ex-
penses in his family. He has to borrow. 
So, I suggest that all Government 
servants, whether officers or ordinary 
employees, should be given bonus.

Further, the exemption limit from 
income-tax now provided is not suffi-
cient because of inflation. Nowadays, 
an income to Rs. 2,000 is not a big 
thing. Therefore, I would appeal that 
the limit should be raised to at least 
Rs. 24,000. You may say that it will 

apply to all, not only Government ser-
vants. It is so, but while the salaried 
people cannot escape income-tax be-
cause they are signing on the stamp 
and getting their salary, the big indus-
trialists can escape. They can catch 
hold of political parties, whichever 
party is in power. The moneyed peo-
ple, big industrialists, come here and 
they escape taxation. They can evade 
taxes, they can show double and triple 
accounts, whereas a Government ser-
vant cannot do so. He can show only 
one account and that too a good ac-
count, a white account. Therefore, I 
would request that the income-tax 
exemption limit should be increased to 
Rs. 24,000.

Though thig is an interim budget, 
nothing has been said about the agri-
culturists and the weavers. Now the 
price of yarn is going up like anything 
and the weavers are not in a position 
to pay the high cost of yarn. There 
should.bp some infra structure to get 
the yarn from the mills and distribute 
it to the weavers so that they can get 
the yarn at a reasonable frrice and do 
their work and sell their products at a 
reasonable price. Now because of the 
alarming situation, they are not in a 
position to get the yam and do their 
job. I would request that some ar-

rangements should be made in this 
regard. As far as the agricultural loan 
is concerned, the Minister has said 
about rural development. We are 
forming banks to give loans to the 
agriculturists. At the same time we 
fail to understand what their economic 
condition is, it is very bad. As far aa 
Tamil Nadu is concerned, enough 
power is not available, there is com-
plete power failure, 60 per cent power- 
cut is there and the factories are clos-
ing down. Even the agriculturists do 
not get adequate power.

MR. CHAIRMAN: We are discussing 
(the Finance Bill. The scope is very 
limited. You cannot discuss all the 
things.

SHRI INDRAJIT GUPTA: The scope 
of the Finance Bill is unlimited.

SHRI C. T. DHANDAPANI: Agri-
cultural loans should be wiped out 
immediately. During our election 
campaigns, including the Cong-I party 
at the Centre, we have given an assur-
ance in this regard and that should be 
done immediately. A new formula 
should be evolved in the matter of 
loans to the agriculturists.

With these words, I welcome the 
measures mentioned in the Finance 
Bill as well as the Budget. Thank 
you.

SHRi INDRAJIT GUPTA (Basirhat)
My very brief remarks, which I pro-
pose to make, can also be taken as in 
the nature of seeking a clarification.
I had raised this point during my 
speech on the General Budget. But I 
was eagerly awaiting to see whether 
the hon. Finance Minister would make 
any reference to it in his reply. But he 
did not and that is the only reason why 
I am raising it again. This is with 
reference to the proposal to set up a 
National Bank for Rural Development 
and also what is somewhat connected 
with it, the announcement by the 
Minister that the public sector banks 
have also agreed to accept the obliga-
tion of ralsng the share of priority 
sectors in their total lending to 40 per 
cent in the next five years. And then,
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be went <>n to say that this will 

" r̂&atly help ih meeting the credit 
speeds ol rural areas. Priority 
attention will be given to the 
requirements of small and margin U 
fdrmers and landless labourers. So, on 
the face of it, it seems as though there 
are two proposals, both of which are 
aimed at giving assistance to the poorer 
sections in the rural countryside, one 
is the setting up of National Bank for 
Rural Development and the other is the 

public sector banks, whom he has per-
suaded, to increase their share of their 
total lending for this sec Lor.

What j wanted to know was th*s. As 
far as the public sector banks’ credit 
to the rural sector is concerned, all the 
evidence which js available indicates 
and all responsible economic join nils 
Jn this country have also written about 
it several times, that the bulk of the 
bank credit to the rural sect* r never 
reaches really the poorer sections, let 
alone the landless people. 1 exp-essM 
apprehension that new Bank which 
is proposed to besot up will aho bene-
fit only the richer section", the richer 
farmers and the bit; landlords That is 

why in my speech I had askec4 whether 
the Government has in mip i ,my now 
modalities, any new provisions which 
they are going to make in this new 
Bill which i; going to be brought. I 
suppose, to set up this Bank whi’h 
will obviate this difficulty.

At present, even in respect or the 
pubUc sector banks, wo find every-
where the old conventional and, I 
should say. conservative attitude of the 
bank managements in e mntter of 
choosing their creditors continues. 
Even in the urban areas we find that 
where small people, snnll traders and 
small transport operators anc' such 
kind of oooplo are actually supposed to 
be helped by the public sectc** hanks, 
that is not happening I have talked 
to several bank managers. What they 
say is, “Oh! All thes instructions 
come to u<; from Delhi people who are 
«]1 ideologically-oriented. But the 
people in Delhi have no idea of diffi-
culty in running a bank. If we go on 
giving loans to all the small creditors,

all these credits ultimately have to be 
written off as bad debts” The old 
conception which is there in bahking 
management practices of bad debts, fcf 
risky debts, of not giving loans to cre-
ditors who have got no aeequate secu-
rity or collateral to offer is still con-
tinuing, this' psychology among the 
bank managers Is prevailing fully and 
the Government goes nn giving guide-
lines or directives from here which can-
not possibly be implemented if that old 
thinking continues.

I, therefore, want to know, when 
these promises are being held out to 
the House that this time small and 
marginal farmers and landless people 
are going to be benefited what is the 
actual position I would say that 
either we have been takeu for a ride, 
we have been hoodwinked all over 
again, or the Government should spell 
out and clarify how they propose to 
really see that the *̂ruits of new credit 
institutions will actually reach the peo. 
pie who are not only in most need of 
it but whose number is today swelling 
every year in this coun+rv by lakhs, 
that is, the landless oeople and the poor 
small and marginal f^rrers. Unless 
the Government throws s-ome light on 
this, this new Bank which is pronosed 
to be set up wil] be nothing but a bank 
for the kulaks. It is a bank of the 

kulaks, a bank by which public funds 
can be funnelled out only to the richer 
sections in the countryside, adding to 
their prosnerity. no doubt. I am not 
saying that they should not get any 
credit. They also should get credit 
naturally since we want agricultural 
production to be boosted. They should 

get credit for legitimate nurpose" ^ it 
if the who1® thing becomes so lopsid-
ed that all ofit is funnelled out to these 
richer sections and the ô oreT cections 
are deprived of it because they have 
no security to otter and ♦hat any loan 
given to them will be considered a bad 
debt, then I do not see Ww the con-
tradictions can be solved. Therefore,
I would request the hon Min;ster to 
throw some light on what they are 
thinking about this matter. Otherwise 
it is useless to go on saying that public
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sector banksjare now going to give 40 
I per cent of their $ptal lending to the 

poorer sections in the countryside. It 
will never in practice be given to them. 
It is not given to them. The whole 
philosophy and concept of what is 
meant by creditworthiness, when you 
are talking in terms of democracy and 
socialistic development and all that 
and the old hackneyed outdated ideas 
of creditworthiness have to be removed 
and the Government should tell us 
about that more clearly. Otherwise, 
we do not understand why we should 
vote money and funds for getting up 
iome adir’on/il instftud'ns to help 
only the richer people in the country-
side.

Hrfhfr %nwm (snm) •' *nrrrfa 
f o r  s ft  m f t  f a t f t  w r  %  f

fa r T  T T W  w t  3ft q f T  T t f t f a t r
*1% sfacT *PnHT % t  t
W7 $ I

^ F T T 'T  Ux\
^  fn fc r e r  %  ^  5 Z R W  » r t  » l f  |  far 
*F T  1 9 7 9 - 8 0  Jr  ftrer s r h t  T R t  sqpaRsrr
*fr, w m t % *tto stt ^
s n ft  5 rm  t « t c  s tttt 1 19 7 9 - 8 0  t  srt * r !  
s q v F v r  « fr , ^ ft f a s ^ f r  ^  ^  * f
n w  v t  * f r  s ffc  ^  ̂ r n r  f ^ r

*sfr  ̂ *ftr srrqfrr £f
srFacT *rr «fr sfk *r w  nm
vd̂ MHVT tit ?fe r̂ar % t?ar tar «rr 
t f R  f a r T  f k f r t t  'TTW cT T g T  «IT ?ft

j r i  b s t ^  ^rj^rfrp fr §  fs n r
%  Jr ^ r ft
% f^ iT  cflr §  3vR fT *rot w f f  % 
'an < f̂ rr q—WPT? 3HRT 7T t-H <.yi
’tnwt *fm 1 #f^R *r?t qrr f̂r ^

fr w? T̂rT  ̂ f̂ n̂ r wit
% «T̂ TT JTfr «fRrH f% farT *T5ft *Tt farT TT̂ T *Tcft
< n f t  f t  ^T?fr «pt ?  t %
3TR JTRT % f̂ TTT ^  TW T?TT f , ^ 
fâ TT  ̂ Uo <̂s( <51  ̂ I J|fV

rH T  ? t  5ft 5f, i ft t  JTfir ^ f « T U M W  *f
?ft ^n: ^ $ 1

^  tfyfw srv-i t  ?mr%
■ W iT  f  1 % ^ ft ^  a r w i
% aft frr-srun̂ t | «r? srfor | f5p ^  ?pp

n ^ T  f«fPTT 4 > < r U M  T t
ST̂ TT 5W ?RT SCTRgrfTF ^  w?nf T̂Zhfr,

%vr ir  ^  ^ rd  iflcfr - ^ f r  ?w t  in m  
*n» q ^ T  f tm r  ^ | » t t  i

m* wq% 1̂% an ^  f  1
t r  fo rts ’ * m k  1 % m

*ftw w  f  1 i ? f s r w ^ ^

frraW # rtt «rc Ww»r
«pt% arrsrR Jr 40, 50 m  60 vr% aftft ftw  
3rr?ft t  1 w r  ^  | %  «prit ^ r r r  if

% <mr T̂tr | i 
fur  ̂ wrpt szrvpm w  wmT tit | f ^ r
W T  ■FT̂ n SHT 5 ff f ^ R  SPTfTT 3TT
-m | 1 wpt ^  qrt 1

OTt Tlv ^  qT$ «fr ^
2PT %  f^ T T  ^  * f f a  V T M + ) y T S T R  2 8  f  %

I p f <d T̂cT tR fa^R
4><. 1% n̂% 5pt % fvtr

^ fî ri r̂nr ? rnfr m ?n̂ T
t  r̂a- ?wr w  ^N^r<4i- vt tst ft  sromft
5ft ^rr | snf̂  3ft sicw «pt | ?̂r%

y®m̂ rfx̂ 7 r̂r̂TH 5% §tt f  i 
stc^tst q rri % ̂ n^ET i t  ^ t  f ^ f t t

‘ti'+lcl r<Hld WT%
WT% % I ^  ^ fjp xft^ft T T ^
% 3ft fw fr ?r  ft  t  Jr t fw r  ^rtf

w t ^ t  ? VI ’H ^sr jf ?TOFTT ^  
^)5tT M u  <?faTT ^1̂ 11 f% f%^T 5RHT ^  
mHwT ?̂t I ^t ti'trtt ^ f% 'T ^' tiifi
w w t  «tst w rft m z i t  ^  ^ r r

f̂t sqfw^frmfr^rra-wrr v w r
f  ^  70 zmx ^  ^ t  ^rr *PTt̂ r 30
^3t r  5ft ^r%  qro ar%rn ^  «rr^t ^N1 
% f̂ RT q^Rr fFTT ssftr ^T% rf
I ^ t  ^  sp tt e n r^ ff ?TgY t  1

W*hdl ®TTcf P̂t ^ f̂ F ^Tt % ^T^F9"
ir  o t e t r  fe rr  ^ r tr  f% ^ W t
?pJr€t ^ w f t  fritz: *t g im  ferr ^ 50
cR % '̂  ^ t t HTPT f ^ t  ^tTT WT%t t

^  TT  ̂ ^TBT % rft ^1% WW 5Tf T̂
<sqKT ITcT #  I ^  SRTTT «FT VSR ^TT
«T5T WiTW Wtm I fpTf ffPW  *̂11
V tf Wl̂ TPT ^T’T ff^t | ^  it
f r m  f w  zm rr i w r  w  s t^ tt ^  
^ fh fR w  5T^t f w  w r H *R rr k  7

f^Rt wt?t ^  | f% s^jpt srr sfr sft#3R 
t ,  5ft s d w  |  wz 3 ffr  ^  i ^  
vjiHT ^ T v i 'jft <1H  ^  ^TRRT <fi<tlf
stI ^  *î t Tgi tftr «r̂ t ?t*f 
«5ftr farmer ?nrr T̂ sftr jjst ^ *rrr
>F?t *n *f q̂ Tftqi 3ft t o  *ffr*r ^rrmr aft 
^ ^ sft> wpt wri ^ n r sw f?z  ̂<r y>T̂rqr 
?ft w tt *wt 'ht  |  i «rrT ^ r
«r  | ,  w tf%  ^ r r  q fe w  $t s rfe r 
| i Jrt fftrr ^Rt »r^r vt ârf r̂,
u f a v r f t i i f  % q r  ’tft ^  5 ®  JT#t « p ti

*r «n»wt f ^ n r  fR?rr
t̂*TT pp STTSI ^  ifV R  «FT ^H T  TftWgf
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[ wrwm ]

£ftr q*n ̂   «2nvft  «rwrft
1  qfcw S *%* qrra* <$r

Anw  iihw<ii *nft f 1

*tfqr$t*qr st ̂ T̂«r ̂tt ̂ prr
fi ijd ?fto to q?ro Km tott | 1 *W 
’ifa |V fat* fa* TfcT jj, v\a WIR t mf 

% fatft uroft qrt*fa»FrrqRqTfor*ftq 
|ft* <to T̂o <WT q*TT% % f?!̂, !ft ̂  

«ta *to ĴTo TOT ?f̂lf ?t»TT  $IT
q* *rrq, $q? it vr xtix  qrifrmfe
$T IF* *  5ft *ft #0 tfo (To

apn*n£ffftorr 1 #nw fi»«t*wift¥t v*$vm
 ̂VC  «to (Jtlo <*iHf iîl'l %  ♦J'Hd! J
tft ̂  faqr «rmT $ fa  $faq 1

t *& fTO*ft 3TR ^ %
ŵfq- t tnrfT’FT tflr w#y *roT, ?ft flit 
r̂r€V wt =RF«rr % wrt 3r ̂tpt

qqfr  *Ar «ft 1 ^  srta 3?flnff % 
ITCfFTT fa T̂Tt 1 5— 1 5 tiH  qt£

2w *nfa* qt? gtr 1  3T  unrvnKfT
| tfhc 5T  *t$ T̂Tcn £ 1 %faq q̂r <ft 
*qqrqT  ̂   ̂tftr  w f̂nr  ̂fa 
iflfaqr q̂ % ̂  sfrr ît *nqqt qft ̂Ti?r 

mv qR w  5*T̂ T̂
JUTIT  ̂'flfdH SHTT̂ft T̂T T̂t £ ffa ffq

*fit«t fatfr h*r qn *R̂far*q  % 
^ frfR ̂  ̂?T t 1 W TiTBT WW*dr 
f̂r WT5T   ̂fa  qrtr̂f Jf fjRT  Sf«PR

tft finrtfifl ft |,  ?R̂TT Vt q-RT |, 
^ $ M«-ifhwT % fjRR fain r̂nr 1 

ftwt  HTafTR   ̂ r̂  >R  fsnrR  fanT

jwfMhr »ft faq 1  %fa<i t ?r̂ qrt  , 
»rff ft qr$ 3R- <n»r< ̂  ^W?r ^mfr 

|, q̂r ?rt  ̂ fr f̂f |
îT5ft £ ?ft n̂?t fwfdr rRT,  qr 
r̂r  r̂ qr ffroiq ^ ̂rr, qf
Vt̂ <rf̂Rf ^ «T̂t  ̂I

 ̂ Ĥ«dT g fa 5Tcq5T T̂T % n̂̂«T
 ̂’rfawt «p4€V % «ft fwrfrvr «fr | fa 
50  qr̂ r  Ŝ sm  t̂t  f̂awr  wr 

3TÎ, T̂ R̂ fT WT 'jfKT, TR̂fT f̂at 
5T*f̂T   ̂  |  f̂tfa   ̂ ir̂  ?n?T5rr 

i fa q»Tf  ̂*RVR, 5TRT ?fR % ’CTfaTf̂TcT
lift % r̂̂sr if, f̂nrr qRrsrrr % 
^  «v?ft wftr w fwq fwrf̂nro *pt 
»rtftrm̂vH  <mrw  ̂ »fk viq  ̂
X*W*9 8f ftWR fâftrr |

ftfrtt «nr vtt  t «TJ |% «nq 
^<^T5 fnft  f % flpwrw  ̂ ̂ mw 

*q*  wrro  r̂rm̂t wm
jt | i wr »Wt qftwrr Wfi  | fa 
%*jww wr Jf ftv n̂w % **n̂T unwfr 
«qfa?T r̂w  ̂| 1 <$r »qfa?r ?ft 

%*rar iw f  tf  ftw 3CT̂*t xrtr ftvA 

if «ft ftw r̂riNt %fâ |fa

mrr ^ wR̂fcvq̂ vtt t«t | «ftr
♦ wx«r Jr mtt far? ̂r t̂V f 1 f<r-

fatr inqvr̂t w   faqfw  5f
?wt ̂ Rn€t«hnT fvnf̂ir  wvt ’nnra 

w$( 'ft n̂ror 11  t **mm t  fa 
tlFSWR % WffT ̂rsr % qrq aft itŵ »rrft 
T3TCTT  ̂ ?ft  ^WT  fw   *̂TT
-  -  -Tv  *»>■ --  ̂ -̂̂L_- - •*
frmT 51 =5m̂ WiW» •PR  JT̂oT «FT?i 1?
500 T̂ 600 ô  ĤRTT |   ̂ impfr

t ftf so *0 tfr ̂irt vt«t %*t qi, 
*pfffa  grf̂Rrmf % qrR̂r «rMV if
 ̂ipft̂ m- «nft gt | if ?nrrt
 ̂  n̂ft |  Wft fwwTOr # *w brt
t̂t  wq% vpfT sr̂ifrsr 
<̂W'#«s «r̂r flqT, v ŝh  ^ ftqr,
q̂viif̂i 1$ ̂ Mti w  Itf 
yqvrr  q̂fRcTT *Pt %̂grr snq faqR
F̂tfarT fa fftqf q?t ^ q̂-
?  anfa  wtq  T̂T’T̂Rt %  *tpt Jnn- 
r»i+wf r̂  ̂1

f̂t SWR ?r yr-g1̂ T4g t#VFT, «nirJr«T 
TT  »TR?T R̂qrR qft jm HTqq̂ft" ̂1 n̂rflRT 
?ff5T-̂fTf  %fâ ?T Wi'fat
"wt” *p̂sV t̂ faqts  srr<r  <rf ( 1 
f̂  fwfdf *pt q̂   ̂r̂q?rf<vi1r
qft *Tiq WIHT̂ft  44' q>T ̂tfatr qj 5f|<|
jptfatr 1 % fqWr sir tft

farr *fat K  r̂ t ferqrtsr qw 
it̂.̂ ^mr̂tJrtq-̂tfrfa “itt” qr̂V 
jpt  nrrf |, f̂at ^ fam ^ 1
tfqwm g fa  qft m? fân %

?fhc % r̂ Ĥ?«r Jf fâhr tfr qr̂ 1

yntfaet N̂ vnr p̂t cpp 

I,  qr**RT 3R q̂ | fa ̂  q̂ **
ŝre aFn% % fatr qs?r | ̂  q #hr̂ $ fa 
qt  ŝtr  qTTtr q̂̂ t̂ vtqvqq̂rr 
qt  qRt? wjt  r̂rf̂ q?
wn f̂ yr*gr̂qg-d4?rgnT  ̂pn fa?r 1̂ 
STiinri sflr SiqfcfS  ?#9R   ̂ WH* fq̂T
r̂iqqi tin qrqt qfr gi%  % faxr r̂-¥iq̂R: 
tq̂ H qrr  R̂far t̂tt smnq  |  fa 

*(V. 5®  ̂ faqr n̂ yvsT
I 1
The easiest way, I must say, is to 
impose on the excise side.

% ĤUdf  ̂fa *T5 qftf  qjROT ^
I I
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I am happly that the hon. Finance 
Minister has come back. I am not here 
to make a long speech ox to criticise 
the Minister who contines the same 
proposal. 1 was simply making certain 
observations just to help you in formu-

lating your proposals. 1 do not want 
right now your reply, but, if it is con-
venient to you, you may reply on some 
of the points but if they are not con-
venient to you, you don't reply at all* 
But please bear in mind that the 
whole tax structure in this country is 
so complicated and there is such a 
huge evasion of taxes and corruption, 
that this needs some overhaul, change, 
in the whole tax structure. How will 
you do it? If you do it, I will compli-
ment you. So far as the taxes from 
the direct and indirect side are con-
cerned, they are a component of the 
whole tax revenue of the Government 
of India—three-fourth from the indi-
rect taxes and one-fourth from the 
direct taxes. Can this not be revers-
ed We should have revenue—three- 
fourth from direct taxes and one-fourth 
from the indirect taxes. Can it not be 
revesed? jt cannot be. The direct taxes 

are always preferable to the indirect 
taxes. I am sure that the Government 
will not be able t0 do it. At least you 
will examine the reports of the Jha 
Committee and the Choksi Committee 
and) see to it that the recommendations 
are implemented in the coming bud-
get and you can incorporate those re-
commendations and give relief to the 
people at large.

Similarly, the procedures have yet 
to be simplified and tax evasion has to 
be checked. I kn<5w  that if we are able 
or if the Parliament or if all of us are 
able to check the tax evasion, proba-
bly, there will be no necessity for the 
additional taxation to make up such 
huge deficit which is growing like any-
thing. We did all our efforts. For exe- 
mnlp. we set up an anti-tax evasion 
directorate also. That has to be streng-
thened by the Government and all ef-
fective stens will have to be taken and 
some action has to be taken against 
those officers who art actually in collu-
sion with the assessees which have re-
sulted in the erosion in tax revenue of

the Government of India. Something o l  
that type has to be done. Unless we do 
that, you cannot stop the evasion. The 
finance Minister also, while criticising 
the budget proposals last year, made ft 
very very strong plea that since 15 per 
cent of our rural population controls 
sixty per cent <*f the lands in the rural 
areas why extend so much benefits to 
these 15 per cent of the people who be-
long to the rich category. It is the ru-
ral sector who are owning 60 per cent 
of the lands.

I would like the Finance Minister to 
examine this as to how to tax these 15 
per cent people who are controlling 60 
per cent of the lands. In the name of 
rural economy, in the name of rural 
sector and in the name of agricultural 
economy, I had been pleading that 
there was rural capitalism. Sup-
pose they are 100 thousands.
I do not mind as to why they 
should not come in the tax net Or 
there may be a thousand people why 
they should also not be bTought in 
in the present Finance Bill which you 

have introduced. You are making a pro-
vision for the set off of losses also of 
previous years. You are thereby add-
ing to this deficit I am a practising 
lawyer and suppose I am earning Rs.
20,000. And suppose 1 am having an 
agricultural income of Rs. 10,000. Now, 
you include this Rs. 10,000 for rate 
purposes only. I say w h y  not that 
also be taxed? If I am having 
income from other professions 
and I am having agricultural income 
also if you include that for 4ax, then 
that will relieve the burden on the land 
and you would thereby make available 
more lands for distribution amongst the 
poor. If I am having income from agri-
cultural land worth Rs. 50,000 a year 
on which I am not paying incom tax.
I am trying to convert my black money 
into white by showing some income 
from the agricultural land. This is a 
dubious way of avoiding taxes. You 
have to do away with that. If I am 
having agricultural income of Rs. 
50,000 why should it be included only 
for rate purposes? This amendment 
hag to be brought in to do away with 
this practice, if you are having income
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purposes, you are jjot paying t£*. We 
*re so wnsitiye as if tfe r̂e «^e people 
living cars, bungalows,' etc. iiyiug, a 
very luxurious life, This does, not 
mean that they are living in 
vi.lage3 ip huge mansion's. Shri 
Virdi Chand Jain knowns that 90 
per pent of the population in Banner 
and Jaisalmer are poor. Because some 
are living such luxurious life and are 
living in villages, they do not deserve 
all this. This is a very vast structure. 
We can mobilise certain resources the 
State Governments can also be advised 
to mobilise resources from this parti-
cular sector. You will have to exanine 

this, i  am not here to tell you at what 
limit or what level this should be done. 
This is also one consideration. You had 
alfio made a strong plea last year and 
you are of the firm conviction that if 
We make investments in the public sec-
tor undertakings of the order of about 
Us. 15,000 crores, we should get some 
return also. If we get a return of at 
least 10 per cent on this investment of 
Us. 15000 crores, *then there is no need 
for any additional taxation. That 
was vour conviction. You pleaded 
for it last year also. I am sure that 
you Will stick to it this year also a n d  
t r y  to improve the functioning of those 
public sector units. The Bureau is un-
der you. But I am afraid you won’t be 
able to do much in this connection be. 
cause the different public sector under-
takings are under the charge of diffe-
rent ministries a n d  they feel that it is 
a part of their empire and the Finance 
Minister is there only to bring in more 
resources or to meet the losses of the 
public sectors which they a r e  controll-
ing. But they would not like to have 
any advice Or guidance or interference 
from the Finance Minister. That has 
been the attitude. If you are able to 
mobilise more resources from the 
public sector undertakings you can 
really help a lof for building up a good 
economy.

T would pif»ad with the Finance 
Minister that the whole tax structure 
has to be rationalised and has to be

’ fchten1 a ta«*w content.
On the Indirect Taĵ es side also there 

are certain things which you have got 
to do.

I pleaded on the last occasion also. 1 
will not speak so far as your other Bills 
are concerned. So, I now say this. You 
misunderstood me last time. That is 
why X am repeating it. The adminis-
trative expenditure is practically 2.5 
per cent while they contribute only 1/4 
of the total revenue of the Government 
of India whereas regarding the Indirect 
taxes which contribute 3/4 of the total 
revenue of the Government of India the 
expenditure comes to hardly 0.8 per 
cent But there has been genuine de-
mands that if you want to improve the 
functioning of the particular depart-
ments or wings, you have got to do cer-
tain things. There are competent 
officers but then the load is so much 
and stagnation is so much that you 
have to do something. You should 
make provision for some more 
Assistants in the serivce, in the cadre, 
&s has been the case with regard 
to the income-tax department. So, if 
you are able to create the P ° s t  of assis- 
tnats on the indirect taxes side also. 1 
do think it will go a long way in help-
ing the removal o f  stagnation in the de-
partment and encouraging officers who 
are on duty"and simultaneously also 
making for certain more facilities be-
ing given for them which will in turn 

being in more revenue. You have sub- 
divisional magistrates, tehsildars etc. 
getting Rs. 500 belonging to State G o v -
ernment, living in Govt, accommoda-
tion, or bungalows and so on and there 
are collectors and senior officers be-
longing to Customs and Excise Dept, 
bringing in thousands of crores of rupe-
es from one State. They are living in 
rented bungalows. Please have a mas-
sive building programme elso because 

a satisfied service is a boon for the de-
partment and our whole developmen-
tal strategy depends upon the mobilisa-
tion of more of resources. The major 
part comes from export revenues. And 
that too, from indirect taxes. There-
fore it Is essential that you look to this 
aspect of the matter also.
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law. The previous Goverameeft promis-
ed to do something about it and you 
must also see that you bring in a com-
prehensive e?coi3e Bill which mugt be 
brought so as to plug all the lacunae 
ij& the excise administration and in 
the excise law. I would beg of the 
Finance Minister to do away with 
ad hoeism and I wish to say this 
that your powers under customs 
law for giving ad hoc exemptions 
was misused prior to 1077. Try to 
generalise the exemptions under section 
25 (1) as far as possible and ut’lise sec-
tion 25(2) as less as possible. Wo try 
to do it. We generalise the exemptions 
under section 25(1) extending notifica-
tion and having least possible discre-
tion to officers or the Ministry under 
section 25(2) but there may be 
cases where exemption may have to be 
granted under Section 25(2) I don’t 
deny it. But be cautious about it. 
There may be recommendations from 
the administrative ministries with re-
gard to exemptions, on import duty on 
certain items -and you*- Finance Bill 
contains an enlaiged provision and 
more aUocation fiom import duties 
and it means, the policy of liberalisa-
tion of imports î  eoing to continue 
Because, you have increased Hy 
Rs 156 crores or-something like it I 
faintly recollect that I don’t know 
the exact figure But there is a 
tendency. There are lobbies in the 
various Ministries

I wish to warn you, and I have gone 
on record in my notings on thS files, 
that there are powerful lobbies in this 
country who try to manipulate favoura-
ble recommendations from administra-
tive Ministries to get exemption from 
levies and duties I request you and beg 
of you in the name of development of 
this country to be cautious about it.

SHRI K. LAKKAPPA (Tumkur): We 
are supported by poor people and not 
by black-marketeerg and hoarders.

SHRI SATISH AGARWAL: Please
not give a political content to every-

thing.
I do not want to give the name, but 

in one p a rticu la r case I got It examined

and re-examined and then the diffe-
rence came to R,s. 7 crores. This was- 
in one ca«ef They recommended Rs. 14 
crores bu* on my getting It re-examin-
ed, it was reduce^ to, Rs. 7 crores- 
Thus, in one case because of close 
scrutiny, we could save Rs. seven 
crores to the exchequer. I request you 
to be very cautious about accepting 
proposals from the administrative' 
Ministries with regard to exemptions 
either from import duty or export 
duty and these must be got examined 
and scrutinised closely.

These are some of the observations 
and suggestions which have made. I 
do not expect a reply to all the points
right now. I hope the Finance Minister 
will consider my suggestions with re-
gard to Choksi Committee Report, Jha 
Committee Report, Comprehensive Ex 
cise Bill, simplification, and streamlin-
ing the various procedures, strengthen 
ing of the Anti-tax evasion directorate 
etc These are some of the points that 
I have submitted before the House on 
this occasion. 1 will bear in mind the 
rest of the points’ and may make mv 
observations when the final Finance- 
Bill comes before the House.

MR. CHAIRMAN; No other Members 
whose name appear on the list with me 
are present in the House. So, I will 
call the Finance Minister to reply. 
Had I known this, 1 would given Shri 
Agarwal some more Lme.

SHRI INDRAJIT GUPTA: We are aL 
ready running behind time. The next 
two items, which are quite important, 
have to be completed by 4.30 for whic>
I have forgone my lunch.

SHRI R VENKATARAMAN: Mr. 
Chairman, Sir, I am really thankful 
to the hon. Members for the various 
suggestions made in the course of 
the debate. I will briefly deal with 
some of them.

Shri Haider in the course of his 
speech said that we should nationalise 
all industries, an foreign investments 
and administer land reforms in suefr 
a way that all fnefins of produe-
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tion are socialised This is a very tall 
order for me and I will not be able 
to do it, but the efforts of this Gov-
ernment will be to move towards a 
control of the resources in such a 
way that it doeg not affect the social 
weal and the country’s economic 
development and growth. What-
ever we may do, we want economic 
development, but it should not be at 
the cost of social justice. We would 
certainly try to frame our policy in 
such a way that while we strive lor 
economic development, that develop-
ment does not get a priority over the 
social justice which is the basic prin-
ciple of our Constitution as well as 
of the Party’s policy.

Shri Dhandapani, while speaking on 
this Bill, referred to a very important 
point, namely, that the IATP, the in-
come adjusted to total population for-
mula is not favourable to the States 
which have smaller population. I 
want to clarify the position. The 
main distribution of the Central as-
sistance is through the Gadgil For-
mula. The IATP Formula applies 
to what is known as centrally spon-
sored schemes which are transferred 
to the States. In the National 
Development Council a number of 
schemes which originally centrally 
sponsored schemes were transferred 
to the States and along with that 
the money for that purpose was also 
transferred. So, in trans'fering that 
amount, the IATP formula was adop-
ted. So far as the main distribu-
tion of the Central assistance is con-
cerned, it is according to the Gadgil 
Formula. So fas as states are con-
cerned, we have not received any 
complaint that the distribution is not 
fair or equitable. One hon. Member 
has said about the bonus as a deferred 
wage and one month salary should be 
given to every employee including 
officers as bonus. As I said earlier, 
we cannot. We have now started 
on this formula of giving bonus on 
the basis of productivity and it is now 
being distributed. A formula has 
been arrived at satisfactorily.

AN HON. MEMBER: You gUd
that banks are not productive cen-
tres.

SHRI R. VENKATARAMAN: So
far as banks are concerned, they are 
governed by a separate agreement 
between the employees and the Banki. 
They do not come under this formula. 
That is why it does not apply. It 
applies only to Government depart-
mental organisations like Railways, 
P&T, Defence Production Establish-
ments. So, the present formula has 
been arrived at after a careful dis-
cussion with the employee’s organisa-
tions and it has been accepted by 
them. He has also suggested that 
the income-tax limit should be raised.

SHRI NIREN GHOSH (Dum Dum): 
Whether the central trade union or-
ganisations, all of them , have accept-
ed it.

SHRI R. VENKATARAMAN: To
our best of knowledge and informa-
tion, the Government staff has accep-
ted it. Whether they have accepted 
it or not is n o t  relevant to the 
question; the question is between the 
members of the Defence Establish-
ment, Railway Establishments and 
the Government. They have accep-
ted it. The hon. ^Member has also 
suggested that income-tax limit should 
be raiseed I have already told the 
House in the course of my reply to 
the debate that I cannot commit my-
self to any tax proposal at this stage. 
It is not done. I will only say that 
every good suggestion that emanatea 
from s i d e  of the House will be given 
a most careful consideration

Shri Indrajit Gupta had referred to 
new banks for rural development. I 
know his special problems In fact, 
both the Chief Minister and the 
Finance Minister of Bengal had a dis-
cussion with me. Their complaint 
is that even 33 per cent of the total 
lending which is being observed in 
other states is not being done, so far 
as Bengal is concerned; and he want-
ed some special efforts should be made 
to persuade the banks in Bengal to 
increase their advances to the rural
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sector, to the rural population. I had 
a discussion with him. We have 
noted that request and we will give 
our attention to it I know that 
the credit does not reach the poorer 
people there.

SHRI INDRAJIT GUPTA: My
point was that the old concept of 
credit worthiness the yardstick of 
credit worthiness, if it continues in 
the old conventional way, it cannot 
solve this problem. The banks them-
selves will not give loans. They 
say, “These are bad debts. We have 
been told by Delhi not to give loan 
to people who will never repay their 
loan. So, why should we give 
them loan?” How do you solve 
+his problem?

SHRI R. VENKATARAMAN: We
cannot solve the administrative 
problems of individual banks. What 
I would like to do is to ask the 
banks to advance 33.3 per cent of the 
total lending which is going to be 
increased to 40 pep cent, to the weaker 
sections with respect to the twenty 
point programme in the rural sector. 
If they do not do it, I will ask them: 
what were the reasons or hurdles 
which prevented them from reaching 
the targets which we have set. They 
will come forward with certain rea-
sons why they could not fulfil If 
they are able to fulfil in other states 
it should not be difficult to fulfil it 
in West Bengal. Therefore, I do not 
see that this will present a very great 
problem. Now that we are going 
to take it up and try to persuade the 
banks to increase their lending to the 
rural sector, it will be our duty also 
to clear all the hurdles in their way 
to make it possible for them to lend. 
Beyond that I cannot give any further 
assurance in this matter.

SHRi P. RAJAGOPAL NAIDU 
(Chittoor): There is only one difficul-
ty with regard to security.

SHRI R. VENKATARAMAN: No
Person can ask the bank to lend ab-
solutely without any security. He 
will have to have some security. It

can be tenancy; it need not necessarily 
be ownership of the land. We can 
say that his tenancy can be the se-
curity. Some such relaxation may 
be done. But if you ask the finance 
ministry to issue a directive that 
money should be lent by banks with-
out any security, I think we will be 
running into a state of bankruptcy.

SHRI INDRAJIT GUPTA: The
landless people will never get any-
thing.

SHRI R. VENKATARAMAN: The
landless may not get for the purpose 
of land; they will get for 
other purposes like small scale indus-
try, village industry or something of 
that kind. I am afraid that beyond 
this I cannot go further. Banking 
is a delicate institution and if moneys 
are not repaid, there will be run on 
the banks and the banking system 
will collapse; we will have to be care- 
iful about it. We can see within the 
framework of banking some liberali-
sation is brought about.

Shri Satish Agarwal gave a number 
of suggestions. He has a lot of ex-
perience in the administration of this 
department and as I said earlier I 
have considerable regard for his com-
petence in. this matter. He admits 
himself that there are certain matters 
in which I cannot commit myself. 
There are certain matters where I 
can indicate the line of action which 
is possible in the ministry. I have 
myself gone through L. K. Jha’s re-
port; I was one of those who had 
long discussion with Jha when he 
visited Madras for the purpose of tak-
ing evidence and discussed the various 
aspects of excise levy. I agree that 
the cascading effect of indirect taxes 
is pushing up costs very much. I 
would carefully examine Jha com-
mittee report and then try to come 
forward with appropriate suggestions 
for improvement in excise administra-
tion.

I have also gone through Chokaft 
committee report. In respect of 
Choksi committee report, I am unable
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to give the same kind of assurance 
that I gave about the Jha Committee 
repot*.

In my opinion it requires fur-
ther examination and I will therefore 
require sometime to examine the 
Choksi committee report and come 
forward with appropriate piece of 
legislation. In any event I entirely 
agree that the Income-tax Act should 
be streamlined and we should have 
a simpler, more easily understood 
law. Today it is so complicated 
with so many amendments that an 
average citizen cannot understand the 
Act himself. We shall take up this 
question and see what best can be 
done. In fact one of our difficulties 
is, we as a i^ation are absolute puri-
tans. The moment there is some 
escape, some evasion somewhere, we 
immediately rush to plug the hole 
and bring an amendment, bring a rule 
to control this and that. The result 
is that the whole Act gets cluttered 
up with amendments and rules In 
a vast country of 2000 miles of length 
and breadth some lapse some where 
is inevitable. All that you can do 
Is when the person is caught, he must 
be given a deterrent punishment so 
that others do not commit the same 
crime. But for every mistake, for 
everything that occurs we go on 
amending the law. In thjs way we 
will be left with the wilderness of 
the law. Therefore, I have a feeling 
tha,t there should be a radical change 
in our approach to this question. In 
the Acts and rules that we frame here-
after we should be very careful to 
see that for the sake of one rule, for 
the sake of one evasion or for the 
sake of one avoidance which may 
take place we do not make the entire 
community suffer under the labyrinth 
of laws and regulations

Shri Agarwal also said that there 
should be incentives for the people 
to pay taxes. I would like to have 
a separate chat with him for some 
ideas on this subject. Normally, 
a person would like to pay tax if

the tax is at k reasonable level. The 
principle in all taxation is that it 
should be cheaper to pay the- tax 
than to avoid it. That is the principle 
we should adopt—that in the long 
run it should be cheaper for the per> 
son to pay the tax than try to avoid 
it If that is what he means, that 
point we will bear in mind

Similarly, in regard to indirect tax 
he has suggested a complete review 
and I have already said we will do 
that.

There is one point which Shri 
Agarwal raised. I hope his party 
will support the proposition when it 
comes to the House i.e. taxation of the- 
richer agriculturists. I know on this 
matter there will be a lot of cross 
thinking. I know all people on this 
side will not agree and on that side 
too al] will  not agree. But the tax 
should be levied on those who have 
the ability to pay. It is the funda-
mental principle. It is one of the 
canons of taxation that those who 
are taxed should have the ability to 
pay and conversely where there is 
ability to pay they should be taxed. 
Where there is ability to pay, there is 
known asset or property, known in-
come, these things at the moment are 
nott subject to the same kind of levy 
as the other incomes and property 
are.

I do not know if the House will 
completely agree with this approach. 
But I am not giving my mind on 
this. J have only put the pros and 
cons on this matter. We will go 
into this. One of Members very 
strongly pleaded that only 15 per cent 
of the people control nearly 60 per 
cent of the land holdings in this coun-
try. There is no reason for continu-
ing the concessions to them t at 
any rate do not change my policies 
and principles because I sit on differ-
ent sides of the House. We have 
to look into this matter and carefully 
go into it.
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With regard to the public sector 
also, it shall be my endeavour to see 
that they give a fairly reasonable ac-
count of themselves. They may not 
rtiake immediately very high profits 
but they must justify the investments 
made and we have invested more 
than Rs. 15,OOo crores in them. W e  
will do our utmost to see that the 
public sector produces certain returns 
commensurate with our investments. 
We shall try to pull it up. Mr. 
Agarwal had some bitter experience 
when he tried to do it, 1 know. But 
I hope 1 will not have the difficulties 
of the same kind and I look forward 
to doing something in this regard 
with the cooperation of my colleagues. 
I thank the House for ell the sugges-
tions they have made.

MR. CHAIRMAN: The question is:
“That the Bill to continue for the 

financial year 1980-81 the existing 
rates of income-tax with certain 
modifications, to provide for certain 
exemptions from income-tax and to 
provide for the continuance of the 
provisions relating to auxiliary du-
ties of customs and special duties 
of excise for the said year  ̂ be 
taken into consideration.”

The motion was adopted.
MR. CHAIRMAN: We shall take up 

clause-by-clause consideration. There 
are no amendments. The question 
U:

“That clauses 2 to 5 stand part 
of the Bill.”

" Tfte motion was adopted

Clauses 2 to 5 were added to the 
B ill

Clause 1, the Enacting Formula, and 
the Title were added to the Bill.

MR. CHAIRMAN: We shall take up 
the third reading.

SHRI R. VENKATARAMAN: I beg 
te move:

“Tliat the Bill be passed.”
2741 LS—10.

MR. CHAIRMAN: Motion moved: 

“That the Bill be passed.”

SHRI NIREN GHOSH (Dum Dum): 
I will make some brief points. 1 
come to the subject of overdraft. If 
the Centre lhag the right of over-
draft, an equal right should be given 
to the States also on a par. Or, the 
right of the Centre to have over-
draft should go. It is leading to in-
flation and it is ruining the country. 
So, the system of overdraft should 
be stopped altogether. But if the 
Centre thinks that they have to do 
it, then the States should have equal 
right of overdraft on banks. The 
Centre has no right to say to the 
States, “You stop overdraft” .

Secondly, there should be somet-
hing like excess profit tax that was 
instituted during the war period. It 
should be reimposed. A tax of 
that pattern should be reimposed to 
mop up the excess profits.

There should be a ban on the ex-
port of profits from India. The pro-
fits should be ploughed back for in-
vestment inside the country

There should be a drastic reduc-
tion of taxes on diesel and kerosene, 
with which the common people are 
concerned, for public transport etc. 
because 70 to 75 per cent of the prices 
of these commodities is due to the 
tax. The best course is that only 
the home value or the indigenous 
production cost should be charged 
from the consumers. Because of 
high excise duty, the poorer sections 
are hit hard. So, I thing that at 
least 50 per cent reduction in duty 
should be there immediately so that 
public transport which runs on diesel 
becomes cheaper.
15 hrs.

You are giving subsidies to the in-
dustrial houses worth Rs. 3000 crores 
a year. It is so much a donation 
from the citizens of India to the 
business houses. Thifl cannot go on. 
You cannot institute a Civi] Supplies
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Corporation because you cannot afford 
to give Rs. 500 to 600 crores as sub-
sidy. Then what right have you 
got to take away Rjb. 3000 crores and 
donate to the industry in various 
Ways. This also must go.

As regards public sector, I should 
say that the root cause of the malady 
in the public sector is the manage-
ment by bureaucrats. They play 
ducks and drakes with public money. 
They come and make profit. They 
become bosom friends of capitalists and 
then they leave. That is why, 
the public sector suffers. Therefore, 
the elected workers should have con-
trol over the plants.

These are the few points I wanted 
to make.

MR. CHAIRMAN: The question is: 

‘That the Bill be passed.”
The motion tuas adopted.

15.82 hrs.
STATUTORY RESOLUTION RE. NO-
TIFICATION INCREASING THE 
EXPORT DUTY ON HESSIAN 

' CLOTH AND BAGS
THE MINISTER OF FINANCE 

AND INDUSTRY (SHRI R. VENKA- 
TARAMAN): I beg to move:

“That in pursuance of sub-section 
(2) of section 8, read with sub-sec-

' tion (3) of section 7 of the Customs 
Tariff Act, 1975 (51 of 1975), this 
House approves the notification of 
the Government of India in the Mi-
nistry of Finance (Department of 

■Revenue) No. GSR 54(E) dated 18th 
February. 1980, increasing the ex-
port duty on hessian cloth and bags 
(other than carpet backing) from 
Rs 600 per tonne to Rs. 1000 per 
tonne, from the date of the notifica-
tion aforesafd.”

Prior to 18th February 1980, all jute 
goods were exempt from export duty. 
This cx w ptiott was granted la 1971

etc. (Res.)
and 1978 in the wake of competition
from synthetics. From April, 1979 
cash compensatory support was als# 
provided on major export items of 
jute manufacturers. However, afawe 
the middle of 1979, competition from 
synthetics being on a low key on ac-
count of the hike in petroleum crude 
prices, export of jute goods got a 
substantial Boost. Besides; interna-
tional prices of jute goods also regis-
tered a sizeable increase. In particu-
lar, there was a spurt in the prices of 
hessian, the principal export item in 
the jute family. It was in view of 
this development the cash subsidy of 
6 per cent which was earlier given in 
respect of hessian wag withdrawn ha 
August, 1979. Subsequently, in Nov-
ember, 1979, the cash compensatory 
support in respect of carpet backing 
was also withdrawn. The question of 
reviving the export duty was also re-
viewed. It was decided to examine 
the position on a later date on consi- 
dration of the fact that the industry 
has not fared well in the past couple 
of years and it was not clear whether 
the increase in prices was a temporary 
one.

At the time of the review made in 
February 1989, it was noticed that the 
international prices of hessain were 
still on the higher side, though they 
had declined from the level reached 
towards October/November, 1979. As 
against an average cost of Rs 5,800 
per tonne, the sales realisation was 
Rs. 8,780/- per tonne. The juste in-
dustry was thus earning a profit of 
about Rs 3,000 per tonne from export 
of hessian The continued demand 
for hessian goods despite the higher 
prices was also indicative of the fact 
that the goods could bear the burden 
of the export duty.

In view of the above considerations^ 
the Government decided to re-impose 
the export duty on hessian cloth and 
bags other than carpet backing at the 
rate of Rs 1,000 per metric toaae so 
that the Exchequer could also girt the
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benefit from the appreciation of the 
hessian prices. Looking to the long-
term interests involved, however, the 
exemption from export duty in respect 
of other jute goods manufacture has 
been continued.

I, therefore, commend this Resolu-
tion for the consideration of the 
House.

MR. CHAIRMAN; Shri Jyotirmoy 
Bosu has given notice of an amend-
ment to the Resolution. He ig not pre_ 
sent here. So, it will not be treated 
as moved.

SHRI NIREN GHOSH (Dum Dum): 
Sir, this Resolution has been brought

* forward only to bluff the public. Per-
haps a deal has been struck with the 
jute magnates. All through its his-
tory, particularly after independence, 
at each and eveiy time we have ?een 
the Union Government striking a deal 
with the jute magnates, giving them 
various concessions, at the same time, 
collecting crores of rupees from them 
for the ruling party. The Commerce 
Minister has been the fund-collector 
for the ruling party, the Congress(I). 
That has been the practice through-
out.

Now you are talking of getting a 
share of the profit to the Exchequer. 
But you never lifted one little finger 
♦,o see that the workers got their dues. 
it is only when the workers have been 
able to strike back for a long period 
that they have been able to get aotne 
benefit. But that is nothing compared 
to the profits which the jute magnates 
have earned. The attitude of the 
Union Government has all along been 
in favour of the jute magnates and 
against the working class.

They used to say that the jute mills 
have no future. What is the present 
position? As the Finance Minister 
knows, whenever a mill changes 
hands, the share prices goes up by 100 
Per ment. This is something peculiar in 
the jute industry. I put this question to

the jute magnates also. They could 
not answer it; rather they had no ans-
wer to it. They were dumb-founded. 
It means that it was always a milch 
cow for them. They suck it dry, com-
pletely, then in a few cases they gave 
up the mills. Those sick mills are 
now run by the Government

-  While they are making extraordL. / 
nary profits, the Finance Minister* 
says that they are making Rs. 1,000 
per tonne. I say that they are making 
a profit of Rs. 4,000 per tonne on hes-
sian and Rs. 3,000 per tonne on carpet 
backing. This is the inside informa-
tion and everybody knows that the 
jute magnates by utilising this indus-
try have set up many industries 
throughout India. Through under-in-
voicing they have deposited perhaps 
more than Rs 1000 or Rs. 2000 crores 
in the Geneva Bank and there is 
joke in Switzerland that “we have 
industrialised your country with your 
money” . All that has been done in 
complicity with the Government at the 
Centre. Not only this. For putting 
the industry on a sound basis and for 
bright future they have procured the 
raw materials affecting the jute grow-
ers of five States of India. Up till 
now there is no mechanism whatsoever 
for 100 per cent procurement of jute 
direct from the growers so that all the 
jute magnates including Birla, Singha- 
nia, Bangur, Kanoria, Bajoria etc., are 
all postmasters in the art of specula-
tion and you ought to know that Sin- 
ghanin was cought red-handed. He 
was president of IJMA (Indian Jute 
Mills Association) and in a confiden-
tial report it is said that after paying 
Rs. 50 lakhs to Congress (I) party, 
that case was hushed up. So, they are 
making extraordinary profits all along 
and you have denied the jute grow-
ers and workers 1heir price. They 
do not go in for diversification, they 
are only going for instant profits and 
now they are making a profit of Rs. 
3000 per tonne. You have exempted 
all of them. Only with a slight mar-
ginal increase in the export duty of 
hessian they are making a profit of 
Rs, 4000 and more per tonne. This I
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assert and if necessary 1 would be 
able to prove it from inside informa-
tion. So, these are the profits they 
are making and this has caused a pub-
lic outcry. I do not know, but per-
haps the industry has a bright future 
now since the cost of synthetics has 
gone up. There was some competition 
but not that competition in synthe-
tics by which the industry will be 
ruined. Now it has become an extra 
bonanza for them. That is how it is 
running and they are big business 
houses and speculators and they have 
set up about hundred Birla manufac-
turing companies. What for? There 
are the cement factory, the engineer-
ing factory, the carbide factory, the 
linolium factory and what not? They 
are all under the name of a single 
concern. There are other units 
throughout India and they are also 
making money. That is why 1 said, 
this is only to bluff the country. The 
productivity of the workers through-
put the period has gone up. Their 
(Wages pari passu have not gone up. 
ffhey have got a golden cow in the 
Uhape of speculation from cash crop, 
■ach year they make Rs. 30 to Rs. 40 
crores, but the industry pays less wag- 

to the workers. In a clandestine 
way production is diverted to the 
market, and they make black market 
profit. Production is shown to be less. 
Government knows all these things, 
and they are in full cognizance of it. 
Now they are making so much profit 
that even they cannot hide it. So, 
Government “has come forward, in 
order to bluff the public, with a mea-
gre Rs. 30o extra duty on hessian. So, 
I say you have made a deal with the 
Jute industry. I would like to know 
how many crores you have got from 
the jute industry for the coming State 
Assembly elections. That is the moot 
point. Even for this meagre rise, they 
raised a hue and cry, but that is only 
in order to hoodwink the public. You 
have made a deal, there is no dotifiH 
about it. All the Commerce Minis-
ters have done it, we know that from 
confidential and inside information.

etc. (Res.)
Even the magnate* themselves priva-
tely told many Members how they 
to the jute magnates also. They could 
are .giving for this election. So, this 
is how you are treating this big busi-
ness. So, export duty on all items 
should be raised sufficiently. All 
this profit should go to the public and 
the workers. Some such provision 
should be made.

SHRI INDRAJIT GUPTA (Basirat); 
This export duty will not come out 
of the pockets of the mill-owners, it 
will be passed on to the consumer, so 
that even this limited and hesitant 
step which the Government is 
taking of increasing the export 
duty on hessian and hessain cloth 
from Rs. 600 per tonne to Rs. 1,000 
per tonne will not mean even a pin-
prick as far as the jute mill owners 
are concerned. Whichever Govern-
ment has been in power at the Centre 
has never been able to muster 
courage to take any firm steps against 
the owners of this industry which 
used to be our largest foreign ex-
change earner for years and years.

I want to ask two questions. Why 
has carpet packing been exempted? 
The figures which are available show 
that this huge spurt in the market 
price of jute goods is fully shared by 
carpet packing also. Carpet packing 
which last year was selling at Rs. 
5,260 pertonne, is now selling at 
Rs. 12,000 per tonne. Hessian, which 
was selling at approximately Rs. 6,000 
last year, is now selling at Rs. 9,000 
per tonne. Last year there was & 
strike in the jute mills in West Ben-
gal for 40 days, and at that time 1 
remember there were some negotia-
tions and a settlement, we were all 
concerned with it very much. The 
jute mills had again said that this 
burden which they would have to 
bear by way of slightly higher wages 
for the workers, some house allow-
ance and other benefits which we got 
out of that strike, would cost them 
Rs. 15 crores per year additionally, 
and therefore Ihe industry would be 
absolutely crippled, that its back 
would be broken and so and so forth
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__the usual thing which all mill own-
ers say whenever they have to part 
with even a pie. In six months of 
last year after the strike, in spite 
o f these higher wages to the work-
ers, these mills have earned a profit 
o f Es. 99 crores, in six months.

The reason for it, of course, was 
party stated by the hon. Minister. 
There is a saying that there is no ill- 
wind which does not blow good for 
some people. This oil crisis, this pet-
roleum crisis, this world crisis cf fuel, 
which we are having to cope with, in 
a different way has brought a tremen-
dous boost for the jute industry be-
cause their main Competitor was syn-
thetic fibres, whose base is naphta, 
crude and polypropylene, which are 
all made out of oil and petroleum 
products. Now at one blow, the base 
of that synthetic fibre industry has 
been- knocked out, the prices have 
gone up so much and the demand 
has revived again for jute, for hes-
sian cloth hessian bags and carpet 
backing and they are taking full 
advantage of it.

SHRI N. G. RANGA (Guntur): The 
jute producers get nothing.

SHRI INDRAJIT GUPTA: They are 
fleeced every year. In the last two 
or three days, many tears are being 
shed for the farmers. Please cast 
your thought for the poor jute culti-
vators. You have set up a Jute Cor-
poration of India, which is supposed 
to help them by stepping Into the mar-
ket and making raw jute purchases 
whenever the price fell too low. Some 
minimum support price is being an-
nounced every year from Delhi for 
raw jute. These poor jute cultiva-
tors are all poor farmers, marginal 
farmers, there ere no "big farms cul-
tivating jute. In Eastern India, in 
Assam, Bengal, Orissa and Andhra, 
they are all small farmers. Never 
do they get, let alone an economic 
price for jute even the support price 
which is announced from here every 
year. The Juts Corporation has been 
a big fiasco. Targets are set for them 
for procurement of raw jute, which

they are never able to fulfil because 
they say, we are given targets for 
procurement, but not adequate funds, 
they do not have enough purchasing 
centres, they have no storage go- 
downs, they do not pay tha coopera-
tives whom 4 hey enrol as their agents 
for buying. On the one hand, the jute 
cultivators are being fleeced and on the 
hand, this industry is being fleeced 
by a group of mill owners who are 
nothing but speculators. You need
not take my word for it. There are
so many business journals an economic 
journalists who have been writing 
about this saying that this industry 
is run by a bunch of opportunists cut 
for a big kill throwing to the win ŝi 
their own long-term interests or even 
the norms of the business game The 
industry’s outlook has become a 
casualty at the hands of some specu1- 
tors who have made quick money out 
of this industry. Three times in our 
recent history, once during the Korean 
War, once during the hostilities with 
Pakistan in 1971 when all jute mills 
in Bangladesh were closed and 
could not manufacture any jute goods 
and now when the oil crisis has 
knocked the synthetics out of the mar-
ket, whenever an opportunity, an un-
expected opportunity, a windfall op-
portunity has come, these jute mil! 
owners have gone out ol the way to 
see that in as short a time as possible 
they make the maximum profit, and 
if ultimately that leads to driving 
away of the customers in the foreign 
markets, that does not matter, we will 
make money now, get rich quicket— 
that is their motto. This industry 
which was one of the biggest assets 
of this country, which was our biggest 
foreign exchange earner is being sys-
tematically and planfully ruined by 
this group of people who are control-
ling this industry now. And what 
does the Government do? I thJnk, 
Mr. Niren Ghosh’s suspicions are T/«'ll 
founded though, of course, I do not ex-
pect the Finance Minister naturally 
to admit it. We are on the verge of 
elections, a mini-General election yi\ 
nine States and they have made hujre 
money most of which they do not
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show in their books, they are pastmas- 
ters at minting blackmoney. Every-
body knows the notorious cases of 
under-invoicing of jute goods, which 
was caught one time, the big reputed 
houses in the jute industry were found 
to have cheated this country and 
cheated the exchequer by making 
crores of rupees by under-invoicing or 
over-invoicing. All that is going on 
still. We have §aid times without 
number, if you want to save this in- 
dutry as an asset for the country’s 
economy, the Government will have 
to step in and take over these mills. 
Whenever we say this, people like 
Mr. Venkataramaa say that our party 
has got a congenital fixation about 
these things.

If it is a congenital fixation, I am 
not ashamed of it. When we see be-
fore our eyes what these people are 
doing to this industry, ruining it, and 
they have made huge profits, after so 
long, the Government comes forward 
and says timidfy that the export duty 
on hessian will he increased from Rs. 
600 per tonne to Rs. 1000 per tonne 
which will give them only Rs. 20 
crores of revenue in a whole year.

I want to know why this duty 
should not be imposed with retrospec-
tive effect. Why these people should 
not be made to pay up to the Exche-
quer a part of the huge profits which 
they have minted since February of 
last year. As far as I see here, there 
is no retrospective effect. This is 
going to come in operation only from 
the date of the notification.

SHRI N. G. RANGA: How can it 
be with retrospective effect?

SHRI INDRAJIT GUPTA: They are 
not going to pay now also. They 
will pass it on to the consumer. They 
do not pay out of their pocket. The 
retrospective effect will make them 
pay out of their pocket, at least a 
part of it. I know, the hon. Finance 
Minister will not have the courage or 
the Government will not have the 
courage to go in for a step like this.

Hession cloth, 300 
etc. (Re#.)

Secondly. I want to know why 
carpet backing has been exempted 
which is now selling at Rs. 12000 per 
tonne. I do not understand it. Is 
it in order to favour certain groups of 
mill-owners who have installed a 
number of looms for making carpet 
backing? I can name those groups 
also. We know them. They have 
brought enormous pressure and in-
fluence on the Government. They 
have got a powerful lobby. Some-
body referred here, a little while ago, 
to powerful lobbies. The jute lobby 
is certainly known to everbody con-
cerned. Therefore, I would say. 
please do not tinker with this problem 
like this. When you find that the 
prices are going down, you give a 
subsidy and when you find that the 
prices are going up, you put a little 
duty. That is all the extent of Go-
vernment intervention or control that 
is exercised on this industry.

I have been told oh good authority 
that the Commerce Ministry and one 
or two ofher allied Ministries are 
conspiring to disband altogether the 
Jute Corporation of India instead of 
finding out why it cannot operate pro-
perly, instead of strongthening it, 
instead of helping it to expand pro-
curement operations, instead of pro-
viding adequate funds and helping to 
set up infrastructure so that they can 
spread out into the jute growing areas. 
This is what is going on. Because 
the Jute Corporation of India’s re-
cord is a miserable failure every year, 
now somebody in Government circles 
here told me that a move is going on 
to see that the whole of the Jute Cor-
poration of India is disbanded. It 
would mean handing over the busi-
ness altogether, hundred per cent, to 
the tender mercy of the millowners.

I, therefore, say that this kind of a 
measure which is sought to be intro-
duced here, is quite a ridiculous thing. 
It may bring in a few crores of rupees 
to the Exchequer. That is also a very 
miserable amount. I calculated just 
now sitting here that on an extra ex-
port duty of Rs. 400 per tonne, he



expects t<> realise Rs. 20 crores in a 
Sear. 'Hurt means, he has calculated 
t o t  there will be a production of
4,98,000 topnes or, roughly, say, 5 
lakh tonnes per year of these goods 
on which this duty is going to be 
levied. What about the rest of the 
production? I am not insisting on 
anything for sackig because the main 
market of sacking now is the home 
market, the domestic market. Obvi-
ously, there is no question of export 
duty on that. But what about car-
pet backing and all the different spe-
cifications of hessiam which are manu-
factured in these mills and special 
types of fabric which are being manu-
factured In these mills? There is no 
competition now because synthetics 
have been knocked out. They are 
almost reverted to the proviou<j posi-
tion of a monopoly seller in the mar-
ket. Why should the Government 
not take courage in both hands and at 
least do something to bring this in-
dustry under the control of the Go-
vernment at all the three stages, 
cultivation of raw jute, manufacture 
inside the mills and selling 
to the foreign markets abroad. 
There is no control of any kind; there 
is no supervision of any kind.

30i Export duty on PHALGUNA 24,

We know all the mal-practices 
which go on in this industry. I have 
no time to recount them. You have 
to gave the jute cultivator. You have 
to 9ee that the production in the 
mill® is done properly according to 
certain quality standards and that in- ' 
ferior fibre and inferior qualities of 
oil are not used. There is no su-
pervision on all these things.

Still, you have to ensure that in the 
foreign trade, in which our jute goods 
play such a major part, all the9e mal-
practices of undw-lnvoicfng and over-
invoicing are stamped out. It can 
never be done unless the whole in-
dustry ig taken over by the Govern-
ment and run by them, in which case 
the workers would be prepared to 
cooperate with the Government. One 
or two mills had recently to be taken

1901 (SAKA) Hession cloth, 302
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over because they were closed dawn 
by the mill owners.

SHRI N. G. RANGA: Why?

SHRI INDRAJIT GUPTA: They 
were closed down because there was 
no money left. They were looted and 
cheated. Why else?

I would like the Minister to make 
a statement here as to how much mo- 
nery has been pumped into the mills 
by the financial institutions in the 
public sector. Without even bothering 
to find out whether there is any 
security, on the basis of fictional se-
curity and fictional stocks of raw jute 
when the jute mill-owners said I have 
got it i* my godown’— they were given 
funds by the State Bank of India. 
Later on it was discovered the stocks 
did not exist at all. Such things can 
be got away with in this country 
•imply because of the tremendous 
pressure and the hold on Government. 
All the big business houses in the 
country control some jute mills. Each 
of them has got 2, 3. 4, 5 jute mills 
and it is this lobby that is working 
here, at Delhi. which is paralysing 
the hand of the Government, because 
Government is not prepared to do 
anything which would irritate or an-
noy them. Therefore, what Mr. Niren 
Ghosh has suggested is nothing very 
extraordinary, that just now, on the 
eve of the elections, if Mr. Venkata-
raman were to take the bull by the 
horns, then, perhaps, the anticipated 
donations to the coffers of the ruling 
Party would be badly affected.

Therefore, there is no question of 
approving or disapproving this Order, 
because it does not even touch the 
fringe of the problem. I would like 
him to say why they are so timid 
and hesitant about it and why they 
don’t bring to the Exchequer a major 
part of the windfall profit which the 
industry is now reaping.

SHRI N. G. RANGA (Guntur): Sir,
I wish to sound a note of warning in 
regard to this Jwte Corporation which 
came to be established in order to
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protect the jute growers. If it is in-
curring losses—I am told it has incur-
red considerable losses during last 
year and the year before also—this 
Government should not fight shy of it 
and say it is going to be abolished1. 
What has happened in regard to the 
textile industry? More than 100 mills 
were taken over by the Government 
in order to provide employment to a 
lakh of workers. Because these mills 
were then losing when they were be-
ing managed by private entrepreneurs, 
they were tak^n over by the Govern-
ment. Now, supposing the Jute Cor-
poration comes to be abolished and 
all the jute growers are placed at 
the mercy of these mill owners and 
all the tycoons that my hon. friend 
Mr. Indrajit Gupta has been referring 
to, their fate would be miserable. 
And how many would these growers 
be? Not one lakh, not one million, 
but many millions. Is it not the duty 
of the Government to come to the 
rescue of these millions of people and 
see that the bottom for the price of 
jute is maintained? That can be done 
only by fixing the minimum prices.

What has been the defect of the 
Jute Corporation is that, as my hon. 
friend Mrfl Gupta has already said, it 
has not been provided with sufftciant 
funds to purchase jute; and it has not 
been encouraged to purchase, also. On 
many an occasion—I know it for a 
fact—-the jute mill owners came 
in the way and they did not allow 
them to purchase. What is more, it 
was not given the monopoly for pur-
chasing. from which alone the jute 
mill owners should be made to pur-
chase. The jute mill owners could 
be expected to pay more, if there 
were to be real competition iietween 
themselves and the Corporation. 
That competition is not there; rivalry 
is not there. At the same time, the 
mill owners have been favoured all 
the time, whenever it suited them, 
by not placing funds at the disposal 
of the Jute Corporation.

Therefore, I am extermely serious 
about this, that the Jute Corporation,

Hessian cloth, 304 
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under any circumstances, should not 
be abolished. Let the Government go 
into the reasons why it has not been 
functioning as satisfactorily ad it 
should. Is it because sufficient funds 
have not been placed at its disposal? 
Is it because some jute mill owners 
are interfering with its operation*? 
Or is it because the Corporation itself 
is bowed down by its own internal 
inefficiency and incapacity to 
deal with the situation? Let
them study this thing and im-
prove the manner and ~the resources 
that are to be placed at the disposal 
of the Jute Corporation and ensure 
that the Jute Corporation is maintain-
ed there in order to protect the grow-
ers.

SHRI R. VENKATARAMAN: Both 
the hon. Members who spoke on the 
other side indirectly supported the re-
solution before the House. Only they 
wanted some heavier export duties 
to be levied. They were not against 
Vv>ing of the export duty.

One point my friend, Mr. Indrajit 
Gupta, made was: why is it that we 
have exempted the carpet backing? 
The reason is that the margin in car-
pet-backing to-lay does not warrant 
an imposition of an export duty----

SHRI NIREN GHOSH: What is the 
r.iarfrin according to you?

SHRI R. VENKATARAMAN: You 
can trust me to be very complete in 
my figures.

SHRI NIREN GHOSH: I have said 
that it is Rs. 3000. .

SHRI R. VENKATARAMAN: It is 
a compliment which I can also ex-
change with ?cu, but I do not want 
to. In November, 1979, the price 
was as stated by Mr. Gupta. Rs. 
12,000 per tonne for carpet bacldng.
In February 1980 it came to Rs. 8538
and in March it was Rs. 7722. The 
result it that now the cost of produc-
tion is Rs. 7200 and the margin is 
only Rs. 500
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SHRI NIREN GHOSH: Here comes 
Ibe congenital fixation of hon. Shri 
Venkataraman.

SHRI R. VENKATARAMAN: I
cannot answer all running commen-
taries. I submit in the matter of 
hessian—I have given the figures— 
the margin is around Rs. 3000 and, 
therefore, we have levied an export 
duty of Rs. 1000....

SHRI INDRAJIT GUPTA: Rs. 600 
-was1 already there.

SHRI R. VENKATARAMAN: Now 
the duty is Rs. 1000. The margin is 
Rs. 3000. Therefore the duty is 
Rs. 1000. Whether it is from Rs. 600 
to Rs. 1000 or from Rs. 500 to Rs. 1000 
does not matter. The duty to-day is 
Rs. 1000. Therefore, the reason why 
we did not levy any export duty on 
carpet backing is this one. Another 
reason why we did not levy any 
export levy on carpet backing is that 
we have a strong competition from 
Bangladesh. In Bangladesh the pri-
ces are competitive and we will lose 
the market. In our anxiety to harm 
certain so-called vested interests we 
should not harm the country itself. 
We cannot throw the baby with the 
bath water.

SHRI INDRAJIT GUPTA; ‘So- 
called vested interests*.

SHRI R. VENKATARAMAN: That 
is whet you have said. I repeated 
your statement

SHRI INDRAJIT GUPTA; I never 
said the ‘so-called’. The ‘so-called’ 
is your addition.

SHRI R. VENKATARAMAN: There 
are certain veiled innuendoes that 
the Government is getting collection 
for funds or something. If it were 
so, why should they levy an export 
duty? They should have kept it at 
Rs. 600 as it is and collected more 
money. So you have contradicted 
yourself. The fact that the Govern-

ment has come forward to do some-
thing which is unpopular with the 
industry and has raised the export 
duty itself shows that their accusa-
tions or allegations are baseless.

MR. CHAIRMAN: The question is:
“That in pursuance of sub-section 

(2) of section 8, read with sub-
section (3) of section 7 of the 
Customs Tariff Act, 1975 (51 of 
1975), this House approves the 
notification of the Government of 
India in the, Ministry of Finance 
(Department of Revenue) No. GSR 
54(E) dated 18th February, 1980, 
increasing the export duty on 
hessian cloth and bags (other than 
carpet backing) from Rs. 600 per 
tonne to Rs. 1000 per tonne, from 
the date of notification aforesaid.”

The motion was adopted.

15.39 h rs .

UNION DUTIES OF EXCISE (ELEC-
TRICITY) DISTRIBUTION BILL
THE MINISTER OF FINANCE AND 

INDUSTRY (SHRI R. VENKATA-
RAMAN): Sir, x beg to move:*

“That the Bill to provide for the 
payment out of Consolidated Fund 
of India of sums equivalent to the 
net proceeds of Union duties of 
excise on electricity to the States to 
which the law imposing Ihe duty 
extends and for the distribution of 
those sums among those States in 
accordance with the recommenda-
tions of the Finance Commission, in 
its report dated the 28th day of 
October, 1978, be taken into consi-
deration.”
Hon. Members are aware, this Bill, 

as mentioned in the motion itself, is: to 
give effect to the recommendations of 
the Seventh Finance Commission, 
which have been accepted by the 
Government. Article 272 of the Cons-
titution provides that, if Parliament by 
law so provide sums equivalent to

•Moved with the recommendation of the President.
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either whole or part of the net pro-
ceeds of excise duties may be paid and 
distributed among the States in 
accordance with the principles laid 
down in such a law. The Seventh 
Finance Commission recommended 
that: (i) 40 per cent, of the excise 
duties on all commodities oth<*r than 
on electricity: and (ii) the whole of 
the net collections of duty on electri-
city, in or attributable to the States, 
should be paid to them during the 
period 1979—84. This is against 20
per cent, of the excise duty on all 
commodities which were being shared 
with the States till last year on the 
basis of the recommendations of the 
Sixth Commission. A Bill to give effec 
to the recommendations of the Com-
mission regarding the sharing of ex-
cise duty on commodities other than 
electricity was enacted by Parliament 
in May, 1979. The present Bill deals 
with the recommendations of the 
Commission regarding sharing of ex-
cise duty on electrioity. The excise 
duty on electricity at the rate of 2 
paise per kilowatt was levied with 
effect from 1st March, 1978. During 
1978-79 the States were paid 20 per 
cent of the net proceeds of this duty. 
Later in the light of the views ex-
pressed by the States at the various 
forums including the National Deve-
lopment Council and the Southern 
Zonal Council, the Central Govern-
ment took a decision to transfer the 
entire net proceeds of duty to the 
States with effect from 1-4-1979. The 
Seventh Finance Commission was 
apprised of this decision so that they 
could take into account its implica-
tions in their scheme of devolution to 
the States during the period 1979—84. 
The Commission fully agreed with the 
approach of the Central Government 
and recommended for the transfer of 
the entire net proceeds of excise duty 
as mentioned above. The Commission 
did not, however, specifically indicate 
the percentage for inter-se distribu-
tion of the net proceeds of electricity 
duty among the States, but observed 
that they had taken note of the in-
formation regarding the energy avail-

ability during the period 1979—84, 
made available to them. The per. 
centages indicated in the Bill follow 
the same basis. The estimated trans-
fers account of the net proceeds of 
excise duty on electricity during the 
period 1979—84 is estimated at 
Rs. 1145.18 crores.

During the course of the debate, Mr. 
Chairman, I mentioned this and I 
pointed out that the entire duty is 
being transferred and that, along with 
the other transfers, according to the 
Seven'll Finance Commission, will be 
of the order of Rs. 23,000 crores.

Sir, 1 move that the Bill be taken 
into consideration.

MR. CHAIRMAN: Motion moved:
“That the Bill to provide for the 

payment out of the Consolidated 
Fund of India of sums equivalent t# 
the net proceeds of Union duties of 
exci*e on electricity to the State# to 
which the law imposing the duty 
extends and for the distribution of 
those cums among those States in 
accordance with the recommenda-
tions of the Finance Commission, in 
its report dated the 28th day of 
October, 1978 be taken into conside-
ration.”
Shrj Shamanna.
SHRI T. R. SjHlAMANNA (Banga-

lore South): Hon. Chairman, Sir, this 
is a very important Bill that has been 
placed before us which requires 
serious consideration.

Now, according to the excise duty 
collected, apportionment has been 
made to different States for the next 
five years. The quantum of money 
that is to be paid by the Central Gov-
ernment to the State Governments i* 
in consideration of the duty that is 
collected.

Sir, it has become a very Important 
subject in our country. As a matter 
of fact, the industrial development, 
agricultural development are some 
factors which have to be taken into 
consideration. Therefore, thte matter 
should be treated in a different way. 
Even from the monetary help that is 
given in the table here, we notice that
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Maharashtra Sets about 13 per cent 
and Andhra Pradesh about 7j per cent. 
As far as my State, Karnataka is 
concerned it is seven per cent and odd. 
Of course there are many States where 
either on account of the fact that there 
in no possibility of power development 
or for some other reason it may be 
undeveloped. 1 find from the paper? 
that the percentage given is too low. 
It is less than one per cent in some 
cases. The Government of India has 
to take special care to see that those 
States that will have to develop (and 
which have got the potentialities for 
development of power) should be 
given all necessary assistance so that 
as and when they are giving us more 
by wav of duties, you may collect 
them. But unless you give them all 
scope in the initial stages it is very 
difficult for such States to come for-
ward and develop. So, this is my 
request which I would like to place 
for ifee consideration of the hon. Minis-
ter. The Government of India in 
many cases in their plan and 
non-plan estimates have given large 
sums of money to State Governments. 
But I am sorry to say this. Even 
though many of the States have sur-
plus power 1hev feel hesitant to give 
power to neighbouring States. For 
example, Karnataka was badly in 
need of power and Kerala Governmen 
had surplus power. But on account 
of some controversy between the CMs 
of Kerala and Karnataka the CM of 
Kerala said that unless this matter is 
settled we will net give power.

AN HON. MEMBER: Kerala has
been supplying electricity to Kar-
nataka also.

SHRI T. R. SHAMANNA: There
was controversy about Kasergode and 
about the employment aspect and they 
said they will not give power because 
of this. Since the Central Government 
Js giving a lot of financial assistance, 
there must be some power in the hands 
of the Centre Whereby they can re-
quest the States that have large 
quantum of power to help the neigh-
bouring States. It is an important 
point to be taken into consideration.

I want the Central Government to* 
have some power so that it may help* 
the backward States in times of emer-
gency. They should be able to give 
more than what is allotted here. It is 
•better that certain percentage is 
reserved in the hands of the Central 
Government so that it may be used 
in times of emergency. It may be 
utilised to help the under-developed 
States.

Sir, industrial development and food 
production has been to a considerable 
extent handicapped for want of power. 
For all the 12 months there is res-
triction in power and there is power 
cut .which ‘nay range from 20 to 80 
per cent. You have power cut ki 
different State? Government must find’ 
out a method by which if there is no 
hydio power some other method can 
be found out. thermal or some other 
method, for conserving power. It is 
bettej that yon reserve coal and other 
ingredients which are to be used wken - 
we have failure of hydro electri©- 
power. Power is needed for supply 
of water; for food production and 
various other things and for the deve-
lopment of industries. So top priority- 
must be bestowed for the development 
of power. If there is power cut there 
will be less revenue to Government 
also by way of taxes. Power cut will 
mean less industrial production and 
less taxes to Government and the 
Government will be hard hit. So, 
step must be taken to see that due to 
power cut the industries do not suffer. 
Food production should not suffer due 
to want of power and the Centre 
(should take necessary steps in thia 
regard. Steps must be taken to see- 
that at no time our industrial or agri-
cultural development is hampered for 
want of power. In the matter of* 
power, our policy is neither western 
nor of the Gandhian type. The Gov-
ernment must lay down a policy to 
,see how best the power is utilised 
and how the Central Government can 
see that there is equitable distribu-
tion of power for development o f ' 
different parts of the country. I there-
fore. urge upon the Central Govern-
ment that they might reserve certair
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percentage and should have some scope 
in time of emergency to distribute it 
to such of the States who badly need 
it, and they might adjust the quantum 
of grants that are given here. The 

-Central Government should give con-
siderable financial assistance for the 
power development to those States 
which are badly in need of power, 
particularly those States which are 
having considerable difficulty in the 
matter of power.

I hope the Central Government will 
make a deep study and see how best 
our power resources are distributed in 
the best interest of the country at 
large and these are not particularly 
helpful to one State or the other.

SHRI Y S. MAHAJAN (Jalgaon): 
Mr. Chairman, Sir, I rise to support 
the Bill, the object of which is to 
enhance the power resources of this 
country. It has been brought forward 
to carry out the recommendations 
of the 7th Finance Commission. But 
there is no doubt that the recommen-
dations made by the Finance Com-
mission or the increased financial pro-
visions made in this Bill will not be 
enough to meet the requirements of 

“the Power Boards in the different 
‘Sates.

We have to rely mainly on thermal 
power; hydel power is limited and 
the scientists say that there are many 
hazards as far as the atomic power 
as concerned. The main source for 
power are the thermal stations. In 
1977, we producted 90.9 million kilo-
watt hours of electricity; in 1978, we 
produced 100.9 billion kilowatt hours, 
this represents an increase of eleven 
per cent in the generation of power. 
But this increase was contributed lar-
gely by the increase in hydel power of 
2*?.3 per cent in 1978. Thus showing an 
increase of only 1.3 per cent in the 

"thermal power. The progress is 
obviously unsatisfactory. Apart 
from this, we suffer from other diffi-
culties such as bad maintenance and 
poor service which we render to the 

-consumers. Different State Electri-

city Boards complain that it is because 
of the fact that new plants cannot be 
brought into operation immediately; 
they suffer from teething troubles. 
Further they say that a large part of 
the capacity remains under-utilised. 
For this the usual reason given is 
that there is not enough supply of 
coal' to the power stations. The third 
reason, and which you will accept, is 
the poor maintenance of the power 
plants and fourthly, there are mount-
ing transmission losses of power. 
We lose 32 to 35 per cent of the elec-
tricity during transmission. I have 
talked to the electrical engineers in 
my district and they say that the 
losses can be considerably reduced 
provided the technical equipment is 
improved, but they cannot do it be-
cause of shortage of funds. There is 
thus a growing need of larger resour-
ces and more capital investment in 
this field. Because of the shortage of 
power, our industries are being crip-
pled. The farmers are also suffering 
heavily. The farmers get electricity 
during night time.

It is very strdnge that everybody 
works during the day while the far-
mers have to work during the night. 
Further, they have to suffer from in-
terruptions of supply of electricity. 
I think we treat them in a very cruel 
manner. As far as industry is con-
cerned, in some states the cut was 
nearly 60 per cent. Nothing is so 
necessary is to improve the capital 
resources of this industry. I am 
glad that this Bill has been brought 
forward so that the resources of the 
State Electricity Boards might be in-
creased. But may I suggest to the 
hon. Minister that what he has pro-
posed is far from adequate? He will 
have to provide much larger resources 
to this industry for its development 
before we can meet the minimum re-
quirement of industry and agricul-
ture. I hope the hon. Minister will 
not be satisfied only with bringing 
forward thi«? Bill, but will also make 
some additional efforts.

SHRIMATl GEETA MUKHERJEE 
(Panskura): Mr. Chairman, Sir,
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the „ Bill which has been 
brought will give to the 
States as the share of Union excise 
duties on generation of electri-
city an amount equal to the collec-
tion attributable to the State. The 
problem remains that in the whole of 
India the power generation capacity is 
not uniformally distributed. In fact, 
in the region from which I come, the 
eastern region, though it is quite deve-
loped industrially and its agriculture 
has also started using power, we have 
been actually discriminated against 
it in the matter of generation capa-
city. If you look at the figures of 
other regions, you will see the diffe-
rence. As on 1-7-78, the region- 
wise distribution of total installed 
capacity is as follows: the north-eas-
tern region has got 6595 KWH; south-
ern region has got 6100 KWH; western 
region has got 5993 KWH whereas the 
eastern region has got 4395 KWH. 
But the distribution of industries in 
the country is not in the same pro-
portion. According to this idea, we 
shall be getting less than other fortu-
nate regions. Due to acute power 
shortage in the eastern region, I would 
request the Minister through you to 
consider whether this regional imba-
lance should be removed, and whether 
special steps will be taken to remove 
this. Our demand is growing but 
generation is not catching up. In 
thig connection, while requesting for 
new generation units to be installed 
in the eastern region, particularly in 
West Bengal, I would like to say that 
some avenues will have to be found 
not only to rely on the thermal power 
stations but also to have a combina-
tion of both, despite the fact that our 
hydel resources are low.

hn.
Apart from this, I would like to 

take this opportunity to point out a 
fact which is rather serious Our West 
Bengal newspapers have reported 
that the Centra] Minister of Power 
has expressed his willingness to take 
over power generation and distribu-
tion of West Bengal. I ; do not 
know Whether it is true. But

firstly it is a State subject; he has 
no business to make a statement like 
that. At the same time 
if he had made this state-
ment being very confident that 
bringing under the Centre will relieve 
all the evils that our power generation 
system is experiencing at the moment, 
I would request him to oil 
his own machine, to look 
after the DVC which is the 
corporate responsibility of the Centre, 
West Bengal and Bihar and in that 
the Central Government ha3 a major 
share. He should examine all the 
troubles now being faced by DVC. 
Because if we look after DVC well 
our entire eastern region will 
gain greatly. Instead of poking his 
long nose into West Bengal genera-
tion, if he can do that, I know that 
generation of power will improve
16.01 hrs.
[Mr. D ep u ty -S p ea k er in the chair]

I know that our State Government 
also will have to try hard and I hope 
that they will try their level best 
to improve the generation in their 
own sphere. We should say that the 
centre’s main responsibility lies in 
seeing that the neglected eastern re-
gion gets the needed attention in the 
near future and more generating 
plants are sanctioned for this region.

SHRI C. T. DHANDAPANI (Polla- 
chi): At the outset I should like to 
make some suggestions regarding the 
Union Duties of Excise (Electricity) 
Distribution Bill. Some provision has 
been made to draw some money out 
of the Consolidated Fund of India. 
The simple reason is that the Seventh 
Finance Commission has made some 
recommendations. Our hon. Minister 
knows well that the Finance Com-
missions used to make many 
recommendations in regard to finan-
cial allocations. Unfortunately the 
Central Government did not accept 
all the recommendations. They pick 
and choose according to the conve-
nience of the Central Government. 
The hon. Minister himself was the 
chairman of a committee of the per-
formance and working conditions o f'



1BI5 Union DvMes ofC;
[Shri C. T. Dhandapani]

••electricity boards. In India, out of 
18, except five electricity boards, all 
the others are incurring heavy losses 
The state governments have to make 
good the losses of the electricity 
boards. I agree that the centra] 
government did, in the beginning, 
make some investment, in the initial 
stages, in the matter of e renting ther-
mal stations or hydel power stations. 
But as far as generation is concerned, 
■only the electricity boards and the 
state governments are responsible.

In this matter the Seventh Finance 
Commission was not in unanimity. 

'The previous Finance Minister stated 
m this Budget speech as under:

“I feel that with our enormous 
investment in power, there is ample 
justification for claiming the con-
tribution from tho.'e who benefit 
from these investment-0 I am, 
therefore, proposing to levy a duty 
of 2p per kilowatt hour on electri-
city generated.”
His claim was, they have made 

some contribution. They wanted some 
■contribution out of the investment 
benefits. But I want ây the 
Electricity Board or the State Govern-
ment have not made any profit. In 
that condition how can the Central 
Government expect something from 
the Electricity Board or the State 
Government? But at the same time 
this extra excise duty is being thrown 
upon the shoulders of the public. So, 
it is being levied on the public. The 
local Boards or the Electricity Boards 
want to collect excise duty unneces-
sarily from the public.

There was no unanimity in the 
Finance Commission al ô. Shri 
H. N- Hay, the Member of the Finance 
‘Commission said:

“Our information is that most 
of the States have taken steps to 
pass on the Central excise duty 
burden to the consumer. Whatever 
justification there might or might 
not be for setting off the electricity 
duty (which accrues to the State

Government), there appears to be 
no justification for setting off the 
Central excise duty accruing by 
law to the Central Government 
from the returns which the State 
Government is assumed to derive 
during the forecast period from 
Its investments in electricity under-
takings.”

The State Governments which are in 
a bad condition in regard to the 
generation of electricity they will be 
deprived, whereas the States which 
are in a better position in regard te 
generation of power and electricity, 
they will be benefited out of thie. 
Secondly, the State Government 
should be allowed to collect this. I 
do not know why the Centra] Gov-
ernment should come in the way. 
According to the item 53 incorporate^ 
In the Constitution State List—the 
State Electricity Board or the State 
Government themselves can very 
well collect the money from the public 
or they themselves can put the tax if 
they like. But the Central Govern-
ment accrues the infrastructure, col-
lects money and distributes to the 
States. It is unnecessary and un-
warranted job of the Central Govern-
ment, 1 should say.

Before 1 conclude I want to say 
something. According to the state-
ments given here and according to the 
recommendations of the Seventh 
Finance Commission it has been stated 
that the allotment is going to be dis-
tributed among the States. I cannot 
understand so far as some States are 
concerned. I hope our hon. Minister 
will throw some light on this. In some 
States. *or example Andhra Pradesh 
start*; from 7.82 per cent in 1979-80 
but ends with 8.58 per cent in 1983. 
In the onme way Maharashtra starts 
irom 13.26 per cent and ends with 
14.48 per cent. In some cases, for 
example. Tamil Nadu starts with 7.25 
per cent ®nd ends with 6.38 per cent. 
I fail to understand what is tihe cri-
teria for all these things. I hope our 
Minister will enlighten us about this 
case. Though It is not within the 
purview of this Bill, T request that
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amount which is going to be earmark-
ed to the States should be compen-
sated with the loans and dues to be 
given to the agriculturists, so that at 
least one section of the people, i.e. 
agriculturists who are the backbone 
of this country, will be benefited.

SHRI SATYASADHAN CHAKRA- 
BORTY (Calcutta South): Sir, 1 have 
so many things to say, but since time 
is limited, I shall try to be precise. 
My job has been made easy by Mrs. 
Gita Mukherjee. 1 would like to in-
vite the attention of the Government 
to the fact that the whole eastern 
zone is now power hungry. Power 
production has been reduced. Wot only 
the eastern region but the whole of 
India is short of power. Thig is due 
lo  the lack of perspective planning. 
Even during the 30 years of Congress 
rule and 2  ̂ years of Janata rule, our 
p anners and the Government did not 
create the basis for power generation. 
Particularly in West Bengal, due to 
the failure of the previous Congress 
Governments, we are now suffering.
T would appeal to the Government to 
see that proper steps are taken and 
funds are made available to the State 
Governments. Though this is the duty 
of the State Governments, the Cen-
tra] Government has actually en-
croached upon the powers of the State 
Governments and most State Govern-
ments are now denuded of financial 
resources because most of the sources 
of revenue are now exploited by the 
Central Government. The State Gov-
ernments have to depend upon the 
'weet-will of the Central Government 
for resources for generation of elec-
tricity and for the development of the 
infrastructure in the State. I demand 
that there should be a change in the 
?vcfem 0f divisible pool and the Cen-
tre should make more funds available 
to the States, so that the State* can 
implement tlheir own programmes. I 
know from the experience of my own 
State that even if the State Govern-
ment has the will and plan, because 
of paucity of resources and the reluc-
tant attitude of the Central Gorern- 
nient, they are not in a position to 
bnpiement their prognmsnes. So,

while discussing this Bill, I would in-
vite your attention to this fact and 
request that the share of the State 
Governments should increase, because 
the State Governments have the main 
responsibility of running the Slates 
and for making the plan successful

Ijtl sp* nm («TT5f|-) :

f>T5PSr | 3  100 T O ?
| I S»TT%
far q m  wz % 360 stft
3FS fr ?nr 4 srw

^ WTO I, ?r sfttfWH TfT 
| 1 TWfqrr ir vfcnr ir w r  «rnrc 
fc, «*rrfn*r *r>«r
♦C «([ 1 * ct‘ î
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SHRI R. VENKATARAMAN: Mr.
Deputy-Speaker, Sir, there seems to 
be a misunderstanding about the BilL 
This does not represent the total allo-
cation for power in various States. 
This Bill deals with the limited
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purpose of distributing the money 
collected by way of levy of excise 
duty of two paise on kilowatt hour 
among the States according to cer-
tain proportion. Therefore, if some 
Members have said that the allocation 
for their State is not enough in this 
Bill, I say this is not the Bill tnat 
settles the total allocation in power 
in respect of each State. The total 
allocation in power is made by the 
Planning Commission and the Plan* 
ning Commission will take care of 
the needs of various States.

I will now proceed to deal with 
the points raised by other hon. Mem-
bers. Mr. Shamanna said that the 
Centre should not distribute the 
whole amount but retain a portion 
of it to be distributed at its discre-
tion. I am afraid, the Centre cannot 
do it. Even at the time when this 
duty was introduced I was on the 
other side and I said, this is a duty 
which really belongs to the States 
and, therefore, it must go entirely 
to the States. This was taken up 
in the National Development Coun-
cil with the various States and at 
different forums and, therefore, the 
Government of India accepted this 
principle that the whole amount 
would be distributed to them. There-
fore, it cannot be kept back to be 
distributed at discretion.

Shrimati Mukherjee raised the 
point of imbalance in the power 
generation in the eastern region. 
This again is a matter which they 
have to take up with the Planning 
Commission and see that adequate 
provision is made for the region.

SHRI NIREN GHOSH (Dum Dum) 
The Planning Commission has made 
a mess of India.

SHRI R. VENKATARAMAN: I
have ceased to reply to you.

The next point which was raised by 
Mr. Dhandapani is that the Central 
Government does not always accept 
the recommendations of the Finance 
Commission. Here I want to inform 
him that the recommendations of the 
Finance Commission are accepted as

an award and we do not generally 
make any deviation from it. This is 
an award.

But the more important point that 
he made is, how is it that some 
States have certain figures in the 
beginning of 1979-80 and they go up 
in 1983-84, while some other States 
have some other figures in 1979-80 and 
they go down in 1983-84. The distri-
bution of the amount is according to 
the power availability in each State 
in each year according to the power 
survey which has been made. Un-
fortunately, in Tamil Nadu, the State 
from which the hon. Member comes, 
power genration during this period 
is not going up as compared to other 
States. Therefore, its proportion will 
come down. This amount is distribu-" 
ted on the basis of power genrated in 
each State during this period. In 
Andhra Pradesh it wil go up from
7.82 to 8.58 because the power gene-
ration in Andhra Pradesh in 1983-84 
will be more than in 1979-80. This 
amount is distributed on the power 
availability in each State, in accor-
dance with the proportion which has 
been worked out. There is a load 
survey and power generation survey 
made by the Planning Commission 
and the Energy Ministry, on the 
basis of which this distribution has 
been arrived at, which has been ac-
cepted by all the States.

I think I have covered all the points.

MR. DEFUTY-SPEAKER: The
question is:

‘That the Bill to provide for the 
payment out of the Consolidated 
Fm d of India of sums equivalent 
to the net proceeds of Union duties 
of excise on electricity to the States 
to which the law imposing the duty 
extends and for the distribution of
t h o s e  sums among those States i * 1 
accordance with the recommenda-
tions of the Finance Commission, 
in its report dated the 28th day of 
October, 1978, be taken into consi-
deration.”

The motion was adopted.
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MR. DEPUTY-SPEAKER: We will 
now take up clause by clause consi-
deration. The question is:

“That clauses 2 to 5 stand part
of the Bill” .

The motion was adopted. 
Clauses 2 to 5 were added to the Bill.
Clause 1, the Enacting Formula and

the Title were added to the Bill.
PROF. MADHU DANDAVATE 

(Rajapur): Sir. we cannot say “Aye” 
because it will be mistaken for 
Congress (I)!

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN): 
You cannot get over this allergy?

MR. DEPUTY-SPEAKER: You
may not accept it, but the people of 
India have accepted it.

SHRI R. VENKATARAMAN: I beg 
to move:

“That the Bill be passed”.
MR. DEPUTY-SPEAKER: Motion 

moved:
“That the Bill be passed” .

SHRI DIGVIJAY SINGH (Suren- 
dranagar): Sir, while fully support-
ing the Bill, I have only one sugges-
tion to make, which could be consi-
dered by the Government. We are, 
after all, reimbursing Re. 1.150 and 
odd crores. There was a specific 
understanding when this cess was 
levied that it would be for a certain 
specific period and, therefore, we are 
re-imbursing it to the State Gov-
ernments.

We all know that perhaps one of 
the greatest drawbacks in rural deve-
lopment is the paucity and the very 
slow progress in our rural electrifica-
tion schemes. Therefore, my sugges-
tion is, whilst the Government of 
India reimburses this amount to the 
various State Governments, a certain 
condition should be stipulated that 
a certain amount of this reimbursed 
money should go in for rural electri-
fication schemes whereby our villages, 
which are to a very large extent
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devoid of electricity connection, 
could be more rapidly electrified.

SHRI P. K. THUNGON (Arunachai 
West): Sir, in support of this Bill I 
would like to say that the system of 
our country is unitary as well as 
federal. I have heard from the 
friends on the Opposition benches, 
particularly from the CPI(M) side, 
indirectly still harping on the point 
of Centre-State fiscal relationship. 
Their demand has been that the 
States which have generated more 
units of power should be given their 
due share, which means more share 
and increased share. Sir, as I have 
stated, in this great country we shall 
have to realise like in a family some 
brothers earn more, some brothers 
earn less, some brothers spend more 
and some brothers spend less, yet we 
are in one family. I would like to 
stress this point that in the States 
like Assam, Arunachai Pradesh and 
other backward States and special 
category States, it is very difficulty 
to get the funds for investment 
though there are plenty of resources. 
To exploit the resources we need 
adequate funds. At the same time, 
unless we give proper powers to the 
Centre, proper facilities to the Centre 
to have more funds, wherefrom these' 
investments in the interest of the 
nation can be had? Therefore?, I 
support the Bill in full because of 
the fact that in our backward areas 
like Arunachai Pradesh, Assam, 
Meghalaya and other hill States there 
is a lot of potential for hydro electri-
city. We are yet to exploit it in a 
meaningful way and these are the 
great valuable assets of our nation 
which are yet to be exploited

With these few words, Sir, since 
there is no time, I would like to con-
clude and I full support the Bill. 
I thank you for giving me this oppor-
tunity. ■

SHRI R. VENKATARAMAN: Mr.
Depnty-Speaker, Sir, I am grateful 
to the House for the unanimous sup-
port they have given to this Bill. I 
would like to take this opportunity 
to impress on Members from various
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States that whatever influence they 
have with their respective State 
Governments, they should try to see 
that the emphasis is laid on the power 
generation. Our greatest weakness 
today in our economy is the deterio-
ration in the power generation and 
that has caused inumerable problems. 
In fact, our industrial production 
suffers because of the deterioration in 
the generation. To some extent, of 
course, our problem is accentuated by 
the monsoon in the sense that hydro 
power has failed, but at the same 
time every State should endeavour 
to see that it achieves a balance bet-
ween hydro and thermal so that if 
one fails, the other can be worked to 
the maximum extent possible in 
order to keep up a level of produc-
tion. This is the appeal I would like 
to make and I thank the House for 
the support given.

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill be passed.”
The motion was adopted.

16 29 hrs.
STATEMENT RE. BONUS TO P. & T.

EMPLOYEES
THE MINISTER OF COMMUNI-

CATIONS (SHRI C. M. STEPHEN): 
The Government have decided to pay 
Bonus linked to productivity to the 
employees working in the P. & T. 
Department. An ad-hoc payment of 
15 days wages will be made in the 
year 1979-80, as a measure of good-
will towards the staff for agreeing 
to the principle of bonus being linked 
with productivity. A formula for 
determining productivity of the em-
ployees in the Postal, Telegraphs and 
Telephone Branches has been evolved 
and will be applied for payments of 
bonus from 1980-81 onwards.

The regular departmental em-
ployees of the P. & T. Department in-
cluding P&T Board and those of the 
Overseas Communication Service and 
Wireless Monitoring Organisation 
under the Ministry of Communica-

tions will be covered by the Scheme. 
Departmental employees drawing a 
maximum of Rs. 1600 as monthly 
wages (which includes Pay, Special 
Pay, Dearness Allowance and Addl. 
Dearness Allowance) -vill be eligible 
for the bonus. For employees draw-
ing monthly wage of more than 
Rs. 750 but not exceeding Rs. 1600, 
bonus will be calculated at the wage 
level of Rs. 750.

The Casual Labour who have 
worked for at least 240 days for each 
year for three years or more will also 
be given an ex-gratia payment on 
the analogy of bonus payable to de-
partmental employees. In their case, 
the payment will be computed on a 
uniform monthly wage of Rs. 150. 
They will also be paid 15 days wages 
in 1979-80 as a measure of goodwill.

The Government have also decided 
to sanction ex-gratia payment to the 
Extra Departmental employees linked 
to productivity. The quantum will 
be calculated on a flat monthly wage 
of Rs. 75. During 1979-80, they will 
also be sanctioned the ad-hoc pay-
ment of 15 days wages as a goodwill 
gesture.

The total expenditure on this ac-
count during 1979-80 is about Rs. 13 GO 
crores and will benefit about 7.5 lakh 
employees.

It is the Government’s earnest hope 
that the grant of productivity linked 
bonus will provide substantial moti-
vation towards achieving higher pro-
ductivity by way of increased out-put 
by the employees and improved 
quality of service. The staff repre-
sentatives have also reciprocated the 
Governments gesture and welcomed 
the decision.

SHRI NIREN GHOSH (Dum Dum): 
I want to make a submission.

MR. DEPUTY-SPEAKER: No dis-
cussion on this.

SHRI NIREN GHOSH: I am glad 
that the employees have got some 
benefit, but I, want to know how the
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venerable Minister has become a 
spokesman of the employers by link-
ing bonus with productivity.

MR. DEPUTY-SPEAKER: The
P. & T and railway workers have al-
ready welcomed it.

SHRI C. M. STEPHEN: He wants 
productivity. We will be the most 
productive team you have ever seen.

MR. DEPUTY-SPEAKER: I was a 
P & T employee for some time, and 
when I am presiding over this august 
House, Mr. Stephen, our Communica-
tions Minister, has announced the 
bonus, I am thankful to the Govern-
ment.

PROF. MADHU DANDAVATE 
{Rajapnr); I suggest that when t 
P & T Demands for Grants are 
aip, you be in the Charr.

MR. DEPUTY-SPEAKER: X am
happy about it. I thank the Govern-
ment also.

16.34 lu * .

PREVENTION OF ILLEGAL 
ACQUISITION OF PROPERTY 

BILL*

4  5?wrar g far ’j'T #  ^
f*WiT«r

^  f̂f <J*; s*rf?T rft ’ET^dlr
srrt 1 ^

MR. DEPUTY-SPEAKER: The
question is;

“That leave be granted to intro-
duce a Bill to provide for preven-
tion of illegal acquisition of pro-
perty and for matters connected 
therewith.”

The motion mas adopted.

SHRIMATl KRISHNA SAHI: I in-
troduce the Bill.

MERCY KILLING BILL*
SHRI MOOL CHAND DAGA 

(Pali): I beg to move for leave to in-
troduce a Bill to provide for mercy 
killing of the persons who have be-
come completely invalid and bed-
ridden or suffering from an incurable 
disease.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill to provide for mercy 
killing of the persons who have 
become completely invalid and bed-
ridden or suffering from an in-
curable disease.”

The motion was adopted.

INDIAN MEDICINE CENTRAL 
COUNCIL (AMENDMENT) 

BILL*
(Amendments of Sections 2, 3, etc.)
SHRI V. N. GADGIL (Pune): I beg 

to move for leave to introduce a Bill 
to amend the Indian Medicine Central 
Council Act, 1970.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill to amend the Indian 
Medicine Central Council Act, 
1970.”

The motion was adopted.
SHRi V. N. GADGIL; I introduce 

the Bill

CONSTjmJTION (AMENDMENT) 
BILL*

(Amendment of Article 102, etc.)
SiHRI R. K. MHALGI (Thana): I 

beg to move for leave to introduce a 
Bill further to amend the Constitu-
tion of India.

•Published in Gazette o f India Extraordinary, Part II, section 2,
dated 14-3-80.
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MR. DEPUTYsSPEASSR: The
question is: .

“That leave be granted to intro-
duce a Bill further to -amend the 
Constitution of India.’’

The motion was adopted.

SHRI R. K. MHALGI: I Introduce 
the Bill. ....... ,,-

CODE OF CRIMINAL PROCEDURE 
(AMENDMENT) B^LL* ;"i  ̂ I

(Amendment of Sections 125 and 127)
SHRI G. M. ‘ \ BAN ATTALA 

(Ponnani): I beg to move for leave 
to introduce a Bill further to amend 
the Code of Criminal Procedure^ 1973.

MR. DEPUTY - SPEAKER: . The
question is:

‘‘That leave be granted to intro-
duce a Bill further to amend the 
Code of Criminal ProceduFfe, 1973.”

The motion was adopted.

SHRI G. M. BANATWALA: I in-
troduce the Bill- -

RESERVATION OF VACANCIES IN 
POSTS SERVICES (FOR SCHEDUL-
ED CASTES AND SCHEDULED 

TRIBES) BILL*
SHRI SURAJ BHAN fAmbala): I 

beg to move for leave to introduce a 
Bill t0 provide for adequate repre-
sentation of Scheduled Castes and 
Scheduled Tribes in posts and Services 
under the Government of India.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill to provide for adequate

SHRI SURAJ BHAN: I  introduce 
the Bill.

SMALL FARMERS AND AGRICUL-
TURAL WORKERS SECURITY 

b i Ll * .

SHRI P, RAJAGOPAL NA-IDU 
(Chittoor): I beg to move fqr leave 
to introduce a 6 lH to provide for 
payment by the Government to the 
small farmers anti agricultural 
workers of compensation for injury 
by accident

MR. DEPUTY-SPEAKER: The
question is:/ r S

“That leave be granted to intro-
duce a Bill to provide for payment 
b y the Government to the small 
farmers and agricultural workers 
of ;cmpensation for injury by ac-
cident.”

The motion was adopted.

SHRI, P. RAJAGOPAL -NAlDUi I 
introduce the Bill.

DEFECTION PREVENTION BILL*

SHRI RAM JETHMALANI (Bom-
bay North West): I beg to m ^e.for 
leave to introduce a Bill to curb the 
evil of political defections.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill to curb the evil o f poli-
tical defections.’'

representation of Scheduled Castes 
and Scheduled Tribes in posts and 
services under the Government of 
India.”

The motion was adopted.

The motion was adopted.

SHRI RAM JETHMALANI: I in 
troduce the Bill.

•Published in Gazette of India Extraordinary, Part II, section 2, dated
14-3-80.
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CONSTITUTION , (AMENDMENT) 
BILL* .

(Amendment of Articles 19 and 41)
SHRI BAPUSAHEB PARULEKAR 

(Ratnagiri): X bjeg.to move for leave 
to introduce a Biljl further to amend 
the Constitution of India. - . •

MR. DEPUTY-SPEAKER: The
<|uestion isr:' ’

"That leave, be granted to intro-
duce a Rill further to amend the 
Constitution of India/’ -

The motion was adopted.
SHRI BAPUSAHEB PARULEKAR:

I introduce the Bill.

16.39 fan.
CONSTITUTION (AMENDMENT)

‘ BILL
, (Amendment of Article 311)
MR. DEPUTY-SPEAKER: Before I 

call upon Shri Chitta Basu to move 
the motion for tjie consideration of 
his Bill, we have to fix th6 time limit 
for discussion' on this Bill. I think 
we can fix two hours.

SOME HON. MEMBERS:. Yes.
SHRI CHITTA BAJ3U (Barasat): 

Mr. Deputy-Speaker, Sir, I rise to 
move:

“That the Bill further to amend 
the Constitution of India be taken 
into consideration.”

While moving the motion for the con-
sideration of this Bill. I would like, 
at the outset, to explain the principal 
objects for which I have moved this 
Bill. The prinpipal object of moving 
this Bill is to protect the democratic 

' rights of the Central and State Gov-
ernments employees, who number, to-
day, about seventy lakhs. I am glad 
that ,vou are in the Chair, when we 
•ire discussing about the protection of 

democratic rights of the Central 
and State Government employees, be-
muse you have an intimate knowledge 
about their problems and their move-

ments. My second object of moving 
this BiU is to remove the blots in our 
Constitution which deny the right to 
natural justice to our .citizens who 
happen to be the employees of the 
Government .of. India or the State 
Governments.

NOw, my object is also, to remove 
the obstacles which stand in the way 
of participation of all the Central and 
State Government employees in the 
legitimate, rightful, trade union 
movement because the particular 
provision of the constitution which I 
seek' to" remove daters them from tak-
ing effective part in the legitimate, law-
ful, democratic trade union movement 
by the Central and State Government 
employees.

As you know, my object is to remove 
a particular provision of the Constitu-
tion, namely, proviso-(2) (c) of article 
31L Why I have chosen this particu-
lar proviso of article 311 is to be made 
clear at the outset. I am quite aware 
of the fact that the entire article 311 
seeks to deny the democratic right to 
the Central and State Government 
employees. It ,,,seeks to deny them 
the natural justice. The Damocles’ 
sword always hangs over their head. 
They are always under the constant 
fear of being dismissed for participa-
tion in legitimate trade union move 
ment. It is a blot on the Constitution 
of our country which has enshrined 
fundamental rights, the right of asso-
ciation, is the right to speak and other 
fundamental rights. Therefore, this is 
a blot on the Constitution of our count-
ry which has enshrined fundamental 
rights for the citizens of this country 
and which I feel should be removed 
at the earliest opportunity.

Now, the question is why, when the 
entire article 311 is sought to be used 
as a weapon against the Central and 
State Government employees, I . have 
chosen a particular proviso, namely, 
(2) (c). The main reason is that this 
is the most mischievous one and it

•Published in Gazette of India Ex fraordinary Part II . Section 2, dated
*4-3-80.
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should be done away with to begin 
with. My effort shall not end by the 
deletion of proviso (2)(c). My object 
is to start the process to democratise 
the Constitution, to remove certain 
blots on our Constitution and, parti-
cularly, to ensure the democratic rights 
for the Central and State Government 
employees. In the entire article 311, 
the proviso (2) (c) is the most mis-
chievous one. Therefore, my first 
attack is to be concentrated on that 
most mischievous proviso and that is 
why I have chosen that particular 
proviso.

I am also quite aware of the fact 
that article 310 and article 311 are to 
some extent inter-related. We cannot 
consider article 311 without knowing 
the background of article 310. I may 
submit that article 310 is nothing but 
replica of rhe Government of India 
Act of 1035. You will be surprised to 
know that this 1935 Act was designed 
and framed on the basis of the British 
convention which is generally under-
stood as a doctrine of “Royal pleasure” 
I would like to bring to your notice 
that certain provisions from that 
British convention have been bodily 
lifted and have been inserted in the 
Constitution of our country, namely, 
in article 310.

When colonial legacies and colonial 
attitudes have crept into our Consti-
tution, everybody in this House should 
feel ashamed of them.

My object is not to deal with Art
310 at the moment. But you should 
also know what is meant by the 
doctrine of ‘royal pleasure’. It means 
that Government employees are the 
King’s or Queen’s most obedient 
servants. That is what is meant by 
‘royal pleasure’. Secondly, there 
cannot be any contract between the 
King or the Queen and Government 
employees. Thirdly, the employment 
of Government servants depends en-
tirely upon the pleasure of the King 
or Queen. Therefore, the servant- 
master relationship as conceived by 
the British colonial regime has found

a place In our democratic Constitution. 
Whatever might be the situation in 
Great Britain, that situation does not 
prevail in our country. That concept 
of ‘royal pleasure’ is a detriment or is 
an antidote to democracy. After all, 
the Central Government and State 
Government employees are citizens of 
our country. Therefore their services 
cannot be at the pleasure of the 
Governor or the President, just in 
keeping with the tradition or conven-
tion of ‘royal pleasure'. I cannot but 
condemn this approach towards State 
and Central Government employees 
of our country.

I would agree that Art. 311 provides 
a certain amount of check or limita-
tion, if you permit me to say so, on 
the application or exercise of this 
doctrine of ‘pleasure’. To that extent 
it is a healthy thing. You must know 
what it means. Let me quote the 
relevant Article:

“311. (1) No person who is a mem-
ber of a civil service of the 
Union or an all-Indn service 
or a civil service of a State or 
holds a civil post under the 
Union or a State shall be dis-
missed or removed by an 
authority subordinate to that 
by which he was appointed.

(2) No such person as aforesaid 
shall be dismissed or remov-
ed or reduced in rank except 
after an inquiry in which he 
has been informed of the 
charges against him and given 
a reasonable opportunity cf 
being heard in respect cf 
those charges.”

It is clear that there has been a check 
or some kind of a limitation put on 
the doctrine of ‘royal pleasure’ which 
has found place in our Constitution 
in Art. 310. The check or limitation 
is that nobody can be dismissed by 
an authority which is subordinate to 
the appointing authority. That is 
what it says. The second limitation 
or check is that he should be provided 
with a reasonable opportunity of being
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heard, he should be given a charge- 
sheet, he should be given the chance 
of explaining his positron, he should 
be given a reasonable chance or the 
opportunity of being heard.

But again there was another limita-
tion also—on the quantum of penalty— 
if it is so decided that there was a 
provision of giving another chance cf 
hearing on the quantum of punishment. 
Unfortunately, the second chance has 
been taken away under the 42nd Con-
stitution Amendment.

But the most undemocratic aspect cf 
this Art. 311 is that there is no scope Or 
opportunity for inquiries and hearings 
under certain circumstances. That 
is mentioned in proviso (2) (a), (b) 
and (c) of which, to begin with, I 
want to delete the proviso (c). What 
does the proviso (a) to (2) say?

“Provided further that this clause 
shall not apply—

fa) where a person is dismissed 
or removed or reduced in rank on 
the ground of conduct which has 
led to his conviction on a criminal 
charge.”

I am inclined to concede this position. 
Here, there is a chance of hearing. 
The Court would give him a chance 
of explaining his position. Here is 
an opportunity of judicial determina-
tion. But come to proviso (b):

“Where the authority empowered 
to dismiss or remove a person or 
to reduce him in rank is satisfied 
that for some reason, tD be recorded 
by that authority in writing, it is 
not reasonably practicable to hold 
such inquiry.”

That is, he can be barred from an 
inquiry if that authority is satisfied 
that a reasonably practicable inquiry 
is not possible. Who will' determine 
as to whether there is a practicable 
scope or opportunity for hearing or 
an inquiry? It is no other agency that 
will determine it. Of course, it is 
there that it should be recorded in

writing—the reasons for not providing 
an opportunity of being heard or of 
an inquiry being held for certain 
practical reasons. The reasons ought 
to be stated or recorded. But, if there 
is any question as to whether that 
right has been properly exercised or 
arbitrarily exercised or exercised in 
a way prejudicial to the interested in 
the employee concerned, who is to 
give the final decision? It is a nega-
tion of the judicial principle. It is a 
negation of the principle of natural 
justice. The some authority will have 
the final say as to whether there is a 
possibility of providing him a reason-
able opportunity of hearing for ex-
plaining his case. Then 311(3) says:

“If, in respect of any such person 
as aforesaid, a question arises 
whether it is reasonably practicable 
to hold such inquiry as is referred 
to in clause (2), the decision there-
on of the authority empowered to 
dismiss or remove such person or 
to reduce him in rank shall be 
final.”

That is, the authority which has de-
prived him, which has denied him the 
right of hearing, which has denied 
him the opportunity of being heard, 
will have the final say as to the just-
ness and as to the reasonableness of 
the denial of that opportunity. This 
is most undemocratic. This is high-
handedness. This is nothing but 
clothing the bureaucrats with more 
power to deal with people whom they 
do not like, to deal with persons in 
service whom they do not like; they 
used frequently this very clause to 
get rid of those persons whom they 
do not like or whom they do not like 
to be in service.

In case of 2(c)—I will quote it 
later—the opportunity of enquiry is 
altogether negative. You look at it—

“ (c) where the President or Gov-
ernor, as the case may be, is satisfied 
that in the interest of the security 
of the State it is not expedient to 
give to that person such an oppor-
tunity.”
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That is, if the President is satisfied 
that in the interest of the security of 
the State, it is not expedient to hold 
such enquiry, he would not be provided 
with any scope of enquiry and he will 
be summarily dismissed and sent back 
home.
' Sir, there Has been a great deal of 
misuse of power under 2(c). I would, 
only for your information, mention 
some of them. I have got a long list. 
But, I don’t want to take the time of 
the House to cite those examples. In 
1969-70, after the dismissal of the 
United Front Government of West 
Bengal, they all had to face dismissal 
under Art. 311(2) (c). The reason 
was that there was an obliging Gover-
nor in West Bengal for the Central 
Administration—the then ruling party. 
It is in this sehse that the ruling party 
at the Centre wanted to crush the 
democratic movement of the State 
Government employeesof West Bengal 
which was very powerful. Therefore, 
they dismissed from service 13 Mem-
bers—if I am not mistaken—of 
employee’s unions under the proviso
of 2(c), Art. 311. s 'a

In 1972 when Shri Siddhartha 
Shankar Ray became th* Chief 
Minister, he later, let loose b reign of 
terror and wanted to get rid of those 
people who were found to > be not 
liable and so there was a spate of 
dismissal of State Government emp-
loyees m 1972

In 1975, you know, Sir, during the 
emergency, the leaders of different 
employees’ unions, both at the 
Central anu at the State levels— 
unions and associations—were sum-
marily dismissed. In Calcutta, the lead-
ers of the employees’ unions were crus-
hed, arrested or detained under MISA 
They suspended them from their 
service and he got rid of them by 
application of 2 (c) as it involved 
the security of the State as said by 
them. Therefore this pernicious pro-
vision of 2 (c) of 311 has been made 
free use of in order to crush the legi-
timate, democratic and, just trade 
union movements of the Central and'

State Government employees in 
our country.

Now, Sir, 2 (c), in its application 
only, is all pervasive and it can 
attract each every person in the 
Central or State Government Services, 
In many cases___

MR. DEPUTY SPEAKER: Mr. Basu, 
I do not want to apply 311 (2) (c)
to you.

SHRI CHITTA BASU: I know
that. You cannot. You are a demo-
crat. So, you cannot apply 2 (c) to 
my speech. You are a democrat
and you are here only to protect 
our rights. Therefore, you cannot 
apply that on me.

MR. DEPUTY SPEAKER: That is 
true.

17 hrs.

SHRI CHITTA BASU: There were 
several cases in the High Courts. In 
no case can the Government 
produce any shred of evidence 
against employees who have been 
dismissed under Art, 311 (2) (c).
The Calcutta High Court in a parti-
cular case, in the case of Mrinal 
Kanti Dass Burman, held that the 
Government should define what is 
really or actually meant by ‘security 
of State’. I want also to briefly refer 
to the judgement of Supreme Court 
in Chittapari case of 1974. The judg-
ment Is very significant. It is held 
by Supreme Court that when there 
is a recourse to proviso of sub-article 
311 it is not of course necessary to 
establish the guilt of the person but 
he must be given an opportunity on 
the quantum of punishment imposed on 
him, that is to say, he should not be 
given extreme punishment namely dis-
missal. Now. that provision has been 
taken away by the Forty-Second Am-
endment and therefore that is not ap-
plicable in case of release. It cannot 
be available in the case of these cate-
gories of employees. There is no scope
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for any hearing at any stage. Much' 
has been said about the authority for 
exercise of this power. Power under 
Art. 311(2) (c) has been vested at 
the hands of highest functionaries ol 
our State namely President of the 
country and Governor of the State. 
Therefore it is generally assumed that 
it cannot be exercised mala fide be-
cause the highest functionaries are to 
exercise that authority. But in this 
connection' I would say about the 
judgment in the Sardari Lai case of
1971 where the Supreme Court held 
the view that the highest functionaries 
must be personally satisfied with the 
merit of the case. Sir, at a subsequent 
judgment by a larger bcnch of the 
Supreme Court in Samsher Singh case 
it was overruled and it was said that 
decisions are to be taken by the Minis-
ters who are the political masters of 
the President or the Governor. Ulti-
mately neither the President nor the 
Governor can have personal knowledge 
of the merit of the case to take final 
decision......

PROF. MADHU DANDAVATE (Raja- 
pur): Even Ministers are dismissed 
that way, Sir!

SHRI CHITTA BASU: Ultimately it 
is the might. It is the police note 
and report and such things which ulti-
mately determine the fate of the Cen-
tral Government—and State Govern- 
ment-employees. How can you say 
that the integrity and security of the 
State cannot be protected unless this 
kind of draconian are vested in the 
hands of the Government? I would 
like to point out that there are ample 
provisions in the host of laws of the 
land to deal with espionage, to deal 
with those elements who work against 
the integrity of the country, against 
the security of the country and so on 
and so forth. If any Central Govern-
ment or State Government employee 
is dismissed or suspended or arrested 
on specific charge, he can be produced 
before the court and necessary action 
can be taken under the due judicial 
process. But here, in the name of se-
curity of the State, anybody can be 
Punished. The Government is not re-

quirecTto indicate how and in what 
manner the security of the State is in-
volved. '

Experience shows that it has been 
used in a blanket manner, it has beea 
used In  order to destroy the legitimate 
trade union movement of the Govera- 
ment employees. Therefore, the ques-
tion "of protection of the integrity of 
the State and security of the State 
does not hold good unless they are 
specifically charged, they are specifical-
ly tried in a court and given an oppor-
tunity of explaining their position.

Before concluding I would only quote 
the ILO declaration adopted in the 
last 64th" session in 1978:

“Employees organizations enjoy 
complete freedom from public au-
thorities. Employees organisations 
shall enjoy adequate protection 
against any act of interference by a 
public authority in their establish-
ment functioning and administra-
tion."

But the existence of (c) of clause (2) 
of Article 311 of the Constitution is 
violative of this declaration. There-
fore, with all humility, I would plead 
with the House that this blot on de-
mocracy should be done away with at 
the earliest opportunity. It is not a 
question of party issue, it is a ques-
tion of ensuring democratic rights to 
a large section of our citizens, it is a 
question of ensuring natural justice to 
a large section of our citizens and no 
partisan attitude should play any part 
in this. I hope and expect that sup-
port will be forthcoming from all 
sections of the House. With these 
words, I comment this Bill to the 
House.

MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill further to amend 
the Constitution of India be taken 
into consideration.”
SHRI MOOL CHAND DAGA (Pali): 

I beg to move:

“That the Bill be circulated for 
the purpose of eliciting opinion there-
on by the 1st July. 1980.” (1)
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SHRI MAGANBHAI BAROT (Ah- 
tnedabad): Mr. Deputy-Speaker, Sir, I 
have a very painful duty to oppose this 
Bill and before I do so, I would submit 
that as a practising lawyer, I have a 
little experience of having at least de-
fended some of the Government em-
ployees, particularly claiming their 
right under Article 311 of the Consti-
tution of India. Therefore, with a 
little experience of those cases and a 
little experience of the provisions of 
Article 311 and with a little knowledge 
of the decisions of the various High 
Courts and the Supreme Court, I would 
like to make my submissions to the 
Hon. House in opposition to what the 
hon. JVIember has said in support of 
his Bill.

Firstly, I would like to bring to the 
notice of this hon. House a fallacy in 
the Bill which the hon. Member has 
brought. I would like to draw the 
attention of this House to the provi-
sions of Article 311 and the particular 
clause which he has chosen to be de-
leted. There are three provisos in 
clause (2) of Article 311. These are:

“ (a) Where a person is dismissed Or 
removed or reduced in rank on the 
ground of conduct which has led to 
his conviction on a criminal carge....

There is no requirement of holding a 
departmental enquiry and the hon. 
Member has not asked for its deletion. 
Then

“ (b) Where the authority empower-
ed to dismiss or remove a person or 
to reduce him in rank is satisfied that 
for some reason, to be recorded by 
that authority in writing, it is not 
reasonably practicable to hold such 
inquiry.”

In such a case also, it seems, he has 
no objection.. (Interruptions). I am 
only conflnding myself to the Bill that 
the hon. Member has brought. He has 
no objection to a provision which does 
not require holding a departmenfat 
enquiry.

To that provision, he has no objection. 
He doe. 1 not want that to be deleted. 
(Interruptions). I am referring to the 
Bill that you have brought forward. 
Therefore, I think I am justified in 
commenting that you have no objection 
to the same provision in the same 
article in the same sub-section in the 
same sub-clause. Your objection is 
only to one clause and one sub-cause 
(Interruptions). My objection to the 
hon. Member’s Bill is this. His gene-
ralisation that this provision of the
Bill affects 70 lakh employees of this 
country is unfounded. I would like to 
know how many cases fall within this 
sub-clause 2(c)? Perhaps the number 
will not cross three figure or even 
two figure. First of all, I would like 
to say why clause 3 was required to 
be provided and what is the legislative 
history. I must bring to the notice of 
this hon. House that in 1978 a similar 
Bill was brought which was a little 
wider than this one. It was debated 
in the era of those who were ruling 
this country then, who were claiming 
that the second freedom was born in, 
this country. After 1977, under the 
spell of so-called second freedom in 
this country, a similar Bill was brought 
and this House in its wisdom then 
thought it desirable to reject it. There-
fore, there are two things which I 
would like to mention before I deal 
with the merits of it. (1) This am-
endment itself was brought in our 
Constitution in 1963 in the background 
of particular circumstances. We had 
the experience of a war with China. 
We had the experience, for the first 
time, in this country that there were 
not enemies only outside the country, 
but inside the country also. We then, 
for the first time, realised that these? 
espionage activities were going on in 
this country which required the safety 
of the nation and the safety of the 
States. Being wise from the experience 
of 1962, we thought it better to bring 
forward an amendment to the Consti-
tution. That amendment was again 
challenged and was rejected in this 
very House in 1978. Let us first res-
pect the wisdom of these predeccors. 
Why was it required to be done? In
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1 6̂8, why were they then claiming 
ail round that now that they had got 
freedom, this authoritarianism should 
be rendoved and that we had got a new 
light in this country. I think what 
the Government did at that time, the 
hon. Members were supporting that 
also. All the hon. Members who had 
brought the Bill failed to convince ar.d 
persuade the government to accept it. 
So, the majority was against it, all 
those who are ruling the country to-
day.

I entirely agree with my hon. friend 
that national interests are involved in 
certain matters and these are politi-
cal; neither partisan nor sectional. I 
would liko to say how the government 
acts, or when it does not act, the courts 
are free to look into it It appears that 
the hon. Member thinks that some-
body in his whim takes a decision, re-
move this man and the man is 
removed. I would like to say out of 
my legal experience in the govern-
ment and also in the state that it is 
not so. (Interruptions) I think the 
West Bengal is having another ex-
perience. I am talking about my State 
of Gujarat. I am saying from my 
personal experience that the implemen-
tation position is not grim. What is 
done is this and I am sure that is aJso 
being dene a£ the Centre and in the 
States, namely, a Secretary of 

the concerned department prepares 
a prima facie case. Then on prepa-
ration of a prima facie case, the 
matter is sent to what is called the 
Advisory Board. Then the Home 
Seceretary of the Government presi-
des. The Secretary (Personnel) is 
present there. The Law Secretary is 
also present there and the Secretary 
of the concerned department is also 
present there. With these four 
Secretaries, the highest of the secre-
tariat applies their mind to the case. 
Thereafter the advice is tendered to 
the Governor or to the President in 
the respective cases. You can chal-
lenge this provision that it is not so.
I can tell you that it is so. I do 
not know whether West Bengal has 
ever opposed this provision in the

Constitution. I think not. There it 
is all right for them to take action, it 
is a good measure; it is bad when it 
comes to other states.. .  (Interruptions. 
My experience as a lawyer in a cii— 
minai case in which I appeared is 
this. On a day of election in Gujarat, 
in 1975, four murders took place in a 
village called Chamari in Saurasiitra,. 
Bhavnagar district. Murders took place 
almost in equal proportion, two on this 
side andtwo on the other side. The 
dead bodies reached Bhavnagar hospital 
at about 20’ clock, at the equivalent 
time it reached, the BBC, radio an-
nounced this incident. Learning 
which news a gentleman serving in- 
England telephoned Bombay and en« 
quired, because names were given that 
they were Rajputs. The gentleman 
was a Rajput serving there. He tele-
phoned back Bombay to enquire. 
Much less Bombay, Bhavnagar town 
was not knowing that sucn a thing 
has happened. Let us know that 
during our elections.. (Interruptions)'
I am only addressing those who havt 
some national spirit. Those who art 
enemies of the country----

SHRIMATl GEETA MUKHERJV 
(Panskura): It is absolutely objection 
able.

MR. DEPUTY-SPEAKER: He nev®: 
meant anybody here. It is not unpar-
liamentary. If I heard him right, 
think that he said that the enemier 
of the nation would only oppose; he 
never meant you; he said the enemiei 
of the nation would oppose; you ar9 
not the enemies of the nation.
(Interruptions) .

PROF. MADHU DANDAVATE (R?r 
japur): Let me make a submission. Ii 
you just check the record of what haft 
been said by the hon. Member, with 
due respect to him, he did not refer 
to anyone outside this House. While 
speaking in this House, while address-
ing this House, he said tfaat: I am only 
talking to those who have the national 
spirit and not the enemies of the coun-
try. He definitely referred to some 
Members of this House and it is high-
ly objectionable. You should go through:
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the records. (Interruptions). I have 
the right to raise a point with the per* 
mission o2 the Chair and 1 .am raising 
a point; 1 am second to none in yield* 
ing to the procedures that have been 
laid down. My humble request to you 
is this. My humble request to you is, 
you please go. through the records and 
if you find that certain references and 
remarks are objectionable and unpar-
liamentary, in that case I would re-
quest that they may be expunged.

SHRI MAGANBHAI BAROT: 1
would make a clarification. I have 
neither referred to any party nor to 
any hon. Member. But I was invitin? 
“the attention of the nationalist spirit-
ed friends and the Members of the 
House that what kind of espionage is 
going on .. . .  (Interruptions) ‘ s,

MR. DEPUTY-SPEAKER: You can
-continue.
(Interruptions) .

MR. DEPUTY-SPEAKER: In view of 
what he has said just now that he has 
not meant any offence to any Member 
■ei the House, he can continue.
(Interruptions).

MR. DEPUTY-SPEAKER- Please sit 
down, please sit down.

SHRI CHITTA BASU: He has said 
Jin the House’, ‘inside the House’.
(Interruptions).

MR. DEPUTY-SPEAKER- Who?
SHRI CHITTA BASU: He mentioned 

that he was addressing the nationalist 
(Interruptions), .inside the House.

MR. DEPUTY-SPEAKER: As sug-
gested by Prof. Madhu Dandavate if 
he had said any people who have no 
nationalist view or approach in the 
House; if he has said ‘in the House’, I 
will go through the proceedings and 
edit it.
(Interruptions).

SHRI MAGANBHAI BAROT: I will 
resume the narration of the incident. 

I was saying that in this country there

f •
are forces. 1 am submitting that in 
this country when this incident hap- 
pep$d, within one hour the news travel-
led beyond the shores oj this country, 
none m the town was knowing this 
but it was known to the BBC and the 
BBC radio announced and proclaimed 
to the world at large. Now I will 
come and teli who said and from 
where.

Supposing in a case of this nature 
the Department or a particular sec-
tion of the Government, authority or 
Secretary comes to knew that this in-
formation has been passed from some 
officer or an employee of this Govern-
ment, of his State and passed on to 
some espionage agencies working in 
this country, an action is required, but 
we see that that gentleman stands at 
the same footing as an honest or sim-
ple and a straightforward person. I 
would raise some other questions.

Let us take an illustration. The 
question involved (as a lawyer I can 
address to myself) is principle of Na-
tural Ju$ti9e. I very well know that 
principle. Therefore, the question is, 
let it be argued. It is reasonable and 
logic,, it is to .be argued. Let it be 
said that whereas you give the princi-
ple of Natural Justice to everyone, 
why not to a given person? The 
answer that has to be given for conti-
nuing this statement, or the provision 
of law is this—why in a given case, 
one out of million-, because I do , not 
think they are more than that— 
hardly one in a million is likely to be 
prosecuted ar debarred or to be re-
moved or dismissed in this fashion.

Let us take the case of espionage of 
an Embassy. I am saying academical-
ly. A foreign country wants to get in-
formation either through a military 
official or from someone having an ex-
cess to the secret flies of the Govern-
ment and there is a counterpart there. 
Or let us say it is vice versa. Now, 
the principle of Natural Justice is to 
be insisted upon. The employee con-
cerned will ask, produce the witness to 
give evidence against me that I have 
passed on the information to him. What 
jurisdiction we have? I am very
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humoly asking this ben. j^ouse, what 
jurisdiction we have. Ii a ioreign coun-
try wants the espionage on our coun-
try's activities and some one of us— 
an employee passing information to 
that country, to some/counter-part of 
hist and fap insists upon evidence to be 
examined in his presence, otherwise it 
is violation of principle of Natural Jus-
tice, how do we call him? I am trying 
to answer, how is it possible?

MR. DEPUTY-SPEAKER: Please
conclude.

SHRI MAGANBHAI BAROT: Some-
times it is not desirable, not in the 
larger interest of the national security 
to give information. What happens? I 
wculd like to state with my experience 
as a lawyer, in a departmental enquiry 
certain witnesses are examined and 
cross-examinetl. To that extent it is 
all ri°nt. But the same person when 
he goes to the court of law produces 
that evidence m the court of law. It 
becomes part of the public record. Are 
we going to say that we open oui\ doors 
and k^ep them sc, wide that any enemy 
acting against our country s interests 
should by putting one or two or pur-
chasing one or two of our employees 
have the information? Then that man 
may claim fundamental right under 
article 311 and prove the records be- 
toie a court Cif law; and, that can 
travel beyond the shores of the coun-
try as a record of a court of law This 
is impossible. No nation can survive 
like that. Nation’s security has to be 
safeguarded. The courts have hailed 
it and our Constitution is clear about 
it. Charges of mala fide can always 
be made in a court of law. There is 
no bar. I would like to quote for the 
t5en£fit of my friend what the consti-
tutional provision is in America, the 
country of great liberty: It says:

“Notwithstanding the provisions of 
any other law, the Secretary of 
State may in his absolute discretion 
and when deemed necessary in the 
interest of national security, suspend 
without pay any civilian employee. 
The agency head concerned mav, fol-
lowing such investigation and review 
as he deems necessary, terminate the

employment of such suspended civi-
lian employee, whenever he shall de-
termine such termination necessary 
or advisable in the interest of the 
national security cf the United States 
and such determination shall In-
conclusive and final.”

(Interruptions).

AN HON. MEMBER: It is subject to 
judicial review.

SHRI MAGANBHAI BAROT: No;
this is conclusive and final. I have 
read the provision from the American 
Constitution. He can quote me and 
say that I was wrong in my quotation.

Sir, Maneka Gandhi’s case is cited, 
saying that Government has no power 
to take away the liberty etc. This is 
what the Supreme Court has said iu 
that case and this would very much 
apply in this case as well.

MR. DEPUTY-SPEAKER: With that,
1 hope you will conclude.

SHRI MANGANBHAI BAROT: Yes; 
Sir. I; the Supreme Court’s observa-
tion cannot convince my friend, I do 
not thmk I can do it, because the 
Supreme Court judgment is the last 
word on the subject and it is the law 
of the land. The Supreme Court* 
says-

“ There may be questions of natio-
nal safety and welfare which trans-
cend the importance of the indivi-
dual’s inherent right to go whehe he 
or she please to go.”

This is in the passport case. If natio-
nal safety transcends the individual s 
inherent rights, are we going to say 
that people involved in espionage, in 
selling away the interests of this coun-
try, have a higher right than the citi-
zens of this country? Are we going to 
throw open the doors for them? Are 
we going to quote those people as wit-
nesses? For whose protection are we 
asking it? I say, the lessons have 
been learnt by the nation in the 1.962 
Chinese war, corroborated by the Pak-
istan war of 1965 onwarris Therefore, 
to the extent the country’s safety ie-
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quires, you will have to suffer, so that 
the nation survives.

DR. FAROOQ ABDULLAH (Srina- 
.gar): Sir, I am here to oppose this 
amendment not because of what our 
learned friends have put forward, but 
because of the way my State of Jam-
mu and Ka&hmir and Ladakh is situat- 
■ed. As all cl you know, we have Pak-
istan on the one side and a large chunk 
•ol territory is still in the hands of 
China- In this State of ours, we have 
constant problems of espionage. I am 
sure my learned friends here know of 
the recent army espionage case. Our 
problem is that these persons who work 
in the Government have access to in-
formation which none of us has. Some 
of the information is vital for our very 
-existence and particularly for the State 
•of Jammu and Kashmir and Ladakh. If 
my friend thinks that espionage is a 
fundamental right of the trade unions 
then obviously we should be prepared 
for the troubles that might come in 

'Our State of Jammu and Kashmir to-
morrow. I want to make this comple-
tely clear that we have people in that 

'State who still have leanings towards 
•one side or the other and are in the 
Government offices. I do not know 
what is happening in West Bengal, I 
may be pardoned for that But I know 
In Jammu and Kashmir and Ladakh 
because of this article, great watch is 
kept and these officers know for cer-
tain which we the Members forget that 
the fraternity of these people is very 
strong. The Home Secretary, the 
Personnel Secretary, the Law Secretary 
are friends of each other and have 
great interest in their brethren and will 
not harm them if the thing that has 
been brought to their notice is not cor-
rect. That is why, I plead, before you 
take such a major decision of amend-
ing this particular provision, please re-
member that in our State of Jammu 
and Kashmir you are playing with fire 
because these people have the informa-
tion which can lead to greater destruc- 
'tlon. They can tell the enemy the 
movement^ of the Army, where our 

'tanks ? e situated, where our great 
•fighters lire situated so *hat they know

exact* where they should fire their 
guns. In the wOtld of today, you do 
not need men to walk in, you merely 
push a button and guide these missiles 
to the areas where these things are. I 
say that before we amend this provi-
sion, please take into consideration the 
national security. This is the only 
thing that I wanted to bring to the 
notice of the House. I hope, all of us 
who are sitting here, will always con-
sider the Nation greater than our 
Parties.

SHRI AJOY BISWAS (Tripura 
West): Hon. Deputy-Speaker, Sir, I 
rise to speak in support of the Bill 
introduced by hon. Chitta Basu. Sir, 
I am not only supporting this but I 
am certain that 80 lakhs of Central 
and State Governments employees 
also will support this Bill. The 
Government employees know the 
real meaning of this draconian pro. 
vision of the Constitution because 
they are directly affected bv this 
provision. The State and Central 
Government employees have been 
agitating against this provision for 
the last two decades. The State 
Governments employees came to 
Delhi in 1968 and 1973 in thousands 
to tell the Government to delete this 
provision. The State Government 
employees had to go on a token 
strike in 1974 against this provision. 
So, I am sure that the entire State 
and Central Governments employees 
are against this provision. Why? 
Will you say that all the State Gov-
ernments and Central Government 
employees are anti-national?

Sir, already the State and Contral 
Government employees have demon-
strated in different parts of the 
country, because time and again 
article 311 had been used against the 
leaders of both Central and State 
Government employees to curb their 
trade union activities. I know it 
better because I come from Tripura, 
where 27 leaders of State Govern-
ment employees were dismissed or 
removed under article 311(2)(c). 
Almost all the dismissed employees 
were accepted leaders of the State
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Government employees. Ten of them 
were. arrested under MISA during 
the emergency and put behind the 
bars. It was inhuman that the dis-
missal orders were served inside the 
jail. When the leaders of the em-
ployees were outside the jail, they 
were served dismissal orders by the 
police officers. Three contingents 
of police personnel went to the 
houses of the leaders of the employ-
ees in the late hours of the night and 
served the dismissal orders. Can you 
say that all the leaders of the State 
Government employees acted against 
the security of the State? Certainly 
not.

In West Bengal the same method 
was applied in 1972 and 1975. 29 
leaders of State Government employ-
ees were dismissed under article 
311(2)(c). In Assam and Andhra 
Pradesh the employees were victi-
mised under the same article. While 
a murderer has got the right of self-
defence, the Government employees 
are denied even that right. Actually, 
the Government employees are now 
being treated as second class citizens, 
as slaves. The Government employ-
ees have been deprived of all politi-
cal and trade union rights. This 
position has continued even 32 years 
after independence. Is this in con-
formity with democratic norms, I 
ask. This suits only an authoritarian 
regime, anU you are trying to esta-
blish that. For that reason, hon. 
Members have opposed it. If any 
employee is guilty, he can be pro-
secuted and punished by existing 
laws of the land. Even in the 
capitalist countries tfie employees are 
enjoying political and trade union 
rights. Are you prepared to follow 
that? Are you prepared t0 follow 
even the path of the capitalist sys-
tem? You are not following that. 
You are following the path of the 
British regime. The British came to 
our country only to exploit our peo-
ple and so the British needed such 
type of black laws and provisions. If 
y°u want to serve the capitalists and

oppressors, you also need all these 
black laws and you are doing that. 
For the last 32 years, Article 311(2) 
(c) has been used against the leaders 
of the Central trade union organisa-
tions. I request the Government and 
all Members of this House to realise 
that there are draconian provisions 
in the Constitution and these should 
be deleted from the Constitution to 
protect the democratic values of the 
country.
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WTft tft f̂ n'Tî ̂  TfT | I f»T  | fa

TOR  «Tt 3?TT?r <fm ̂  5PT *RT*TV |
ft*  *f  f*r ft 9ft*ft «Ft %T  if WK

1 fsnnft 3*7 ^
*t Tfr f 1 f*r <tŵ ̂t $3 frfrr ?ft ̂

!PfTT f*t) 3TW if  afrrt I

apt «IT?T V̂t  ft*
tfo rrq-o %ftj tt?To tfto OT% fmtfafaH
ft*T  T̂Tt *TFT? VptT  farqT 3!T̂*rr I
 ̂  ̂ iprf *ft tT*Tr %*T *ft

f*i«li  ̂fapfrit far?ft 5to THTo ?TT  t**To «fto 

Tt fw  W  ft  I «pftft? Wf o TTo

srwft *rr tr̂r  r̂r fwr t
r̂l̂ T Jr I q>TFT ST?tTT3 VWF % 'TRT 
gjT̂ft tftr  SPfi*re  O tfo rr̂0
ftcrr  | 1 trip  mfo

v'li’i 1  %■ fyr̂rv T̂̂tt *tif °  oh°
wmr vvt fw fjft f?nsRT 1  vtf ?ft 
wm fkxft nf  tfjTH  «rk r̂atft

vmj %  ^̂ft frq'i? ?rft
f5=P5 ̂rTT, WJTtftr ~3*  TT̂ fiRTS ¥5TT
fŴ I ĴT f̂fTT t  *PT T̂ f %
^̂>♦1 '"1 % '̂TT T̂̂TrR" ĵ«i*fj T̂ff’7 I ytfiWT 
?ft  r̂'rST ftrTT t I f̂T TTf%UT̂ %
JT*¥7 ZTfT  r̂tf *TFTT T̂ |, T̂T̂W
ft<Tr ̂ % f*r fit  f̂hmn97 r̂

#%?r snr ?TfT r̂ snfT  art
»RT if ift m«T% f̂TT 3ptf SFTf ?Tft fir̂ft
I 1 %nr%-’trr% <̂t % ̂wtk r̂mr q̂?n 
| 1  ̂wwT irwT ̂r ft̂t fft
'3*T% f̂TT trr'TTHT >̂TT 5T5ft fâTcft §■ wtT 

'FC ̂FT% f̂T=F5T 'jTT̂' ̂ I ÎfT 5TS 
f̂T  UTOĤiTft % %STTqi  Wt̂f,

'd'i+1 Trrf̂nrr f*r
ŴflfkvWT  3TT% ̂ ̂t f̂T̂t Tdl ■̂Mnl
| ftr vŵ: ̂t f̂fr wt | «ftr  fmft
f̂ft nm | 1

irft  «tt̂  «nfWFT m  ^
t̂̂?ft % ̂sarr ̂t  srfaesT t̂ ar̂r̂n |
?ft ft-fôT  ft  f̂r tft WfB’STT

ijfwt vt fX #ft̂ ^ 4*rr mu 
«rrfipn̂yg «Ar  v$*w*ft  ̂t*wft 
H »ft% Tf»rr ̂rrfftr 1 ?nft vt srf?TOT
t*r *r̂»ft 1 ftrfc inmr vt nrwt  ̂  ̂
t̂r «rwV ft5#irnir*TTT% % wm ’nfr 

1

?rnr% vfr ft* nw^mft % ftrars? 

f¥ |, T̂TnPT ftmrvrr r̂?r | f̂tr̂ t *Tf 
*ft '»THfii   ̂ft> f̂t VX̂C ftrTT 

ft̂TT It, ?ft *TWt  ̂ f>, <wt vt

ff̂TrT *Tft ft?ft t ft*  WETT *Ft J® Tf

wt i %
to %  ^r ft  i f*r  «ft l̂rft

5̂ «r,  ̂  ftr?: f̂rft  t?%3r <tt

%ft>̂r f*r   ̂ft*
5̂T?r wtr ft«TT?T % nf?r ̂ ft̂ft  «r?̂R

f̂t r̂srr fffr I  | i

r*r ftrtr nspr <̂rrvs fwr Jjfenr 
fW TRT ’STTffTT *ffT R̂T f̂T ^

ift  ̂«f̂t,  f̂prtf̂t % tr cn:
V* «R f*t 5"RÎ Tfr »t 3jf»r SPTRT ̂ TffTTr 

>j1*1 + < <ny,fl T̂TT»ft r̂?,w I 5fT?fe?’  V'fifl <-

ft Wt, T̂R-Wf?Tf Wt nft, mt 0 IT o TT̂ETo 

ft  Mf«fi,T' Stw  V̂ftŴT  T̂  ft

’5TS*R sfzfT, l̂| *Flf «ft Ho ?to ?fto fto 

^ îft ft, ir»p- v̂, rr̂ jW  $,, r̂?rq̂r  r̂ 

T̂̂ ft T\  *F̂ m % 3̂%

»r̂rr f̂ Rt n̂f̂n 1  ji? «fr T̂ftfprr

r̂fgn   ̂ p-qFm srnrr »nff  wtt 

ft m *?. jRTT qTSl 5FT T̂?T T$,

qiff t̂ w.7  wt,  tt

^sftt ft tt sftwj r̂ ?rr ret̂t ar̂r w:r 

arnr  ̂ >̂7 znrr  wit Tt f̂ r 
g>  <Tt  TTSf  5TT  T̂TT

»̂r% xnrmr ft ^ 1  f̂t ?nrr
<n: jfnrVf  ?fr f*T vttt  ?
far If* *7̂r T̂tg I, qf trfr-̂ P̂TT 

% 1  ft mmr tt qf? n̂r n̂rr 

rfr f̂7 5crrwt  *mmrn$t ft * <ft
w?tt f>n >b\7 ?t <?t  t̂ht f>n 1

ftR t 5n'T% f̂5TT ̂fcTT I fa> ̂  
qr fsRTT  r̂rff̂ 1

 ̂rR̂ f̂T WTWfr 7T W far VT%t 
■efrt ̂t ?TTf | 3ft ft€t STcT it  3TT̂
?fr ̂   stt  ft, cTf̂mf̂r  t̂t 
|,  «tt n̂rm to  ft  wtT

f?TRt  TI»s?t?IT  wft  gr«n  »̂ft

t| **r vt f̂qtft̂t   ̂1 pt
ŝft t̂ mu wax f̂r

ft̂rr  TTŝf % *rw 5tmqrt
g 1
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SHRI SHZVRAJ V PATIL 
(Latur): Mr. Deputy-Speaker,. Sir, 
the wording of the Article can be 
scrutinised 'by us. It reads:

“where the President or the 
Governor, as the case may be, is 
satisfied that in the interest of the 
security of the State, it is not ex-
pedient to hold such inquiry."

This power is made available not to 
any officer, but to the President, who 
is the first citizen in the country and 
to the Governor who is the first 
citizen in the State and that power 
has to be utilised after the President 
or the Governor is satisfied that not 
holding the inquiry is in the interest 
of the security of the State. Here, 
we have to protect the interest of 
the security of the State and for 
protecting that, if the inquiry with 
respect to a person who is removed 
is not held, I think, we would not 
say that injustice is done to him. It 
is done only after the satisfaction of 
the President or the Governor. The 
President or the Governor is not a 
small person, he is a responsible 
person. He has to see that the 
interest of the nation as a whole is 
protected. Therefore, there should 
not be any objection to not holding 
the inquiry, if he is satisfied that the 
security of the nation requires that 
there should not be any inquiry, 
when a person is removed, when this 
Article was framed, there wag a big 
controversy. There were persons 
who wanted that this Article should 
not be in the Constitution because 
they thought that if this Article is in 
the Constitution, too much of protec-
tion will be given to the civil ser- 
vantg and if that is so, the policies 
that would be formulated by the 
elected representatives will not be 
implemented. But then there were 
certain other persons who wanted 
that this Article should be in the 
Constitution and that is why this 
Article is there in the Constitution.
I am not quarrelling over the exis-
tence of this Article in the Constitu-
tion. But what I am trying to em- 
2741 LS—12.

phasise is that we are here not only 
to the protect the interests of per-
sons who are in the civil service, of 
course, they are also citizens of this 
country and their interests should 
also be protected, but the interest of 
the nation as a whole is more impor-
tant than the interest of an indivi-
dual as such. That is why it is 
necessary that an Article of this 
nature should be in our Constitution 
and we can use this Article only 
when it is absolutely necessary, when 
the security of the nation is in ques-
tion and that is why 1 would like to 
say that my hon. friend, Shri Chitta 
Basu, should not press this Bill and 
I think he would understand the 
ratio decidenti behind this Article 
and I hope he would withdraw his 
BilL

SHRI NARAYAN CHOUBEY 
(Midnapore): Mr Deputy-Speaker,
Sir, I support the Bill moved by my 
comrade Chitta Basu.

The entire game of the Treasury 
Benches is to divert the attention of 
the whole House from the main 
point to a particular point, whether 
the man is a traitor, whether the man 
is sending out some information 
from the country, as if this article 
has been used only for that purpose. 
Supposing that be so, if a man is not 
in public service, if a man is not in 
Government service and, if he sends 
information to Pakistan or Bangla-
desh or America or this or that coun-
try, this article is not meant Tor him. 
There is no question of his losing the 
job. The entire theme is being made 
in such a fashion as if this article is 
meant only to safeguard the national 
interest which ig utterly wrong.

I am supporting this Bill because 
our country is a democratic country. 
It is in imperialist colonies that men 
had been and still are detained with-
out any Trial. It is there that a man 
is dismissed from service without 
assigning any reason. But ours is 
a democratic State. We have got our 
Parliament; We have got our courts
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of law. And they are supposed to be 
sacred. Why such a draconian sys-
tem here in our country? It is be-
cause the party in power wants to 
pressurise the Government employ-
ees to serve their motivated interest. 
If any Government servant wants 
to work independently according to 
law but not according to the dictate 
of the leaders of the ruling party, he 
is removed from service on the 
ground that the Governor or the 
President has been pleased to dis-
miss him from service. And he does 
not know the offence he has com-
mitted. Is it not a queer democracy 
in the biggest democratic country of 
the world? Our democracy is not a 
young democracy. It is now 33 years 
old. On whose report does the 
President or the Governor act; take 
action? It is either on the report of 
a Minister or a Government officer 
whose only fair record is to be the 
chamcha of the ruling party.

** ** ** **

SHRI MAGANBHAI BAROT: I
object to this (Interruptions).

SHRI NARAYAN CHOUBEY: You 
may object. They can know their 
charges. They can go to court; they 
can defend themselves. But not a 
railwayman, not a defence employee, 
not a secretarial worker wh0 orga-
nised trade union movement.

(Interruptions) .
MR. DEEPTY-SPEAKER: Mr.

Narayan Choubey, Mr. San jay
Gandhi is a member of the House.
When you mention his name.........
(Interruptions).

SHRI INDRAJIT GUPTA: (Basir- 
hat): He has not levelled any charges 
against them. (Interruptions).

SHRI NARAYAN CHOUBEY: 1
have not made any allegations 
against them. I know these friends 
of the opposite.

SHRI MAGANBHAI BAROT: I
am on a point of order. Mr San jay

Gandhi and Mr. Bansi Lai are two 
hon. Members of this House. (Inter-
ruptions) . *

4

SHRI NIREN GHOSH (Dum 
Dum): Under what rules?

MR. DEPUTY-SPEAKER: It is for 
me to say whether it is a point of 
order or not.

18.00 hrs.

SHRI MAGANBHAI BAROT: They 
are not present but allegations are 
being made, as criminals, against 
them. I respectfully say that these 
must be expunged.

SHRI NARAYAN CHOUBEY; No 
allegation has been made.

MR. DEPUTY SPEAKER: He has
not made any allegation? Then it 
is all right. Carry on. (Interrup-
tions.)

He says he has not made any alle-
gation. Please! I am on my legs.

Your point of order was that he 
was making some allegations against 
tw0 Hon. Members of the House. He 
has said he has not made any allega-
tion. Therefore, carry on. ( Interrup-
tions.)

He has said he has not. Please sit 
down.

SHRi INDRAJIT GUPTA: You can 
satisfy yourself from the record whe-
ther any allegation has been made. 
No allegation has been made.

SHRI NARAYAN CHOUBEY: In
1972 hoards of Government employees 
in West Bengal were removed by 
means of this Article, and again they 
have been taken back into service 
No harm has been done to this coun-
try and they are serving this country 
as well honestly as many people have 
been doing. Not only that. I can cite 
an example. Comrade K. G. Basu was 
removed from service by this Article

(Amdt) Bills. 356

*’ Expunged as ordered by the Chair.
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but, thanks to the people of West 
Bengal, they sent him, elected as an 
MLA, to serve the country. So they 
are not traitors. No allegation is 
there. But Bansilal was not removed 
by means of Art. 311(2) (c). (Inter-
ruptions.)

MR. DEPUTY-SPEAKER: Accord-
ing to our friend, all those removed 
under Art. 311 have become MLAs 
in West Bengal, Therefore, he must 
have welcomed Art. 311.

SHRI NARAYAN CHOUBEY: The 
“test of the pudding lies in the eating 
And what is the practice? In prac-
tice, this has been used never against 
any real corrupt employee. He gets 
promotion. They have always been 
against T.U. leaders, against such 
Government employees who fight for 
justice, who form and lead Trade 
Unions.

Lots of such famous Trade Union 
leaders as K.M. Bhadra, K. M. Bhat- 
tacharya, P. B. Kotayya, R. L. Reddy, 
Mahadev Chaitanya and others have 
lost jobs on the South Eastern Rail-
way by this draconian law. But never 
has a bad man been touched.

So, should our Government emplo-
yees be treated more shabbily than 
the criminals? Is it justice? Is it 
democracy?

We want the repeal of the Section 
to make our Constitution really de-
mocratic. We hope for support from 
all sections, including the ruling 
Party which professes democracy and 
socialism, of course the Indira brand.

«rt»m> jwrr (fcprcw) : srqrwrw
srfagpr if sTrfteR *rr% % far* 

3ft fasrirer irnrfhr mw, *rt ftrcr
*3 , ftnn farter if
^  f t  i  1 farter far*

v r  ^  £ far ^  farter t o  ^
*nr arfar fafter
f̂ TT intft % far ^  if $,
rr f̂aa- S ?r$r $ 1

*rrr  ^n fr f  far 'r r r-
firortt ht farteft

i ( t  * r ? t  |  m v w r

■ iro n #  v r« ft-* fe ft | i  u fa  fa?nw
^ t t  |  * f r  i f  ^ r t i t

fa  t  $?wt
w t  s i r *  i f  q f  a r m f t  |  1

*nrr<rfa * r o t  |  far
fJTTTT 3fr TmTPf sfte fN r |  h t  aft Sfa g R  
i f  s * f t s ? r  tit  a n a - 3 ? $ ^  g s r f  * r f a

^  I  e f t  j t $  s m r -

^ - J r t e f o r r  s f t  g r r ^ r r  i f t r  f ? r c r  s * r s r

S P T  W l i f r j T  f a ?  ^ T T T T  f t

*tk" it rrcf wrhrfk $, rrsj Ir srfa^
^ n f r  * t m  t ,  y g  f t  3 *

* r t f t  5 1 ?  f  1 ^  f t i r r  i m

*T ¥![ I  f a r  $*TTft HT^TT V t *?pft *rfa?T
?ft ST^T #• ^T fp r f a r  3TT ^ t
irn ^ fT T  ^ w t  ir  f t  ?ft a m s r
y r v r r  v m r f t  * f r r  s % ,

§  *ft ^  %t*n |̂cr snsft $ 1 jtt
n w n w  r i f a u M  i f  a f t  * f t  f l f a r

3j r ? r  f a w ^ r  |  >

s n q  * n f t  q ^ r  ^  o p r t t  q T ^ f

i r t r  *f t  g n m w  « n ,  ? f t  ^ r

? r ^ r  i f  f a ^ T T - f a m f  | m  « n  f j \ r  ? r * f t

^  ^ ^ r t  q ^ f  ? r e ? r  i r  f r # « R r

v *  f a m  « t t ,  w f  3 %  M f z :  ^ r r J ^ l T T  m ?

^ r r  s n r r w  |  f a r  * f t

^  m  *TT5IT  ? T ^ t  | ? I T  I W T 3 T

cr̂ rr n̂r̂ r  ̂ fa ?TT*rftir
^ t  ^ 5 , ^ > t  f a ^ r ? r « s T  > n r n r  ^  1

t  STR Fftrf t  T̂TTT T̂̂ t̂ | fa
m s ?  %  s z r r q ^ r  f ^ r  i f  « r h :  ^  f a

^ * r n r  ? f ? f t e R  tit  w

ffRT JTPimT 5Tft wt T̂f̂ TT \ iffrT 
? n f t  t ,  i M I r i d  tit  ^ r f

' P i r t f w  r r ^ r  ^ f r  5 7 ? r  y s i + <  %

f a r t f f  i f  m f t  r r « s ?  f a r t i j t  ^ r r a f  ? > f t  

t  » f t r  * r ?  ^ r  ? r « r  zf tw f  %  ^  ^  wrr m v n  

< r r  ^ n ^ f i r  |  1 »

^ r  t  ^  « m r f [  v n f t  j

f a  w t e i f r  tit  i T $ r  j t r t  ^  1

« f t  f f t n  w w  ( w « * f r t T )  :  f W t  

H f a r  ^ n r f t J T  *jt  3^ ,

^  «r»ft wi f a r ^ r ^ r  c rffa  ^  ^  «r«r*- 
f i f ^ r  f a w  ^ t  q r r  t o t  tit  i

sftmJT 1962 if ^nr % 3?t t  ft^r 
% f W  f w ,  ?ft faftrss qrfrfFrfaiff % 
^  ^  ^  ^  qr y f a m  if ^
«pt  fanrr »ttt î r% ffrrr Tr<̂ rfa *nftor

T P r h :  v t  j b  fa iN rrfa v n  f a * ?

?ttfa t  fa^f If ^
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[« ft  TTT?r]

a ft  t h ?  %  f o f o r  i f ,  3f t  t t * ?  
H h w ffT % tfrfo r ft ^  | ,  

«pt ^  1

W W , ft 'JTW'i ^
* * * t  $ ,  W f t  'T T  T T ^ T  V t
’EnrPfiT ^TWt SK43T *Pt 'BTW
$ , «r$t «rc ft tft ^  fatrr *n
*Hktt fa  «rtst *53 stott * t  *ft
I; 3ft sfta ft vj  fkvxerRT % sfr*r 
ft **r vt mer?TT % m«r star wm 
| ,  q ft  m w m  %  * n r  f w m r  tpx 

*fp%  % 1 srra v t  f f e -
Vt’JT ft 1963 ft *tft W &  $  ^ r  TOT %
wftft ft th afar!?* m̂tSPT Vt
WtlfW «PTRT %ftT ^ T fr t  Tiz$ * t  
5TRT j f  I ft ^RT ^TT g, HTqjftq 
f t m  * g  ft , f a s  XX #sft^T
fkgtrv SfT <TT JT^T fa*TT, WT *TRT #

qrf t l f r f fo f f  * t  * jw  ^  |  aft ^ r

1963 ft « ft?  »rn* *ft ^r wt^ruft <rr 
s n m  t f * r r  r g t  t ,  * t  1 9 6 3  f t  « n  1 srrsr 
i f t  'TTfTFTT^ »Pt *ftT  ft 3TCT^TWT
$ t ft  V T  « r ? R T  * f t 7  f t  5 *T T *
a^rr ^ m T  $tft w  m v  |  1 zr^t
«rr*r 3% fa ^ n r r |
| ,  3f t  w  ^ r  * t  «r?r% f t  ¥ M  |  1 
%rr3r * j t t o  ^ o  t r ^ o  %  cTc^, h r ^  w n f f
^r, aronrft f® arrftof
« r  *n s n f r ? r  u h - n s i R i * .  a w ,  w  ^  ? t  
WcldcH ^  flW  filt R T ?  T t  W v n r  
? |  1 1 M f t n f t  % w r t  « r  ir^t % Tsrfsr- 
n r f ^ f  <Ft W v m  v t  ^  r ^ t  |  \

^  ^  ’ T ^ R ’ V X ^ T  ^  f a  1 9 6 3  ^  3 ft J T f
w fa H H  ?mtH?r fa*TT w r ,  ^  r̂,
^  «t t  v t r  ^? r ^ ft w r t  ^ r
siTKT vmTpFcn | 1

ir t  mJT«P ?ft^r % ir^t <tt ^  i$ m m  
St*Z ^t fa w  VT XT3pftf?r % f ^
fw ihr fa r̂ orrm | 1 # &r *Pt ^tftrt
MT̂ TT j  fa  1975 if vftnprMf % 
f W T O  ^ * w t  5VI v t  ?iti^  % VRF
^  « r w  t t  « f H t  q T in  m r  f a  g ^ t %  
r f t f  %  5f »  ^ r m  f a j r r  | ,  71  5 ft»ff %
ftm n >  v r ^ n ( t  ^  «pt *tr t  w t  ^  
s r f w  %  * n » r » r  % , f w n  ^  i f t ^ r  m « f t  
«ft w f  v r t s  ^  ftnii f w ,  8
? f h f t  %  O T T  T ^ V R  f w  JR JT I ^
WRT TT At*ii«f $ fa ?RTK artt yVRFT
%  w w  w * m xr * t  s p r f t  |  xfix.

*nr « r %  f n v  % w  ?T?r v t  ^rrf|f^ v t? it 
|fa^T«mmfaTvr %fw *rt*rvq*$  t?
^  FTT $ |

# iM  «fr fafT % ^rIvt 
•mT nr^n f  fa f*rrtt irmhn W9pr
»w t aft q v % « r f a r v  mx »ft

«jft orT̂ p: «f t  Hvt | fa *̂r
T n p ftfm r ?twf ^  fa fh r  f  m  ^ft^ft 
% fa r t u  Jf «Ft
faJTT | , %^r wftfiwr t  vtf
Trr^rnft ^qft 1 f^r «r^ r v t  m v r r  
% vnr ?ĵ t ^  «fir ft *«ft jw r  «r?ft 
3ft v t  w  arw a r t *
WIT i  fa >Rr3T 3R̂ t vt T O  %■ VT*r 
f>r% *frr vtht ?r̂ t  ̂ 1 mw ^  tt^ 
v t  ^ fhrrvf v t  ^ W T  W  t ,  ^ r  TT^"
*Ft VT^ *PT tmlvj ^  I ^  ^
% nfil ^  Vt HHfaT JPT fRITl'iq
^  w t t  ĥ ^ > t  % yram »i ^  «ft^
T t  M itftlVI « P T *ft  ^ T f^ t T  |

?f fPT% ?TT«ft « ft  fa^T «rg XT%*, fa^F T  
fa ^ r w n rr 5 ^  ^r^ft^r 3ft w r v  «rr% 
ft^ rt %■ q^viH  | ,  3ft H f ^  fa
fa?r ?T̂ fa % ^ilww •n^Pitc RTTf
f a w t  TH ^t ^ r r f t  q rc f «PT T O  STT̂T | ,  
Tfv^ft qrrrw % vt » t o  % vrx
T T  ^  t  vm rr T ^ T T  3ft T t  HXVTT
»ft %?ir if  ^ ?ft vn R T  ^  v ^ ft , ^ r r  
5 fft f t n u  ^  T T^ ^  f^T  ^  tT^ «M fr^d 
*m RT % , v h ?ft v t  IfTVTT VT*!'
wr5Nt 1 f^ r c t  'TTJf v t  h w r  T?ft < rm r  
% v n r  s>^*ft 1

r r  ww?f ^  ^r^r. *Tft r t  in ^ fh r  fa rr  
*1̂  % aft W tg ^ r fa g iR r rsrr t> ^
kR( m farts >̂T5rr jf, ^r vt sr^rftv 
«ftr rr? % f^r if ^  g » ft
^ r^ t s n w  VTflT g  fa  p r  yr*n fa?r 

^?r v t  n m ^ r fk v  fa?r 
v t  *n fn r #  ^ t t  1

MR. DEPUTY-SPEAKER: Mr.
Parulekar. You will please take * 
minutes only.

SHRI BAPUSAHEB PARULEKAR 
(Ratnagiri): Sir, this being a very 

important Bill, I would like to have 
some more time.

MR. DEPUTY-SPEAKER: Please
try to finish within that time.

SHRI BAPUSAHEB PARULEKAR: 
Mr. Deputy-Speaker, Sir, j  rise to 
support the Bill brought forward by 
my esteemed colleague" ShA Chitt* 
Basu. We sometimes wilfully do our

/
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duty and sometimes we do the pain-
ful duty. Sometimes, when the per-
sons have committed henious offences 
and when, we have to defend them, 
we do the painful duty. Sometimes 
when we know that a person is inno-
cent, we say that we are doing our 
wilful duty. My esteemed colleague 
and my hon. friend, Shri Magnbhai 
Barot openly started saying ‘I am do-
ing a very painful duty*. Maybe, he 
is not convinced that the Bill which 
is presented is in the proper form. 
I do not know whether he is holding 
any brief. But, he expressed himself 
at the commencement that in fact he 
wanted to support the Bill but, for 
certain reasons, he had to oppose it.

Coming to the objections raised by 
hirn Sir, I would like to say that Art.
311 (2) (a) & (b) stand on the same 
footing as (c). That is what I would 
respectfully bring to the notice of the 
hon. Members of this House. In case 
of (a) the culprit can be tried in a 
Criminal Court of Law. Under (b) 
satisfaction is not related to the guilt 
but it is not reasonably practicable to 
hold an enquiry if the witnesses are 
not available or if the witnesses are 
dead or if the witnesses turn Tiostile, 
it is not practicable to hold an enquiry. 
In that case, it is mentioned in the 
Constitution that, if the Officer is 
satisfied that no enquiry will be held, 
it is because there is no evidence which 
has to be led. The third objection of 
this Bill is that the public enquiry 
In a court of law might entitle them 
to file the documents in the courts.
I invite the attention of the hon. Mem-
bers to the fact that these inquiries 
are not held in the open court. There 
are official who hold the inquiry. And 
even if the matter goes ultimately to 
a court of law, my esteemed and 
learned friend knows very well, that 
*under Section 123 qf the Evidence 
Act, these officials can claim privilege, 
for not producing certain documents. 
So, these arguments, are of no use.

Coining to the Bill proper, I agree 
entirely with Mr. Chitta Basu, who 
said that the principles embodied in 
Article 310 and Article 311 (c) are 

same. But, the effect is different

It is no doubt ‘doctrine of pleasure’ 
because we have accepted the Eng-
lish doctrine that the employee is 
serving at the will of the master. But. 
the effect is different. Under Article- 
310 he is asked to go out of service. 
But we don’t call it dismissal or re-
moval. We call it termination. He 
is entitled to a fresh job even in the 
Government service. We have before 
us the example of termination of ser-
vice of Mr. Ganguli, who was the 
Chairman of the Railway Board. The 
President should say ‘I am satisfied 
that you are not required in our ser-
vice’ and he walks out but he is not 
barred. That is not the case with re-
ference to 311 (c), where he goes 
out with a stigma. He is not entitled 
to a fresh job. He has to go and sit 
at home. Therefore, we have to be 
very careful about it.

Then, my esteemed friend Mr. Shiv- 
raj V. Patil referred to the powers 
being .given to the President and 
Governor. And^Slso some of my col-
leagues referred to the assurances. 
Now with reference to ‘assurances’
I can say this. When MISA was first 
discussed here and the Bill was pass-
ed, an assurance was given by no 
less a person than the Prime Minister 
that this will not be used and uti-
lised against the political workers. 
But we know what has happened 
afterwards. So, mere assurance is 
not sufficient. Therefore we have to 
consider the spirit of it.

Coming to (c )? the word satisfied,
I am sorry to mention, is very wide. 
If I may be permitted to say, it is 
very mischievous.

Powers are given to the President 
and the Governor. They are the high 
dignitaries in our country. Every one 
of us has respect for them. But the 
word ‘satisfied’ is very wide. I do not 
know how these persons are satisfied. 
What is the sort of independent ma-
chinery available to them for being 
satisfied? They entirely rely iiporr 
report submitted by the Government. 
That is all. We have the latest exam-
ple. There is the word ‘satisfied’ in
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.Article 856(3) which says that if on 
■the report of a Governor or other-
wise th  ̂ President is satisfied, he 
can dissolve the Assembly. We find 
that in half an hour’s time the Pre-
sident was satisfied as to the need for 
the dissolution of nine State Assenv- 
blies. That is the kind of satisfaction 
we have. We don’t know what in-
formation he collected from other 
sources other than the report which 
was presented by the honourable 
'Home Minister.

I would like to quote one more 
thing. The word ‘satisfied’ was also 

Included in MISA and authority was 
given to police officers and district 
magistrates to detain persons if they 
were satisfied. Sir, no tests are laid 
down for being satisfied. My esteem-
ed friend Mr. Shankarrao ji Chavan, 
the hon. Member, is not here. Dur-

ing the MISA period he was at the 
helm of affairs in the Maharashtra 
State. 1 was in Nasik Jail. The dis-
trict magistrate of Nasik issued a 
detention warrant against one very 
senior lawyer Mr. Krishna Rao Goda- 
vadakar on the 23rd November 1975. 
And the warrant was, ‘I, so and so 
District Magistrate, am satisfied that 
Mr. Krishna Rao Godavadakar, your 
activities are deterimental to the in-
terest of the nation and therefore I 
-am detaining you.’ This detention 
order was taken by the police to the 
house °f Mr. Krishna Rao Godavada-
kar. The door was locked. His son 
came out. He asked ‘what Is the 
matter?’ The police officer said *we 
have come to detain your father Mr 
Krishna Rao Gadavadakar because 
the district magistrate is satisfied that 
his activities are detrimental to the 
interest of the State’. He said ‘I am 
very sorry; you have to take a very 
long journey, because, my father is 
dead and gone two months before 
your order.’. So, this is what hap-
pened during the emergency. And, 
Sir, I was a witness to all that. Even 

in the Parliament Street Police sta-
tion, after the emergency was lifted, 
thousands of signed detention war-
rants w<*re found. So, that was the

‘satisfaction’ of the person concern-
ed. It is the Government which 
ultimately makes the recommenda-
tion. If the Government feels that 
some *X* officer is not supporting the 
policies and feels that he should be 
removed, that is the end of the mat-
ter. If there Is cross-examination 
you say, disclosure of it would not be 
in the interest of the nation. It is 
with this intention that this particu-
lar clause is added. Then any hon. 
friend said about this. There are 
many instances and many people 
have been no removed. I entipe- 
ly support this particular Bill and it 
is high time that we did away with 
(c) of clause (2) of Article 311, which 
we should have done long tim© back.

Some time back, such a Bill was 
brought before this House, but that 
was rejected by the House. If we 
have committed a mistake, 1 do not 
think, that we all should repeat it. 
We can ractify that mistake now.

Lastly, a reference was made by 
Shri Barot and he said that so long 
as clause (2) (b) Is there in Article 
311, the Bill for deletion of (2) <c) 
is inconsistent. If this is the only 
objection, I can bring forward such 
a bill and we can delete (2) (b) also.

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PARL-
IAMENTARY AFFAIRS (SHRI P. 
VENKATASUBBAIAH); Mr. Deputy- 
speaker, Sir, I am thankful to all the 
Members who has participated in this 
discussion and have either supported 
or opposed the Bill moved by ir.y 
hon. friend, Shri Chitta Basu. Many 
facts have been brought out during 
this discussion and it would not be 
irrelevant for me to say that such a 
Bill was moved in the previous Lok 
Sabha also by another Member oppo-
site, Shri Bhagat Ram and there was 
a detailed discussion about the desir-
ability 0f keeping this particular 
clause or deleting it. There has been 
a fresh discussion and my friend, 
Shri Chitta Basu has confind himself
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only to one clause, namely deletion 
of 311(2)(c).

All of us, whether on this side or 
that side of the House, are second 
to none in s© far as safeguarding the 
interests and integrity of the country 
is concerned. There can be no dis-
pute about it. We are all equally 
interested in safeguarding the inte-
rests and security of the State.

Shri Chitta Basu made certain 
points, but throughout his speech, it 
appeared that he is more obsessed 
that this particular clause will be 
used, misused or abused against cer-
tain trade union activities, against 
such of those trade union organiza-
tions, who owe allegiance to his party 
or to those parties who are similar in 
thinking and ideological rapport with 
his party. I may humbly inform him 
that every political party has its own 
trade union movements and organisa-
tions. It is not the monopoly of any 
politlical party alone. In the Funda-
mental Rights in the Constitution, it 
has been clearly stated that every 
citizen of this country has a right 
to form association or union and again 
it ir conditioned by clause (4) of 
Article 19;

“Nothing in sub-clause (c) of the 
ssid clause shall affect the operation 
of any existing law in so far as it 
imposes or prevents the State from 
making any law imposing m the 
interests of the sovereignty and in-
tegrity of India or public order or 
morality, reasonable restrictions 
on the exercise of the right con-
ferred by the said sub-clause.”

This is the restriction that has been 
imposed. Nobody is prevented as 
l°ng as he is a free citizen of the coun-
try. Nobody is prevented to form his 
own associations and also nobody is 
prevented from expressing his opinion 
freely and frankly.

Shri Chitta Basu mentioned about 
Article 310 and said that he could 
understand if there was a sort 0! 
restriction operating on the de-

fence services through that Arti- , 
cle. Article 310 relates to the 
employees in the defence ser-
vices. Article 311 relates to several 
categories of Government employees. 
And Article 311 says: “Dismissal, re-
moval or reduction in rank of persons 
employed in civil capacities under the 
Union or a State." 1 do not want to 
repeat it. If you go through these (a) 
and (b) you will find that there are 
sufficient safeguards imposed through 
the Constitution to protect the rights 
of the Government employees. Here 
the point is only very limited. Clause 
(c) is intended only for such of those 
Government employees who are in-
dulging in subversive activities, who* 
act against the national interest of the 
country. This only pertains to that 
particular issue that has been intro-
duced in the Constitution.

Several hon. Members have express-
ed tfieir opinions on this matter and 
I do not feel that Shri Chitta Basu 
being a very seasoned parliamentarian 
and also a trade union leader should 
see the wisdom of retaining this parti-
cular clause in the constitution in the 
context of the security and integrity 
of the country. In all these cases. X 
may mention in this connection, that 
certain cases were launched; certain 
people were removed. When it had 
been proved that they were associated 
with certain organisations which had 
been banned by the Government; and 
the number of those people, for the 
information of this House, was only 
71. When the ban was removed, 63 
of them had been reinstated by the' 
previous government. Even the pre-
vious government could not exone-
rate eight of them because the charges 
against them were fool-proof. It was 
established that they were acting 
against the interest of the State. 
Again 1 may add for the information 
of the hon. House that just the govern-
ment is n«t prepared to remove any 
Government servant on fictitious 
charges or on false charges. There 
has been a process that has been 
established and modalities have been 
written. According to that process 
only the Government employee who is
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suspected to have been indulging in 
subversive activities, this elaborate 
process is being conducted so as not 
to leave a grain of doubt that he has 
been unjustly punished. The informa-
tion reaches a particular department 
in which this Government employees 
is working. They will go into those 
charges. If they feel that there is a 
prima fade case, they’ will refer it to 
a High Powered Committee, the Com-
mittee of responsibility consisting of 
the Home Secretary, the Secretary of 
Law Secretary of Personnel and the 
Secretary of the concerned depart-
ment. After that, they will go into 
the whole matter. If they feel satis-
fied, again they will refer it to the 
Minister of Personnel and after the 
Minister of Personnel goes into this 
matter then it is referred to the con-
cerned Minister When he dispenses 
with the services of this Government 
servant. This process has been applied 
in all the cases. I may mention for the 
information of Shri Chitta Basu that 
there were very few cases and only 
one case had been dealt with and we 
have been very careful in this respect. 
I can assure the hon. Members that 
this government is as zealous as any-
body else in safeguarding the legiti-
mate interest of the citizens of this 
country and also the government em-
ployee* who are working in the Gov-
ernment Departments. I may also 
assure thP hon. House that there will 
be no occasion to use this clause for 
political ends. We have been very 
careful in adopting this policy and 
have been looking carefuly into all 
these matters. Some of the hon. 
Members are lawyers Unfortu-
nately I am not a lawyer but I 
have to speak as Minister in charge 
of this Bill and only from the common 
sense point of view I am speaking. I 
may assure the House that this gov-
ernment under the leadership of prime 
Minister Indira Gandhi is zealous of 
safeguarding the democratic and 
sovereign rights. I may say with all 
the sincerity at my command that the 
interests of the country are supreme; 
the interests of the individual are 
subsidiary to the interests of the

country. Only to safeguard the 
sovereignty integrity and the interests 
of this country this clause is essential 
X request Shri Chitta Basu to withdraw 
this Bill. Sufficient attention has been 
focussed by this discussion. He has 
done his duty; he will be able to 
satisfy his people in some places that 
he has discharged his responsibility as 
a representative in the Lok Sabha. 
I appeal to him to withdraw this Bill 
I also appeal to Shri Daga not to press 
for his amendment for circulating this 
Bill. There is no purpose served by 
circulating this Bill. I appeal to both 
friends to withdraw their motions.

SHRI CHITTA BASU: I am thank-
ful to the Members of this House who 
have taken part in this debate. I am 
also thankful for the kind interven-
tion of our good friend Mr. Venkata-
subbiah, the Minister of State for 
Home Aifairs. I am particularly 
thankful to him that he has assured 
the House that no action will be taken, 
which is politically motivated, against 
the legitimate and just democratic 
trade union right of the central gov-
ernment and state government em-
ployees I hope that in future his 
government will stand by that assu-
rance. The record in the past has 
been contrary to this kind of assu-
rance. MISA is a glaring instance...
(Interruptions)

PROF. MADHU DANDAVATE: 
When Jayaprakashji could be a threat 
to the security of the country, we 
could also be; I understand that.

SHRI CHITTA BASU: I am sorry to 
note that a consistent effort has been 
made by some hon. Members who have 
taken part in this debate to distort the 
very spirit of tbe Bill. The question 
of espionage has been brought in: the 
question of political situation that was 
prevailing in 1962 and *970 or during 
the Pakistani invasion of India or 
Chines? invasion of India was brought 
in T can assure the hon. Members 
and the nation outside that we who 
are sitting in opposition are second to 
none in defending the integrity anfl 
security of the nation and are prepared 
to sacrifice to the extent necessary fof 
the cause of tfae nation. But if som*
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person who jg not in the service of the 
government indulges in acts of es-
pionage or anti national activities in 
the states, there are enough local 
measures to take action against those 
persons engaged in espionage. Then 
why a particular clause is needed 
in the Constitution which is applicable 
only in relation to the Government 
employees? If you can cope with that 
situation, when the person concerned 
is not a Government employee, which 
works against the interest of the 
nation, then why it should be particul-
arly mentioned in relation to the Gov. 
emment employees? Therefor, this 
argument is not tenable. Even to-day 
I want to mention and I would, there-
fore, request the hon. Minister to take 
a note of it. He may be knowing the 
svstem of police verification that is in 
vogue in almost all the States for re-
cruitment in Government service. Is 
it not a denial of right? A person can 
be employed or cannot be employed on 
that basis of a report given by the 
police. There are instances when a 
young man during his student life did 
take part in students union activi-
ties and this is the reason for 
which he is not given employment 
under the 'Government. I am sur-
prised that some hon. Member 
with the ruling party in West Bengal. 
You will be glad to know that West 
Bengal Government has given complete 
trade union rights to the employees of 
the State Government irrespective of 
their political affiliation. (Interrup-
tions). It is only your people who 
create disturbances and chaos, it is 
your people who are enjoying the Gov-
ernment patronage, enjoying the trade 
union rights offered by the State Gov-
ernment of West Bengal. They create 
disturbance, continue with the subver-
sive activities in the generation of 
power, etc. etc. 17,000 young men were 
employed by Shri A. B. A. Ghani Khan 
CHaudhurl for whom there was no job. 
They had not got elementary training. 
They are enjoying job facilities and all 
the rigffts even to-day even though 
they are engaged in anti-Govemment 
activities there. There is a flow of 
trade union rights there. I think this

Is not also proper to say or proper to 
bring this in the course of the debate.

I would like to refer to our distin-
guished friend Shri Maganbhai Barot. 
It appeared to me when I listened to 
him that he was not satisfied with the 
length, I am prepared to go to. He 
would have been satisfied if j  brought 
forward a Bill eliminating Article 311 
as a whole. He complained against 
me— why I have concentrated only on 
311, why not on (b) or why not on (n) 
and why not the entire 311. If he 
agrees, if the House so agrees to delete 
this 311(c) which is the most mischie-
vous one, I vn prepared to join Bau 
Sahib and request him to bring about 
another moticfo or the Bill to delete the 
entire 311. Kindly read article 311(2) 
(c):

"Where the President or Governor, 
as the case may be, is satisfied that 
in the interest of the security of the 
State it is not expedient to give to 
that person such an opportunity.”

Sir, you will bear with me that her© the 
satisfaction is in relation to the expedi 
ency of holding an enquiry; the satis-
faction is not in relation to the dismis-
sal Here, the satisfaction is in relation 
to the expediency of holding an en-
quiry, but the effect is that he is dis-
missed. In the absence of any enquiry, 
he is automatically dismissed. There-
fore, this is tbe most Draconian aspect 
of the clause. There is no scope of en-
quiry. He is dismissed forthwith. The 
satisfaction is there in relation to the 
enquiry, but taking advantage of that, 
he is outright dismissed. As you havp 
heard, in the court these cases coulr 
not be argued. He himself agreed that 
in many of the cases, they have been 
acquitted. Therefore, if this provision 
cannot stand the test of the court, whPt 
is the necessity of retaining it In ti»e 
Constitution? It is not possible for the 
Government to produce a shred of evi-
dence regarding the involvement of the 
security of the State. But yet they 
maintain this thing only to terrorise
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the employees and only to indulge in 
anti-trade union activities. Therefore, 
I appeal to the House to see the effect 
of this clause. The effect of the clause 
is not merely to withhold the enquiry. 
I could have understord that. But the 
effect is summary dismissal Mr. Barot 
said, even after the exercise of the 
powers under this clause the doors of 
the court are open. Again, he sa>s 
that he cannot hold an enquiry because 
in the public interest, it will not be 
expedient. But if that partiular em-
ployee can go to the court, as he says, 
which I very much doubt, *hose evi-
dences will be again made a public 
document. Therefore, even from that 
point of view, the retention of this 
article is nt deemed necessary. It is 
only to satisfy certain bureaucratic 
tendencies and to retain the colonial 
legacy in our Constitution that this 
provision is there. This is of no prac-
tical use even frm the side of the Gov-
ernment. Therefore, I would request 
the House to take into account all these 
factors and accept my Bill.

MR. DEPUTY-SPEAKER; Mr. Daga, 
are you withdrawing your amend-
ment?

SHRI MOOL CHAND D/vGA: Yes, 
Sir.

MR. DEPUTY-SPEAKER; Has he the 
leave of the House to withdraw his 
amendment to the ronsi deration
motion?

SOME HON. MEMBERS; Yes.

Amendment No. 1 was, by leave with-
drawn.

MR. DEPUTY-SPEAKER; Since the 
Minister has given an assurance, are 
you still pressing your Bill?

SHRI CHITTA BASU; Sir, do not 
stand on three legs. 7 am pressing for 
it.

MR. DEPUTY-SPEAKER: Before - I 
put the Motion for consideration, this

being a Constitution amendment vot-
ing has to be done by division.

Let the lobbies be cleared.

The lobbies have been cleared.

The question is;
‘“That the Bill further to amend 

the Constitution of India, be taken 
into consideration.”
The Lok Sabha divided 

Division No. Z 18.46 hrs.
A\ES

Acharia, Shri Basjdeb 
Basu, Shri Chitta 
Biswas, Shri Ajoy 
Chhangur Ram, Shri 
Choubey, Shri Narayan 
Choudhury, Shri Sifuddin 
Dandavate, Prof. Madhu 
Ghosh, Shri Niren 
Goswami, Shrimati Bibha Ghosh 
Kodiyan, Shri P K.
Lawrence, Shri M. M.
Maitra, Shri Sunil 
Modak, Shri Bijoy 
Mukherjee, Shrimati Geeta 
Parulekar, Shri Bapusaheb 
Saha, Shri Gadadhar 
Shailani, Shri Chandra Pal 
Shejwalkar, Shri N K.
Yadav, Shri Chanlra^it 
Yadav, Shri Vijay Kumar

NOES

Ahmed, Shri Kamaluddin 
Ansari, Shri Z. R.
Bansi Lai, Shri
Chaudhuri, Shri A. B. A. Ghani Khan 
Daga, Shri Mool Chand 
Das, Shri A. C.
Dev, Shri Sontosh Mohan 
Gamit, Shri Chhitubhai 
Gandhi, Shrimati Indira
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Jaffar Sharif, Shri C. X.
JTal Narain, Shri 
Jamilur Rahman, Shri 
Jha, Shri Kamal Nath 
Mahala, Shri R P.
Murtby, Shri Kusuma Krishna 
Naidu, Shri P. Rajagopul 
Pahadia, Shri Jagannath 
Pandey, Shri Kedar 
Pardhi, Shri Keshaoraa 
Parmar, Shri Hiralal R.
Patel, Shri C. D.
Patel, Shri U. H.
Patil, Shri Shivraj V.
Patil, Shri Veerendra 
Patnaik, Shri J. B.
Phulwariya, Sh*-i Virda Ram 
Pullaiah, Shri Darur 
Rao, Shri M. Satyanarcyan 
Rawat, Shri Harish 
Sathe, Shri Vasant 
Shantaram, Shri 
Sharma, Shri Nawal Kishore 
Shiv Shankar, Shri P.
Stephen, Shri C. M.
Swami, Shri K. A.
Thungon, Shri P. K.
Tur, Shri L. S.
Venkataraman, Shri R.
Venkatasubbaiah. Shri P.

MR. DEPUTY-SPEAKER: Subject to 
correction, the result* of the Division 
is: Ayes 20; Noes 39

The Motion is not carried by a majo-
rity of the total membership of the

House an<i by a majority of not less 
than two-thirds pf the members present 
and voting.

The Motion was negatived.

18.54 hrs.

CONSTITUTION (AMENDMENT) 
BILL

(Amendment 0/  articles 102 and 103)
MR. DEPUTY-SPLAKER: Before I

call upon Prof. Madhu Dandavate to 
move the motion, we have to fix the 
time limit for discussion of this Bill. 
Shall we fix a total of two hours for 
this?

SEVERAL HON. MEMBERS: Yes

PROF MADHU DANDAVATE (Raja- 
pur): Sir, I beg to move:

“That the Bill further to amend 
the Constitution of India be taken 
into consideration.'’

I am very sorry that at the fag end 
of the day I have to move this Bill for 
the consideration of the House.

The subject matter of the Bill is of 
great importance because of the exist-
ing political situation, and I am sure 
that if the House applies its mind to 
it, this Bill will turn out to be a non- 
controversial one.

If the present political atmosphere 
which is polluted by defections conti-
nues the entire experiment of parlia-
mentary democracy is likely to fail. 
Therefore though technically I am 
moving the Bill as a private Member, 
really speaking this Bill rebects the 
will of the people all over the country.

If you go the urban and rural areas 
in our country, you will find that the

*The following Members also recorded their votes:

AYES: Sarvshri Satyasadhan Chakraborty, Sushil Bhattacharya
H a n n a n  Mollah and Rufochand Pal;

NOES: Sarvshri Zail Singh, Ranjit Singh, Sunder Singh, D. L. Bhatia 
Chintam&ni Jena, Uttam Rathod, Krishan Datt, Hakarn Sing , 
Maganbhai Barot, Prof K. K. Tiwary and Shrimati Channupati Vidya.
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people are disguested with the atmos-
phere of political defections, and they 
want that this sovereign Parliament 
should devise some method, some tech-
nique, by which we can destory this 
polluted atmosphere of defections, and 
the nation can be saved for parliament-
ary democracy and its working. It is 
only with this perspective and objec-
tive that 1 have placed before the 
House this Bill for its consideration.

I hope the House wiil not look at the 
Bill in a partisan manner. If you 
really judge the Bill on its merits, I 
have not the least doubt that there will 
be complete unanimity on the contents 
of the Bill.

Whether we belong to the opposition 
or the ruling party, the disease of poli-
tical defection has affected every sec-
tion of the political life of the country 
and, therefore, I think this is a Bill on 
which there should be no partisan atti-
tude at all. there should be no contro-
versy at all. There can be, no doubt, a 
healthy debate. In fact, a national 
debate has been going on on this issue, 
and Shri Jay a Prakash Narayan, who 
represented the conscience of the 
nation, who was one of the foremost 
politicians a n d  personalities in the 
country, who initiated the debate and 
dialogue and discussion 0n this burn-
ing problem of political defections----

SHRI P. RAJAGOPAL NAIDU (Chit- 
toor); But he said it was political pola-
risation.

PROF. MADHU DANDAVATE: I 
know very well what he said, because 
X have with me the views that were 
expressed and printed in the Repo + 
of the Committee on Defections which 
was headed by Mr. Clwvan, the then 
Home Minister. And this Committee 
was actually formed in this very House, 
and you will be probably shocked and

surprised to know that Mr. Venkata- 
•ubbaiah was responsible for moving 
the resolution and getting it passed. 
As a result 0f that resolution, this Com-
mittee on Defections was farmed. 1 
will read the resolution that w?s adopt-
ed

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEJN- 
KATASUBBAIAH): Why should I get 
a shock?
19 hrs.

PROF. MADHU DANDAVATE: It 
might not be a pleasant shock.

As I was pointing out. this Commit-
tee on Defections was formed on the 
basis of the resolution moved by Mr. 
Venkatasubbaiah on 8th December, 
1967. Distinguished personalities were 
Members of the Ccfrnmittcc. There 
were legal experts, there weres top- 
ranking parliamentarians, there were 
people like Jaya Prakash Narayan, 
there were men like Setalvad and Prof 
Ranga, and some of the Members of the 
Constituent Assembly were also Mem-
bers of this Committee. And the deli-
berations of this Committee cut across 
p a r t y  lines. The findings of the Com-
mittee are very interesting. Various 
representatives of a different political 
parties had expressed fheir points of 
view in detail.

MR. DEPUTY-SPEAKER; I think 
you m a y *  continue your speech on the 
next day allotted for Private M e m b e r s ’ 

business. j

1901 hrs.

The Lok Sabha then adjourned till 
Eleven of the Clock on Saturday 
March 15, 1980/Phalg una 25, 1901
(Saka).


